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 7377
 LOK  SABHA

 Friday,  March  20,  959/Phalguna  29,
 3880  (Saka.)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 (Mr.  Speaker  ४४  the  Charr]

 ORAL  ANSWERS  TO  QUESTIONS

 Family  Pianning  and  Population
 Control

 91405,  Shri  Rajendra  Singh:  Will
 the  Minister  of  Health  be  pleased  to
 lay  a  statement  showing  the  results  of
 the  steps  so  far  taken  towards  family
 planning  and  population  control?

 The  Minister  of  Health  (Shri  Kar-
 markar):  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha  [See  Ap-
 pendix  ण  annexure  No  7]  °

 Shri  Rajendra  Singh:  In  view  of  the
 fact  that  our  population,  according  to
 the  latest  estimate,  35  rising  by  2  per
 cent  every  year,  and  to  sustain  the
 national  income

 Mr.  Speaker:  All  that  preamble  35
 unnecessary.  Family  planning  723  in-
 tended  to  check  that  What  is  the
 question?

 Shri  Rajendra  Singh:  The  question
 is  this.  To  sustain  the  present  level
 of  national  income.

 Mr,  Speaker:  What  is  the  question?
 He  must  come  to  the  question  straight

 Shri  Rajendra  Singh:  May  I  know
 from  Government  if  they  propose  to
 distribute  free  contraceptives  and
 other  devices  to  check  the  growth  of
 the  population  at  this  rate?

 Mr.  Speaker:  Is  there  a  proposal  to
 do  30?
 478  (Ax)  LSD—le

 7372
 Shri  Karmarkar:  Not  only  a  pro-

 posal,  but  actually  in  rural  clinics  we
 are  providing  free  contraceptives  for
 low  inceme  groups

 Shri  Rajendra  Singh:  Those  clinics
 are  very  few  in  number.  I  want  to
 know  whether  all  over  the  country
 they  are  supplying  contraceptives

 Mr,  Speaker:  Next  question

 Shri  D.  RK,  Chavan:  What  is
 number  of  clinics  we  have?

 the

 Shri  Karmarkar:  Up  to  December,
 ‘1958,  530  rural  and  333  urban  clinics
 have  been  opened.

 Shri  Supakar:  May  I  know  if  Gov-
 ernment  have  taken  into  consideration
 what  a  tremendous  drive  can  be  given
 to  the  family  planning  and  population
 control  programme  by  the  imposition
 ofa  birth  tax  as  contemplated  by
 Prof  Nicholas  Kaldor?

 Mr.  Speaker:  Next  question

 Shri  Hem  Barua  rose—  -

 Mr.  Speaker:  The  hon  Member  has
 enough  questions  to  ask  on  other  sub-
 jects.  I  cannot  allow  every  hon
 Member  to  ask  supplementaries  on
 every  question

 te  *e
 Telegraph  Enquiry  Committee

 +
 Shri  C,  Samanta:

 hri  Subodh  Hansda:
 Shri  Ram  Krishan  Gupta:
 Shri  Bhakt  Darshan:
 Sardar  Iqbal  Singh:

 *1406,

 Will  the  Minister  of  Transport  and
 Communications  “be  pleased  to  refer
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 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  693  on  the  ३70  December,
 i938  and  state

 (a)  whether  the  tecommendations  of
 the  Telegraph  Enquiry  Committee
 have  since  keen  examined;

 (b)  if  so,  which  of  the  recommenda-
 tions  have  been  accepted;  and

 (९)  whether  the  Telegraph:  Circles
 will  coincide  with  the  Postal  Circles?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  ‘and  Communications
 (Shri  Raj  Bahadur):  (a)  These  are
 under  examination

 (b)  and  (c).  Do  not  arise

 Shri  C.  Samanta:  May  |  know
 whether  this  Committee  went  into
 the  question  of  Telegraph  Circles?

 Shri  Raj  Bahadur:  {  do  not  think
 the  reorganisation  of  Telegraph  Cir-
 cles—which  are  known  as  Posts  and
 Telegraph  Circles—was  within  the
 ambit  of  the  functions  of  this  Com-
 mittee

 Shri  8.  C.  Samanta:  This  question’
 has  been  put  so  often  to  the  hon.  Min-
 ister  in  this  House.  What  steps  have
 been  taken?  Who  is  dealing  with  it?

 Shri  Raj  Bahadur:  This  will  be  dealt
 with  at  the  level  of  the  Director
 General  of  Posts  and  Telegraphs.  The
 Telegraph  Enquiry  Committee,  how-
 ever,  might  have  made  certain  re-
 commendations  in  regard  to  the  re-
 organisation  of  work  in  Telegraph
 Divisions  with  a  view  to  effecting
 improvements

 न्य  wer  en:  में  जानना  चाहता  हूं
 कि  इस  कमेटी  की  भ्रगर  पूरी  रिपोर्ट  सदन  के
 पटल  पर  नहीं  रखी  जा  सकती  है  तो  कम  से
 कम  क्या  माननीय  मंत्री  उसकी  मोटी  मोटी
 सिफारिशें  बतलाने  की  कृपा  करेंगे  ताकि  पता
 श्च्ल  सके  कि  उसने  कमा  सिफारिशों  की  हैं  ?

 भी  राज  बहादुर:  उस  पर  विचार

 होने  के  बाद  ही  विभाग  द्यूरा  यह  कर  सकता
 सम्भव  हो  सकेगा  |
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 Shri  Subodh  Hansda:  In  the  ast
 session,  the  Minister  replied  that  the
 report  was  still  under  examination  of
 Government  and  it  was  very  dfficuit
 to  say  at  that  stage  what  recommen-
 dations  had  been  made.  Even  today,
 the  Minister  has  replied  that  it  is  stiii
 under  consideration.  How  long  will
 tt  take  to  consider  the  whole  proposal?

 Shri  Raj  Bahadur:  The  terms  of  re-
 ference  of  the  Committee  were  fairly
 wide  and  extensive,  and  the  recom-
 mendations  are  also  copius.  I  am  sure
 that  no  time  will  be  lost  and  all  avoid-
 able  delays  will  be  avoided,

 Shri  Ram  Krishan  Gupta:  May  |
 know  whether  this  Committee  has
 made  any  recommendations  for  crea-
 tion  of  new  Circles?

 Shri  Raj  Bahadur:  I  replied  to  that
 Just  now.

 Shri  8.  M.  Banerjee:  Is  it  a  fact  that
 on  the  24th  February  959  the  repre-
 sentative  of  the  National  Federation
 of  P.  &  T.  met  the  hon.  Minister  and
 the  latter  did  promise  to  give  them  a
 summary  of  the  recommendations?  If
 so,  why  was  a  summary  promised  to
 be  given  when  a  member  of  that  body
 was  associated  with  the  Committee?

 Mr.  Speaker:  Why  does  he  ask  for
 a  summary?

 Shri  S.  M.  Banerjee:  Did  the  hon.
 Minister  agree  to  give  a  summary?

 Mr.  Speaker:  A  member  of  the  Coo
 mittee  himself  comes  and  asks  for  a
 summary  of  the  report,  to  which  he
 was  himself  a  party

 Shri  S.  M.  Banerjee:  Did  the  Fede-
 ration  representative  meet  the  hon,
 Minister?

 Shri  Raj  Bahadur?  A  summary  was
 of  course  promised  to  be  given,  and  it
 will  be  given.

 Central  Tractor  Organtsation
 +

 (Shri  Gubodh  Hansda:
 4401,  <  Shri  s.  c.  Samanta:

 [  Shei  B.  0.  Magni:
 Will  the  Minister  of  Feed  and  Agri-

 cultare*be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  large

 sum  of  expenditure  jncurred
 -
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 ploughing  certain  private  land  in
 Delhi  without  contract  or  advance  de-
 posit  by  the  Central  Tractor  Organisa-
 tion  has  been  written

 of  by  Govern-
 ment,

 (b)  if  so,  the  total  amount  written
 off;

 (6)  how  the  ploughing  operaticn
 was  undertaken  without  contract  or
 advance  deposit,  and

 (d)  under  whose  instance  this  opera
 tion  was  carried  out?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  झ,  Krishnappa):  (a)  and  (b)
 A  sum  of  Rs  39,400  out  of  a  total  re
 coverable  amount  of  Rs  1,55,184  was
 written  off

 (c)  and  (d)  A  statement  is  placed
 on  the  Table  of  the  Lok  Sabha
 {See  Appendix  श,  annexure  No  2]

 Shri  Subodh  Hansda-  From  _  the
 statement,  I  find  that  advances  were
 taken  in  59  cases  In  these  cases
 where  advances  were  taken  accgrd-
 ing  to  the  provisional  rates  of  re-
 covery,  the  actual  cost  of  operations
 proved  to  be  much  higher?  How  much
 was  it  higher?

 Shri  M_  ्,  Krishnappa:  We  had  to
 recover  about  Rs  +1,55,000  and  except
 for  Rs  39,000  which  had  to  be  written
 off,  all  the  rest  of  the  amount  was
 recovered

 Shri  S.  C.  Samanta:  May  I  know
 how  many  operations  were  done  with
 the  appreval  of  Government,  and
 whether  in  all  the  cases  where  the
 approval  of  Government  was  taken,
 the  amounts  had  to  be  written  off?

 Shri  M,  द  Krishnappa:  These  things
 were  done  only  with  the  approval  of
 Government,  but  the  parties  had  not
 paid  the  advances  because  the  whole
 thing  was  done  under  extraordinary
 circumstances  after  partition  Re-
 fugees  had  left  leaving  their  land  fal-
 low  and  new  refugees  had  come  They
 had  not  been  allotted  this  land,  but  the
 ३  d  was  tying  fallow  Under  the
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 acute  feod  situation,  Government
 thought  that  to  whomsoever  the  lands
 belonged,  they  must  be  ploughed  and
 seeds  sown  So  sowing  was  Gone  and
 crops  were  raised*  But  afterwards,  it
 was  difficult  to  recover  the  monev
 from  the  parties

 Shri  BR.  0.  Majhi:  May  I  know
 whether  the  land  lying  fallow  was
 given  to  some  other  people?

 Shri  M.  V  Krishnappa-  It  s  all
 being  allotted  to  the  refugees  who
 came  from  the  Pugjab  But  the  re-
 fugees  Whose  land  has  been  cultivat-
 ed,  had  not  paid  the  advances  They
 felt  it  too  high  for  them  to  pay

 Shri  Subodh  Hansda:  Is  it  a  fact
 that  the  ploughing  operation  was  car-
 ried  out  only  on  oral  approval?

 Shri  M.  द 4  Krishnappa.  Yes,  as  I
 said,  it  was  done  under  extraordinary
 citcumstances  That  land  was  lying
 fallow,  but  it  was  the  sowing  season
 So  Government  thought  that  instead  of
 allowing  the  land  to  lie  fallow  under
 the  acute  food  situation,  we  must
 plough  :t,  sow  the  seeds  and  then  re-
 cover  the  amounts  from  the  parties

 NES.  Blocks  in  Saurashtra a
 *1408,  Shri  Keshava:  Will  the  Minis-

 ter  of  Community  Development  and
 Co-operation  be  pleased  to-state

 ”

 (a)  whether  it  is  a  fact  that  pre-
 extension  service  (N.ES)  blocks  are
 functioning  in  Saurashtra,

 (b)  af  so,  with  what  result  and

 (c)  whethrr  Government  coftemp-
 late  the  introduction  of  such  blocks  or
 any  similar  system  in  the  whole  coun-
 try?  .

 The  Deputy  Minister  of  Community
 Developmet  and  Co-operation  (Shri
 B.  Murthy):  (a)  Yes

 (b)  Satisfactorily

 ,(¢)  In  accordance  with  the  revised
 programme  of  £ommunity  Develap-
 ment,  all  new  Development  Blocks
 have  a  ene-year  period  of  pre-exten-
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 sion  activitity  in  the  field  of  Agricul-
 ture.

 Shri  Heshava:  May  we  know  what

 maid

 SPE

 Fe

 it
 rai

 3  i  —  one
 are,

 Dr,  Melkote:  What  amount  of  money
 would  Government  spend  on  each  of
 these  pre-Extension  Blocks  per  year?

 Shri  8.  8,  Murthy:  Rs,  ‘18,800,

 Shri  Supakar:  May  I  know  if  Gov-

 *
 Shri  B,  a  Murthy:  Is  it  pre-Exten-

 sion  service  or  Block?

 Shri  Supakar:  I  mean  Block

 Shri  B.  8.  Murthy:  There  is  no
 question  of  assessing  the  work  don¢
 because  the  pre-Extension  Block  will
 go  into  stage  I  Block.
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 Ala  from  Nerway
 #1409.  Shri  Ham  Krishan  Gapta:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  the  total  amount  of  assistance
 authorised  so  far  by  Norway  for  India
 as  grant  and  loan;

 {b)  the  total  amount  of  assistance
 received  so  far  as  loan  and  grant;  and

 (९)  the  total  amount  of  assistance
 to  be  received  as  loan  and  grant
 during  the  remaining  period  of  the
 Second  Five  Year  Pian?

 The  Deputy  Minister  of  Agriculture
 (Shri  की.  है  Krishnappa):  (a)  and  (9).
 According  to  the  Agreement  between
 the  Government  of  India  and  the
 Royal  Norwegian  Government,  an
 amount  of  Rs.  6666  lakhs  was  autho-
 rised  till  date  for  the  Fishing  Commu-
 nity  Development  Project  in  Kerala  by
 the  Norwegian  Government.  The
 amount  so  far  spent  has  exceeded  this
 figure  Exact  figures  would  be  ava:l-
 able  only  after  these  figures  have
 been  audited.

 ray  The  Norwegian  Parliament,  ac-
 cording  to  our  information,  will  con-
 sider  this  matter  in  the  summer  of
 this  year.  Further  grants  will,  there-
 fore,  depend  on  the  outcome  of  fheir
 discussions.

 Shri  Ram  Krishan  Gupta:  May  1
 know  the  main  terms  of  the  loan
 which  we  have  received  so  far?

 Shri  M.  V.  Krishnappa:  No  terms.
 The  entire  amount  is  for  the  setting  up
 a  fisheries  project  in  Kerala  and  the
 project  aims  at  raising  the  standard  of
 the  fishermen  by  the  mechanization  of
 fisherles  by  proper  cold  storage  plants
 and  exporting  fish  to  the  interior  parts
 of  the  country.

 Dr.  Melkete:  To  what  extent  is  the
 scheme  successful?

 Shri  M.  V.  Krishnappa:  It  is  very
 successful.  All  the  experfs  who  had
 come  frim  Norway—even  the  Prime
 Minister  himeeif,  Mr.  Gerhardson,  was
 here  and  visited  the  project

 for  two
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 asked  the  Norwegian  project  whether
 they  can  extend  to  the  west  coast.

 Shri  है.  K.  Gaikwad:  Msy  I  know
 to  what  countries  fish  from  India  are
 exported?

 Shri  M.  ्,  Krishnappa:  Dry  fish
 goes  to  Ceylon,  Burma,  Malaya  and
 the  South  East  countries  and  the
 frozen  prawns  will  go  to  U.K.  and
 America  mostly,

 Block  Development  Committees

 *1410,  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  582  on  the  4th  Decem-
 ber,  958  and  state:

 (a)  whether  the  scheme  for  train-
 ing  of  members  of  Block  Development
 Committees  has  been  finally  formulat-
 ed  and  adopted;

 (9)  if  so,  the  broad  features  of  the
 scheme;  and.

 (९)  the  steps  taken  to  implement
 them?

 Development
 8.  8.  Murthy):  (a)  to  (c).  The  scheme
 will  be  finalised  shortly,  and  a  copy
 of  it  will  be  laid  on  the  Table.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  any  training  centre  will  be

 °  pert  will  be  called  for  giving
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 opened  for  training  these  Block
 Development  Committee  members;
 and  if  fo,  where?

 Shri  B,  8.  Murthy:  A  number  of
 centres  will  have  to  be  opened  and
 the  dcheme  has  not  yet  been  finalised.

 Pandit  D.  N.  Tiwary:  Have  the  sites
 been  selected?

 Shri  B.  Murthy:  There  is  no
 question  of  selecting  sites.  We  are
 trying  to  enlist  the  co-operation  of
 voluntary  organisations  already  doing
 work  amongst  the  people.

 af}  wer  दर्शन:  जब  संसद्‌  सदस्यों
 की  ट्रेनिंग  के  लिये  एक  कैम्प  हो  चुका  है  तब

 ब्लाक  सलाहकार  सदस्यों  के  लिये  कोर्स
 तैयार  करने  में  क्‍यों  इतनी  देरी  हो  रही

 है?
 Shri  B.  s.  Murthy:  There  is  no  de-

 lay.  As  the  hon.  Members  know,  we
 have  already  appointed  a  committee
 under  the  chairmanship  of  Shri  B.  G.
 Mehta.  It  has  finalised  a  syllabus  and
 the  syllabus  was  communicated  to  the
 State  Governments,  We  are  also  mn
 touch  with  voluntary  organisations  to
 set  up  as  early  as  possible  institutions
 where  training  can  be  given  to  the
 members  of  the  Block  Development
 Committees

 Shri  Panigrahi:  Whaj  will  be  the
 duration  of  this  course  of  training  and
 what  is  the  nature  of  the  training  that
 wil]  be  given  to  these  members?

 Shri  है,  8.  Murthy:  The  nature  of
 the  training  33  to  tell  the  Block  Deve-
 lopment  Committee*  bers  the
 functions  of  the  Block  Development
 Committee,  The  duration  has  not
 been  finalised  yet;  it  may  be  q  week
 or  के

 हैं

 Pandit  D.  ...  Tiwary:  What  amount
 will  be  spent  on  this  training?  Will,
 any  foreign  expert  be  called  for  train-
 ing  these  people?

 Shri  है,  8.  Murthy:  No  foreign  ex-

 lu to  these  trainees.  As  far  as  the
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 i8  concerned,  we  have  not  yet  finalised
 things.

 que  awe  बया  में  जान
 सकता  हूं  कि  वालेन्टरी  एजेन्सीज  के  नाम  क्‍या

 है  जिन  से  लिखा  पढी  की  जा  रही  है?
 *

 Shri  B.  s.  Marthy:  There  arc
 innumerable  voluntary  organisations
 We  are  asking  the  State  Governments
 to  give  us  the  names  of  such  voluntary
 organisations  which  may  be  of  some
 use  in  training  these  members  of  the
 Block  Development  Committees,  "

 Shri  Raghubir  Sahai:  May  |  know
 if  there  is  any  scheme  in  this  connec-
 tion  to  train  the  trainers  who  will  be
 ealled  upon  to  tram  the  Block  Deve-
 lopment  Committee  members,  and,  at
 80,  when  is  that  scheme  going  to  be
 implemented?

 Shri  B.  s.  Murthy:  There  is  a
 scheme,  but,  as  far,  85  I  know,  it  is  not
 finalised

 डाक  तथा  तार  चिभाग  के  क्षय  रोग  से  पीड़ित
 कर्मचारी  ,

 *evee.  श्री  भक्त  दर्शन  क्या

 बरिवदन  तथा  सखार  मत्री  १८  नवम्बर,
 १६५८  के  तारांकित  प्रश्न  सख्या  ४७  के  उत्तर

 क॑  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 ड्लाक-तार  विभाग  के  जो  कर्मचारो  राज्यक्षमा
 रोग  से  पीडित  हो  जाते  है  उन  के  इलाज  के

 लिये -  अधिक,  सुविधायें  देने  का  जो  प्रदन
 विचाराधीन  था  उस  के  सिलसिले  मे  इस
 बीच  झौर  क्या  प्रयृति  हुई  है  7

 वरियहम  तना  संचार  मंत्रालय  में

 राच्य-हत्री  पी  राज
 नि ल

 डाक-्तार
 चिभाग  के  कर्मचारियों  जौर  उनके  पारिवारिक
 सदस्यों  के  लिए  चौदह  क्षय  भ्रस्पताल  और

 '
 झारोग्प-गृहों  में  १५१  भारक्षित  पसंभों
 के  भलावा  to  भौर  अधिक  पलंग  प्रारक्षित
 किये  गये  हैं  ।
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 Shri  Raj  Bahadur:  Ten  more  beds
 have  been  in  addition  to  75
 already  reserved  in  i4  T.B,  Hospitals
 and  Sanatoria  for  the  P.  &  T.  Em-
 Ployees  and  members  of  their  families.

 ‘aft
 weer  दर्शन:  क्‍या  इस  बात  का

 पता  लगाने  की  कोशिदा की की  गई  है  कि  पिछले

 कुछ  वर्षों  के  झन्दर  डाक-तार  कर्मचारियों

 में  राज्यक्मा  का  रोग  बढ  रहा  है  या  भट
 रहा  है?

 भो  राज  बहादुर .  यह  कहना  तो

 मेरे  लिये  मुश्किल है  7  लेकिन  इतना  बता
 सकता  हूं  कि  पिके दिनों दिनो

 में  जो  ऐलट्येंट्स

 हुए  है  उठ  हो  ऐेक्वे  हुए  गह  को  नही  कहर जा
 सकता कि  यह  ढ़  रहा है  t

 Shri  H  Barua:  In  view  of  the
 fact  that  the  Posts  and  Telegraph
 employees  are  often  required  to  work
 im  rooms  not  better  than  dungeons,
 especially  in  mofussil  areas,  a  sure
 cause  of  T.B  may  I  know  what  steps
 Government  have  so  far  taken  to  pro-
 vide  them  with  better  facilities  aud
 surroundings  of  work?

 Shri  Eaj  Bahadur:  There  is  no
 derlying  the  fact  and  we  have  not
 cemed  that  there  is  congestion  in
 some  of  the  post  offices  because  of
 the  tremendous  increase  in  the  staff
 which  has  been  required  to  be  added
 on  account  of  the  growth  of  traffic.
 But,  I  think,  the  conditions  are  what
 they  are  generally  in  the  country  and
 there  38  nothing  worse  in  this  Depart-
 ment  in  particular

 Shri  5.  M.  Banerjee:  May  I  know
 whether  the  employees  who  suffer
 from  TB.  are  granted  extraordinary
 leave  during  the  period  of  their  ilness
 and,  uf  so,  the  extent  of  leave?  May
 I  also  know  whether  they  draw  full
 pay  or  half  pay  or  even  average  pay
 during  the  whole  period?
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 Shri.6.  M.  Banerjee:  Sir,  it  is  a  very
 important  question......

 Mr,  Speaker:  T.B.  is  not  peculiar  to
 P.  &  T.  It  is  common  to  all,  and  to
 government  servants.

 Shri  8.  M.  Banerjee:  Sir,  a’  few
 seconds,  Sir...  oe

 Mr.  Speaker:  No  question  of  a  few
 seconds.  If  there  is  any  possibility,  it
 is  not  only  a  few  seconds  but  any
 number  of  seconds  that  I  will  allow
 The  point  that  the  hon.  Minister  has
 stated  is  that  there  are  rules  regulat-
 ing  T.B.  patients—I  mean  the  govern-
 ment  servants.  Now,  there  is  no
 special  feature  so  far  as  the  P  &  T
 employees  are  concerned

 Shri  s.  M.  Banerjee:  Sir,  they  are
 allowed  8  months’  leave  without  pay
 They  starve  and  beg

 Mr.  Speaker:  I  am  not  going  to
 allow  a  genera)  discussion  on  the  rules
 and  regulations

 Shri  8S.  M.  Banerjee:  Sir,  I  am  only
 asking  whether  they  are  given  half
 pay

 Mr.  Speaker:  The  general  rues
 applicable  to  government  servants  are
 applicable  to  them  That  is  what  the
 hon  Minister  has  saxd

 Shri  Rajendra  Singh:  What  is  the
 égharm  in  giving  them  out  here?

 Mr.  Speaker:  Hon  Members  will
 lock  into  the  rules  1  think  a  copy
 of  the  rules  is  there  m  the  Library
 We  cannot  go  on  reading  out  whole
 volumes  of  books  here  If  there  is
 any  special  distinction  that  is  made
 T  am  prepared  to  allow  Generally
 all  rules,  conduct  rules  and  leave
 rules  are  applicable  as  the  hon  Minis-
 ter  bas  said  and  there  is  no  meaning
 in  our  going  on  asking  what  further
 leave  should  be  there  and  so  on  The
 hon.  Members  will  look  into  that.

 ची  ह  wo  हिजेदी  :  मैं  यह  जानना
 चाहता  हूं  कि  क्या  मंत्री  महोदव  से  इस  बात
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 की  व्यवस्था  पर  भी  कोई  सौर  किया  है  कि
 डाकलानों  ौर  तारधरों  में  जो  टी०  dre  के
 मरीज  कामे  करने  के  लिए  जाते  है  उनके
 रोग  की  छुतछात  कर्मचारियों  को  न  लग  सके
 इसके  ,लिए  कुछ  प्रबन्ध  किया  जाये  a

 शो  Tt  बहादुर  यह  पअ्रसम्मवप्राय

 मालूम  होता  है

 Shri  Bose:  May  I  know  whether  the
 expenditure  for  modern  treatment  of  a
 TB,  patient  is  borne  by  the  Govein-
 «ment  or  by  the  patient?

 Shri  Raj  Bahadur:*The  reservations
 of  beds  are  being  done  by  the  depart-
 ment

 Dr.  Melkote:  May  7  know  whether
 the  health  msurance  scheme  has  been
 introduced  for  the  benefit  of  the  postal
 workers?

 Shri  Raj  Bahador:  I  cannot  now
 give  a  specific  reply  on  this  question

 «  ओ  भक्त  दर्शक  पिछली  बार  इस
 है... ह  के  सम्बन्ध  में  जो  विवरण  सभा  पटल
 पर  रखा  गया  था  उसमें  बताया  गया  था  कि te
 प्रथम  और  द्वितीय  श्रेणी  में  कोई  रोगी  नही
 था.  तीसरी  श्रेणी  में  १५२  रोगी  थे  भौर  चौथी
 श्रेणी  में  3३  ।  क्या  गवर्नमेंट,ने  इसके  कारण
 का  पता  लगाने  की  कोशिश  को  है  कि  कम
 वेतन,  काम  का  भ्रधिक  भार  और  बच्चों"
 का  भी  अधिक  भार  होते  के  कारण  तीसरी
 शर  चौथी  श्रेणी  के  कर्मचारी  ध्धिफक  बीमार
 पड़ते  हैं  झौर  क्या  इस  लिये  उनके  वेतन  प्रादि

 सुविधाझों  को  बढ़ाने  पर  विचार  किया  जा

 रहा  है?
 Mr.  Speaker:  Treatment  of  TB  is

 one  thing  We  should  not  go’  into
 further  service  conditions;  they  do  not
 fora  part  of  the  question

 sit  भक्त  बहन :  इससे  पता  चलता  है
 कि  इस  श्रणियों में  रोगी  ज्यादा  हैं  |  इस
 लिए  क्‍या  इसका  पता  लगाने  की  कोझिश

 "की  गई  है?
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 झच्यक्ष  महोदय  :  कितना  देना  चाहिए
 निवारण  के  करने  के  लिए

 Shri  Jhulan  Sinha:
 हि

 Shri  8,  M.  Banerjee:  I  request  that
 Q.  2422  may  also  be  taken  up  along
 with  this,

 Mr.  Speaker:  But  is  Mr.  Jhulan
 Sinha  here?  He  is  not  here.  That
 question  cannot  be  called.  He  should
 wait  for  his  turn,

 Multi-Purpose  Food

 *4i4.  Shri  M..R.  Krishna:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  have  any  scheme  to  manufac-
 ture  multi-purpose  food  in  large
 quantities  in  collaboration  with
 UNICEF;

 (b)  the  total  amount  spent  so  far
 on  this  project  and  what  is  the
 quantity  produced;  and

 (c)  for  what  parts  of  the  country
 this  multi-purpose  food  caters?

 The  Deputy  Minister  of  Food  and.
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 A  proposal  received  from  the  Govern-
 ment  of  Madras  is  under  considera-
 tion.

 (9)  It  is  rdported  that  the  Centra!
 Food  Technological  Research  Institute,
 Mysore,  which  developed  the  product,
 has  ‘spent.  approximately  a  sum  of
 Rs.  lakh  for  the  production  of  about
 2  lakh  lbs.  of  the  multi-purpose  food
 at  the  experiméntal  unit  in  the  Insti-
 tute.

 (c)  The  multi-purpose  food  has  been
 distriButed  in  most  ofe  ‘the  States.

 aoa
 and  Uttar  Pradesh  have  been

 to  be  the  largest  consumers,
 followed  by  Mysore,  Bombay,  Keraia

 “and  Rajasthan.

 Shri  M.  BR.  Krishna:  May  I  know
 whether  it  is  a  fact  that  the  Govern-
 ment  of  India  is  approaching  the,
 W.H.O.  and  other  organisations  of  the

 e

 MARCH  20,  2089  Orat  Answers  7386

 UN.O.  to  assist  the  Government  to
 extend  this  programme?

 Shri  A.  M.  Thomas:  It  was  not  a
 question  of  the  Government  of  India
 approaching  any  organisation.  An
 inter-departmental  technical  working
 group  with  the  department  of  foed  as
 the  convener  has  been  set  up  to
 examine  the  various  problems  involved
 in  large-scale  production  of  ‘multi-
 purpose  food.  They  have  also  pre-
 pared  outlines  of  a  project.  A
 U.N.LC.E.F.  representative  has  also
 been  associated  in  the  matter  of  pre-
 paration  of  this  project.  The  Govern-
 ment  of  Madras  is  proposing  to  set  up
 a  unit  with  a  capacity  of  ten  tons  per
 day  with  UNICEF.  assistance  for
 the  production  of  multi-purpose  food
 and  it  is  too  early  to  say  what  kind
 of  help  we  will  be  getting  from  the
 world  organisation.

 Shri  M.  है,  Krishna:  May  I  know
 whether  any  examination  has  been
 done  to  find  out  whether  an  expan-
 sion  of  this  programme  would  curtail
 in  any  way  the  import  of  foodgrains
 from  outside?

 Shri  A.  M.  Thomas:  This  is  mainly
 intended  as  a  supplement  for  the  diet
 of  children  and  of  expectant  mothers
 and  this  is  to  increase  the  nutritional
 value.  It  may  not  substantially  lead
 to  reduction  in  imports.  .

 Shri  Supakar:  May  I  know  if  this
 food  is  available  in  the  market?
 Apart  from  the  fact  that  it  is  avail-
 able  through  the  Government  agen-
 cies,  28  it  avalable  in  the  market
 throughout  India?

 Shri  A.  M.  Thomas:  It  is  being  pro-
 duced  only  in  very  small  quantity—
 about  half  a  ton  per  day—in  the  Food
 Technological  Research  Institute  and
 it  is  being  distributed  through  the
 State  agencies  in  various  States.

 शबी  wo  ला०  हिवेदी :  प्रमी  माननीय
 मंत्री  जी  ने  मैसूर  के  एक  कारखाने  का  जिक्र
 किया  जहां  पर  कुछ  काम  इस  सिलसिले  में

 हुआ  है  I  मैं  जानना  चाहता  हूं  कि  गकली
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 आवल  बनाने  के  सिलसिले  में  सरकार  जो
 '  काम  कर  रही  थी  उसमें  |  प्रगति हुई  है  ।

 were  महोदय  :  नकली  चावल  मल्टी
 परपज  द  नहीं  है  ।

 Shri  A.  M.  Thomas:  Perhaps  he  is
 referring  to  the  macaroni.  About
 that  I  have  answered  a  question  some
 two  days  back.

 Regional  Director  (Food),  Eastern
 इर्ड्ाणा,

 +
 (  Shri  Halder:

 Shri  Tangamani: Shri  Warior:

 Will  the  Minister  of  Food  and  Agri
 culture  be  pleased  to  state

 (a)  whether  2,000  employees  of  the
 Calcutta  Office  of  the  Regional  Direc-
 tor  (Food),  Eastern  Region  have  stop-
 ped  working  on  Sundays  and  other
 holidays  since  May,  ‘1958,  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M.  Thomas):  (a)
 Some  of  the  employees  of  the  Regipnai
 Directorate  (Food)  Calcutta  who  were
 posted  for  duty  at  the  Central  Go-
 downs  for  receipt  of  foodgrains  from
 Docks  on  the  28th  July  (holiday),  l6th
 and  30th  November,  34958  (Sundays)
 did  not  report  for  duty

 b)  This  was  in  protest  against  fixa-
 tion  of  Foodgrains  Receapt  Program-
 me  on  Sundays  and  holidays.

 Shri  Halder:  Have  the  Minstry  of
 Food  and  Agriculture  and  the  Indian
 Government  given  an  assurance  to
 the  employees’  association  that  ex-
 cept  on  Sundays  and  holidays  the
 working  hours  would  be  from  9  AM.
 to  5  pa?

 Shri  A.  M.  Thomas:  The  usual
 working  hours  are  from  9  a.M.  to  5
 P.M.  with  one  hour’s  break  for  lunch
 interval.  We  give  work  to  these  em-
 Ployees  on  Sundays  and  holidays  only
 whan  8  inevitable  for  the

 °245.
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 Regional  Directorate  of  Food
 °

 and  °

 when  the  programme  on  Sundays  and
 closed  holidays  requires  the  posting
 of  minimum  staff  required  at  the
 docks  for  supervising  the  receipt  and
 issue  of  foodgrains.  It  38  not.  done  as
 a  normal  rule.  It  will  be  seen  from
 some  returns  which  we  have  received
 that  during  the  period  from  20th
 May  to  30th  November,  i958,  although
 there  were  forty  closed  hohdays  we
 requisitioned  the  staff  only  on  three
 occasions.

 “Shri  Halder:  Were  any  charges
 framed  against  sixty  persons  who  re-
 fused.to  work  on  Sundays  and  hol-
 days?  :

 Shri  A.  M  Thomas:  Explanation  has
 been  asked  for  from  72  employees
 who  were  asked  to  report  on  that
 day  Action  has  been  taken  against
 i2  persons  Ten  of  them  have  appedl-
 ed  and  their  appeals  are  pending

 Shri  Warior:  May  I  know  whether
 increase  in  wage  ts  given  for  these
 hohdays  and  Sundays  on  which  they
 work  and  if  so  how  much?

 Shri  A.  M.  Thomas:  They  will  be
 given  compensatory  holidays  and
 they  can  absent  on  some  other  work-
 ing  days

 Shri  8.  M  Banerjee:  May  I  know
 whether  some  of  these  employees  had
 already  made  a  request  not  to  put
 them  on  duty  on  Sunday  because  they
 had  some  urgent  work  and  yet  they
 were  charge-sheeted?

 Shri  A.  M.  Thomas:  No,  Sir.  It  is
 not  corrrect.  .

 Shri  8.  M  Banerjee:  They  have
 made  a  statement....  (Interruptions)

 Mr.  Speaker:  Their  statement  is
 wrong  That  5  what  the  Minster
 says.  There  is  an  assertion  and
 there  is  a  denial.  The  hon  Member
 hag  got  greater  confidence  in  the
 members  outside  than  those  inside.
 That  is  clear.

 Shri  A.  M,  Thomas:  It  is  evidently
 a  concerted  move;  all  the  employees
 absented  on  that  day.
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 *  Yooha  Chherah  Fleods  °

 #1416,  Shri  Bangshi  Thakur:  Wi)!
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 people  of  neighbouring  area  of  ‘river
 Iecha  Chherah  have  been  approach-
 ing  the  authority  for  protecting  a  ०  ६
 area  of  paddy  land  of  which  the
 yearly  yield  will  be  about  -1,50,000
 maunds  of  paddy,  from  the  inundation
 caused  by  Iccha  Chherah;  and

 (b)  if  so,  when  the  Government
 propose  to  take  necessary  action  in
 this  regard’  .

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  झ  Krishnappa):  (a)  and  (b)
 Necessary  information  38  being  col-
 lected  from  the  Tripura  Admunuistra-
 tuon  and  will  be  placed  on  the  Table
 of  the  Lok  Sabha  as  soon  as  possible

 Shri  Bangshi  Thakur:  In  view  of
 the  fact  that  growmg  of  more  food
 is  the  pressing  necessity  of  India  and
 in  view  of  the  fact  that  about  Rs  ‘5
 lakhs  were  sanctioned  for  minor  :rri-
 gation  works  in  Tripura  and  this  long
 standing  problem  will  have  been
 solved  easily  long  ago,  may  I  know
 why  this  has  not  been  done  as_  yet
 to  save  30,000  acres  of  good  paddy
 lands  from  inundation?

 Shri  M.  V.  Krishnappa:  As  soon  cs
 we  receive  the  schemes,  we  will  con-
 sider  them  _It  is  not  possible  to  say
 anything  now

 Shri  Bangshi  Thakur:  May  I  know
 whether  the  Government  is  aware  that
 Shibsagar  area  in  Tripura,  from  which
 such  a  representation  has  been  made,
 can  preduce  2,30,000  tons  of  paddy
 easily  if  some  minor  irrigation  work
 is  done  and  if  so  why  the  Government
 ts  not  paying  any  attention  to  that?

 Mr.  Speaker:  That  8  all  opinion
 The  hon.  Member  must  elucidate  the
 fact  whether  that  scheme  has  been
 received.  The  Minister  has  replhed
 m  the  negative  Now,  he  says  that
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 if  we  grow  paddy  there  it  will  grow
 jn  abundance  in  those  areas  and  80
 on  These  are  all  matters  of  opinion.
 I  am  not  going  to  listen  to  the  churcha
 upon  the  fertihty  of  the  alluvial  soi!
 and  so  On  and  go  forth.  I  can  call  a
 large  ‘number  of  questions  if  hon.
 Members  devote  some  more  attention
 to  the  questidns  they  put,  and  instead
 of  suggesting  things  or  asking  about
 matters  of  policy  only  elic&  infor-
 mation.  In  that  case  we  can  com-
 plete  all  the  questions  every  day.

 An  Hon.  Member:  We  are  com-
 pleting  on  some  days

 Mr  Speaker:  That  By  because  some
 people  are  absent,

 Hirakud  Dam  Project
 1418,  Shri  Sanganna:  Will  =  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  564  on  the  ith
 December,  958  and  state:

 (a)  whether  the  final  report  in  res-
 pect  of  the  Mahanad:  Valley  Develop-
 ment  (Stages  III  &  IV)  has  since  been
 recetved  from  the  Government  of
 Orissa;  and

 a)  if  so,  the  decision  taken  in  the
 matter?

 The  Deputy  Minister  of  Irrigation:
 and  Power  (Shri  Hathi):  (a)  No,  ह-

 (b)  Does  not  arise

 Shri  Sanganna:  May  I  know  whe-
 ther  any  such  scheme  will  be  con-
 templated  in  the  Third  Five  Year
 Plan?

 Shri  Hathi:  We  have  not  received
 any  scheme,  but  the  Oriesa  Govern-
 ment  are  preparing  schemes  for  the
 Mahanadi  Valley  Development  (Stages
 TI  and  IV)

 Shri  Supakar:  Since  now  the  Gov-
 ernment  of  India  is  getting  a  sub-
 stantial  help  from  the  United  States
 of  America  for  the  development  of
 river  valley  projects  may  I  know
 whether  these  Stages  III  and  IV  of
 the  Mahanadi  Valley  Development  are
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 likely  to  be  included  under  that

 Sbri  Gathi;  Well,  Sir,  the  taking  up

 Mr.  Speaker:  Shr:  Panigrahi
 Shri  Supakar:  Sir,  may  I  know  how

 long  the  matter  has  been  pending  with
 the  State  Government?

 Mr.  Speaker:  I  have  called  Shri
 Pamigrahi  .

 Shri  Panigrahi:  May  I  know,  Suir,
 what  are  the  schemes  which  have
 been  included  m  stages  lll  and  IV  of
 the  Mahanad:  Valley  Development
 Project,  and  whether  any  of  the
 schemes  have  been  surveyed  at  all?

 Shri  Hathi:  Stage  Ill  of  the
 Mahanadi  Valley  Development  in-
 cludes  the  utilisation  of  the  taal
 waters  of  the  Chplima  Power  House
 and  a  power  house  to  be  constructed
 near  Dulesar  The  [Vth  ctage  von
 templates  that  the  water  which  well
 be  released  from  Dulesar  will  again
 be  utilised  at  Tikkarpara  and  power
 generated

 Bhri  Sanganna:  The  Government  of
 India  has  entered  into  an  agreement
 with  the  United  States  of  America
 for  a  loan  of  Rs  700  crores  for  the
 river  valley  projects  May  I  know
 whether  the  Mahanad:  River
 Valley  project  is  included  m  ‘hie
 scheme?

 Shri  Hathi  I  have  already  replied
 to  that.

 Mr,  Speaker:  The  very  same  ques-
 tion  was  put  and  answered,  probably
 the  hon  Member  did  not  hear

 Shri  Mabanty:  The  hon  Munster
 stated  that  Stages  HI  and  IV  will
 have  to  be  worked  out  by  the  State
 Government  In  view  of  the  fact  thai
 the  entire  Hirakud  scheme  was
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 planned,  conceived  and  executed  by
 the  Government  of  India,  may  |
 know  why  only  stages  III  and  I.
 of  the  scheme  will  be  formulated  oy
 the  State  Government,  and  whether
 there  is  any  machmery  for  it?  ,

 Shri  Hathi:  Yes,  Sir,  they  have  set
 up  a  mechinery  for  these  investiga-
 tions  and  preliminary  investigations
 have  already  been  done  by  the  State
 Government  The  Chef  Engineer
 Hirakud  is  doing  that

 Skri  P  K.  Deo:  May  I  know  :f  the
 Tikarpara  Dam  scheme  has  been  post-
 poned  indefinitely?  ,

 Shri  Hathi.  It  has  not  been  post-
 poned  indefinitely,  but  the  prelimin-
 ary  survey  shows  that  a  large  rea
 is  hkely  to  be  submerged  The
 Onssa  Government,  therefore,  thinks
 of  having  a  complete  survey  of  the
 area  to  be  submerged  and  decide  on
 the  overall  development  of  the
 Mahanadi  Valley  .

 Shri  Sanganna*  May  I  know
 whether  the  Delta  Irngation  scheme
 is  also  included  m  the  Mahanad
 River  Valley  Project?

 Shri  Hathis  The  Delta  Irrigation
 scheme  is  already  going  on

 Shri  Panigrahi.  One  of  the  objccis
 of  the  Hirakud  Dam  was  to  control
 floods  on  the  river  Mahgnadi,  but
 recently  it  has  come  to  hght  thar
 Hirakud  itself  is  not  able  to  control
 the  floods  m  the  river  Mahanadi  In
 view  of  this,  may  I  know  whether  fu
 ther  stages  of  development  in  the
 Mahanad:  River  Valley,  will  be  taken
 mto  consideration?

 Shri  Hathi:  They  will  be  taken  into
 consideration

 *e  .
 Mr  Speaker:  Next  Question,  Shri-

 mati  Sucheta  Krpalan  Absent

 Shri  ss.  M  Banerjee:  Sir,  may  4
 know  how  this  question  has  been  put
 under  the  Ministry  of  Health’

 Mr,  Speaker:  We  will  come  to  that
 Shri  Onkar  Lal  I  find  that  both  of
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 them  are  absent,  end  therefore  the  to  Bombay  are  lying  idle  in  Bombay
 question  does  not  arise.  Port;  and,  if,20,  may  I  know  the

 Shri  है,  M.  Banerjee;  Even  then,
 reasons  thereat?

 Sir,  we  would  like  to  have  a  clarifica-  Shri  M.  V.  Erishnappa:  They  are
 tion,  «.  .  not  lying  idle.  They  were  taken  over

 Mr.  Speaker:  I  do  not  know.  I  will
 pda  Government  deep  pig

 .

 examine  this  matter.  The
 ques  survey  station  is  operating  them

 cee  ee
 eerie  diversion  «YOY  effectively  and  efficiently.

 road  to  avoid  traffic.  .  Sbri  N.  N.
 _

 May  I  know  what
 is  the  result  the  work  done

 pa
 SM  Banerie:  It  relates!  thove  trawlers?  ad

 Administration.
 .

 Mr.  Speaker:  We  will  eee  when
 able  to  pale  the  entire  Pi  sea

 the  matter  comes  up.  Today  it  is  Ot
 =  ashing  grounds,  currents  and  cross-

 @  live  issue  80  far  as  We  are  CONCeTM”
 =  currents  in  the  Arabian  Sea.  We

 ed.  started  from  Saurashtra  and  we  have

 wiers
 g0ne  up  to  Tuticorin,  and  we  intend

 Fishing  Tra  te  go  round  and  come  to  Vizag  also
 *i420,  Shri  Assar:  Will  the  Minis-  so

 that
 the
 aoe  lr  pnt  is

 also
 ter  of  Food  and  Agricalture  be  pieas-  properly  survey  a  Pp  is  pre-
 ed  to  state:  pared

 pagar
 fishing

 —_
 and

 (a)  whether  itis  a  fact  that  U.S.A.  See
 oecureers

 Shrimati  Ila  Palchoudhuri:  May has  presented  fishing  trawlers  to  India
 to  develop  the  fishing  ‘industry;

 (b)  if  so,  the  total  number  of
 trawlers  presented  uptill  now;

 (९)  whether  all  these  trawlers  have
 been  distributed  to  the  various  States;
 and

 (d)  ig  so,  the  names  of  the  States
 and  number  6f  trawlers  distributed?

 i  t  know
 i

 —

 know  wi
 done  by  these  trawlers  or  actual
 fishing  is  also  dong?  If  actual  fishing

 also  being  done,  may  I  know  how

 E  :  E  f  :

 8
 Fes
 | जे

 2  हु
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 Shri  Achar:  When  you  go  from
 Saurashtra  Mysore  comes  before
 Tuticorin.

 Shri  M.  झ,  Krishnapypa:  That  means
 we  have  completed  Mysore.  We  have
 completed  the  whole  of  west  coast.
 Saurashtra  is  very  rich  in  fisheries
 and  therefore  we  had  to  start  from
 that  side  and  we  have  covered  the
 whole  of  west  coast  and  gone  up  _  to
 Tuticorin  From  Tuticorin  we  want
 to  go  to  Nagapatanam,  then  Vizag  and
 reach  West  Bengal

 Service  Co-operatives

 +
 Kumari  Veda  Kumari:

 2423  Shri  Bibhoti  Mishra:
 Shri  Jadhav:

 Wil  the  Minster  of  Community
 Development  and  Co-operation  be
 pleased  to  state

 (a)  the  steps  taken  to  organise  and
 establish  service  co-operatives;

 (b)  the  number  of  such  Co-opera-
 tives  m  each  State,  and

 (९)  the  financial  and  technica]  258४8 -
 tance  to  be  placed  at  the  disposal  of
 these  Co-operatives?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri

 4B  8.  Murthy):  (a)  to  (c).  Co-
 operatives  are  not  at  present  classified
 separately  under  the  heading  “service
 co-operatives”  However,  as  on
 $0-6-1957,  for  which  pubhshed  figures
 are  available,  there  were  3°62  lakhs
 primary  agricultural  credit  societies
 The  State-wise  distribution  is  given
 in  the  Statement  laid  on  the  Table
 of  the  Lok  Sabha  [See  Appendix
 द  annexure  No  3)  These  societies
 are  mostly  credit  societies:  some  are
 also  providing  other  facilities  like
 supply  of  seeds,  manures,  agricultural
 implements  etc.  The  various  steps
 required  to  be  taken  to  organise/
 reorganise  primary  co-operatives  as
 “service  co-operatives”  on  the  lines
 envisaged  in  the  National  Develon-
 ment  Council  Resolution  on  c0=
 operative  policy,  the  number  of  such
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 Co-operatives  to  be  organised  in  each
 State  and  the  financial  and  technical
 assistance  to  be  placed  at  the  disposal
 of  such,  Co-operatives  are  being  work-
 ed  out.

 Kumari  Veda  Kamari:  May  I  know
 what  are  the  special  steps  taken  to
 convert  all  the  existing  credit  societies
 into  co-operative  societies,  and  what
 time’will  be  taken  on  this  work?

 Shri  B.  8.  Murthy:  After  the  reso-
 lution  of  the  National  Development
 Couneil  *a  working  group  has  been
 constituted  to  see  the  possibility  of
 translating  into  action  the  objectives
 envisaged  m  the  resolution  The  work-
 ing  group  has  already  gone  into  the
 matter  and  given  certain  recommenda-
 tions,  and  the  recommendations  are
 under  the  active  consideration  of  the
 Government

 सेठ  योबिल्द  दास  क्या  इस  सम्बन्ध
 में  ड्रेन्द्रीय  सरकार  कुछ  इस  प्रकार  का  विचार
 कर  रही  है  कि  सब  राज्यों  में  एक  प्रकार  का

 कानून  बन  जाय,  ओर  ये  सर्विस  को-झापरेटिव्ज
 उस  कानून  के  अन्तर्गत  पृथक  रूप  से  क्‍झ्रा
 जायें *

 थनी  qo  wo  मूति  जीहा।
 Shri  Hem  Barua:  May  I  know

 whether  it  is  a  fact  that  the  Indhan
 Co-operative  Union  has  submitted  a
 memorandum  to  the  Prime  Minister
 and  another  to  the  Planning  Commis-
 sion  demanding  the  total  rejection  of
 the  recommendations  of  the  Co-opera-
 tive  Law  Committee  since  it  seeks  to
 give  arbitrary  power  to  the  Registrar
 of  Co-operative  Societies?  May  I  know
 whether  Gdvernment  have  exannned
 the  position  vis-a-vis  this  demand  of
 the  Indian  Co-operative  Union?

 Shri  8.  8.  Murthy:  I  trust  this  ques-
 tion  also  must  have  been  examined
 by  the  working  group

 मर  सरधार  ’  fao  सहगल  सर्विस

 को  भापत्रेटिष्ड जो  भिन्‍न  भिन्न  प्रान्तों  में  चल

 रही  है  उनको एक  हु में  बाबते  के  लिए
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 क्या  व्यवस्था  सरकार  करने  जा  रही  है,  यह
 मैं  जानना  चाहता  हू

 ?

 Shri  B.  8,  Murthy:  I  do  not  think
 the  hon  Member  ‘is  correct  in  stating
 that  there  are  already  service  co-
 operatives  They  are  yet  to  come  into
 existence

 Shri  Shivananjappa:  The  statement
 gives  only  the  number  of  credit
 societies  What  about  the  number  of
 multi-purpose  societies  in  each  State?

 Shri  B.  8.  Murthy:  I  requir¢  notice
 Shri  Ayyakannu:  In  view  of  the

 fact  that  at  present  the  co-operative
 societies  are  the  monopolies  of  the
 haves,  may  I  know  whether  the  hon
 Deputy  Minister  will  take  steps  to  see
 that  the  have-nots  also  will  have  their
 share  and  free  scope  in  the  co-opera
 tive  societies?

 Shri  B.  8.  Murthy:  Once  the  co-
 operative  societies  as  envisaged  by  the
 NDC  resolution  come  «nto  existence
 every  family  will  have  a  place  in  the
 co-operative,  and  it  will  be  a  mutual
 aid  somety,  and  not  that  of  a  capitalist
 trying  to  exploit  the  poor

 Shri  M.  L.  Dwivedi  rose—
 Pandit  D.  N.  Tiwary:  Sir,  on  a  point

 of  order  The  hon  Member  has  left
 hus  seat,  and  sw  speaking  from  another
 geat  Is  it  alfowed?

 Mr,  Speaker:  He  has  been  sitting
 there  for  a  long  time  and  I  have  been
 therefore  associating  him  with  that
 seat

 Pandit  D.  N.  Tiwary:  His  seat  is
 elsewhere

 Mr,  Speaker:  Very  well,  I  will  take
 note  of  it  from  the  next  day

 "थी  म०  ete  कियेवी  न्  माननीय
 उपभज्री  महोदय  से  यह  जानना  चाहता  हू
 कि  जिन  कोझ्रोप्रेटिव  सोसाइटीज़  का  उन्होंने
 झ्भी  जिक्र  किया  है  क्‍या  ये  वही  कोप्रोप्रेटिय

 सोसाइटीजड  हैँ  जिन्हें  की  हमसे  एम  डी०
 सी०  में  मजूर  किया  है,  यदि  हा,  तो  उनकी
 क्या  रूपरेखा  है,  कया  बे  ठीक  तरह  से  चल

 रही  हैं,
 उनमें  कोई

 गबन  अगैरह  तो  नहीं  हों
 रहा  है?
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 Shri  B.  S.  Murthy:  I  would  like  to
 have  a  translation  of  this  question

 Shri  M.  L.  Dwivedi:  May  I  know
 whether  the  co-operative  societies  '
 which  have  been  described  by  the  hon
 Minister  are  the  same  as  contemplated
 by  the  resolution  of  the  NDC  and,
 if  so,  what  are  the  outlines  of  these
 co-operative  societies,  are  they  func-
 tioning  all  mght,  and  may  I  also  know
 whether  no  sums  of  money  are  being
 lost?

 Shri  B.  8.  Murthy:  The  NDC  reso-
 lution  has  laid  down  a  policy  stating
 the  objective  and  to  translate  the
 objective  into  action,  there  was
 appointed  a  working  group  The
 working  group  has  gone  into  the  whole
 question  and  made  certain  recom-
 mendations,  and  the  recommendations
 are  under  the  active  consideration  of
 the  Central  Government  as  well  as  of
 the  State  Governments

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  new  Bill  to  amend  the
 Co-operative  Act  is  coming  forth  now?

 §hri  B.  8  Murthy:  I  would  hke  to
 have  notice  for  :t

 Shri  M.  R  Krishna.  May  I  know
 whether  the  new  service  co-operatives
 will  be  started  only  after  converting
 the  existing  }  62  lakhs  of  co-operative
 societies?

 Shri  B.  8,  Murthy:  They  wl)  be
 organised  or  re-organised

 tt  quae  wey  जब  तक  जो

 मौजूदा  कोभ्रोप्रेटिव  एक्ट  है  उसमें  कोई
 परिवर्तन  नहीं  होता  है  तब  तक  ये  सबिस
 कोप्ोप्रेटिब्स  बन  भी  सकती  हैं  था  नहीं,  यह
 में  जानना  चाहता  हू?
 Shri  B.  8,  Murthy:  It  38  a  matter  of

 opinion
 Me,  Speaker:  Next  question  Shri

 Subiman  Ghose  Absent  Next  ques-
 tion

 Shrimati  Oa  Paichoudhuri:  As  it  is
 agitating  the  minds  of  the  people,  may
 I  know  whether  the  Minuter  will  give
 some  assurance  abeut  this?
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 Mr.  Speaker:  No  assurances  shall
 be  asked  during  the  Question  Hour.

 Shrimati  Ha  Paichoudhuri:  I  meant
 the  next  question,  He  is  absent  I
 am  sorry.

 Some  Hon,  Members  rose—

 Mr.  Speaker:  I  have  allowed  a
 number  of  question  on  co-operatives
 During  the  Question  Hour,  nothing
 can  be  settled

 Shri  Panigrahi:  The  State  has  now
 begun  to  organise  and  establish  indus-
 ¢ries  But  the  Minister  has  replied
 about  the  credit  societies  What  is
 the  idea?

 Mr.  Speaker:  They  are  al)  beng
 converted  That  is  what  he  said

 Shri  M.  L.  Dwivedi:  They  are  not
 There  are  no  service  societies  at  pre-
 sent  He  says  there  are  some  co-
 operative  societies  There  must  be
 some  clarification  about  it,  Sir

 Mr.  Speaker:  There  will  be  8706
 opportunity  to  discuss  this  when  the
 Demands  for  Grants  on  that  subject
 come  up.  It  has  not  been  disposed  of
 The  Demands  under  that  head  have
 not  yet  come.  Next  question

 India-Italy  Air  Service

 1425  Shrimati  Ma  Palchoudhuri:
 Will  the  Minister  of  Transpert  and
 Communications  be  pleased  to  state-

 (a)  whether  it  xs  a  fact  that  a  new
 Air  Service  between  India  and  Italy
 78  shortly  to  be  brought  into  operation,
 and

 {(b)  if  so,  its  broad  details?

 The  Deputy  Minister  of  Civil
 Aviatien  (Shri  Mohiaddin):  (a)  and
 (b).  ‘Alitalia’  an  Itahan  airline  started
 operating  a  scheduled  air  service  bet-
 ween  Rome  and  Bombay  from  4th
 March,  1989,  The  service  is  operated
 on  a  frequency  of  two  services  a
 week  on  the  route  Rome-Karachi-
 Bombay.

 Shrimati  ta  Palchoudburi:  Includ-
 ing  the  ‘Alitalia’,  ghim  is  the  ३8
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 foreign  service  that  we  will  have
 over  the  air  routes  in  our  country
 May  I  know  how  many  have  ,  been
 openeti  of  late,  and  why  Air  Inda
 did  not  open  another  route  with  the
 same  air  traffic  rights?

 Shri  Mohiuddin:  There  are  about
 38  foreign  aw  lines  operating  through
 India  I  am  sure  the  hon  Member  is
 aware  that  Air  India  International  8
 operating  through  Rome  for  a_  long
 time.  Our  services  to  London,  about
 three  trmes  a  week,  stop  at  Rome

 श््ध्य  प्रदेश  में  थान  का  कप

 *१४२७.  भी  queer  राय  गया
 साथ  तथा  कृषि  मत्री  यह  बताने  की  हुपा
 करेगे कि  :

 (क)  केन्द्रीय  सरकार  ने  मध्य  प्रदेश
 में  अब  तक  कुल  कितना  धान  खरीदा  है  ,

 (ख)  यह  घान  किन  किन  राज्यों  को
 भेजा  जा  रहा  है,  और

 (ग)  कया  धान  कूट  कर  चावल  के
 रूप  में  बेचा  जा  रहा  है  प्रथवा  धान  के  रूप  में
 शौर  यह  किस  मूल्य  पर  बेचा  जाता  है  ?

 The  Deputy  Minister  0  Food  ang
 Agriculture  (Shri  A.  M.  Thomas):
 (a)  The  Central  Government  have  not
 purchased  any  quantity  of  paddy  in
 Madhya  Pradesh

 (b)  and  (c)  Do  not  arise

 Shri  M.  L.  Dwivedi:  Is  it  a  fact  that
 although  paddy  is  not  being  allowed
 to  be  sent  (०  other  States  from  Madhya
 Pradesh,  f  from  other  places
 are  being  sent  to  Madhya  Pradesh,
 and  this  affects  the  food  problem
 seriously  What  is  the  answer  for
 this

 situation?
 Shri  A.  M.  Thomas:  Paddy  is  being

 purchased  m  Madhya  Pradesh  on
 .State  Government's  account,  and  they
 have  purchased  about  74,200  tons  of
 paddy  till  the  i3th  March.  I  do  not
 know  which  Stafe  my  friend  refers  to.
 Is  it  Uttar  Pradesh?
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 Shri  का,  L.  Dwivedi:  Yes.

 Shri  A.  MM  Thomas:  From  Madhya
 Pradesh,  there  in  amuggling.

 tt  Go  fro  agree:  क्‍या  मैं  जान '
 सकता  हूं  कि  मध्य  प्रदेश  की  सरकार  जो
 पैडी  खरीद  1 ह  है,  उसके  मिलिंग  कराने  का
 क्या  कोई  इंतिज्ाम  मारत  सरकार  की  तरफ
 से  हुआ  है  ?

 Shri  A.  M.  Thomas:  There  is  arrange-
 ment  for  transporting  In  the  form  of
 paddy  itself  from  Madhya  Pradesh.  It

 been  possible  to  send  about  10,000
 of  coarse  paddy  to  West  Bengal

 ‘Se  Viatins.  Sredets  Goverment
 There  are  milling  arrangements;  either
 it  will  be  milled  there  or  it  will  be
 transported  to  other  States.

 Sardar  A.  8.  Saigal:  My  question
 was  this:  whether  in  Madhya  Pradesh
 Government,  when  they  -are  purchas-
 ing  paddy,  there  is  any  arrangemeht
 made  by  the  Government  of  India  to
 have  mills  there.  Or,  is  it  sent  to
 other  places?

 Shri  A.  M.  Thomas:  I  have  stated
 the  other  day  before  the  House  that

 Central  Government

 there.  I  think  both  the  arrangements
 are  working:  satisfactorily.

 सेठ  शोचिस्य  wre:  मध्य  प्रदेश  की
 सरकार  में  भो  भान  मध्य  प्रदेश  में  खरीदा  है
 उसका  चावल  बन  कर  झलग  अलग  प्रदेशों
 में  जा  सके  शौर  मध्य  प्रदेश  कौ  सरकार  को
 धौर  भी  धान  कहां  लरीदने  में  सुमीता  हो  सके,
 इसके  लिए  क्या  केखीय  सरकार  कुछ  कर  रही
 है?
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 oft  queen  ce:  मध्य  प्रदेश  ते  जो

 चाँ  खरीदा  ना  रहा  है  बहु  किस  भाग  से

 झरीदा  भा  रहा  है  और  बैस्ट  बंगाल  में  जो

 जाता  है  वह  किस  माय  पर  जाता  है?

 थी  रादीबाला:  मेँ  जानना  चाहता

 कूंलि. गये,  ध्यतत,
 भौर,  गाए,

 बरी.  जा.  रहा.  है
 कर्मी  सरकार  सारा  धान  शौर  राइस  खरीद

 क  रही  है  या  पूरे  तौर  से  खरीद  नहीं  कर

 रही  है?

 ghri  A.  M.  Thomas:  Yes  Sir  All
 thst  is  offered  is  beng  purchased

 ya  हो  i:  roee—

 fiir.  Speaker:  I  know  both  of  them
 come  from  Orissa.

 ‘ghri  Supakar:  It  is  a  question  con-
 certing  the  whole  of  India.

 Mr.  Speaker:  I  am  aware  any  hon.  «
 Member  can  put  any  question  in  this
 Hose  -

 fay  Strike  by  P.  &  T.  Empioyoes

 (a)  whether  the  िएडॉड  and  Tele-
 gr@phs  =  employees  in  the  countsy
 opeerved  a  pay  strike  on  the  ind
 Merch,  ‘1059;

 (b)  if  so,  what  were  their  griev-
 anfes;  and

 ic)  the  steps  taken  by  Government
 in  the  matter?
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 १४  (a)  tea  (ch,  A
 statement  in  placed  on  the  Table  of
 the  Lok  Sabha.

 ०  ००५
 (a)  Yes.  Some  of  the  ह:  &  T.  em

 ployees  did  not  accept  pay  for
 February,  4989  on  the  2nd  =  March,
 ‘ene.

 (b)  (i)  Immediate  grant  of  second
 instalment  of  interim  rehef;

 (ui)  early  publication  of  Pay  Com-
 mission  report;  .

 (ili)  repeal  of  rules  4(A)  and  4(B)
 of  the  Central  Civil  Services  (Con-
 duct)  Rules;  and

 (iv)  quashing  of  action  already
 taken  against  umon  workers  under

 these  rules.

 (c)  As  already  announced  on  the
 floor  of  this  house,  it  is  within  the
 term:  of  reference  of  the  Pay  Com-
 tmission  to  recommend  the  grant  of
 ‘second  imterim  relief.  The  report  of
 the  Pay  Commusgsion  is  expected,  to
 be  out  by  the  end  of  June  next.

 As  regards  points  (iii)  and  (iv)
 Government  are  unable  to  reconsider
 the  position

 Shri  8  M.  Baneriee:  May  I  know
 whether  it  is  in  the  knowledge  of  the
 hon.  Minister  that  the  recent  amend-
 ment  of  the  Government  Servants
 Conduct  Rules  has  exemptefl  the
 ports,  dock  and  defence  installation
 employees  from  the  purview  of  rules
 4@(A)  and  4(B),  which  is  also  one  of
 the  demands  of  the  P  &  T.  em-
 Ployees  and  whether  this  question  has
 been  taken  up  by  the  Ministry  with
 the  Home  Ministry  to  exempt  the
 P.  &  T.  employees  also’

 Shri  Raj  Bahadur:  The  port  and
 dock  employees  are  excmpted  from
 the  operation  of  rules  4(A)  and  4(B),
 but  the  P.  &  T.  employecs  are  not.
 This  has  been  decided  after  due  con-
 sideration  of  the  whole  question.
 48  (Ai)  LSD—2
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 Shri  s.  M.  Banerjee:  May  I  know
 whether  a  number  of  telegrams  have
 been  received  from  all  over  the  coun-
 try  from  the  P  &  T,  employees  m
 this  regard  and  whether  this  will  be
 discussed  along  ‘with  the  représenta-
 tives  of  P.  &  T.  eniployees  and  of  the
 Home  Ministry?

 Shri  Raj  Bahadur:  Yes,  Sir,  tele-
 grams  have  been  received.

 Shri  हैं.  M.  Banerjee:  May  |  know
 whether  this  question  of  discrimina-
 tion  against  P.  &  T.  employecs  will
 be  referred  to  the  Pay  Commussion?

 Shri  ‘Raj  Bahader:  I  would  like  to
 repudiate  the  imsinuation  that  there
 is  any  discrimination.  The  decision
 has  been  taken  on  merits,  keeping  in
 view  the  fact  that  P.  &  T.  employees
 belong  to  essential  public  ytility  ser-
 vices  and  also  they  are  not  m  the  cate-
 gory  of  industrial  employers  as  such;
 so,  these  rules  have  been  made

 appli- cable  to  them  .

 Shri  Hem  Sarna:  In  view  of  the
 fatt  that  the  P.  &  T.  employees  are
 demanding  a  second  instalment  of  in-
 terim  rehef  and  in  view  of  the  fact
 that  the  statement  says  that  it  s  with-
 in  the  terms  of  reference  of  the  Pay
 Commission,  may  1  know  what  steps
 Government  have  taken  to  impress
 upon  the  Pay  Commission  the  urgenc:
 of  the  situation,  so  that  a  second
 instalment  of  interm  relief  may  be
 given?

 Shri  Kaj  Bahader:  Government
 would  not  think  it  appropriate  to  in-
 terfere  with  the  discretion  of  the  Pay
 Commission  and  T  think  the  observa-
 tlons  made  the  other  day  by  the
 Finence  Minister  in  this  behalf  are
 relevant.  .

 Dr.  Melkote:  May  I  know  the  total
 number  of  employees  in  the  P.  &  T.
 Department  and  how  many  Centres
 were  affected  and  the  number  that
 participated  in  this  strike?

 Shri  Raj  Bakadar:  According  to  the
 statistics  available,  out  of  a  total  of *  2,14,000  non-gazetied  P.  &  T.  em-
 gloyees,  only  as  many  as  33,205  did
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 not  draw  their  pay  on  2nd  March,
 which  means  about  one-seventh  of  the
 total  number  of  employees  partici-
 Pated  in  this  so-called  pay-strike.

 ah  भक्त  दर्शन  :  में  यह  जानना  चाहता
 हू  कि  जिन  कर्मचारियों  से  २  भार्च  को  तम्स्वाहू
 नहीं  ली  थी,  उन्होने  झभी  तक  भी  तनन्‍्ल्याह
 नही  ली  है  या  कि  उस  के  बाद  ले  ली  ?

 ष्भी  राज  बहादुर:  जो  नहीं,  उन्होंने
 दूसरे  दिन  तन्श्वाहू  ले  ली।  *

 Shri  8.  M.  Banerjee:  May  ]  know
 whether,  in  view  of  the  assurance
 g@iven  dy  the  Finance  Minister  that
 the  Pay  Commussion’s  report  is  likely
 Yo  be  submitted  by  June,  3959  and
 also  the  asstirance  regarding  the  vari-
 @us  demands,  it  uw  possible  for  the
 hon.  Minister  to  call  a  conference
 With  the  ्,  &  T.  employees,  regard-
 inf  this  agitation  which  is  a  contmued
 one  and  which  his  been  phased  out?

 Shri  Raj  Bahadur:  I  do  not  thnk
 the  Ministry  of  Transport  and  Com-
 taunications  can  improve  on  the  as-
 trfantes,  if  any,  given  by  the  Fiance
 aiinister,  in  this  matter.

 Precurement  of  Eice  from  Andhra

 +
 f  Shit  gg  Madhusodan  Rao:

 ५  vial  Sha  Rami  Reddy:
 Will  the  Minister  of  Food  and

 Agriculture  be  plessed  to  state:

 (a)  whether  the  Government  of
 Andhra  Pradesh  has  requested  the
 Centre  not  to  procure  rice  from  the
 districts  of  Srikakulam,  Chittoor,
 Warangal  and  Nizamabad  as  they  were
 affected  either  by  floods  or  drought; end  .°  ०

 ५8
 the  action  taken  by  the  Centre

 in  matter?
 The  Deputy  Minister  ef  Fwed  and

 Agriculture  (Shri  A.  M.  Thomas):  (a)
 The  Government  of  Andhra  Pradesh
 have  requested  the  Centre  not  to
 Procure  rice  in  these  districts  as  the  |
 डिप्तफॉपड  available  therein  is  com-
 peratively  email.

 MARCH  2,  tos

 ली  ३०  मैथुसूबन  रांध  :  वया  मभी
 महोदय  बतला  सकेंगे  कि  श्रीकाकुलम,  गुन्तूर,
 बारंगल  शौर  निजामाबाद  में  ब  तक  फिलेनी
 ज्ोक्योरमेंट  किया  गया  है?

 Shri  A.  M.  Thomas:  I  have  stated
 that  purchase  will  be  made  only  on
 the  basis  of  voluntary  offers  und  we
 ate  not  requisitioning  at  present  in
 these  places  After  the  new  atrange- ments  had  been  entered  into,  about.
 40,000  tons  of  rice  has  been  procured
 on  a  voluntary  basis  in  Andhra.  I
 do  not  think  any  quantity  has  been
 procured  from  these  districts.

 at  to  wager राज  :  क्‍या  मत्री
 महोदय  यंहे  बताने  की  कृपा  करेगे  कि  अंश
 गयर्नमेंट की  क्या  उन्होंने  इन्फा्म  कर  दया  है

 कि  वे  इन  डिस्ट्रक्टस में  कलेक्ट  नही  करेगे?

 Shri  A.  M.  Thomas:  The  Andhra
 Pradesh  Government  is  not  procuring there;  it  is  the  Central  Government
 machinery  that  is  procuring  Although
 we  left  it  to  the  State  Government  to
 procure,  they  are  not  amenable  toe
 procure  it  now.  As  far  as  these  dis-
 tricta  are  concerned,  it  will  not  be
 Possible  to  give  eny  positive  assure
 ance.  If  on  trade  account  adequate
 quantities  are  not  moving  or  if  we
 are  satisfied  that  there  is  deliberate
 hoarding—as  for  example  in  Nellore
 District~we  may  have  to  reconsider
 the  positron.

 Mr,  Speaker:  Nellore  ts  not  one  of
 the  districts.  The  hon.  Deputy  Minis-
 ter  seems  to  have  said  that  they  are
 50६  procuring.  The  hon.  Member
 wants  to  know  even  if  they  are  offer-
 ed,  having  regard  to  those  districts,
 why

 ha
 Government  should  ह



 because  there  is  a  ban  on  export  of
 -  tice  outside  Andhra  Pradesh  to  States

 in  the  north,

 Shri  M.  BR.  Kriskea:  The  Food  and
 Agriculture  Minister  of  Andhra  Pra-
 Gesh  has  requested  the  Central  Gov-
 ernment  to  sell  back  to  the  State
 Government  even  the  procured  rice.
 May  I  know  the  quantity  referred  to

 ment  and  the  Central  Government?

 Shri  A.  M.  Thomas:  There  is  only
 One  agency—the  Central  Government

 I  said,  if  the  State  Govern-
 ment  is  prepared  to  procure,  we  are
 Prepared  to  leave  the  procurement

 That  is  exactly  what

 the  Ith  December,  2958  and  state:

 (a)  whether  wooden  poles  have
 been  acquired  for

 ST  ie electricity  in  rural  areas  of  ri

 (c)  if  eo,  the  length  of  transmission
 lines  set  up  so  fart

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and

 (b).  Yesp  Sir.
 (c)  29  miles  of  transmission  and

 distribution  lines  have  been  set  up  80
 far.

 Shri  L.  Achaw  Singh:  May  I  know
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 Bee!  sen  up?  May  I  know  what  2s

 propose  to  destroy  the  ro-

 Mr,  Speaker:  That  is  a  suggestion
 for  action.

 Shri  L.  Achaw  Singh:  May  I  know
 whether  the  Hulls  Division  head-
 quarters  of  Chudachanpur,  Ukhrul  and
 Thouba)  will  also  .be  electrified  in  due
 course  because  there  are  no  power
 plants  set  up  at  present?

 Shri  Hathi:  I  do  not  know  fhe
 details  but  about  76  villages  are  to  be
 electrified.

 Shri  P.  K.  Deo  (Kalahandi):  Mr.
 Speaker,  a  tense  atmosphere  has
 been  created  in  Orissa  due  to  the
 hunger  strike  of  the  displaced  per-
 sons  from  Rourkela....
 «  Mr.  Speakef:  The  hon  Member  must
 Tread  the  rules.  He  should  not  inter-
 rupt  the  proceedings  at  any  stage  he
 likes.  ‘There  is  a  Short  Notice
 Question.

 SHORT  NOTICE  QUESTION
 Crashing  of  LAC  Dakota  in  N.E.F.A.

 Palchoudhari:
 Wul  the  Minister  of  Transport  and

 Comununications  be  pleased  to  state:
 (a)  whether  an  accident  involving

 LAC.  Dakota  took  place  in  N.E.B.A.
 area  on  I2th  March,“959;  and

 ede  if  te  the  number  of  deaths  that
 toek  plece  und  the  loss  to  the  Gov-
 ernment  in  this  connection?

 ifite  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  Yes,  Sir.

 (Pp)  Five  persons  were  killed  and
 the  aircraft  was  destroyed.  The  ac-

 value  of  the  aircraft  was
 Ra:  ‘1,183,674  and  written  down  value
 Rs,  289.57  nPs.

 ghri  P.  C.  Borcosh:  Is  it  a  fact  that
 ..A.C.  had  three  accidents  in  the
 N.E-F.A.  area  since  they  took  over
 food-dropping  from  the  private  opera-
 tor  some  nine  months  ago  as  against
 only  one  accident  in  four  and  a  half
 year  when  the  private  operator  was
 operating  under  worse  conditions?

 Biot  Mivkietdim:  i  wn  nut  wware  ut
 the  comparisen  that  the  hon.  Mem-
 ber  28  making  Of  course,  we  know
 that  in  the  NEFA.  area  air  dropping
 of  food  is  a  hazardous  task.  But  even
 a  hazardous  task  should  be  under-
 taken  for  the  service  of  the  country.

 ghri  P.  C.  Borooah:  Is  it  not  a  fact
 that  in  the  N.EF.A.  area  during  the
 last  nine  months  there  were  three
 accidents?

 Shri  Mohiuddin:  Last  year,  ‘1957-58,
 there  has  been  one  minor  accident  to
 an  LAC  aircraft  and  one  major  acci-
 dent

 shri  P.  C  Borooah:  Is  it  a  fact  that
 the  Men  engaged  in  food  dropping  in  ,
 the  accident  were  from  Bombay  area
 ari  had  not  N.E.F.A.  experience?

 shri  Mohiuddin:  They  had  the
 experience.  No  pilot  55  allowed  to  go
 ito  this  area  unless  he  has  had  train-
 ing  of  the  area  and  also  had  experi-
 ence  of  flying  over  that  area

 shri  Hem  Barua:  In  view  of  the  fact
 that  this  sort  of  air  crash  has  almost
 become  an  annual  event—last  year
 there  was  one—may  I  know  what
 steps  Government  have  so  far  taken
 to  read  and  pre-judge  the  weather
 conditions  obtaining  in  that  area  at
 the  tume  when  the  aircraft  is  com-
 mmgsioned  for  air-dropping  of  food?

 $hri  Mobiuddin:  All  precautions
 have  been  and  are  being  taken  to
 improve  the  conditions.  Regarding
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 information  &  907  dt
 oe

 fir  graft
 pilots  on  weathas, and  ther  necessary
 requirements  for  flying  an  aircraft,  I
 am  not  sure  what  is-meant  by  the  hon.
 Member.  infor-
 mation

 स्क
 ca  agency?

 think
 that  is  not  co:  a

 anal  क्  सद  Wit  Pot  tne
 correct  position.  “My  question  was
 géntrdliy'  8600६

 oF  the  accldenth  and

 wetter  "cbhditions.  “Last  time,  whin
 the  advident  octutred,’tHy  ‘inforshdtion
 का  that,  the  pilot  did  not  want  to  pro-
 eed  to  NEFA.  but  he  was  forced

 to  do  sq,  This  shows  that  examna-
 tion  of  the  propcr  weather  quality  is

 ‘mot  there  before  at  aircraft  is  com-
 -missionéd  te  work.

 t  Shri  Mobluddin:  I  do  sot  think  that
 information  ‘is:  correct—to  say  that  he

 .was  forced  to  go.  All  the  informa-
 hoén  absdut  the  weather  is  given  to  the
 pilots’  and  when  conditions  are  not
 favourable  the  aircraft  does  not  take
 of,

 Skri  Hem  Barua:  Then,  in  spite  of
 the  information  given,  how  is  i:  that
 this  air  crash  occurred?  I  want  to
 know  whether  the  weather  condtlons
 developed  after  the  aircraft  left;  if
 there  was  any  change,  whether  that
 was  passed  on  to  the  pilot,  and  also
 whether  he  was  informed  of  the
 weather  condition  then  obtaining  be-
 fore  the  aircraft  took  off?

 Shri  Mohinddin:  If  the  hor  Mem-
 ber  3५  referring  to  this  aceident,  we
 have  net  got  any  information  about
 the  causes  of  this  accident

 Shrl  Bem  Barwa:  May  I  know  whe-
 ther  it  is  a  fact  that  a  helicopter  was
 sent  from  Calcutta  to  that  area  after
 two  days  of  the  accident?  If  so,
 what  is  the  information  collected  by
 the  helicopter?  Could  it  reach  the
 spot?

 Shri  Motiuddin:  The  helicopter  did
 reach  there  on  ३4850  March,  morn-
 ing  to  evacuate  the  survivors.  and  this
 operation  was  very  surccesfully
 carried  out.  The  information  about
 the  attael  aecidemt  is  beivug  collected

 Oral,  Avemamh  PHALGUNA: 2h  WIQ/(SAKA)  eal ge  Aggers  क्
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 wo  hho  reached
 tie  aria)  pak

 -:UShri:@.  की;  Bapergee::Gasoerftime,ago,
 Sw,  you  were  guessed  te  order  that

 uwheplevet  ang  train  aadident  or.  air
 mocadent  teles..placg,  soma  statement
 anust,be.maded  abot  it  hy  the  Gay-
 erament  beforevae  raise  it..in  the
 House.  That  has:  not  deen  followed $n

 -thry  cage  thitugh.@ve  persons  have
 died,  १8  *

 क  2  oe
 ‘Shet  Mobiad@ia;  I]  will  explain  it

 The  accidept  yook  place  on  the  ‘12th;
 on  Friday  the  A3th,,  J  wanted  to  make
 a  statement  कफ  the  ,afterneon  before
 the  House  adjourned.  But,  unfortu-
 nately,  I  did  not  have  full  information
 about  the  survivors  and  those  who
 died..  I  did  not  therefore  want  to  sve
 any  informatian  which  was  incom-
 plete,  as  far  as,  sutvivyors  are  con-
 cerned.  rt

 Shrimati  Hla  Palchoudhuri:  May  I
 know  whetber  any,  compensation  has
 been  paid  fo  the  dependants  of  these

 ive  persons?  If  ¥o,!  what  35  quantum
 of  compensation  given  to  their  fami-
 lies?  =

 Shri  Mohinddin:  For  the  NEFA,
 @ir  opesations  special  arrangements
 have  been  made  for  cumpensation,  Of
 course,  It  is  too  early  to  pay  campen-
 cation  But  it  will  be  paid  m  due
 course.  Quite  a  substantial  amofint  of
 cainpensation  has  been  provided  for
 such  accidents  in  the  N.EF.A,  area

 Shri  5.  M.  Banerjee:  Of  paursa,  spme
 amount  wall  be  paid  to  the,  families.
 But  Save  you  paid  anything.  4५  uame-
 diate  relief?

 Shri  Mohinddin:  I  do  not  Xow  whe-
 ther  an}  immediate  relief  was  neces-
 sary.  The  survivors  है...)  revaquated
 frore  that  area  And  I  am  eyae  that
 if  any  immediate  selief  5  .peepesary
 that  will  be  legked  into.  ३६  ह!  कैफ
 early  for  me  to  say  ह: ह  mare

 Shrimali  fla
 Patchongiiilh:-  SEiaip- ing  compensation  aft  weal  sky

 Mr.  Speaker:  Whatois  the  द.........८....... for *  the  peopis  who.havedid?!  sb:  or
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 Ghrimeti  lie  Paichoudhert: They  were  @  hospital  and  looked the  bread-earners.  by  the  locos!  authorises”

 her

 Mr.  Gpesher:  question  ia  be-  “pee

 course,  rf  some  accident  occurs,  you
 cannot  ask  “have  you  given  any  com-
 pensation®”.  Normally  they  do  give
 compensation

 Shri  Hem  Barua:  I  want  to  know

 Mr,  Speaker:  If  we  hear  anything  fo
 the  contrary  then,  of  course.

 Shri  Hem  Barua:  I  want  to  put  an-
 other  question.

 Mr.  Speaker:  I  have  allowed  a  suffi-
 cient  number  of  questions.  He  can-
 not  go  on  putting  questions.

 Bari  Hem  Barua:  It  wa  major  ons.

 meng  take  such  a  long  time  to  decide

 Co-operstize  Sugar  Factaries  ip
 Bihar

 22003
 Wasi

 Thalan  Sinks:  Wil  the

 and  Co-ppergtion  be  pleased  to  state:
 (a)  the  position  with  regard  to  the

 establishment  of  the
 sugar  factories  allotted  to  Bihar;

 (b)  the  amount  of  profit  paid  to  the
 cane-growers  in  the  areas  of  the  ep-
 operative  sugar  factories  that  have
 been  working  since  the  beginning  of
 the  Second  Five  Year  Plan;  and

 (c)  its  percentage  on  the  amount  of
 capital  invested  by  the  cane-growers?

 8.  8.  Murthy):  (a)  So  far  no  co-
 operative  sugar  factory  has  been  set
 up  in  Bihar

 (ey  and  (c)  Do  not  arue

 चीनी  के  -  दर  चियंजण
 +  १४१३.  क्री  विभृति  मिल  :  क्या

 साथ  तथा  कृषि  मत्री  यह  बताने  की  कृपा
 करेगे  कि:

 (क)  क्‍या  महू  सच  है  कि  १५  जनवरी,
 १६९५६  को  भारतीय  चीनी  मिल्स  सस्था  ने
 सरकार  से  प्रार्थना  की  थी  कि  उत्तर  प्रदेश,
 उलर  बिहार  भौर  पजाब  में  चीनी  के  कारणाने
 के  मूल्य  पर  सियंत्रण  हटा  दिया  जाये  भथवा

 चीनी  1  म्र्ल्म  बढ़ा  दिया  जाये;  शौर

 (स)  वदि  हां,  तो  सरकार  ने  ४:

 सम  नच  में  क्या  निर्णय किया  है  ?

 wre  wr  कृषि  थनी  (जौ  wo  अब

 शैव) :  (क)  प्रतिवेदन  प्राप्त  हुए है
 किन्तु  १५  जनवरी,  १६५६  को  नही  1

 (क्ष)  यह  विच  ग्रकाराधीन  है  1
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 Printing  of  Thibele

 .  Shri  D.  C.  Sharma:
 M47.“  suet  Raghunath  Gingh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:  ५

 (a)  whether  there  is  a  proposal
 wader  consideration  of  the  Govern-
 ment  of  India  to  print  the  names  of
 stations  and  fares  af  passenger  tickets
 dn  three  languages—English,  Hind:
 and  the  regional  language;  and

 @)  if  go,  the  decision  taken  there-
 oa!

 The  Deputy  Minister  of  Railways
 (Shri  Shahpawes  Khan):  (a)  Yes

 (b)  No  decision  has  been  reached
 ms  yet.

 Railway  Level-Crossing,  Safdarjang

 Shrimati  Sucheta  Kripalan!:
 “109,  {  Shri  Onkar  Lal:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  un  on  the  l0th
 September,  958  and  state

 (a)  the  progress  made  in  the  cork-
 truction  of  a  suitable  diversion  road
 to  avoid  traffic  jam  at  the  railway
 level-crossing  near  Safdarjang  Arr-
 port,  New  Delhi;  and

 ~  (b)  when  the  work  is  likely  to  be
 completed?

 The  Minister  of  Health  (Shri  EKar-
 markar):  (a)  There  has  been  no  pro-
 gress  as  the  question  of  finance  has
 mot  been  settled  so  far.  The  matter
 is,  however,  receiving  attention

 (b)  The  works  are  expected  to  be
 completed  in  about  a  year  and  a  half
 after  commencement.

 Abolition  of  Nabadwip-Saatipar
 Raliway  Line

 *l442.  Shri  Subiman  Ghose:  Will  the

 a=
 of  Railways  be  pleased  to

 (a)  whether  there  is  any  proposal
 to  abolish  the  metre  gauge  line  of

 Nabadwip-Santipur  Section,  Sealdgh
 Division,  Eastern  Railway;

 (b)  af  ao,  the  reasons  therefor;  and

 (c)  ehether  he  is  awere  thht  the
 abolition  will  cause’  great  hardships  to
 the  people  particularly  in  view  of  the
 fact  that  Nabadwip  and  Santipur  are
 places  of  pilgrimage?

 The
 शक

 ity  Minister  of  Railways
 (  8  V.  Ramaswamy):  (a)  Appa-
 oy  the  hon  Member  is  referring
 to  Sgntzpur-Nabadwipghat  N.G.  Sec-
 tion  of  the  Eastern  Railway.  There
 is  no  pioposal  to  abolish  this  line  at
 the  moment.

 (b)  and  (c)  Do  not  arise.

 Railway  Over-bridge  at  Manmad

 Shri  Jadhav:
 ones  {Sat  Pangarkar:
 Will  the  Minister’  of  Railways  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Questibn  No.  377  on  the  I8th
 September,  958  and  state.

 (a)  whether  the  revised  estimates
 for  the  construction  of  Railway  over-
 bridge  at  Manmad  on  the  Central
 Railway  has  since  been  prepared;

 (b)  whether  the  Bombay  Govern-
 ment’s  approval  of  the  plan  and  ac-
 ceptance  of  the  cost  of  the  work  has,
 since  been  received,  and

 (c)  when  the  work  is  hkely  to
 begin?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  Yes,  Sir.

 (b)  No,  Sir

 (c)  The  work  can  only  be  taken  in
 hand  after  the  approval  of  the  Gov-
 ernment  of  Bombay  to  the  plan  and
 estimate  is  received

 Chemical  Fertilizers  for  Punjab

 14m.  Shri  Ajit  Singh  Sarhadi:  Win
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  total  demand  made  by  the
 Puhjab  Government  for  chemical
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 fertilizers  for  the  years  ‘1958-50.  and
 1950-60:

 (b)  the  allocation  made  in  1958-59
 and  dliocation  intended  for  1959-60;
 and  b

 (९)  whether  any  preference  is  given
 to  States  which  have  got  higher  piten-
 tual  of  production  in  foodgrains?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b)
 A  statment  is  laid  on  the  Table  of  the
 Lok  Sabha  [See  Appendix  V,  annex-
 ure  No  4).  है

 (९)  The  basis  generally  adopted  for
 allocation  is  the  proportion  of  the
 available  supglies  to  demand.

 Railway  Sleepers  from  Burma

 1426  Shri  Subbiah  Ambalam:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  946  on  the  1th
 December,  958  and  state:

 (a)  whether  all  the  consignments  of
 railway  sleepers  from  Burma  have
 since  been  received  in  India  accord-
 ing  to  the  terms  of  the  contract;

 (b>  the  number  of  sleepers  found  to
 be  of  inferior  quality  or  which  did  not
 conform  to  specification;  and

 {c)  what  ‘action  has  ‘been  taken  by
 Government  in  the  matter?

 The  ‘Deputy  Minister  of  Railways
 (Shri  5.  द  Ramaswamy):  (a)  No,

 Sir.

 @)  Inspection  of  the  sleepers  is
 still  in  progress  Of  the  sleepers  so
 far  inspected,  less  than  6  per  cent  do
 not.  conform  to  specificajions,

 (c)  Suitable  action  in  terms  of  the
 ceomtract  will  be  taken.

 Vigilance  Cells

 *1486.  Shri  Harish  Chandra  Mathur:
 जपा  the  Minister  of  Railways  be

 Pleased  to  state:

 @  how  many  officers  on  each  Rail- द... 4  Zone  have  bgen  charge-sheeted

 Written  ‘Anawere  =  qe

 on  the  recommendations  of  the  vigil
 anc®  cells  during  1958-59  8०  far;

 (p)  what“is  the  extent  of  the  funds
 invalved,  and

 8)  what  action  “hds  been

 aga  mst  defaulting  officers?

 qb?  Deputy  Minister  of  Raitways
 ant  Shahnawas  Khan):  (a)  77
 onfiee  On  all  Railways

 :
 taken  ~

 rio)  and  (c)  It  2s  not  possible to
 stat?  at  this  juncture  what  amounts  are
 inyPived  for  which  these  officers  may

 held  hable.  Most  of  these  cases.
 are  Sill  under,  enquiry  .

 “Padal”  Trees  *

 #i482,  Shri  Subodh  Hansda:  Wil?
 the  Minister  of  Food  and  Agriculture  |
 be  Pleased  to  state

 @  whether  ‘Padal’  tiecs  grow  in
 ab/Odance  m  the  country;

 rio)  if  so,  the  places  where  they
 generally  grow,

 qc)  whether  it  can  be  compared
 with  ‘Sal’;

 #  @  whether  for  afforestation  pur-
 podes  abo  they  are  being  u  cd,  and

 ce)  the  quality  of  timber  obtain-
 ‘¢q  fiom  it  and,  its  usefulness?

 fhe  Minister  of  Food  and  Agricul-
 turt  (Shri  A.  P,  Jain):  (a)  Yes,  Sir.  *

 (b)  It  is  found  throughout  India,
 past-cularly  as  an  associate  of  Sal  im
 thy  Sub-Himalayan  tract

 (०)  No,  Sir

 (ay  It  has  not  been  much  used  so
 far  4

 (९)  Timber  obtained  5  not  durable
 and  38  also  tough  and  coarse  textur-
 ed  It  can  be  tried  for  tool  handles
 and  house  construction  purposes,  ete.

 Catering  Rates  on  Railways
 #1438.  Pandit  9.  N.  Tiwary:  Will  the

 mifister  of  Rallways  be  pleased’  to  ar
 stat®

 !

 (@)  whether  it  is  a  fact  that  there  is
 mo  Uniformity  in  catering  rates  on
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 Railways
 भ्  F

 rates  differ  from  station
 to  station  m  the  same  Zone;

 (b)  whether  the  rates  of  the  depart-
 mentally  maneged  Restaurants,  Re-
 freshment  Rooms  and  Stalls  etc,  are
 higher  than  those  managed  by,  the
 contractors;  and  -

 (c)  sf  so,  the  reasons  for  the  same?

 The  Deputy  Minister  of  Railways
 (Shri  ss.  द  Ramaswamy):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha  [See  Appendix  V,  annexure
 No  5]

 (b)  No,  mot  as  p  general  rule
 Variations,  where  they  exist,  are  due
 to  differences  in  quality  and  to  differ-
 ence,  in  the  prices  of  raw  materials
 in  different  localities

 (e)  Does  not  arise

 Supply  ef  Wheat  through  Fair
 Price  Shops

 Shri  8.  M  Banerjee:
 Shri  Tangamani;:

 {  Shri  A.  K  Gopalan.
 Will  the  Minister  of  Food  and  Agri- culture  be  pleased  to  state-

 (a)  whether  the  starch  value  ७  less
 in  the  wheat  supplied  through  the
 fair  price  shops,

 (b)  whether  any  analysis  was  done
 at  Lucknow  at  the  request  of  the
 Health  Officer,  Dehra  Dun  Munieo-
 pality  recently,  and

 (९)  uf  ad,  with  what  results?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P  Jam)  (a)  Starch
 value  of  foodgrains  75  not  significant
 from  the  point  of  view  of  nutrition
 (unlike  protein  and  vitimans),  and  is
 not,  therefore,  being  determined  for
 wheat  supplied  through  the  fair  price
 shops.

 {b)  and  (c)  Yes  During  last  6
 months,  2  samples  were  analysed  and
 none  was  found  unfit  for  human  can-
 surhotion  stich  conten,  of  the

 =o
 was  not,  however,  deter-

 mn

 2144,

 Masipur  State  Transport
 91435,  Shri  L  Achaw  Singh:  Will

 the  Minister  of  Transport  and  Com-
 manications  be  pleased  to  state.

 (a)  whether  the  ,Manipur  State
 Transport  is  governed  by  the  depart-
 mental  rules  of  Government  or  by  a
 separate  Codetf  the  Undertaking,  and

 47)  whether  there.is  any  propesal.
 to  declare  the  Manipur  Staie  Trans-
 part  a  commercial  undertaking?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur).  (a)  The  Manipur
 State  Transpert  is  at  present  govern-
 ed  by  Government  rules  There  35
 also  a  separate  Departmenta)]  Manual
 for  the  routine  work  of  the  Organ  sa-
 tron

 (b)  Yes

 Uniform  Taxes  on  Road  Transport
 91436  Shri  Jhulan  Sinha  Will  the

 M  nister  of  Transport  and  Conmmuni-
 eahops  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Quest  on
 No  3533  on  the  8th  May,  958  and  state
 what  progress  has  been  made  regarding
 the  proposal  to  evolve  ai  uniform
 poly  of  taxation  on  motor  vehieles
 by  the  Central  Government  and  dis-
 tributing  the  proceeds  thereof  amongst
 the  various  States  on  some  fixed
 basis?  .  .

 The  Minister  of  State  iu  the  Minis-
 try  of  Transport  and  Communications.
 (Shri  Raj  Bahadur).  As  the  proposal
 raises  a  Major  policy  issue,  for  the
 present  efforts  are  being  made  to  per-
 suade  the  State  Governments  to  agree
 to  consolidate  the  various  motor  vehi-
 cle  taxcs  and  fees  into  one  tax  to  be
 collected  by  a  single  agency  and  fix
 the  cetling  for  motor  vehicle  taxation
 at  75  per  cent  of  the  total  existing
 Madras  rates

 यूफान  एक्पप्रेस

 *9v30  थी  विभूति  भि :  क्‍या
 रेल  मत्री  यह  बताने  की  क्षा  करेगे  कि.  *

 (क)  जलाई  १६५४८  से  २८  फरकरी
 १६५६  रघ  ह  बालावचि  में  दिल्‍ली *
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 कलफकरा  बे  बाली  Gare  |... अै  फितनी
 “कार सलमा  पर  भी ,

 (स)  क्या  यह  सच  है  कि  तूफान
 व्यूकतप्रेस  सामास्यत  देरी  से सती है ,  और

 (प)  यदि  हा,  वो  इसे  हीक  | , । उ  पर
 लाने  के  पि  क्या  कार्यवाही  की  जा  रही
 हु

 (1... क  उपाधी  (sft  शाहरदाक  का)  :

 (क)  भौर  (ल)  ww  अच्जि  में  ह...
 एक्सप्रेस  गाड़िया  दिल्ली  में  हद  बार  शौर

 मादल में में  १३१  बार  ठीक  समग्र  पर  पहुची  ।

 (ग)  रेल  प्रशासन  (  Ratlway
 edmuustrations  )  भौर  लबे  शोबे  इस

 न्म्त  पर  बराबर  ध्यान  दे  रहे  हैं  कि  चूफान
 “एक्सप्रेस  गाढिया  ठीकरसमय  पर  चर्ल
 डिविजनल  झौर  हेडक्वार्टर  दोनों  स्तरों  पर
 और  रेलवे  बोर्ड  के  दफ्तर  में  भी  इन  गाड़ियौ

 के  झानेनजयने  पर  पूरी  नियरायी  ण्ली  जाती  है
 और  इनकोहसमय  पर  व्लाने  के  लिए  हर
 नकोदिशा  ज़ारी  रहेयो  |

 ध. ्य  for  Bombay

 *1438,  Shri  Asmar,  Wil)  the  Min-
 fer  of  Transport  and  Communications
 be  pleased  to  state

 (a)  whether  it  is  2  fact  that  Bombay
 State  Government  have  demanded
 more  dredgers  for  dredging  their
 munor  ports  of  Western  Coast,

 (b)  af  80,  how  many  have  been  sup-
 elied;  and  *

 (e)  in  case  none  has  been  supplied
 so  far,  when  these  will  be  supplied?

 Communications
 (Shei  Raj  Bahadur):  (a)  to  (c),  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha  [See  Appendix  ्  annex-
 ure  No,  6).

 (b)  af  go,  which  are  the  States;
 (c)  whether  Government  have

 ascertained  the  cause  for  the  move;
 and

 (a)  if  so,  the  reaction  of  Govern-
 ment  thereto’

 The  Minister  of  Health  (Sart
 Karmarkar):  (a)  According  to  the  me
 formation  available  with  the  Govern-
 ment  there  is  no  move  on  the  part  of
 any  State  Government  to  reduce  the
 number  of  seats  reserved  for  women
 students  im  medical  colleges

 (9)  to  (ad)  Do  not  arse

 Distribution  of  Imperted  Wheat  in
 Delhi

 So.  Shri  Rajendra  Singh  Will
 the  Minster  of  Food  and  Agriculture
 be  pleased  to  state

 {a)  whether  it  is  a  fact  that  Gov-
 ermment  have  given  the  contract  of
 distribution  of  imported  wheat  in
 Del  to  &  co-operative  society,

 (b)  whether  Government  is  aware
 of  the  fact  that  dealing  permits  are
 given  to  dealers  on  certain  extrane-
 ous  consideration,

 (९)  whethe-  Government  have  re-
 ceived  complaints  against  the  manipu-
 lation  of  the  accounts  of  the  co-

 Seveuve
 society  by  the  office  bearers;

 (d)  af  so,  what  action  has  been
 taken  so  far  in  the  matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jai):  (a)  Quotas  of
 unported  wheat  have  been  allotted  by
 Government  to  a  number  of  registered
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 gereparative  apciation  and  shape  fer
 Giatziition  smang  समबामापथा,  in  the
 urban  as  well  as  the  rural  areas  af

 Cracker  Explosion  in  a  Railway  Office

 1... ह  Sapzanna: seat.
 {  Sed  Newel  erebbakar:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  is  8  fact  that  a
 cracker  exploded  on  l0th  March,  959
 pin  the  office  of  the  Divisional  Superin-
 tendent,  Northern  Railway  in  New
 Delhi;

 (b)  if  30,  how  the  cracker  had  found
 its  way  into  the  office;

 (c)  whether  there  are  no  watch  and
 ward  staff  posted  at  the  office;

 (d)  whether  there  were  any  casual-
 ties;  and  .

 (e)  whether  any  persons  have  been
 found  responsible  for  the  accident?

 The  Depaty  Minister  of  allways
 (Shri  Shahnawaz  Khan):  (a)  Yes.
 ¥

 (b)  Wo  information.  The  matter
 is  being  investigated  by  the  local
 police  and  the  Intelligence  Branch  of
 the  Railway  Protection  Force.

 (c)  Yes,  but  only  at  the  gates.

 (d)  None.

 (e)  Investigation  is  in  progress.

 Co-operative  Sugar  Factories  in
 Uttar  Pradesh

 *1442,  Shri  8.  M.  Banerjee:  Wil]  the
 Minister  of  Community  Development

 fm
 Ce-eperation  be  pleased  to  state:

 (a)  whether  some  more  co-operative
 SUgar  factories  are  to  be  started  in
 ‘Uttar  Pradesh  during  ‘1959-00;

 (h}  if  go,  the  aynpber  of  ich  fac-
 teriga;  apg

 (c)  their  capacity?
 ‘The  Reputy  Miniter  sf  Conupanity

 and  (Shel Bavelppment
 RB  a  Marghy):  (a)  No,  gir.

 (b)  ang  (c).  Do  not  arise.

 Family  Planning  Research  Cenire

 osean,  Shri  Bibhadl  Mishrp:  Will  the
 Minister  of  Health  he  pleased  to  state:

 (a)  whether  Government  contemp-
 late  to  create  a  strong  Central  Institu-
 tion  for  carrying  out  research  in  the
 problem  of  controlling  population  on
 national]  scale;  and

 (b)  if  ao,  what  is  the  nature  of  re-
 search  to  be  undertaken?

 The  Minister  of  Health  (Shri
 Karmarkar);  (a)  and  (b).  The  mat-
 ter  is  under  consideration.

 Development  of:  Intermediate  Ports

 14M.  Shri  Assar:  Will  the  Minis-
 ter  of  Transpert  and  CormmuniceGons
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  declared  fifteen  ports
 of  Bombay  State  for  develapment  as
 intermediate  ports

 (४७)  if  so,  the  names  of  the  ports;

 (e)  whether  development  work  af
 all  these  ports  has  been  undertaken
 by  Government;

 (d)  the  names  of  ports  where  de-
 velopment  work  have  not  started;
 and

 (९)  the  reagons  for  delay?

 The  Minister  of  State  ip  the  Minls-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (e).  A
 staternent  is  laid  on  the  Table  of  the
 Lok  Sabha.

 SraveMEnt

 (a)  and  (b).  No  formal  decjara-
 tion  bas  been  made  to  classify  certain
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 minor  ports  as  Intermediate  Ports.
 However,  8  minor  ports,  which  hand-
 led  one  lakh  of  tons  or  more  of  cargo
 per  year  in  the  past  or  were  other-
 wise  ixnportant,  are  being  treated  as
 Intermediate  Ports  for  over  a  period
 of  7  years  in  order  to  view  them  in
 the  proper  perspective  and  to  focus
 attention  on  the  more  important  of
 mmor  ports.  Out  of  these  78  ports,
 9  ports  namely  Okha,  Broach,  Ratna-
 giri,  Mandvi,  Bhavnagar,  Veraval,
 Porbandar,  Bedi  and  Naviakhi'  ere
 located  in  the  Bombay  State.

 fc)  Executive  responsibility  for
 development  of  these  ports  vests  in
 the  Government  of  Bombay.  It  is
 understood  that  that  Government  is
 exeruting  most  of  the  development
 works  included  in  the  Second  Plan
 relating  to  these  ports.

 (ay  None.

 (९)  Does  not  arise.

 Purchase  of  Rallway  Coaches

 2180,  Shri  Ram  Krishan  Gupia:  Will
 the  Minister  of  Railways  be  pleased
 to  state  the  amount  of  foreign  ex-
 change  spent  to  purchase  Railway
 coaches  during

 the  last  eight  years?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawasz  Khan):  The  amount
 of  foreign  exchange  spent  by  the
 Indian  Railways  for  purchasing  Rag-
 way  coaches  according  to  payments
 made  in  the  8  years  1950-5)  to  i957-
 58  was  Rs.  3°07  crores.

 .  Note:  These  figures  are  exclusive  of
 the  coaches  received  *  under  Aid
 through  TOM  and  Colombo  Plan
 gs  also  the  coathes  which  might  have
 been  purchased  by  Government
 Deptts.  other  than  Indian  Raiiways.

 Sale  of  Cheap  Food  Packets  on
 Railway  Stations

 may)  Shri  Ram  Krishan  Gupta:  ¥i7)
 thé  Minkter  of  Railways  be  pieser
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 to  state  the  names  of  stations  chosen
 for  sale  of  cheap  food  packets  (zone-
 wise)?

 The  Deputy  Minister  of  allways.
 (Shri  Shahnawas  Khan):  A  statement’
 is  placed  on  the  Table.  [See  Appen-
 dix  च्  annexure  No.  7.]

 Multipurpose  and  Major  Irrigation
 Prejecta

 2182,  Shri  Ram  Krishan  Gupta:  wily
 the  Minister  of  Irrigaiien  and  Power
 be  pleased  to  state:

 (a)  the  names  of  multipurpose  and
 major  irrigation  projects  which  have
 been  completed  so  far  (State-wise);

 (b)  the  names  of  multipurpose  and
 major  projects  which  are  under  con-
 struction  (State-wise);  and

 (c)  the  nature  and  name  of  new
 schemes  whuch  are  under  ‘nvestigation
 (State-wise)?

 *  The  Deputy  Minister  of  Irrigatim
 and  Power  (Shri  Hathi):  (a)  to  (¢)
 A  statement  containing  the  requisite
 information  is  placed  on  the  Tah-
 {See  Appendix  V,  annexure  No.  ‘8.3

 Rallway  Wagons  Producing  Units

 f  Shri  Ram  Krishan  Gupta:
 2183.  <  Shri  Bibhati  Mishra:

 (  Shri  Siddananjappa:

 Will  the  Minister  of  Ralhways  be
 Pleased  to  state:

 (a)  the  number  of  railway-wagon
 producing  un:ts  in  the  country  and
 their  annual  capacity;

 (bi  the  number  of  wagons  manw
 factured  in  India  during  1058;  and

 (९)  the  number  of  wagons  impozted!’ from  foreign  countries  during  the:
 ee  ptriod.  country-wire?  *
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 No.  of  units  Annual  capacity
 (Based  on  actual

 Estab-  Under  $7-58) in  T957~
 lished

 9
 ment

 9  oF  17372

 ५  Bxctudes  one  unit  which  has  stopped
 accepting  further  wagon  orders.

 )  73589  .
 <c)  rs  Austra  ड़  660

 2.  Belgium  29
 3.  Germany  +  750
 4  Tuly  282
 cs  UK.  77

 Tora  i§92

 Janata  Train  between  Delhi  and
 Phalera

 21M  Shri  Rant  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  picased  to
 state:  -

 4a)  whether  Government  have  re-
 cewed  representations  for  running  an
 expiess  or  Janata  train  between  Dethi
 and  Phulera;  and

 १9)  af  go,  the  decision  taken  there-
 on?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  :a)  Re-
 presentations  have  been  received  for
 running  an  addtional  tram  between
 Delhi  and  Phulera  via  Reéengus.

 (b)  There  35  no  traffic  justafication
 for  introduction  of  an  additional  train
 on  the  section.

 Grants  for  Goshalas  in  Bombay  State

 ‘R185.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  atate  the  grants  given  to
 Bombay  State  during  the  year  i958-
 59  so  far  by  the  Central  Government
 tor  the  development  of  Goshalas’

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  Asum_  of
 Ra.  °65  lakhs  has  been  allotted  to  the
 Bombay  State  as  Central  assistance
 during  1958-59  for  the  developmént  of
 Gaushalas,

 Irrigation  Schemes  for  Bombay  State

 2186.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  amount  allotted  to  Bombay
 State  for  minor  rirrigatson  works  dur-
 ing  1987-58  and  how  much  has  been
 actually  spent,  and

 (b)  the  extent  of  land  brought  under
 cultivation  as  a  result  of  these  works*

 The  Minister  of  Food  and  Agricul
 ture  (Shri  A.  P.  Jain):  (a)  The
 amount  allotted  to  Bombay  State  for
 Minor  Irngation  Works  during  "957-
 58  was  Rs  37040  lakhs.

 As  reported  by  the  State  Govern-
 ment,  the  actual  expenditure  on
 Minor  Irrigatson  Works  during  1957-
 58  was  Rs  343  09  lakhs

 (9)  According  to  the  information
 available,  the  area  benefited  =  from
 Minor  Irngation  Works  during
 1957-58  was  about  °45  lakh  acres

 Fair  Price  Shops  ts  Bombay
 287  Shri  Pangarkar:  Wi)l  =  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  any  complamis  have
 been  received  by  Government  regaid-
 ing  the  functioning  of  the  Fair  Price
 shops  in  Bombay  during  the  year
 ‘1958-59,  so

 far,
 and

 (9)  if  so,  ‘the  nature  of  the  ‘com
 plaints?

 The  Minister  of  Food  and  Agiicul-
 ture  (Shri  A.  ९,  Jain):  (a)  Yes,  Sir.

 (b)  The  complaints  alleged-—

 a  madequacy  of  shops

 (un)  nadequacy  of  stocks  and
 issues  of  rice,
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 (ii)  charging  of  higher  rates

 (iv)  eale  in  excess  of  prescribed
 scale.

 (२)  non-issue  of  cash  memos  or
 issue  of  false  cash  memos  by
 shopkeepers.

 (vi)  inferior  quahty  of  imported
 wheat.

 Passenger  Amenities  at  Stations  on
 N  Railway

 ‘2188,  Shri  D.  C.  Sharma:  Will  the
 Minster  of  Railways  be  pleased  to
 state:

 (a)  the  various  passenger  amenities
 provided  at  the  stations  on  the  follow-
 ing  Sections  of  Northern  Railway
 during  the  First  Five  Year  Plan
 period:

 (i)  Amritsar-Pathankot,  and

 (ii)  Pathankot-Joginder  Nagar;
 and

 (b)  the  nature  of  the  works  done
 and  the  expenditure  imeurred  so  far
 on  each  of  the  works?

 The  Deputy  Misister  of  Railways
 (Shri  Shahnawaz  Khan):  (2)  and  (b).
 The  nature  of  passenger  amenities
 with  cost  provided  during  the

 oFirst  Five  i  sh  Plan  on  the  Ammt-
 sar-Pathankot  and  Pathankot-Jogin-
 dernagar  sections  is  as  under:—

 Ra.
 Amnriar—Pathankor  Secnon

 (x)  Batala-Raising  of  pistform  39320
 (2)  Gurdaspur-Shed  over  plat-

 form  ‘i  397T3
 (3)  Verks-ITI  Class  wating  hail  20767

 High  Level  platform
 .

 26764
 Pathankot—Yogindernagar  Section

 Baath  Pol)
 Ft

 a.  Palsmpur  Punjab  >  chiori-  40382

 3  Jogindernagar  Plant
 4  Anur—4  seated  latrines  3748

 Panchhi-New  fisg  station
 44399

 6.  Sulish-New  flag  station  °

 Written  Aurwere  ye

 Re.
 a  Jwalarmukhi-ret  clase  wait-

 ing  rooth  Road  Orig
 a  Kangre-Warting  hall  5942
 >

 Nerore  Japan
 10.  Amur

 }
 Station ax.  Bharmur  building  76009

 Loading  of  Wagons  on  C.  Railway

 ‘2189.  Shri  Daljit  Singh:  Will  the
 Minster  of  Rallways  be  pleased  to
 state  the-daily  average  number  of
 wagons  loaded  from  stations  on  the
 Central  Railway  for  stations  on  the
 Northern  Railway  during  1958-59  so
 far?

 The  Deputy  Minister  of  Railways
 (Shri  5.  ्,  Ramaswamy):  The  daily
 average  number  of  wagons  loaded
 from  stations  on  the  Central  Railway
 for  stations  on  the  Northern  Nailway
 during  the  period  from  ist  April,
 958  to  28th  February,  959  wes  ह7
 BG  and  है  MG.

 Eiectrification  of  Stations  in  Orisse

 o2]90  Shri  FP.  KE.  Deo:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 electnify  railway  stations  in  Orissa
 where  electricity  us  available;  ~

 (b)  if  so,  when  the  work  is  likely
 to  be  completed;

 (¢)  how  many  such  stations  are
 there  without  electricity  and  which
 are  they;  and

 (a  how  many  such  «tations  are
 proposed  to  be  electrified  during  1988-
 59  and  1959-607

 The  Deputy  Minister  of  Railways
 (Shri  8.  ह  Ramaswamy):  (a)  रक्षा,
 for  all  over  Indian  Railways.

 (b)  to  (d).  Such  statistics  are  uct
 maintained  State-wise.  information
 by  railway  zones  or  divisions/dmtriets
 can,  however,  be  supplied  if  required.
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 Palluze  of  Locomotives

 ‘2191,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  engines  which
 failed  during  1968,  month-wise,  on
 the  Indian  Railways,  Railway-wise:

 (b)  the  reasond  for  such  failures;

 (c)  the  steps  taken  to  prevent
 failures  in  future?

 The  Depaty  Minkiter  of  Raliways
 (Shri  Shabhawas  Kian):  (a)  to  (c).
 A  statement  is  placed*on  the  Table.
 [See  Appendix  V,  annexure  No.  9.)

 Rtities  tutor  Railway  Tracks

 2i92.  Shri  F.  G.  Deb:  Will  the

 aintee
 of  Railways  be  pleased  to

 (a)  how  many  mines  have  come
 under  the  network  of  Railway  tracks
 spread  over  India:

 (b)  the  number  of  railway  lines
 which  are  at  danger  points  of  falling
 due  to  these  mines;

 (c)  the  total  amount  of  money  to

 the  Hon'ble  Member  is  referring  to
 coal  mines  served  by  the  South
 Eastern  and  Eastern  Railways.  If  20,
 the  reply  is  as  under:—

 (a)  B70.

 (b)  Nib

 (९)  Nit

 (ते)  The  Railways  have  set  up  4
 Mining  Advisers’  organisation  at

 to  the  Railway  when  they  approach
 the  Railway  land  under  the  Land  Ac-
 quisition  Mines  Act,  Indian  Mints  Act
 and  also  under  the  agreement  signed
 by  them  with  the  Railways.  On  re-
 ceipt  of  this  notice  the  coal  companies
 are  asked  to  leave  sufficient  support
 for  the  Railway  land  above.

 (a)  the  amount  sanctioned  for  re-
 modelling  the  Chidambaram  Stauon.
 on  Southern  Railway  during  ‘1959-60;
 and

 (b)  the  time  when  the  remodelling
 of  the  above  Station  will  be  com-
 pleted?  .

 The  Depaty  .Minkter  of  Rallways-
 (Shri  Shahnawaz  Khan):  (a)  The
 outlay  provided  during  1959-60  for
 this  work  is  Rs.  231,000.

 {b)  The  work  is  likely  to  be  com-
 pleted  in  960-6I.

 V.LP.  Lounges  at  Civil  Alrports
 21M,  Shri  Dinesh  Singf:  Will  the,

 (a)  whether  civil  airports  have
 special  waiting  rooms  ‘eserved  as.
 V.LP.  lounges;  and

 (b)  if  so,  what  category  of  passen-
 gers  are  entitled  to  use  them?

 The  Depaty’  Minister  of  Civil’
 Aviation  (Shri  Mohinddin):  (a)  Yes,
 Sir,  there  are  certain  reserved  waiting
 rooms  at  some  of  the  airports.

 (b)  These  rooms  are  primarily
 meant  for  high  foreign  dignitaries.
 They  can  also  be  used  occasionally  by
 other  important  persons  when  they
 are  not  already  occupied  by  mich.
 digrfitaries.
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 Parchase  of  Rice  and  Paddy  by  Orisa
 Goveriment

 295  Shri  Panigrahi:  Will  the
 Munster  of  Food  and  Africulture
 Pleased  to  state:  .

 (a)  the  quantity  of  rice  and  paddy
 which  has  been  purchased  by  the
 Orissa  Government  on  the  Govern-
 ment  of  India  account  so  far,  besides
 the  purchases  made  by  the  State
 “Government  on  its  own  accord,

 (b)  the  total  amount  of  money
 which  the  Government  of  India  have
 ‘advanced  to  the  State  Governme
 so  far  on  this  account,

 (९)  the  total  quantity  of  paddy
 that  the  Government  of  Ind‘a  have
 supphed  to  West  Bengal  from  Orissa
 so  far  since  January,  ‘1959,

 (a)  the  price  per  maund  at  whi!
 the  Government  of  West  Bengal  5
 purchasing  this  rice  and  paddy  from
 the  Central  Government,  end  «

 t
 (e)  the  price  at  which  the  Govern-

 ment  of  West  Bengal  is  selling  rice
 and  paddy  in  the  State’

 The  Minister  of  Food  and  Agricui
 ture  (Shri  A.  P.  Jain):  (a)  The
 following  quantifies  of  riee  and  5800५

 «Were  purchésed  m  Orissa  on  Central
 Government  account  up  to  8th
 March,  959-—

 Rice  ‘51,900  tons

 Paddy  20,590  tons

 (9)  Rs.  25  lakhs

 (९)  Out  of  the  quantity  of  20,000

 }  aol
 so  far  allotted  to  West  Bengal

 Orissa,  ‘13,140  tons  of  paddy
 Were  despatched  to  West  Bengal  up
 to  I8th  March,  1959.  ,

 (a)  Rice  has  not  co  far  been  sup-
 plied  to  West  Bengal  Government  out

 the  purchases  made  in  Orissa  for
 e  Central  Government  For  paddy

 the  Central  Governnient  will  recover
 from  the  West  Bengal  Government
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 their  economic  cost  which  will  be
 approximately  as  follows:.?

 Varuty
 ROW  dewatuhice  station

 Common  Ra.  20°45
 Fine  Rs,  20°75
 Suver  3.1545
 (e)  Paddy  38  not  being  issued  to

 consumers  in  West  Bengal  under  the
 modified  rationing  Scheme  [rrespec-
 tive  of  the  source  from  which  it  is
 received,  rice  is  being  sold  =  at  prices
 varying  between  44  and  58  naye  paise
 per  seer  depending  on  the  quality  of
 rice  and  the  distance  of  the  distri-
 bution  centre  from'  the  Govérhment
 godown

 Meteorological  Station  at  Laccadiver
 Islands

 2196.  Shri  Nallakeya:  Will  the
 Mimuister  of  Transport  and  Commauni-
 cations  be  pleased  to  state-

 (a)  whether  there  is  a  proposal  to
 start  a  meteorological  station  at
 Androth  Island  in  the  Laccadives  and
 to  upgrade  the  one  m  Amuindivi,  and

 *(b)  if  so,  at  what  stage  is  the  pro-~
 posal  at  present?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohinddin):  (a)  Yes,
 Sir

 (b)  Preliminary  survey  for  the
 selection  of  suitable  sites  for  a  sur-
 face  meteorological  observatory  at
 Androth  Ieland  and  for  a  combine!
 surface  dnd  pilot-balloon  observatory
 at  Amindivi  was  made  in  February-
 March,  988  The  opening  of  the
 observatories  cannot,  however,  be
 taken  in  hand  immediately,  as  =  no
 telegraph  communication  facil:t
 exist  at  elther  of  the  Islands  for  t'r
 transmission  of  observational  data  to
 the  forecasting  offices  in  the  Indian
 mainiand.

 Irrigation  Bchemes.for  Bombay  State

 ‘2197  Shri  Pangarkar:  भरी.  the
 Minister  of  Irrigation  and  Power  be
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 pleased  to  refer  to  the  reply  giveri  to
 Unstarred  Question  No.  499  on  =  the
 9th  February,  959  and  state:

 (a)  the  amount  actually  spent  out
 of  Rs.  4.60  crores  allotted  to  Bombay
 State  for  Major  and  Medium  =  Irri-
 gation  works  during  ‘1957-58;  and

 (9)  the  extent  of  land  brought
 under  cultivation  as  a  result  of  these
 ‘works?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 amount  spent  for  Major  and  Medsum
 Irmgation  Projects  during  1957-58  35
 Rs  0.28  crores.  e

 (b)  The  total  area  irrigated  in
 1957-58  is  about  1,388,000  acres  against
 the  irrigation  potential  created  for
 2,21,000  acres

 Dental  College  at  Nagpur

 2398  Shri  Ram  Krishan  Gupta:  Will
 the  Monister  of  Health  be  pleased  to
 state  at  what  stage  is  the  proposal
 for  the  establishment  of  Dental  Col-
 lege  at  Nagpur?

 The  Minister  of  Health  (Shri  Kar-
 markar):  Necessary  plans  and  esti-
 mates  for  the  construction  of  a  Dental
 College  at  Nagpur  have  been  ad-
 muinistratively  approved  by  the  Gov-
 ernment  of  Bombay  and  the  work
 will  be  started  soon  Necessary  steps
 for  starting  the  College  will  be  taken
 साठ  soon  as  the  building  js  ready

 Crimes  on  Railways

 ‘2199,  Pandit  D.  N.  Tiwary:  Will  the
 Minster  of  Railways  be  pleased  to
 state

 (a)  whether  any  regular  record  of
 murders,  dacoities,  pilferages  and
 thefts  in  running  trains  and  station
 yards  is  maintained  by  Railway
 Administrations  or  they  depend  on
 Pohce  Departments  of  the  States  for
 such  figures;

 (b)  whether  the  compilation  of
 these  figures  78  according  to  the  calen-
 dar  year  or  financial  year;  and
 4I8(Ai)  LSD—3

 (c)  the  mumber  of  such  cases  ia
 1958?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Figures
 of  thefts  and  pulferages  in  respect  of
 railwdy  property  and  property  en-
 trusted  to  Railways  in  running  trains
 and  station  yards  are  maintained  by
 the  Railway  administrations  but  im
 cases  of  murders  and  dacoities  and
 other  criminal  offences  not  relating  to
 such  property  they  depend  on  the
 State  Police,  as  it  is  a  ‘law  and  order’
 problem,  a  subject  dealt  with  by  the
 State  Governments

 (b)  Compilation  of  figures
 cording  to  calendar  year.

 (c)  the  number  of  such  cases  in
 the  year  958  was  as  under.—

 Murders  Dacostes  Piiferages  Thefts

 8  ac-

 “4  26  938  10,95

 Prices  of  Wheat  and  Wheat  Products
 .  in  UP.

 2200  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  the  Uttar  Pradesh
 Government  has  fixed  the  prices  of
 Atta,  80)  and  Maida  from  the  lst
 January,  ‘1959;  »

 (b)  ४  so,  whether  the  prices  have
 been  fixed  m  consultation  with  the
 Centre,  and

 {c)  whether  pnce  for  wheat  is  also
 likely  to  be  fixed?

 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b)
 The  ex-mi!l  -prices  of  wheat  products
 have  been  fixed  by  the  Central  Gov-
 ernment  and  on  the  basic  of  these
 prices  the  State  Government  have
 fixed  the  retail  prices  for  rale  of
 wheat  products  from  fair  price
 shope,

 (c)  The  issue  price  for  sale  of
 wheat  from  fair  price  shops  has  al-
 ready  been  fixed.
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 दिल्ली  में  पुरस्कार  वितरण

 २२०१.  श्री  गजल  प्रभाकर:  क्या
 era  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:  .

 (क)  कया  यह  सच  है  कि  दिल्ली  में
 प्रति  एकड़  भ्रच्छी  शौर  भधिक  उपज  के  लिये
 वर्ष  PERS KE  में  पुरस्कार  बितरण  के
 लिये  कुछ  राशि  नियत  की  गई  थी;

 (ख)  यदि  हा,  तो  उन  किसानों. के
 नाम  क्या  है,  जिन्हें  ने  पुरस्कार  दिये  गये  ;
 और  न

 (ग)  खेती  के  क्षेत्र  में  पुरस्कार  प्राप्त
 करने  वालों  की  अहंताओं  का  ब्योरा  क्‍या  है  ?

 सास  तथा  क्ष  मंत्री  (शी  qo  go

 चेन) :  (क)  जी  नहीं।

 (ख)  शौर  (ग),  श्रदन  ही  नही  होता  t

 दिल्‍ली  के  प्रामीण  क्षेत्रों  में  स्वास्थ्य  केला

 २२०२.  भी  नवल  प्रभाकर  :  क्या  स्वास्थ्य
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि

 (क)  क्‍या  पालम  और  नरेला  स्थित
 स्वास्थ्य  केन्द्रों  ने  दिल्ली  के  ग्रामीण  क्षेत्रों
 में  कार्य  शुरू  कर  दिया  है;

 (ख)  यदि  नहीं,  तो  इसके  ष्या  कारण  हैं;

 (ग)  क्‍या  इन  केन्द्रों  के  लिए  इमारतें
 बनाई  शई  हैं;  भौर

 (घ)  इन  इमारतों  पर
 कितना  व्यय  होगा  ?

 स्वास्थ्य  मंत्री  (थी  करमरकर)  :

 (क)  से  (7),  पालम  स्वास्थूय  केन्द्र  की
 इमारत  पूरी  हो  चुकी  है  और  केन्द्र  ने  कार्य

 शय  कर  दिया  है

 नरेला  स्थित  स्वास्थ्य  केद्ध  ने  भ्रभी
 तक  कार्य  शुरू  नहीं  किया  है  ।  नरेला  में
 केन्द्र  की  इमारत  पूरी  हो  चूकी  है  लेकिन

 ि

 सेवाधों  की  व्यवस्था  झभी  होनी
 है

 अनुमानत:
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 (थघ)  (१)  पालम  २,१०,१२०  रुपये।

 (२)  नरेला  BOR URD  रूपये।

 है ५... ल  between  Marwar  Bhinmal  aad
 Bhiidi

 2208.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  how  many  trains  run  between
 Marwar  Bhinmal  and  Bhildi;

 (b)  whether  these  have  been  con-
 nected  with  Gandhidham;  and

 (c)  whether  any  representations
 have  been  received  regarding  the
 inadequate  service  and  discriminatory
 rates  of  freight  and  fare  hampering
 the  development  of  the  area?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  One
 train  each  way.

 (b)  No  2  JSB  Samdari-Bhildi
 passenger  train  maintains  connection
 at  Bhild:  with  No.  65  Up  Palanpur-
 Gandhidham  fast  passenger  train
 (No.  2  JSB  arrival  20.25  hours  and
 No.  65  Up  departure  0036  hours).  In
 the  other  direction,  No.  !  JSB  Bhildi-
 Samdari  passenger  (Bhildy  departure
 0040  hours),  does  not  maintain  con-
 nection  with  No  66  Down  Gandhi-
 dham-Palanpur  Fast  passenger  (Bhildi
 arrival  03.i2).

 It  is  not  possible  to  give  later  start’
 to  No.  JSB  by  about  3  hours’  ४०
 maintain  connection  with  66  Down  at
 Bhildi  as  in  that  case  No.  JSB  will
 arrive  Samdari  Junction  at  about
 230  hours  instead  of  at  9.30  as  at
 present  and  miss  important  con-
 nections  there  with  Nos.  !  JJB  for
 Barmer  a  JJB  departure  Samdari
 0.28  hours)  and  2  JJB  for  Jodhpur
 (2  JJB  departure  Samadari  1010
 hours).

 It  ia  also  not  feasible  to  give  earlier
 start  to  66  Down  by  about  3  hours
 i.e,  at  about  5°40  hours  instead  of  at
 8.40  hrs,  as  at  present  from  Gandhi-
 dham  as  in  that  case  it  will  miss
 connection  with  No.  247  Up  Bhuj-
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 New  Kandla  Passenger  traifi  schedul-
 ed  to  arrive  at  Gandhidham  at  8.08
 hours.  Further,  66  Down  wil]  arrive
 Palanpur  at  about  0.56  hours  instead
 of  at  4.86  hours  as  at  present  and
 tKus  Ahmedabad  bound  passengers
 will  have  to  wait  there  for  about  6
 hours  in  the  morning  for  8  Up  Delhi-
 Ahmedabad  Express  echeduled  to
 leave  Palanpur  at  7.44  hours.

 (९)  No.

 Fruit  Orchards  in  Orissa
 2204.  Shri  Panigrahi:  Will  the

 Minister  of  Food  and  Agrsiculture  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  744  on  the  9th
 December,  ६७5४  and  state:

 न)  what  was  the  nature  of  the
 scheme  submitted  by  the  Orissa  Gov-
 ernment  (1956-57,  for  development
 of  fruit  orchards  in  Orissa;  and

 (b)  whether  the  State  Government
 have  expressed  their  inability  to  take
 up  the  scheme  due  to  financial  diffi-
 culties  after  the  scheme  was  sanction-
 ed  by  the  Central  Government?

 The  Minister  of  Food  and  Agricel-
 ture  (Shri  A.  P.  Jain):  (a)  A  state-
 ment  is  placed  on  the  Table.  [See
 Appendix  द  annexure  No.  10.)

 (b)  The  scheme  was  not  actually
 takch  up  for  implementation  as  the

 "State  Government  had  to  undertake
 other  urgent  schemes  for  additional?
 food  production,  which  were  to  be given  priority.

 Flood  Contre)  Schemes  in  Oriem
 2205.  Shri  Panigrahi:  Wil)  the  Min-

 ister  of  and  Power  be
 Pleased  to  state:

 (a)  what  specific  projects  were
 undertaken  under  flood  control  scheme
 in  Orissa  with  the  Central  assistance
 of  Rs.  89-05,  lakhs  in  ‘1956-87  and
 Rs.  45°00  lakhs  in  ‘1957-58;

 (b)  whether  any  Central  assistance
 Ms  been  given  to  Orisss  for  flood
 shatrol  scheme  in  1958-59;  and

 (०)  if  ‘$0,  what  projects  were  pro-
 posed  to  be  undertaken?

 The  Deputy  Minister  ef  Irrigation
 and  Power  (Shri  Wathi):  (a)  In
 ‘1956-57,  the  Central  loan  assistance
 sanctioned  to  the  Government  of
 Orissa  for  flood  control  schemes  was
 Rs.  65  lakhs  and  not  Rs.  59°05  lakhs
 ag  stated  in  the  question.  During
 that  year,  65  flood  control  schemes
 were  undertaken  by  the  State  Gov-
 ernment.  These  comprised  2  river
 investigation  works,  $8  embankment
 schemes,  18  drainage  echemes,  ii
 anti-erosion  works  and  l  scheme  for
 raising  villages  above  flood  level.

 In  ‘1987-58,  the  Central  loan  assist-
 ance  sanctioned  was  Rs.  45  lakhs.
 During  that  year,  32  new  schemes
 were  taken  up.  These  comprised  04
 embankment  schemes,  9  drainage
 schemes,  1  investigation  tjcheme  and
 8  anti-erosion  works.

 (b)  A’  loan  of  Rs.  30  lakhs  has  been
 sanctioned  to  the  Government  of
 Orissa  for  flood  contro]  schemes  in
 1958-59.

 (टी  In 1958-59,  the  Government  of
 Orissa  have  undertaken  8  new
 schernes.  These  comprise  13  em-
 bankment  schemes,  ]  drainage,  scheme
 and  4  anti-erosion  works.

 Regional  Laboratories

 2206.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  at  what  stage  is
 the  scheme  to  set  up  regional  labor-
 atories  with  a  view  to  ensure  speedy.
 uniform  development  and  utilisation
 of  local  resources  in  various  regions?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  Presumably
 the  hon.  Member  is  referring  to  re-
 gional  research  stations  proposed  to
 be  set  up  at  different  places  in  the
 country  to  undertake  research  on
 certain  agricultural  crops.  If  so,  the
 position  is  as  under:—
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 l.  Project  for  Intensification  of  Re-
 gional  Research  on  Cotton,  Oilseeds
 and  Millets.

 Out  of  a  total  of  7  centres  proposed
 to  be  established  eight  have  already
 started  functioning.  The  remaining
 nine  will  also  be  established  as  soon
 as  details  regarding  sites  etc  are
 settled  with  the  State  Governments

 2,  Maize  Bieeding  Scheme:
 Out  of  3  centres  and  sub-centres

 provided  in  the  scheme,  12  are  al-
 ready  working.  Work  at  the  remain-
 ing  centres  will  also  be  taken  up
 during  the  coming  financial  year

 3.  Scheme  for  intennfication  of
 research  on  tmportant  frusts

 It  is  proposed  to  set  up  a  total  of
 ३8  regiona)  stations  and  sub-centres
 for  research  on  fruts.  The  pattern
 of  central  financial  assistance  3४  under
 consideration  The  scheme  is  expect-
 ed  to  be  taken  up  for  implementation
 as  soon  as  a  decision  is  reached  =n
 the  matter.

 Conference  on  Jute
 2207.  Shri  Rajendra  Singh:  Wull

 the  Minister  of  Community  Develop-

 aa:
 amd  Co-operation  be  pleased  to

 te:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  had  been  a
 conference  of  representatives  of  six
 States,  State  Bank  of  India  and  Co-
 operative  Societies  to  explore  mear
 to  provide  fair  price  to  jute  growers,

 (b)  what  were  the  recommendations
 of  the  said  conference;  and

 *  (ce)  decision  of  Government,
 “any?

 .

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  a  Marthy):  (a)  A  Conference  was
 held  on  ‘12-1-1959  at  Calcutta  to  re-
 view  the  progress  made  in  co-operative
 marketing,  warehousing  and  process-
 ing  of  jute  in  the  context  of  the  dif-
 culties  of  the  primary  producers.

 {b)  A  statement  of  the  conclusions
 arrived  at  the  conference  is  given
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 m  the  statement  Inia  on  the  “Table.
 {See  Appendix  V,  annexure  No,  iJ.]

 {e)  The  conclusions  of  the  Con-
 ference  are  genera!  in  nature.

 Action for  implementing  these  suggestions
 being  taken  by  various  agencies.

 societies  for  employing
 personnel.  The  Central  Government
 are  placing  progressively  increasing
 amounts  at  the  disposal  of  the
 National  Co-operative  Development
 and  Warehousing  Board  for  providing
 assistance  to  co-operatives  As  against
 a  provision  for  grant  of  Hs  00  lakhs
 to  the  National  Co-operative

 Peting
 lop-

 ment  and  Warehousing  Board
 1958-59,  an  amount  of  Rs.  200  lakhs
 3  proposed  during  1959-60  The  co-
 operative  marketing  and  processing
 societies  in  jute  growing  States  would.
 naturally  benefit  by  this  increased
 provision.

 Over-bridge  at  Burdwan  Station

 2208,  Shri  Subiman  Ghose:  Will  the
 Minister  of  ERallways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  near
 about  30  lacs  inward  and  outward
 passengers  (excluding  the  cross  traffic
 passengers)  passed  through  Burdwan
 Station,  Eastern  Railway  in  1988;

 (b)  whether  he  is  aware  that  seri-“
 Ous  inconvenience  is  experienced  by
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 27  lacs  of  passengers  (both  inward  and
 eutward)  passed  through  Burdwan
 Station  in  1953,

 7
 b)  Some  inconvenience  is  being

 experrenced  by  passengers.

 (c)  Replacement  of  the  narrow
 portion  of  the  bridge  by  a  wider  bridge
 with  covering  has  already  been  sanc-
 tioned,

 (d)  Yes.

 ‘2208,  Shri  Sabimam  Gheso:  Will
 the  Minster  of  Railways  be  pleased
 to  state:

 (a)  what  w  the  number  of  inward
 and  outward  passengers  and  monthly

 +  ticket  holders  in  Belanagar  Station,
 Bastern  Railway  in  each  month  till
 today  since  its  opening;  and

 (b)  what  x  the  monthly  income
 received  and  cost  of  maintenance  of
 this  station?

 Deputy  Minister  of  Eailways
 (Shri  Shaheawas  Khan):  (a)  Beia-
 Bagar  station  was  opened  on  ‘33.11.1808.
 The  number  of  inward  and  outward
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 passengers  and  monthly  ticket  hold-
 ers  at  this  station  are  as  under:

 No.  of  Mogthly .  Passengers.  ‘Ticket
 —_——t-————  holden.
 Inward  0छॉ-

 ward.

 November,  r  6  Nil
 77

 «  o
 to  30-11-58).

 December,  7958  694  =  7950  iss
 yanaary,  7959  7०9.  20IT  83

 pgiteuner of ths nee eras Bre,

 4)  Monthly  ाट्0ताट न (फ्पाप,  a3-11-58).
 November  r958

 to  30-15-58)  «  Re.  240-43  nP.
 December,  958  .  Re.  966  60  nF.
 January,  3959  Rs  ro8i  44  77

 {u)  Average  cost  of  staff  *
 maintenance

 mosth  (excluding
 anaes  trams)  Rs.  772  00  oP,

 Telephone  Exchange,  Burdwan
 ‘2218,  Shri  Subiman  Ghose:  Will  the

 Minster  of  Transport  and  Commani-
 entions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Direc-
 tor  General  Posts  and  Telegraphs  had
 sanctioned  the  construction  of  build-
 ing  for  expansion  of  Telephone  Ex-
 change,  at  Burdwan  (West  Bengal);

 (>)  of  so,  when  the  sanction  was
 mven;  and

 (९)  the  reasons  for  not  starting  the
 construction  so  far?

 (Shri  Raj  Bahadur):  (७)  and  (b).  No.
 The  construction  of  building  78  a  com-
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 of  the  building  has  also  increased  to
 Rs.  °52  lakhs  according  to  actual
 estimate.

 (2)  Sanction  to  the  revised  scheme
 is  being  processed.  The  building
 work  will  be  taken  up  after  the  pro-
 ject  and  building  estimates  are  sanc-
 tioned.

 Noa-Departmental  Telephone
 Operators

 #23]l.  Shri  Subiman  Ghose:  Will
 the  Minister  of  Transport  and  Cem-
 munications  be  pleased  to  state:

 (a)  the  number  of  non-department-
 al  Telephone  Operators  in  the  Posts
 and  Telegraphs  Department  in  West
 Bengal,  Madras  and  Delhi;

 (b)  whether  it  is  a  fact  that  such
 operators  who  have  two  years  of
 aggregate  service  and  one  year  con-
 tinuous  service  at  their  credit  are
 ebeorbed  as  reguiar  telephone  opera~-
 tors;

 (c)  if  ao,  how  many  of  them  have
 not  been  absorbed  up-till  now,
 (State-wise);

 (d)  whether  it  is  a  fact  that  those
 employees  who  have  not  fulfilled  the
 qualifications  mentioned  in  part  (b)
 above  were  discharged  although  they
 were  to  be  provided  with  alternative
 lower  grade  jobs;

 (e)  if  so,  the  mumber  of  such  em-
 ployees  in  each  State;  and

 (f)  how  Government  propose  to
 help  them?

 The  Minister  of  State  im  the  Minis-
 try  of  Transport  and  Communications
 (Sari  Raj  Bahader):  (a)  The  number
 of  Non-Departmental  ‘Telephone  Op-
 erators  as  on  date  is  as  follows:

 ‘Weat  Bengal.  न  364
 Madras  .  -  .  .  95
 Delhi.  a  8

 (b)  Yes.  Those  Non-Departmental
 Telephone  Operators  who  have  put  in
 ३  year  of  continuous  service  or  3  years
 of  aggregate  service  as  on  l-3-58,
 eould  under  certain  conditions,  be
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 absorbed  as  regular  Telephone  Opera-
 tors.

 (c)  West  Bengal  .  346
 Madras  he
 Delhi.  4

 TOTAL  229

 made  to  provide  them  with  alterna-~
 te  jobs,  wherever  possible.
 ro}  WestBengl  .  «i,  4

 Madras  .  +  8a
 Delhi.  :  q *

 w  Every  effort  was  made  to  pre-
 vide  them  with  alternate  jobs.  If  no
 vacancy  was  either  available  or  the
 offer  of  alternate  appointment  was
 refused,  there  is  nothing  that  could  be
 done.

 Setting  up  of  Power  Plant  in  Public
 Sector

 ‘mie.  Skri  Aurobindo  Ghosal:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (३४१  whether  any  decision  hag  been
 taken  to  set  up  a  power  plant  in  the *  public  sector  in  the  Third  Five  Year
 Plan;  and
 (b)  if  so,  where?

 The  Deputy  Minister  of  Irrigation
 aad  Power  (Shri  Hath!):  (a)  and  (b).
 The  programme  for  the  establishment
 of  power  plant  during  the  Third  Five
 Year  Plan  period  has  not  yet  been
 finalised.

 गाज  का  तत्कर  व्यापार

 २२१३.  आओ  -  प्रभाकर  :

 क्या  खाद  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  १६५८  में  दिल्ली  से  कितने
 व्यक्ति  चोरी  छिपे  झनाज  बाहुर  ले  जाते
 हुए  पकड़े  गये;  झौर

 (स)  यह  तस्कर  व्यापार  साभाग्यतः
 किम  किन  नाकों  पर  होता  है  ?
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 were  wen  कृषि  मंत्री  (भी  cro  ste  लेन

 (क)  ४३३.

 पल)  चोरी  छिपे  माल  ले  जाने  के
 ग्लिये  रेल  के  प्रतिरिक्त  निम्न  मांगे  हैं

 जी०  ao  रोड०

 सभी.  रोड०

 पटपड्गज  रोड

 मधुरा  रोड०

 गुड़गाव  रोड  |

 Precurement  of  Rico  and  Paddy  im
 Tripura

 #2i4,  Shri  Bangshi  Thakor:  Wil
 the  Minister  of  Food  and  Agricultare
 be  pleased  to  state’

 (a)  what  is  the  quantity  of  mee
 and  paddy  other  than  Jirata  rice
 and  paddy,  that  has  been  procured
 locally  in  Tripura  during  the  year
 ‘1957-58  and  i958-59  so  far  and  the
 estimated  quantity  that  is  to  be  pro-
 cured  in  1959-60  locally;

 (b)  what  are  the  areas  in  Tripyre
 where  such  procurements  are  being
 made  or  are  proposed  to  be  made;

 (ec)  whether  such  procurements
 are  being  made  through  indrvidual
 agents  or  through  local  cooperatives;

 aw
 े
 r

 “x

 “S  and

 (4)  what  ३8  the  procurement  rate

 About  ‘17,400:  maunds
 +  About  6,600  maunds

 quantities  of  Aman  rice  end
 expected  to  be  procured  dur-

 {b)  The  normal  areas  of  procure-
 ment  are:—

 Kamalpur  Sub-Dim-  Halahali,
 si0n

 Manick-
 bhander  and  Salema

 Ssbroom  Sub-Divi-  Manu  and  Gorakapa
 ston

 (९)  The  procurement  is  generally
 made  through  cooperative  societies
 At  places  where  thie  is  not  possible,
 merchants  are  appointed  as  agents

 ta)  The  procurement  prices  im
 Tripura  are  Ra.  i8|-  to  Rs.  ¢|-  per
 maund  for  mee  and  corresponding
 pric  for  paddy  It  is  difficult  to
 assess  accurately  the  cost  of  produc-
 tion

 लें  लाइनों  का  जोकोडार

 २२१४५.  1 |  मोहन  eT:  क्या

 ग्  मत्  यह  बताने की  कृपा  करेंगे  कि

 (क)  क्या  निम्न  रेलवे  लाइनों  के

 जीर्णाद्धार  का  कांप.  ज्ञीत्र  ही  स्‍ारम्भ

 करने  का  विचार  है

 (१)  बरेली-पीसीभीत-डालोगज  रेलवे

 लाइन  [पूर्वोत्तर  रेलवे)

 (२)  पीलोभीत-टनकपुर  रेलबे  लाइन

 (पूर्वोत्तर  रेलवे  )

 (ल)  क्या  महू  सच  है  कि  बरेली-

 पीलीमीत-डालीगज  लाइन  की  मरम्मत

 के  पश्चात  जो  गटर  बचेंगे  वे  पीलीभीत-

 टमकपुर  लाइन  पर  लगाये  जायेंगे  ॥
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 (ण)  क्या  यह  भी  सच  है  कि  इस
 समय  केवल  बरेली  से  लखीमपुर  तक  की

 लाइन ही  बनाई  जा  रही  है  ;  भौर

 (६  यदि  हां,  तो  उस  पर  अनुमानतः
 कितना  धन  व्यम  होगा  भौर  यह  काम  कब
 से  झारम्भ  होगा  ?

 रेले  उपनंत्रों  सें०  To  रामस्थारी  :

 (क)  (१)  की  हां।

 (२)  इस  पर  विचार  किया  जा

 रहा है ।

 (ख)  जी  नहीं।  पीलीभीत-टनकपुर
 सेक्सन  के  गड़रों  को  इस  समय  बदलने  की
 जरूरत  नहीं  है  !

 (ग)  और  (घ)  रेल-पथ  के
 सवीकरण  का  कोम,  बरेली-भोजीपुरा
 सेक्शन  में  फरवरी,  ५८  में  शौर  डालीगंज

 अखीमपुर  सेक्शन  में  जून,  ५६८  में  शुरू  हुआ
 शौर  दोनों  सेक्शनों  में  काम  हो  रहा  है  ।

 लखीमपुर  भौर  भोजीपुरा  के  बीच  १६५६-६०
 में  काम  शुरू  होगा  ।  बरेली  शरीर  डालीगंज  के
 बीच  काम  पर  कुल  २७  करोड़  रुपये  की

 लागत  का  भनुमान  है  t

 *  Woodgrain  Dealers  in  Coimbatore

 22i6.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  lay  a  statement  on  the
 Table  showing  measures  taken  against
 the  foodgrain  dealers  of  Coimbatore
 who  demanded  from  the  Deputy
 Minister  of  Food  an  exhorhitant
 price  on  flour  instead  of  the  fixed
 Government  price  in  the  second  week
 of  January,  9597

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  The  dealer
 concerned  was  served  with  a  show-
 cause  notice  by  the  Collector  of  Coim-
 batore  District,  and  the  dealer's  ex-
 planation  is  under  consideration.  The
 decision  on  this  case  is  expected.  to
 be  taken  shortly  by  the  Madras  Gov-
 ernment.

 Bathing  Facilities  in  Trains

 2217,  Shri  s  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  have  bath  facility  for  the  III  class
 passengers  in  the  trains  from  1989;
 and

 (b)  if  so,  the  main  features  of  the
 proposal?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  No.

 (b)  Does  not  arise.

 Reservation  ef"  Saicons  for  Railway
 Officers

 22i8.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  saloons  and  bogies
 are  reserved  for  Railway  Officers  in
 Ferozepur  Division  of  Northem  Rail-
 way;  and

 (b)  the  number  of  ist  and  znd  Class
 composite  bogies  on  the  same  division?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 carriages  used  by  the  Railway  Officers
 are  designated  as  Inspection  Carriages.
 The  total  number  of  Inspection  Car-
 Tiages  reserved  for  Railway  Officers
 on  Ferozepore  Division  of  the  Northern
 Railway  18:

 Broad  Narrow
 Gauge  Gauge

 Bogie  Inspection
 Carriages  t  3

 Four-wheeled
 Inspection  Car-
 riages  76  _

 (b)  There  is  only  one  Broad  Gauge
 ls¢  and  2nd  Class  Composite  bogie
 Carriage  on  the  Ferozepore  Division.

 Vendors  on  Railway  Piatforms

 Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 unauthorised  vendors  are  permitted
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 on  the  Railway  Platforms  on  Ambala-
 Amritsar  section  of  Northern  Rail-
 way;

 (b)  if  so,  the  action  proposed  to  be
 taken  in  this  respect?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No  un-
 authorized  vendors  are  permutted.
 But  some  of  them,  however,  operate
 without  permission  and  in  contraven-
 tion  of  the  rules.

 {b)  The  measures  proposed  to  be
 taken  to  deal  with  unlicensed  vendors
 on  railway  platforms  are  gven  in  the
 statement  laid  on  the  Table

 STATEMENT

 l.  The  following  measures  already
 jn  existence  will  be  continued:

 (i)  Special  drives  with  the  aid
 of  Railway  Police,  especially
 at  the  bigger  stations;

 (i)  Attention  by  station  staff
 including  personnel  of  the
 Railway  Protection  Force  to
 prevent  the  entry  of  unlicens-
 ed  vendors  into  the  railway
 premises;  and  .

 (iu)  Seeking  of  public  co-opera-
 tion  through  announcements
 over  loud-speakers,  asking  the
 public  to  refrain  from  patron-
 ising  unlicensed  vendors.

 2.  It  is  also  proposed  to  increase  the
 penalty  for  unauthorised  vending  of
 any  article  in  railway  premuses  from
 a  fine  upto  Rs.  50  to  Rs.  250.

 (a)  the  number  of  bridges  already
 constructed  in  Ahmednagar  and  Jal-
 gaon  districts  (Bombay  State)  on
 National  Highways;  and

 (9)  the  mumber  of  bridges  to  be

 Highway  No.  50).—Nuil.

 Jalgaon  Dastrict/(Dhulia-Edlabad-
 Nagpur  Road  Section  of  National
 Highway  No.  6).—Two.

 (b)  Ahmednagar  Dist.—One

 galgaon  Duistrict.—Nil.

 Derallment  near  Earjat  Station

 gett.  Shri  Asar:  Will  the  Minister
 of  Hallways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  derailment  of  a  train  on  the  30th
 January,  959  between  Kar}

 *
 and

 Lonavila  stations  on  Central  I
 (b)  uf  so,  the  reasons  thereof;
 (८)  whether  it  ate  a  fact  that  though

 there  was  a  dermlment,  trains  from
 Poona  and  Bombay  द  T.  were  allow-
 ed  to  leave  on  the  same  track  by  the
 guthorities  and  passengers  were
 hatassed  for  24  hours  on  Karjat  and
 Lonavia  stations;

 (d)  whether  it  is  also  a  fact  that
 after  waiting  for  24  hours  trains  were
 averted  via  Manmad;

 (e)  uf  so,  the  reasons  for  not  divert-
 in@  the  trains  from  the  begining
 after  derailment;  ,

 (f£)  the  persons  responsible  for  caus-
 w  mconvenience  and  harassment  to
 the  Passengers;  and

 (g)  the  action  taken  against  them?

 The  Deputy  Minister  of  Eailways
 (Shri  च,  Ramaswamy):  (a)  On  29th
 January,  959  at  about  23.42  hrs  while
 No.  R30  Up  Goods  was  on  run,  one
 wagon  of  the  train  derailed  between
 yhakurwadi  and  Palasdhan  stations
 on  the  Karjat-Lonavia  section  of  tha
 Central  Railway

 (b)  The  cause  of  the  accident  is
 under  investigation

 (6)  No,  the  trains  were  not  allowed
 1  leave  on  the  same  track  where  the

 t  had  occurred.  The  Ques-
 gen  of  harassment  to  the  paksengers
 does  not,  therefore,  arise.  The  trains
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 which  had  left  prior  to  the  time  of
 accident  were  regulated  at  stations  on
 either.side  of  the  place  of  accident  till
 the  line  was  clear.

 (d)  No  trains  were  diverted  via
 Manmad  of  account  of  the  accident.

 (e)  to  (g).  Do  not  arise.

 Reservation  of  Seats  in  Trains

 2222.  Shri  N.  R.  Munisamy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  steps  taken  to  check  up  any
 suspected  or  fictitious  booking  of  seats
 on  Railways  at  the  terminus  stations;
 and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  state-
 ment  giving  the  required  information
 is  laid  on  the  Table.  [See  Appendix
 V,  annexure  No.  Wik

 (b)  A  few  cases  of  irregular  and
 fictitious  reservation  of  accommoda-
 tion  in  trains  have  come  to  light.

 Each  case  has  been  or  is  being  en-
 _quired  into,  and  where  the  Railway
 staff  have  been  found  to  be  at  fault,
 they  have  been  suitably  taken  up  with.

 Vehicular  Traffic  in  India

 2223.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 number  of  motor  cycles,’  auto-rick-
 shaws,  jeeps,  private  motor  cars,  taxis,
 buses,  goods  vehicles  and  other  mis-
 cellaneous  motor  vehicles  in  operation
 on  the  3lst  December,  1958,  in  India
 State-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  Annual  :statistics
 in  respect  of  the  number  of  various
 categories  of  motor  vehicles  taxed  as
 well  as  those  exempted  from  payment
 of  tax  and  temporarily  withdrawn
 from  use  during  the  last  quarter  of
 each  financial  year  are  being  collected
 by  the  Central  Government  from  the
 -various  State  Governments  who  take
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 considerable  time  in  furnishing  the  in-
 formation.  The  latest  figures  avail-
 able  are  in  respect  of  the  year  1956-
 57  and  are  given  in  the  statement  laid
 on  the  Table.  [See  Appendix  V,
 annexure  No.  Br

 P.  &  T.  Buildings  in  Punjab

 2224.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pléased  to  state:

 (a)  the  names  of  towns  in  Punjab
 where  Posts  and  Telegraphs  offices  are
 housed  in  Department’s  own  build-
 ings;  and

 (b)  the  places  where  the  Posts  and
 Telegraphs  Department  intends  to
 build  its  own  buildings  in  the  rest  of
 the  Second  Plan  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  A

 statement  is  laid  on  the  Table.  [See
 Appendix  V,  annexure  No.  14).

 Administration  Units  in  Manipur

 2225.  Shri  L.  Achaw  Singh:  Will
 the  Minsster  of  Food  and  Agriculture
 be  pleased  to  lay  on  the  Table  a  copy
 of  the  statement  showing:

 (a)  the  names  of  eleven  adminis-
 trative  units  opened  by  the  Manipur
 Administration;  and,

 (b)  the  names  of  the  Headquarters
 where  the  Sub-Deputy  Collectors
 and  Sub-Divisional  Officers  will  be

 posted?  न
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  P.  Jain):  (a)  and  (b).

 Administrative  Units  |  Headquarte
 +  New  Churachandpur  New  Chura-

 Circle  chandpur
 2.  Nungshai  Circle  Nungshai
 3.  Thanglon  Circle  Tingsong
 4.  Wangai  Circle  Ngam  pabung
 5.  Ukhrul  Circle.  Ukhrul
 6.  Phaisat  Circle  Phungyar
 7.  Chingai  Circle  Chingai
 8.  Tamenglong  Circle  Tamenglong
 9.  Tousem  Khullen  Tousem

 Circle.
 i0.  Aimol  Circle  Aimol
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 The  hesdquserters  of  the  eleventh
 Unit  in  the  Tengnoupal  Sub-Division
 has  not  yet  been  finally  selected

 Rallway  Technical  Staff  on  SE
 Railway

 2226.  Shri  P.  C.  Deb:  Will  the  Mins-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  the  South  Eastern
 Railway  28  short  of  Railway  technical
 staff  to  augment  its  expansion  pro-
 grammes,  and

 (b)  af  so,  whether  Government  pro-
 pose  to  establish  a  Railway  Technical
 School  at  Rourkdla  attached  to  the
 workshop  of  the  steel  factory”

 The  Bepaty  Minister  of  Baiiways
 ‘<Sbri  Shahnawas  Khan):  (a)  No

 (b)  Railways  have  enough  technical
 schoo]  capacity

 Corruption  among  Railway
 Employees

 2227.  Shri  Aurobindo  Ghosal:  Wil!
 the  Minister  of  Railways  be  pleased  to
 state.

 (a)  whether  st  is  a  fact  thf!  the
 help  from  the  trade  umon  officials  of
 Railway  unions  was  solicited  for
 stopping  corruption,  and

 (b)  if  not,  the  reasons  therefor?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes

 (b)  Does  not  arise

 Lighting  Arrangement  on  Ring  Road,
 New  Delhi

 2228.  Ghrimati  Seeketa  Kripalani-
 Will  the  Minuter  of  Transpert  and
 Commanications  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  ww  late  hour  traffic  on  the
 Ring  Road  between  Safdarjang  Hosp:-
 tal  and  Lappat  Nagar  (New  Del)
 and  that  there  :s  no  lighting  arrange-
 ment,  and

 (b)  when  is  it  proposed  to  provide
 street  lighting  on  this  sector  of  the
 Read?

 The  Minister  of  State  in  the  Minis-
 ty  of  Transport  and  Cemmunications
 (Shri  Raj  Bahadar):  (a)  Yes

 (b)  The  matter  ७  undd¢r  examina-
 m  and  the  facts  of  the  case  will  be

 yaid  on  the  Table  of  Lok  Sabha

 Upgrading  of  Railway  Employees
 ander  New  Deal

 2229.  Shri  B  Des  Gupta:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  how  many  railway  employees  im
 the  Adra  Dhustrict,  South  Eastern
 Railway  have  been  promoted  since
 the  upgrading  of  posts  under  the  New
 Deal;

 (bd)  whether  the  implementation  of
 such  promotion  has  been  given  effect
 to  37  all  cases,

 (c)  7  not,  how  many  cases  are  still
 pending  and  for  how  long,  and

 (da)  the  reasons  therefor?
 The  Deputy  Minister  of  Railways

 (Shri  8  क,  Ramaswamy):  (a)  375

 (b)  No

 (c)  3I,  for  about  25  months

 (ad)  The  delay  in  effecting  promo-
 tion  35  due  to  the  employees  not  carry-
 ing  out  the  transfer’orders  promptly
 to  take  over  charge  of  the  upgraded
 posts

 Train  Examiners

 Shri  Goray:  Will  the  Munster
 of  Railways  be  pleased  to  state

 (a)  why  was  the  scale  of  appren-
 tice-mechanics  trained  as  Train  Exa-
 miners  reduced,

 (b)  whether  the  Accident  Inquiry
 Committee  recommended  that  the
 supervisory  posts  be  placed  in  the
 pands  of  educated  and  technically
 trained  personnel  hike  the  trained
 Jrain  Examiners;  and

 (c)  #  30,  what  steps  were  taken  by
 the  Railway  Board  to  implement  this
 fecommendation?
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 The  Deputy  Minister  of  Railways
 (Ghri  Shahnawas  Khan):  @)  The
 ecale  in  question  has  never  been  re-

 (b)  No.

 (e)  Does’  not  arise.

 “Werk  the  Wagens  harder”  Campaign

 2281  Shri  Onkar  Lal:  Will  the
 Ministef  of  Railways  be  pleased  to
 state  the  results  achieved  by  “work
 the  wagons  harder”  campaign  on  all
 Indian  Railways  during  9587

 The  Deputy  Minister  of  Railways
 (Shri  ७  झ,  Ramaswamy):  Although
 quicker  turn-round  of  rolling  stock
 including  wagons,  has  been  the  con-
 stant  aim  of  the  Railways  at  all  times,
 a  vigorous  campaign  for  improving
 the  turn-round  of  wagons  was  initiat-,
 ed  in  956  as  a  result  of  the  sudden
 spurt  in  goods  traffic  during  the  last
 two  years  of  the  First  Five  Year  Plan
 Period.  During  these  two  years  the
 percentage  increase  in  originating
 goods  traffic  was  8  per  cent.  as  com-
 pared  to  the  previous  year  against  an
 increase  of  «4  per  cent.  and  |  per  cent.
 during  the  two®  earlier  years.  The
 Campaign  was  further  necessitated  on
 account  of  the  normal  time  lag  of
 about  two  to  three  years  in  providing
 increased  line  capacity  and  rolling
 stock  for  dealing  with  such  an  un-
 usua)  increase  in  traffic,  the  intention
 being  that  before  additional  capacity
 and  rolling  stock  could  be  provided,
 some  of,  the  increased  traffic  should  be
 lifted  with  the  increased  availability
 of  the  existing  rolling  stock.

 2.  By  ‘1988,  almost  two  years  of  the
 Second  Pian  hed  passed  and  aS  a  re-
 salt  of  additiona]  wagons  which  were
 placed  on  the  line  and  judicious  use
 of  the  ting  wagons,  the  outstand-
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 wagons  at  the  end  of  4997  and  ३४४४
 are  given  below:—

 @8  णा  (3.22.87,  88  ह... छ  3I.:2.98
 Broad  Gauge  63,332  wagons  22,89:  wagons:
 Metre  Gauge  399947  wagons.  40,950  wegons

 As  over  75  per  cent.  of  the  entire
 traffic  on  the  Indian  Railways  is  load-
 ed  on  the  Broad  Gauge,  greater  im-
 portance  has  obviously  to  be  attached
 to  the  outstanding  demands  on  the
 Broad  Gauge  where  there  was  a  sub-
 stantial  reduction.  The  increase  on
 the  Metre  Gauge  was  mainly  due  to  a
 bumper  crop  of  jute  in  the  areas
 served  by  North  Eastern  and  Nortb-
 east  Frontier  Railways.

 3.  Due  to  large  number  of  engineer-
 mg  works  m  progress  for  renewing  of
 track,  doubling  of  lines,  construction
 of  new  stations,  remodelling  of  yards
 ete.,  the  speed  of  movement  of  wagons
 had  shown  a  decline  in  958  as  com~-
 pared  to  1957.  This  aspect  is  lhkely
 to  continue  till  the  tempo  of  develop-
 ment  works  remains  high  and  suffi-
 cient  capacity  3s  not  available  on  the
 crucial  sections  where  traffic  is  in-
 creasing  as  a  result  of  developments
 m  the  Second  Five  Year  Plan.  It  will
 be  observed,  however,  during  958
 that  the  object  of  the  Campaign  could
 be  considered  to  have  been  fulfilled
 to  an  appreciable  extent  as  the  ont-
 standing  demands  for  movement  of
 traffic  had  gone  down.

 4.  The  campaign  for  quicker  turn-
 round  of  rolling  stock  including
 wagons  is,  however,  receiving  close
 and  constant  attention  of  the  Railways
 within  the  limitations  existing  from
 time  to  time.

 Rallway  Medical  Attendance  Raies

 2232.  Shri  Onkar  Lal:  Will  the
 Minister  of  Raliwaya  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  officers
 on  deputation  to  Railway  Board  are
 given  option  for  Railway  Medical
 Attendance  Rules,  while  class  IIT  em-

 —
 are  not  given  any  such  option;

 (b)  if  so,  the  reasons  therefor?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnewsz  Khan):  (a)  Yes

 (b)  Officers  drafted  from  Railways
 are  taken  over  in  this  office  for  limit-
 ed  tenure  periods.  Class  III  em-
 ployees  taken  over  from  Railways  are,
 however,  generally  appointed  on  a
 long-term  basis  and  are  thus  treated

 the  same  way  as  other  staff  direct-
 ly  appointed  mm  the  Board's  Office

 Manmad  Station

 2233.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  967  on  the  Ith  March,  968  and
 state

 (a)  what  is  the  progress  that  has
 been  achieved  in  the  work  of  ex-
 tension  of  the  down  platform  of  the
 Manmad  Station  on  the  Central  Rauj-

 “way;  and

 (b)  whether  the  remodelling  of  the
 Manmad  Ralway  Yard  will  be  taken
 up  in  the  year  959-60°

 The  Deputy  Minister  of  Eallways
 {Shri  Shahnawas  Khan):  (8)  Nil  The
 work  has  been  included  in  the  lat  of
 work  for  the  year  1959-60  and  is  ex-
 pected  to  be  completed  in  1959-60

 (b)  No,  Sir

 Fertilixer  Loan  to  States

 Shri  Panigrahi;  Will  the  Minus-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  which  of  the  States  have  been
 advanced  fertilizer  loans  by  the  Cen-
 tral  Government  during  the  period
 1953-54  to  ‘1958-59;

 (b)  the  amount  of  such  loans  ad-
 vanced  to  each  State  during  the  above
 period;

 (८)  what  are  the  interest  charges
 due  to  the  Central  Government;

 (d)  whether  the  Central  Govern-
 ment  have  deferred  the  payment  of
 such  loans;  and

 (e)  if  so,  to  what  date?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  (a2)  and  (b)  A
 statement  giving  the  required  infor-
 mation  is  Jaid  on  the  Table  [See
 Appendix  द  annexure  No:  i5]

 (९)  Rate  of  interest  charged  on
 Short  Term  Loan  generally  is  3-i/8
 per  cent  This  however  depends  on
 the  Market  rate  and  the  period  for
 which  loan  is  retained  by  the  State
 Governments,  Interest  charges  are
 collected  by  the  concerned  Account-
 ant  Generals  and  Comptrollers

 (d)  No,  Sir
 (e)  Does  not  arise

 Prevention  of  T  B.  in  Madras  State

 2235  Shri  Elayaperumal:  Will  the
 Munster  of  Health  be  pleased  to  state

 {a)  the  total  amount  given  to
 Madras  for  the  prevention  of  TB
 during  1958-59,  and

 (b)  whether  a  requést  for  more  aid
 has  been  made  by  the  Madras  Gov-
 ernment?

 The  Hinister  of  Health  (Shri
 Karmarkar):  (a)  Grants  amounting  to
 Rs  22340  have  been  given  to  volun-
 tary  TB  mstitutions  in  Madras  dur-
 ing  1958-59  for  the  prevention  of  TB
 A  sum  of  Rs  2,538,000  has  been  sanc-
 tuoned  to  the  Government  cof  Madras
 for  the  control  of  diseases  under  the
 following  schemes'-—

 °

 i  Aftercare  and  Rehabilitation
 Centre  for  T.B  patients.

 2  Establishment  of  TB  isolation
 beds

 3  National  Malaria  Eradication
 Programme

 4  BCG  Vaccination  Campaign
 The  break-up  of  the  amount'  given  for
 each  of  the  above  schemes  is  not
 known.

 (b)  No,  Sir

 Minor  Irrigation  Schemes
 2236.  Shri  Elayaperamal:  Will  the

 Minister  of  Food  and  Agriculture  Se
 pleased  to  state  the  financial  require-
 ments  for  increasing  food  production
 in  the  current  year  for  the  States  of
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 Kerala,  Madras,  Mysore  and  Andhra
 Pradesh  through  Minor  Irrigation
 Schemes  and  programmes?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  Total  outlay
 agreed  to  during  the  current  year  for
 the  States  of  Kerala,  Madras,  Mysore
 and  Andhra  Pradesh  for  their  Grow
 More  Food  Schemes  imcluding  Minor
 Irrigation  Schemes  is  given  below:

 (Rs.  in  Lakhs)
 x.  Kerale  92°95

 2.  Madras  ms"  63
 ३  Mysore  .  .  .  «  77556
 @  Andhra  Pradesh  206°  40

 Staff  of  Ministry  of  Pood  and
 Agriculture

 2237,  Shrimati  a  Palehoudhari:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 make  the  staff  at  present  employed
 under  the  Union  Muinsstry  of  Food
 and  Agriculture  permanent;

 (b)  if  so,  the  steps  taken  to  mmple-
 ment  the  decision;

 (c)  when  will  it  become  effective;
 and

 (d)  the  total  number  of  staff  which
 will  Benefit  as  a  result  of  this  deci-

 sion?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  to  (c).
 Yes.  <A  number  of  temporary  posts
 have  been  converted  into  permanent

 jones  in  the  Ministry  of  Food  and
 Agriculture  in  pursuance  of  the  getfe-
 ral  Goverjiment  policy.  Steps  are
 also  being  taken  to  confirm  the  staff
 against  these  posts  after  going  through
 the  necessary  formalities.

 (d)  About  2240  temporary  em-
 ployees  of  all  grades  will  benefit  in
 the  Department  of  Food  and  its  Sub-
 ordinate  Offices  as  a  result  of  the

 fr

 decision.  Similar  information
 respect  of  the  Department  of  Agri-
 ture  is  being  collected.

 .  7462

 Reduction  in  Railway  Freight  Rate
 on  Cattie-dung

 2238,  Shrimati  Na  Palchoudheri:
 Will  the.  Minister  of  Raliways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Boerd  have  recently  receiv-
 ed  @  representation  from  the  Govern-
 ment  of  Bombay  pleading  for  a  re-
 duction  in  the  freight  rate  on  trans~
 port  of  cattle-dung  from  Bombay
 State  to  up-country  stations;

 (b)  if  so,  the  details  of  the  repre-
 sentation;  and

 (c)  the  reaction  of  the  Government
 of  India  thereto?

 Written  Answere

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  Yes,

 Sur.

 (b)  The  Government  of  Bombay  had
 asked  for  the  concession  of  50%,  in
 the  tariff  rate  for  cattle  dung  manure
 in  wagon  loads  when  booked  from  (i)
 Borwli,  Andheri  and  Geregaon
 (Aarey  Milk  Siding)  stations  on  the
 Western  Railway  and  from  (ii)  Kurla
 station  un  the  Central  Railway  to  any
 station  on  the  Western  &  Central
 Railways  respectively  situated  within
 a  distance  of  200  miles  from  Bombay.

 (c)  The  request  of  the  Government
 of  Bombay  has  been  agreed  to.

 Recraitment  of  Scheduled  Castes  and
 Scheduled  Tribes

 2239.  Shri  8,  K  Gaikwad:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  neces-
 sary  instructions  have  been  issued  to
 Railway  Administration  to  recruit
 Scheduled  Castes  and  Scheduled
 Tribes  to  the  posts  of  Clerks,  Ticket
 Collectors  and  such  other  posts  during
 the  year  ‘1958-59;

 (b)  how  many  applicants  appeared
 before  the  officers  concerned  for
 selection  in  India  during  the  same
 period;  and
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 (e)  how  many  of  them  have  been
 selected  and  appointed  to  the  posts  80
 far?

 The  Deputy  Minister  of  Railways
 (Shri  8.  झ,  Ramaswamy):  (a)  Yes

 (b)  6428.

 (c)  Number  Selected.  2583
 Number  Appointed:  92

 गुड़

 २२४०.  राजा  महेस  प्रताप  :

 क्या  [, ल  तथा  कृषि  मत्री  यह  बताने
 की  कृपा  करेगे  कि  गुड पर  वायदे  के  सौदे
 करना  कब  तक  के  लिये  बन्द  कर  दिया

 गया  है  ?

 wre  तथा  कृषि  मंत्री  (भी  wo  प्र०

 लेन)  गुड  के  वायदे  के  सौदो  को  नियमित

 करने  के  लिये  वायदा  सौदे  (नियमन)
 झधिनियम,  १६९५२  की  धारा  १५  के  अन्तंगत
 रादेश  दिये  गये  हैं  -  उपरोक्त  भ्रधिनियम

 के  पभ्रधीन,  फारवर्ड  मारकेट  कमीशन  द्वारा

 सस्थाप्रों  की  मान्यता  सम्बधी  भ्रोपचारिक्ता

 पूरी  हो  जाने  पर  वायदे  के  सौदे  फिर  म्ले
 आरम्भ  हो  जायेंगे  ।

 Traning  of  Commereial  Pilots

 224i,  Shri  Anirudh  Sinha:  Wl]  the
 Minister  of  Transport  and  Cemmuni-
 cations  be  pleased  60  state

 (a)  the  total  number  of  commercial
 pilots  who  have  passed  the  training
 course  with  dakota  endorsement  from
 the  Civil  Aviation  Training  Centre,
 Allahabad  mnce  the  inception  of  the
 Centre  upto  the  3lst  December,  ‘1958;

 (b)  the  number  of  such  pilots  who
 have  been  absorbed  in  the  Indian  Air-
 lines  Corporation  or  other  private
 aviation  undertakings  upto  the  3ist
 December,  1958,

 (९)  the  number  of  trainees  receiv-
 ing  training  at  present  at  the  Allaha-
 bad  Centre;  and

 (d)  whether  there  is  any  scheme
 before  Government  for  their  employ-
 ment?

 The  Deputy  Minister  of  Civil  Avia-
 ton  (Shri  Mohiuddin):  (a)  About  260

 (b)  246
 (c)  80  >
 (d)*No,  Sir.  The  trainees  have  to

 seek  employment  with  the  air  trans-
 port  operators
 Rallway  over-bridge  on  8.  Railway

 2242  Shri  Elayaperumal:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  Government  have  _  re-
 celved  any  memorandum  from
 Chidambaram  Municipality  in  Mad-
 ras  State  for  the  construction  of  an
 over-bridge  near  C  Kothankud-
 Palaman  Road  to  cross  the  Railway
 lane  in  Southern  Railway,  and

 (b)  77  so,  what  action  has  been
 taken  by  Government  on  at?

 The  Deputy  Minister  of  Railways
 (Shri  S  झ,  Ramaswamy):  (a)  No,  Sir

 (b)  Does  not  arise

 रेखबे  बोई  में  प्रनुसु चित  जातियों  के  पदाधिकारी

 श्री  नवल  प्रभाकर  :

 २२४३.  <  श्री  प०  ला०  बारुपास  :

 [  श्री  दलजीत  सिह  :

 क्या  रेलवे  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  रेलवे  बोर्ड  में  प्रनुसूचित
 जातियो  के  कितने  गजटेड  पदाधिकारी  हैं,

 (ख)  थे  किन-किन  पदो  पर  है?

 रेलवे  उपमंत्री  (भी  जञाहुनवाज सां) हां)  :

 (कर)  ६

 (ख)  विशेष  काये  अफसर  (श्रम)
 ‘

 Officer  on  Special  $  (दर्जा  I-t
 Duty  (Labour)

 उप  निदेशक  (सिब्बन्दी)
 Deputy  Director

 (Establishment)

 सेक्शन  झफसर  ब्रेड  IT  (दर्जा 1-2

 सेक्शन  भ्रफसर  ब्रेड  IIT  (दर्जा  II)-2

 (दर्जा  I)-2
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 Train  Halt  at  Rampalli

 2244.  Shri  D.  s.  Dora:  Will  the  Min-
 ister  of  Railways  be  pleased  to  state
 the  progress  made  in  opening  a  train
 halt  at  Rampalli  between  Salur  and
 Bobbili  Statione  of  the  South-Eastern
 Railway?

 The  Deputy  Minister  of  allways
 (Bhri  8.  V.  Ramaswamy):  A  rail  level
 platform  and  a  waiting  shed  already
 exist.  Negotiations  for  the  appoint-
 ment  of  a  Contractor  and  the  work  re-
 garding  printing  of  tickets  for  Issue
 from  the  Halt  are  under  progress.

 The  Traig  Halt  is  expected  to  be
 epened  for  passenger  traffic  by  the
 middle  of  this  year.

 बम्बई  राज्य  के  रत्नगिरी  जिले  में  जड़ी-बूटियां

 २२४४-  भी  भसर  क्या  eareee
 जंत्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्‍या  सरफार  का  जड़ी-बूटो
 उद्योग  को  प्रोत्स  हा  देते  के  लिए  बम्बई
 राजा  के  रस् रि  जिने  में  जडी-वूटियों  के
 बारे  सइक्षण  करत  का  र्िचार  हूँ;  भोर

 (ख)  यदे  हा, तो रह  सर्वेक्षण  कब
 झारम्म  होगा  है

 स्वास्थ्य  मंत्रों  (शी  करमरकर):
 (क)  इस  ज्मय  ऐसा  कोई  प्रस्ताव  विचारा-

 धीन  नहीं  द्  1

 (ख)  यह  प्रदम  नहीं  उठता  *

 Anti-Leprosy  work  by  Gandhi
 *  Memorial  Trust

 2246.  Shri  Koratkar:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (s)  whether  any  financial  help  is
 given  to  Gandhi  Memorial  Trust  for
 anti-leprogy  work;  and

 (b)  the  main  features  of  anti-lep-
 rosy  work  undertaken  by  the  Trust
 -with  the  help  of  this  grant?
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 The  Minister  of  Health  (Shri
 Warmarker):  (a)  Grants  amounting
 Fs.  53,000]-  were  sanctioned  during
 the  years  1955-56  to  1958-59,

 (b)  Establishment  of  Leprosy  Con-
 trol  Units,  giving  treatment  to  leprosy
 patients,  training  of  personnel  in
 anti-leprosy  work,  educating  the  mas-
 ह... ड  about  leprosy,  etc.

 २२४७.  राजा  बहेगा  प्रताप:  क्या

 साख  तथा  क्च  मंत्री  यह  बताने की  कपा
 करेगे कि  १६४६८ में  देश  में  प्रभाज  की  कितनी

 खपत
 हुई?

 wre  तथा  कृषि  मंत्री  ी  wo  we

 tr):  देश में  १६५८  में  प्रनाज  की  खपत  का

 ठीक  ठीक  अमुमान लगाने  के  लिये  विश्वसनीय
 झांकडे  उपलब्ध  नही  हैं  q

 Irrigation  Works  in  Himachal  Pradesh

 2248.  Shri  Dalfit  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 १७)  the  amount  sanctioned  for  irri-
 gation  works  in  Himachal  Pradesh
 during  ‘1958-59;  end

 (b)  the  amount  spent  during  1988-
 59  so  far?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hath):  (a)  No
 amount  has  been  sanctioned  for  irri-
 gation  works  in  the  major  and  medium
 jrmgation  Sector  in  Himachal  Pra-
 desh  in  1958-59,  as  no  major  or
 medium  irrigation  scheme  has  been
 jncluded  in  the  Second  Pian.

 (b)  Does  not  arte.

 Out-agencies  on  N.  Railway
 2249.  Shri  Daljit  Singh:  Will  the

 ee
 of  Railways  be  pleased  to

 (a)  the  number  of  out-agencie
 working  in  the  Northern  Railway  at
 present;
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 (b)  the  number  of  out-agencies
 cancelled  during  1968-59;  and

 (०)  the  number  of  out-agencies  to
 ‘be  opened  in  the  near  future?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan}:  (a)  46

 (b)  i

 (c)  5

 Remodelling  of  Stations  on  N,  Rallway

 2250.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  what  amount  has  been  allotted
 for  the  remodelling  of  Chandigarh,
 Kiratpur  Sahib,  Anandpur  Sahib  and
 Nangal  Dam  Railway  stations  on  the
 Northern  Railway  during  1958-59  and
 1959-60,  and

 (b)  the  nature  of  improvement  pro-
 posed  to  be  effected  m  each  of  these
 stations?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawzz  Khan);  (a)  and  (b)
 ‘There  are  no  proposals  for  remodel-
 ling  these  stations  at  present  How-
 ever,  a  statement  showing  the  list  of
 works  proposed  to  be  undertaken  at
 these  stations  ani  expenditure  ant-
 <ipated  durmg  the  years  1958-59  and
 1959-60,  as  laid  on  the  Table  [See
 Appendix  V,  annexure  No  26]

 Dining  Car  on  Avsoritsar-Calcatta
 Mall

 225i.  Shri  Daljit  Singh:  Wl  the
 Minster  of  ERallways  be  pleased  to
 state

 (a)  whether  it  is  a  fect  that  there
 ‘cy  no  dining  car  attached  to  the  Amrit-
 ear-Calcutta  mail  5  up  and  6  down;

 (b)  if  so,  the  reason  therefor;  and

 (c)  whether  a  dining  car  is  propos-
 ed  to  be  attached  to  this  mal  for  the
 sonvenience  of  the  passengers?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes,  Sur

 48(Ai)  LSD—4

 (b)  The  present  load  of  the  trains
 does  not  permit  attaching  of  Dining
 Cara  to  them  and  in  view  of  the  pre-
 vailing  overcrowding,  reducirg  the
 passeriger  accommodation,  with  a
 view  to  attach  Dining  Cars,  not  con-
 sidered  justified

 The  needs  of  the  passengers  are
 met  by  the  catering  arrangements  that
 exist  at  convenient  stations  enroute.

 (€)  No,  Sur

 कानपुर-हांसी  लाइन  पर  सदारी  गाड़ियाँ

 २२४२.  सी  जगदोक  झवस्थी  क्या
 1... अ  मत्री  यह  बताने  की  कृपा  वरेगे

 (क)  कया  मध्य  रेलवे  को  कानपुर-
 झासी  शाखा  लाइन  पर  एक  नई  सवारी
 गाडी  चलाने  का  निर्णय  किया  गया  है  ,  भौर

 .  (ख)  यदि  हा,तो  यह  कब  से  चलाई
 जायेगी  ?

 रेलवे  उपमंत्री  (शो  झाहनवाद ला)  :

 (क)  जी  हा।

 (ख)  १-४-१६५६  से  कानपुर  भौर
 झासी  के  बीच  दोनों  झोर  से,  एक-एक  शौर
 भवारी  गाडी  चलायी  जायग्रेगी  i

 Cash  Crops

 2253.  Shri  M.  8  Thakere:  Wi!)  the
 Minster  of  Food  and  Agriculture  be
 Pleased  to  state

 (a)  whether  it  78  a  fact  that  the,area
 under  cash  crops  m  the  country  has
 increased  as  compared  to  area  under
 foodgrains  recently,  and

 (b)  if  so,  the  reasons  thereof?

 The  Minister  of  Food  and  Agricul
 tore  (Shri  A.  P  Jain):  (a)  During
 recent  years,  area  has  mcreased
 under  foodgrains  and  cash  crops.

 (hb)  Does  not  arise.
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 Railway  Sleepers

 2254.  Shrimati  Sucheta  Kripaiani.
 Will  the  Minster  of  Railways  be
 pleased  to  state’

 (a)  whether  :t  3s  a  fact  that  orders
 for  the  supply  of  cast-iron  railway
 sleepers  were  placed  with  various
 foundries  in  India  in  1955-56  and
 1986-57,

 (b)  2f  so,  the  names  of  the  foundries
 with  which  such  orders  were  placed
 with  the  quantity  of  each  for  the  two
 years  separately  and  the  accepted
 rate  per  ton  in  each  year,  ,

 (९)  whether  it  »  a  fact  that  pig-
 iron  was  supplied  to  different  found-
 nes  at  controlled  rate  to  the  extent  of
 75  per  cent  of  their  requrement,  and

 (d)  if  so,  what  was  the  quantaty  of
 pig-iren  supphed  to  the  different
 foundries  separately  for  the  two  years”

 The  Deputy  Minister  of  Railways
 (Shri  8  द  Ramaswamy):  (a)  Yes
 Sir,  नि

 (b)  A  statement  75  laid  on  the  Table
 {See  Appendix  V  annexure  No  77]

 (ce)  and  (d)  Full  information  ts  not
 readily  available  and  is  being  collect-

 Steel  for  Irrigation  and  Power
 7  Projects  in  Andhra  Pradesh

 2255.  Shri  Rami  Reddy:  Will  the
 Minister  cf  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  projects  m  Andhra  Pradesh,
 the  completion  of  which  iw  held  up  for
 want  of  adequate  steel  and  iron;

 (9)  the  quota  of  Iren  and  Steel
 allotted  to  Andhra  Pradesh  for  Irnga-
 ion  and  Power  Projects  during  1988-
 69;

 (c)  the  quantity  supplied  so  far;

 (a)  the  reasons  for  the  non-supply
 @  the  full  quote;  and

 (e)  the  time  by  which  full  quota  is
 proposed  to  be  supplied?

 MARCH  20,  3959  Re.  Adjournment  motion  7470

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 State  Government  have  reported  that
 the  work  on  the  irrigation  projects
 indicated  below  has  been  held  up  for
 want  of  steel:—

 L  Krishna  Barrage.
 2,  Upper  Pennar.

 Chennarayagudi  Project.
 4,  Bhairavanitippa.
 8  Lower  Sagileru  Project.
 6.  Pincha  Project.
 पृ,  Rallapad  Project.

 (b)  to  (e)  Necessary  information  is
 being  obtained  ‘and  will  be  furnished
 to  the  House  as  early  as  possible

 32.09  hrs.

 RE-  ADJOURNMENT  MOTION

 Shri  P.  K.  Deo  (Kalahand:)  rose—

 Mr.  Speaker:  I  have  disallowed  the
 adjournment  motion  of  the  hon  Mem-
 bér  Iam  finding  a  growing  tendency
 in  the  House  Some  hon  Members
 come  to  me  with  an  adjournment
 motion  Even  when  I  disallow  it,  they
 stand  up  and  raise  it  so  that  it  may
 appear  in  the  newspapers  ‘What  is
 the  object  of  this?

 Shri  ह  K.  Deo:  I  beg  to  submit  that
 a  tense  atmosphere  has  been  created
 by  the  hunger  strike  of  displaced
 persons  of  Rourkela

 Mr,  Speaker:  Order,  order.  I  re-
 quest  hon  Member  not  to  create  a
 tense  atmosphere  here,  I  have  al-
 ready  said  that  if  hon  Members  table
 an  adjournment  motion,  if  I  disallow
 them  prima  facie,  it  8  open  to  them  to
 tell  me  He  came  to  my  room.  I  told
 him,  “No”.  I  am  not  going  to  allow
 him  to  do  so.  If  still  he  thinks  that
 7  should  be  taken  up,  he  may  come  to
 me.  Since  ह... छ  of  February,  the  tense
 situation  is  continuing.  We  are  on  the

 at
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 ड््ते  of  March,  more  than  $rd_  of  March.
 This  matter  was  raised  in  the  local
 Assembly  there  a  few  days  ago.  After
 all  this  tensé  situation,  I  am  prepared
 to  hear  him  today  at  4i5  in  my
 chamber,  If  I  am.  satisfied,  I  will

 .

 allow  him  to  raise  this  tense  matter
 tomorrow  morning  or  some  other  day.

 Shri  Hem  Barua  (Gauhati):  You
 were  pleased  to  remark  that  he  wants
 to  create  a  tense  utmosphere  so  that
 he  might  appear  in  the  newspaper.  I
 would  say,  it  would  be  rather  cruel  to
 us  when  you  say  like  that.

 Mr.  Speaker:  I  am  saying,  certain
 Members,  even  though  I  disallow,
 come  to  me  and  tell  me,  let  it  be  rais-
 ed  here.  I  tell  them,  No.  Somehow,
 there  seems  to  be  a  tendency  to  raise
 this  matter.  Am  I  not  entitled  to
 draw  my  inference?

 Some  Hon.  Members:  No,  no.

 Mr.  Speaker:  I  am  not  accusing  this
 hon.  Member.  He  is  a  very  honouy- able  Member,  I  know.  Generally,
 sometimes,  I  am  led  to  this  impres-
 sion.  What  is  the  meaning  of  dis-
 obeying  my  ruling?  If  they  want,  I
 have  said  repeatedly,  please  come  and
 satisty  me,  I  will  bring  it  up.  If  every “Member  says,  no,  no,  notwithstanding
 that,  I  am  going  to  rise  and  say  some-
 thing,  I  cannot  maintain  order  in  this
 House.  I  am  only  appealing  to  all  hon.
 Members,  They  are  going  to  be  im-
 portant  Members  in  their  own  places.
 I  told  him  this.  If,  one  day  he  becomes
 the  Chief  Minister  in  his  place,  what
 will  happen?  How  would  he  like  the
 other  people  there  to  do  this?  He  is
 running  some  Party  there.  If,  in  spite of  ali  this  persuasion  he  still  thinks  he
 must  reise  it,  I  do  not  know  whut  bet-
 ter  methods  of  persuasion  I  must  adopt.
 Let  him  come  to  me,  and  if  I  am  satis-
 fled,  I  will  certainly  bring  up  all  tense
 Matters  here.

 Re:  Adjournment  PHALGUNA  29,  880  (SAKA)
 Motion
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 32.32  brs.

 PAPERS  LAID  ON  THE  TABLE

 AMENDMENTS  To  Ferrmaser  (ConTRo)
 ORDER

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  झ,  Krishnappa):  Sir,  on  be-
 half  of  Dr,  P.  S.  Deshmukh,  I  heg  to
 lay  on  the  Table  under  sub-section  (6)
 of  Section  3  of  the  Essential  Commo-
 dities  Act,  ‘1985,  a  copy  of  each  of  the
 following  Notifications  making  certain
 further  amendments  to  the  Fertiliser
 (Control)  Order,  957:—

 (i)  G.S.R.  No.  282  dated  the  7th
 March,  1959.

 (ii)  G.S.R.  No.  283  dated  the  7th
 March,  1959.  [Placed  Me  Li>ra-y,
 See  No.  LT-308/59}.

 NOTIFICATIONS  ISSUED  UNDER  ESSENTIAL
 Commonprrizs  ACT

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A,  का,  Thomas):  Sir.
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (6)  of  Section  3  of  the  Es-
 sential  Commodities  Act,  ‘1955,  a  copy
 of  each  of  the  following  Notifica-
 tions—

 (i)  G.S.R,  No.  289  dated  the  9th
 March,  1959.

 (ii)  G.S.R.  No.  200  dated  the  9th
 March,  1950.

 (iii)  G.S.R.  No,  291  dated  the  9th
 March,  959  containing  the  Rice
 and  Paddy  (Kerala)  Price  Control
 Order,  1959.

 (iv)  G.S.R.  No.  292  dated  the
 0th  March,  959  containing  the
 Uttar  Pradesh  Foodgrains  (Restric-
 tians  on  Border  Movement)  Order,
 1959.  [Placed  in  Library;  See
 No.  LT-300/59}.  .

 OPINIONS  ON  BILL

 Shri  Raghubir  Sahai  (Budaun):  Str,
 I  lay  on  the  Table  Paper  No.  IV  to  the
 Bill  further  to  amend  the  Code  of
 Criminal  Procedure  which  was  cir-
 culated  for  the  purpose  of  eliciting
 opinion  thereon  by  the  direction  of  the
 Houge  on  Sth  September,  1988.
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 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  7

 mission,  Sic,  I  wish  to  make  a  correc-
 tion  to  the  answer  given  by  me  to  the
 supplementary  question  by  Shri  5.  C
 Samanta  regarding  a  note  issued  by
 the  West  Bengal  Government  on  the
 recommendation  of  the  British  Ship-
 yard  Mission.  I  understand  that  «
 letter  on  the  subject  had  been  received
 recently  from  the  West  Bengal  Gov-
 ernment  and  that  the  contents  of  that
 letter  have  been  brought  to  the  notice
 of  the  Inter-Departmental  Committee.

 BUSINESS  OF  THE  HOUSE

 The  Minister:  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  business  for  the  week
 commencing  23rd  March  will  consist  of
 discussion  and  voting  of  Demands  for
 Grants  in  respect  of  the  following
 Ministries:—

 (3)  Irrigation  and  Power

 (2)  Health

 .  (3)  Infofmation  and  Broadcast-
 ing.

 (4)  Steel,  Mines  and  Fuel

 2,i5  brs.

 DEMANDS  FOR  GRANTS—contd.

 Motfterry  or  Home  Arrams—contd.

 Mr.  Speaker:  *  3.30  to  6  o'clock—we
 will  start  non-official  business  at  2.30.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 As  soon  as  this  is  disposed  of,  non-
 official  business  should  be  taken  up.

 Mr.  Speaker:  We  shall  start.  Hon.
 Members  will  go  away  a  little  carlier.

 Shri  Warlor  (Trichur):  We  are  sup-
 posed  to  sit  up  to  6  o'clock.  If  some
 more  hon.  Members  will  get  an  oppo-
 tunity,  it  is  better.  It  may  start  at  3.30.

 Mr.  Speaker:  Time  has  been  fixed
 for  this  Demand.

 Shri  Warior:  It  is  in  your  discretion

 Mr,  Speaker:  I  will  then  extend  it  7
 for  half  an  hour.  He  will  start  at  .30
 and  go  on  till  2.30.  Or,  he  can  start  at
 2  o'clock  and  go  on  till  3.

 Shri  G.  B.  Pant:  I  will  start  at  250
 and  finish  between  2°30  and  3

 Mr.  Speaker:  All  right.  He  will
 start  at  °30.  The  other  work  will  be
 taken  up  soon  after  the  hon.  Minis-
 ter  finishes

 Shri  T.  B.  Vittal  Rao  (Khammam):
 May  I  make  a  submission?  Many  of
 our  Members  would  like  to  be  pre-
 sent  when  the  Home
 replying  because  this  is  one  of  the
 most  important  Ministries.  If  he
 starts  replying  at  the  Lunch  interval,
 it  will  be  very  difficult.
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 Shri  G.  B.  Pant:  It  has  to  be  so  in
 any  case.

 4n  Hon.  Member:  There  is  no
 Launch  interval.

 हल  T.  B,  Vittal  Rae:  If  he  begins
 at  2  o'clock,  we  can  be  here  before
 tio.

 Shri  Satya  Narayan  Sinha:  No,  no.

 Shri  G.  B.  Pant:  I  shall  start  at  ‘1.30.

 Shri  Satya  Narayan  Sinha:  He  may
 take  more  than  an  hour.

 Mr.  Speaker:  Occasionally,  let  them
 forego  their  lunch.

 Shri  T.  8,  Vittal  Rao:  Every  day
 we  are  foregoing.

 Shri  Speaker:  Shri  Padam  Dev.

 थ्नो  पद्म  देव  (चम्बा)  :  भध्यक्ष  महोदय,
 मैं  कल  यह  निवेदन  कर  रहा  था  कि  प्राज

 हमारे  गृह  मंत्रासय  का  कार्य  संचालन  एक
 सुयोग्य,  चतुर,  दींदर्वी,  धृतिवान,  दयालू,
 बयोवृद्ध  भौर  ज्ञान  वृद्ध  नामक  के  हाथ  में

 है  1

 2१8  hrs.
 [Mr.  Derury-Srxaxxn  is  the  Chair)

 we  यहां  यह  बात  कड़ी  गयीं  थी  कि  शाज

 बूढ़े  लोगों  को  कप्ट  दिया  जा  रहा  है  शौर
 उनसे  यह  बड़ा  भार  संचालन  कराया  जा  रहा
 है।  भगर  कुक्ती  का  काम  होता  ता  तो
 ये  सहमत हो  जाता  कि  हमको  इन  बद्ध  लोगों
 को  कष्ट  नहीं  देना  चाहिए,  लेकिन  यहां  तो

 बुद्धि  का  वाम है  भौर  कहा  गया  है  कि  बुद्धियंस्य

 बलम्‌  तस्य  निवृंद्वेस्त कृतो  बलमू  |  चहां

 बुद्धि  है  वही  शक्ति  है।  भोर  क्षासन  के
 सिए  इस  दक्ति  की  झ्ावश्यकता  है  जो

 हमारे  नेताशो  के  पास  पर्याप्त  सात्रा  सें  मौजूद
 है।  मसा सभा यत्र  न  सन्ति  बृद्धा: ।
 बूढ़े  सोगों  का  पालियामेंट में  होता  देक्ष के  लिए
 सौपाग्य की  बात  है  ।

 इस  अंत्रालय  के  नेतृत्त  से  अनेक
 समस्याओं  का  हस  ड्भा  है  |  जो  1. ३

 जीवित है,  ओ  व्यक्ति  जीवित  है  वह  समस्याधों

 को  हल  करता  है,  शौर  नई  समस्‍यायें  जोवन
 में  उत्पन्न  होती  रहती  हैं।  दुःश  वहां  पर
 होता  है  जब  कि  समस्याधों  को  हल  करने  के

 सिए.  क़ोई  किसी  किस्म  का  विचार  न॑  दो  ।

 यहां  पर  इस  मंत्रालय  के  सम्बन्ध  में

 बहुत  सी  बातें  कही  गयीं  ।  यह  कहा  गया
 कि  इसमें  पक्षपात  यानी  दिस्क्रि,  नेशन  हो
 रहा  है  ।  लेकिन  में  देखता  हूं  कि  जैसे  ही  देक्ष
 झाजाद  हुभा,  विधान  बना,  उसके  पश्चात्‌

 *

 आरत  के  हर  नागरिक  को  पूर्ण  अधिकार
 दिया  गया,  चाहे  वह  किसी  भी  संस्था  से  या
 किसी  भी  जाति  पांत  से  सम्बन्ध  रखता  हो,
 कि  वह  पालियामेंट  में  झौर  भ्रसेम्बलियों  में
 आग  ले  सकता  है;  शौर  भपनी  सरकार  बना
 सकता  है।  अगर  पक्षपात  होता  ता  जिस  पार्टी
 के  हाथ  में  राज्य  प्राया  था  घायद  वह  अपने

 ही  लिए  नाना  प्रकार  के  आरक्षण  रखती  :

 परन्तु  ऐसा  नहीं  किया  गया  ।

 .  फिर  कहां  गया  कि  विक्टिमाइजेशन

 होता है।  जब  से  हम  प्राजाद  हुए  तब  से
 इस  धर  के  सुधार  के  लिए  कम  प्रयत्न

 लेकिन  घर  में  उपल

 पुथल  करने  की  बहुत  बातें  हुईं।  कस

 एक  प्रइन  के  उत्तर  में  यह  विवाद  हुआ  था
 कि  धरों  में  काम  करने  वाले  कर्मचारियों

 की एक  यूनियन बनी  है  ।  उनमें से  कुछ*

 लोग  भूख  हड़ताल कर  रहे  है  -  उस  समय
 मैं  सोच  रहा  था  कि  दो  मुहकमे  बाकी  रह
 नये  हैं  जहां  भी  यह  अवस्था  नहीं  परायी
 है  एक  तो  पतियों का  है।  अभी तक  उन
 की  कोई  यूनियन  नहीं  बनी  है  ।  आशा है है
 लीडर  लोग  जरूर  प्रयत्न  करेगे  t  तो  भी
 तक तो  एक  पतियों की  यूनियन  नहीं  बनी

 है  कि  मगर  उन  को  घर  में  स्त्रियों  से  कष्ट
 हो  तो  उन  के  विरुद्ध  प्रदर्शन  करे  ।  इसी

 तरह  से  स्त्रियों  की  भी  कोई  यूनियन  प्रमी
 तक  नहीं  बनी  है  ताकि  यदि  उन  को  पतियों
 से  कोई  शिकायत  हो  तो  उस  के  विरुद्ध  अरदन
 किया  जाये  ।  लेकिन  झाज  दूसरे  कामों  में

 बह  हाल  हो  रहा  है  कि  कोई  काम  शुरू  नहीं
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 होने  पाता  शौर  उस  के  लिये  यूनियन  पहले
 से  बन  जाती  है  झाज  देश  में  भी  बूनियन
 सरकार  है  |  इसलिये  सब  तरफ  यूनियन
 ही  यूनियन  दिखाई  देती  है।  भौर  इन  यूनियन्स
 मे  क्या  काम  किया  है  ?  में  सोचता  था  कि

 ऐसी  यूनियन  बने  जो  संसार  के  साथ  झपने
 काम  का  मुकाबला  करने  के  लिये  हो  ।  जैसे
 सरकारी  कर्मचारियों  की  यूनियन  बने  जो

 कहै  कि  हम  प्रशासन  को  भअच्छे  से  भच्छा
 बनायेंगे  ।  रेलवे  के  कर्मचारी  भ्रपनी  यूनियन
 बनायें  जिस  का  उद्देश्य  यह  हो  कि  हम  पन
 काम  में  इतनी  उन्नति  करेंगे  कि  संसार  भर
 से  झच्छा  हमारा  काम  समझा  जाये  ।  पर

 ऐसी  चीज  तो  नहीं  होती  ।  हमारे  यहां  पहाड़
 में  एक  कहावत  है,  “टोकदा  मिरग  धोने
 पाती”  ।  इस  का  मैतलब  यह  है  कि  झभी

 मूंग  को  मारने  की  तो  योजना  बन  रही  है,
 लेकिन  उस  के  अटवारे  के  लिये  झगड़े  हो

 रहै  हुँ  कि सिर  किस  को  मिलेगा,  नाफा  किस
 को  मिलेगा,  खाल  किस  को  मिलेगी,  मांस
 किस  को  बांटा  जायेगा  श्रमी  हम  प्रारंभिक
 अचस्था  में  हैं।  हम  को  भी  देश  को  बनाना

 है  ।  झेकिन  इस  से  पहले  ही  बटवारे  के  लिये

 शगड़े  हो  रहे  है  ।

 कल  हां  पर  एक  जिम्मेबार  सदस्य
 में  कहा  कि  भ्रगर  किसी  जकहू  हडताल  हो  तो

 हां  पर  गोली  का  इस्तेमाल  सही  करना

 आहिये  ।  नहों  ने  महाभारत  का  एक  लोक
 भी  पढ़ा  था  |  वह  इलोक  तो  मुझे  याद  नहीं,

 कैकिन  उस  का  मतसब  यह  भा  कि  हमें
 नमता  के  साथ  सारा  काम  करना  चाहिये  |

 जिन  की  तरक  से  बह  कहा  गया  काश  कि

 बहु  इस  सिद्धान्त  को  झपती  संस्था  में  भी

 अपनाते  ।  उन  को  तजर्वा  है  1  सोशलिस्ट
 और  कम्युनिस्ट  दोनों  पार्टियों  को  राज्य  करने

 का  सौभाग्य  प्राप्त  हुआ  भौर  मैं जानना

 बहता  हूं  कि  क्या  खम्हों  ने  11. ह  जोड़  कर

 ह 2  जगह  काम  किया  शौर  गोली  नहीं  चलायी  t

 थे  यह  बानता  हूं  कि  यह  ठीक
 द

 कि  देश  में
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 गोली  नहीं  चलनी  चाहिये,  लाठी  नहीं  चलनी'

 चाहिये,  लोगों  के  साथ  सत्य  झौर  अझहिसा
 का  व्यवहार  होता  चाहिये  i  लेकिल  झगर
 लोग  भड़काने  जाते  हैं  भौर  वे  अपने  देश

 की  सम्पत्ति  का  विनाश  करने  के  लिये  उतारू
 हो  जाते  हैं,  इन  पर  हाथ  जोड़ने  का  कोई
 प्रभाव  नहीं  होता,  भश्नु  गैस  का  कोई  असर

 नहीं  होता,  फिर  बतलाइये  कि  उस  के  बाद

 सरा  क्‍या  तरीका  रह  जाता  है  t  मैं  तो
 समझता  हूं  कि  इस  में  दोष  भारत  सरकार
 का  है,  दोषों  वह  लोग  नहीं  है  दोष  भारत
 सरकार  का  इसलिये  है  कि  जन्हों  ने  इस
 क्त  देश  में  हर  तरह  की  उछलकूद  के  लिये

 पूर्ण  स्वतंत्रता  दे  रखी  है  ।  स्वतंत्रता  होनी
 चाहिये  ।  हर  एक  को  झपने  अधिकार  की

 सुरक्षा  का  पूरा  अधिकार  होना  भाहिये  ।
 सब  के  पास  रोजगार  होना  चाहिये  भौर

 कमाई  हुई  राशि  के  इस्तैमाल  की  पूर्ण  स्वतंत्रता

 होनी  चाहिये  ।  लेकिन  क्‍या  यह  भी  कोई
 स्वतंत्रता  है  कि  जो  काम  कर  रहे  हैं उन  को

 कुहा  जाये  कि  हड़ताल  करो,  स्कूलों  में  लड़के
 बढ़ते  है  तो  उन  को  कहा  जाता  है  कि  हड़ताल
 करो  झौर  घर  में  मौकर  काम  करते  हैं  तो
 उने  को  कहा  जाता  है  कि  हड़ताल  करो  ।
 श्राज  देवा  के  धझम्दर  चारो  तरफ  हड़ताल  ही

 हड़ताल  दिलाई  दे  रही  है  1  एक  तो  हमारे
 चारों  तरफ  भाग  जल  रहो  है  शौर  हमारे
 देश  के  अन्दर  इस  किस्म  की  बाते  की  जायें
 तो  माननीय  सदस्य  भली  प्रकार  समझ  सकते
 है ँकि  उस  का  क्‍या  परिणाम  हो  सकता  है  !
 लोगो  को  आज  शिकायत  है  कि  सरकार  बड़ी
 सस्ती  करती  है  लेकिन  मुझे  को  इस  बात
 की  शिकायत  है  कि  सरकार  बहुत  नरम  है
 हां  तक  कि  जो  सोम  नाजायज  काम  करते

 है  उस  तक  के  साथ  ठीक  ढंग  से  बरताव  नहीं
 करती  ।  बह  ठीक  है  कि  बहू  सरकार  सत्य
 ौर  हिला  की  मानने  वानी  है

 थी  माय  थाई  (राजापुर)  :  तो  भाष
 की  freer  है  कि  काफ़ी  गोलियां  नहीं
 चलाई  बातीं  t
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 wag  a:  परन्तु  जो  धासन
 को  बीने  गिराना  चाहते  हैं  उन  के  साथ
 तो  उपयुक्त  व्यवहार  ही  होता  चाहिये.  |

 बंडा  शास्ति  प्रजा  सर्ब,  दंहे  बामिरक्षत्ति,
 दंडा  शुप्तेबु  जागति  दंडम  बमंमू  विदुर्बूधा:  |

 जले  लोगों  की  हिफाजत  के  लिये  ढंडा  चाहिये
 झौर  बुरे  लोगों  से  रक्षा  कौ  लातिर  भी
 उसी  कौ  झावदयकता  होती  है  ।  लेकिन

 आंकि  हमारी  सरकार  बहुत  नर्म  है  इसलिये

 लोगों  पर  समझाने  का  प्रमाव  नही  पड़ता  ।  जिन
 लोगों  का  देश  की  समस्याधो  को  समझने
 का  कोई  विचार  नहीं  है,  और  जो  प्रन्यथा
 ढंग  से  काम  करते है  उन  के  लिये  यह  स्थिति
 किसी  वक्‍त  भी  कारगर  नहीं  हो  सकती  ।
 माननीय  गृह  मंत्री  जो  इस  थात  को  मार्नेंगे
 कि  शाज  जितनी  नरमी  होती  जा  रही  है.
 उतनी  ज्यादा  अनशासनहीनता  देवा  के
 अन्दर  फैल  रही  है  भौर  जितनी  भनुशासन-
 हीनता  फैल  रही  है  उससा  ही  काम  कम  हो
 रहा  है  |  इस  वक्‍त  कोई  झपने  दायित्व
 को  नही  समझता  Br  का  परिणाम  यह  है
 कि  थ्ाज  देश  का  एडमिनिस्ट्रेशन  पर  खर्चा
 बढ़ता  चला  जा  रहा  है।  भें  गृह  मंत्री  जी  की
 मैया  में  यह  निवेदन  करना  चाहता  हु  कि

 सन्‌  १६४८  से  बस वर्ष  तक  यह  खर्च  कितना
 बढ  गया  है  t

 Cewe-VE  ३५.५४  करोड़
 LEVE-Yo  .  ३६.३०  करोड़
 LEMKE  ४८.  ८०  करोड़

 PERLNT  .  ५३.६७  करोड़

 PERTRD |  ५६.२३  करोड

 LONRRY  |  ७१.२७  करोड
 REREKY  ७५.११  करोंड

 PENNE  १०५.४१  करोड़

 teueke  १९३५.६१  करोड़
 eek  EK.  ot  करोड़

 tees  8ey.02  करोड़

 BeRe-te .  २२२.७३  करोड़
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 लेकिन  माननीय  गृह  मंत्री  जी  यह  भली
 भांति  जानते  हैं  कि  लोगों  के  झन्दर  संतोष

 नहीं  है।  सरकारी  कर्मचारी  भी  लु  नहीं
 हूँ  हालांकि  ह | अ  इतना  बढ़ता  जला  जा

 रहा है है।
 वे

 क्यों  खुश  नहीं हैं  ?  मुप्ते  कुछ  ऐसा
 ब्रतीत  होता  है  कि  लोगों  के  पाय  काम  काफी

 नहीं  है  t  जब  काम  काफी  नहीं  है  तो  फिर

 यह  सोचने  का  मौका  रहता  है  कि  हमारो
 तरक्की  नहीं  हो  रही  t  यह  दुरुस्त  है।  कि  जहा
 लोहार,  बढ़ई,  बुनकर  शौर  चेत  में  काम
 करने  वाले  की  प्रामदनी  बढ़ी,  वहा  सरकारी
 कमंचारी  आज  भी  वहां  ही  है,  जहा  वे
 कल  थे  1  यह  ठीक  है  कि  उन  को  भले  मिल

 रहे  है.  लेकिन  फिर  भी  वे  महान  संकट

 में है  :  काम भी  नही  होता  है,  यह  भी  दुरुस्त
 है,  लेकिन  उनको  जो  दिया  जा  रहा  है,  वह
 भी  कम  है।  झफर इन  दोनों  बातों पर  विचार

 किया  जाय  कि  किसी  काम  को  करने  के
 लिये  कितने  लोगों  की  ज़रूरत  है  शरीर  उतने

 ही  प्रादमी  रखे  जाये  शौर  सरकारी  कर्म-
 चारियों  की  ठीक  व्यवस्था  की  जाय,  तो

 हमारी  यह  मशीनरी  ठीक  ढंग  से  चल  सकती

 है,  वर्ना  जो  इतना  रुपया  हमारी  योजनाओो
 पर  खर्च  किया  जा  रहा  है,  वह  बेकार  जायगा
 और  देज  के  लोगों  की  ग़रीबी, को  दूर  करने
 के  लिये  जो  इतने  आन्दोलन  चल  रहे  हैं,

 *

 बे  प्रसफल  होगे  भौर  गरीबी  दूर  नहीं
 होगी  ।  सरकारी  मशीनरी  ठीक  नहीं  होगी,
 जब  तक  कि  सरकारी  कमंचारियों  के  फ्स

 पूरा  काम  नहीं  होगा  और  पूरा  काम  तब
 तक  नहीं  हो  सकता  है,  जब  तक  कि  उन
 को  थोड़ी  सी  रोटी  भी  तही  दी  जाती, है

 !

 परिगणशित  जातियों  को  तरफ  से  अहुत
 बातें  की  गईं  a  उन्हें  सुनने  पर  मुझे  बढ़ा

 दुख  हुभा ।  उन्हों  ने  दो  तीन  मिसाले  दी  ।

 मैं  मानता  हूं  कि  भाज  भी  देश  में

 है,  लेकिन  जो  भिनौनी  तस्वीर  चन्हों  ने

 जाहिर  की,  वहू  बिल्कुल  ग़लत  है  ।  चन्हों  ने

 शादी  की  पालकी  रोकने  शौर  गुरु  राम

 दास  के  बारे  में  कुछ  बातें  कहीं।  में  यह
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 [at  पद्म  देव]
 ्  ब्र  ह  |  है  कि  कोई  मक निवेदन  हरना  चाहता  हूं  कि  हर  जगह  सब  पैदा  द््भा  है,  क्योकि  “जन्मता  चूहा”,

 लोग  गुर  राम  दास  का  जलसा  मनाते  है  ।  प्रभात  जन्म  से  हर  एक  क  पेदा  होता  है  भौर
 वे  उन॑  को  कोई  चमार  नहीं  मानते हैं  1  जैसे  जैसे  किसी  के  संस्कार  होते  हैं,  पैसा  ही

 केकित  नन्हो  ने  एक  जगह  की  तस्वीर  यहां  उस  का स्थान होता  है  1  कोई  वर्ण-व्यवस्था

 wr  कर  रख  दी  ।  मुझे  एक  इलोक  उस  दकठ  किसी  को  बड़ा  या  बोट  बताने  के  लिए  गही
 याद  भा  गया,  जोकि  इस  प्रकार  है  --

 सज्जना  गूणमिच्छन्ति
 दोषमिच्छल्ति  पामरा

 अगर  हम  लोग  हर  बात  में  सिर्फ  बुराई  को  ही
 देखते  चले  जायें  भौर  भलाई  को  न  देखें,
 at  ag  अ्रफसोस  को  बात  है  t  हरिजनों  के
 उद्धार  के  लिये,  उन  की  तालीम  के  लिये,
 उन  के  खाने  के  लिये  कितना  रुपया  खर्च
 किया  जा  रहा  है,  इस  का  झन्दाडा  नहीं  लगाया
 जा  सकता  |  समयाभावद  के  कारण  मै  झाप
 के  सामने  इस  सम्बस्ध  में  भ्राकड़े  नहीं  रखना

 जाहता  |

 च्न्हो  ने  मनुस्मृति  का  उदाहरण  दिया  ।
 मेँ  तो  यह  कहता  हू  गायकवाड  जी  महाराज
 से  कि  भ्ाज  का  मनु  तो  प्रम्बेदकर  है,  जिन
 के  नेतृत्व  मैं  कास्टीच्यूशन,  भाफ  इडिया
 बनाया  गया  ।  जन्हों  ने  कहा  है  —

 “‘Untouchabihty’  is  abolished
 and  its  practice  in  any  form  w
 forbidden  ‘The  enforcement  of
 any  disabihty  arismg  out  of
 ‘Untauchabuility’  shall  be  an  offence
 Punishable  in  sccordance  with
 law”.

 वह  मतृस्मृति  की  इतनी  बातें  करते  है,  छेकित

 बह  उस  का  यह  लोक  क्यों  नहीं  सुनाते
 *

 शूद्ोबाह्मणतामेति
 ब्राह्मणश्चेतिशूद्ता

 क्षत्रियाजातमेवन्सु
 विद्यया  वैश्य  तथबच ।

 थी  1  यह  तो  काम  ठीक  तरीके  से  करने  के

 लिए  थी  जो  ज्ञान  में  ज्येष्ठ  था,  वह  बाह्मण,
 थो  बल  में  ज्यंप्ठ  था,  वह  क्षत्रिय  झौर  जो
 व्यापार  में  ज्येष्ठ  था,  वह  वैश्य  हुआ  दौर
 जो  दूसरा  काम  नहीं  कर  सकता,  उस  के  लिए
 कहा  गया  कि  वह  सेवा  के  छोटे  मोटे  बढ़ई

 बगैरहू  से  काम  करे  ।  में  गायकमाड  जी  से

 पूछना  चाहता  हू  कि  यह  कहने  का  क्या
 फ़ायदा  हैं  कि  कल  लोगो  ने  हमारे  साथ  क्‍या
 किया  था  ।  वह  यह  क्‍यों  नहीं  देखते  कि
 शाज  उन  के  लिए  क्‍या  हो  रहा  हैं  ?  इस

 मनोवृत्ति  से  प्राज  भपने  देश  में  हम  एक  नई
 जाति  बना  रहे  है,  एक  नया  फिर्का  बना  रहे
 हैं  ।  कल  कहा  गया  कि  परिगणित  जाति  के
 कितने  मितिस्टर  हैं।  में  सोचता  हू  कि

 हिन्दुस्तान  का  सब  से  बड़ा  काम  करने  वाले
 भरी  जगजीवन  राम  है  d  क्षायद  वह  शिड्यूल्ड
 कास्ट्स  के  हैं।  मुझे  महम  नहीं  है।  पता  नही
 गायकवांड  जी  को  मालूम  है  या  नहीं  t  झाल्या
 जी  झौर  दसरे  लोग  भी  हैं।  जैसा  कि  कल
 माननीय  उपमत्री  जी  ने  कहा,  प्रद्न  यह  है  कि

 जहा  तक  रिक्रूटरमेंट  का  सवाल  है,  वहां  तक
 झाया  उन  को  पूरी  सुरक्षा  मिलती  है  या  नहीं
 ौर  फिर  जो  जिप  काम  के  योग्य  है,  उस  के

 अनुसार  उस  से  काम  करवाना  है  ॥  यहां  कोई
 बाटना  तो  नहीं  है  |  इस  लिए  में  निवेदन
 करना  चाहता  हैं  कि  यह  ठोक  नहीं  है  कि
 शाज  भी  इस  किस्म  को  बातें  को  जाती  हैँ,
 जिन  से  मुल्क  को  फायदा  नही  हो  सकता  है
 हम  को  ऐसा  काम  करना  भाहिए,  जिस  से

 मुल्क  को  फायदा  हो  t

 ‘warener  महोरव  माननीय  सदस्य  को

 ome  मिनट  हो  गये  हैं।  श्रम  |  समाप्त  कर  दें
 सन  के  बाद  मैं  दस  दस  मिनट  देने  बाला  है  !
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 oh  wa  देव:  पांच  मिनट  भौर  दे

 दीजिये  ।

 wrens  भहोदय  :  एक  मिनट  भी

 और  नहीं  ।  और  माननीम  सदस्य  साहबात
 बोलने  बालि  हैं।  उस  को  भी  wer  देना  है  1

 झौर  वक्‍त  देना  उस  के  साथ  बे-इन्साफी

 होगी  ।

 भरी  पद्म  1 ह  पांच  मिनट  भौर  चाहिए  |

 उपाध्यक्ष  भहोदय  :  पांच  मिनट  नही  दिये
 जा  सकते  हैं।  एक  मिनट  में  अगर  कोई  फिकरा
 खत्म  करना  चाहें,  तो  खत्म  कर  दें  ।

 शी  qo  के:  मैं  निवेदन  करना  चाहता
 हूं  कि  झाज  इस  प्रकार  के  कटाक्ष,  वाद-वियाद
 झौर  प्रतिवाद  के  लिये  स्थान  नही  है  t

 मैं  गृह  मंत्री  जो  को  धन्यवाद  करना

 चाहता हूं
 कि  उन्होने  हिन्दुस्तान  के  कुछ  पिछड़े

 हुए  इलाकों  को  झपने  अधीन  रखा  है  घौर

 उन  के  उत्थान  के  लिये  काफ़ी  से  ज्यादा  रुपया
 रच  किया जा रहा है जा  रहा  है|  में  खास  तोर  पर
 हिमाचल  के  बारे  में  कह  सकता  हूं  कि  ६०४
 लाख  रुपया  हिमाचल  के  ऊपर  च  किया

 जा  रहा  है  जब  कि  उस  की  भामदनी  २८४५  लाख

 है।  मैं  माननीय  मंत्री  से  यह  शरूर  निवेदन
 करूपा  कि  बहा  पर  इस  बक्स  जो  दो-झमली

 है--डायाकी  है--टेरीटोरियल  कौंसिस  हैं
 झौर  दूसरे  हैं,  उस  के  सम्बन्ध  में  वह  जरूर
 विचार  करें,  ताकि  वहां  पर  ठीक  ढंग  से  काम
 चल  सके  |

 अन्त  में  मैं  यह  निवेदन  करूंगा  कि
 हिमाचल  में  उन  सरकारी  कर्मचारियों  को,
 जिन  की  योग्यता  भी  उतनी  ही  है  काम  के
 सिह्दाज़  से,  और  पीरियड  भी  उतना  ही  है,
 झाई०  ए०  एस०  शौर  झाई०  fto  एस०  का
 मौका  नहीं  मिलता  है,  जिस  के  वे  पिछड़े
 रह  जाते  हैं  1
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 वहां  पर,  .

 उपाध्यक्ष  महोदय  :  तीसरी  मेरी,प्राथना
 है  कि  ह. ल  माननीय  सदस्य  बन्द  कर  दें  !
 झब  हर  एक  माननीय  सदस्य  को  दस  मिनट
 मिलेंगे  ।  श्री  साथू  राम  7

 थी  ससाथू  राम  (जालंधर--रक्षित--
 प्रनुसूचित  जातियां)  :  पंडित  जी  के  लिये

 पंद्रह  मिनट  और  मेरे  लिये  दस  मिनट  ?

 चन्नाध्यता  महोदप  :  झप  मुझे  कल  खुद
 कहा  था  कि  दस  मिनट  दिये  जायें।  झन  उस  से
 ज्यादा  कैसे  हो  सकते  हैं  ?

 करो  साबू  tte:  मेरा  कोई  दूसरा  साथी

 यहां  नहीं  है  ।  दस  मिनट  थोड़े  है  ।

 उपाध्यक्ष  महोदय  भोर  बहुत  हैं  1

 श्यो  साधू  राम:  मुझे  बडी  खुशी  है  कि
 भाज  मुझे  भी  यहां  बोलने  का  मौका  मिला  है  ।

 मिनिस्ट्री  आफ़  होम  एफंयर्स  की  रिपोर्ट  में

 छशिड्यूल्ड  कास्ट्स  जौर  शिड्यूल्ड  ट्राइब्ज़  के
 अपलिफ्ट  के  लिए  जो  रकम  रखो  गई  है,
 उस  के  मुताल्लिक  मैं  कुछ  भर्ज  करना  चाहता
 हूँ  ।  हिन्दुस्तान  में  एक  पिछडा  वर्ग  बहुत
 काफ़ी  तादाद  में  मौजूद  है  t  हिल्दुस्तात  की

 कूल  आबादी,  ३२६  करोड़  कुछ  लाख  में  से  *

 तकरीबन  ११  करोड  शिड्यून्ड  कास्ट्स,
 शिक्यूह्ड  ट्राइग्ड  एण्ड  भदर  बंकवंर्ड  क्लासिज
 हैं।  इन  में  PRK E 903  तो  शिड्॒यूल्ड
 कास्ट्स  हैं भौर  RBWWLL SKY  शिड्यूल्ड
 ड्राइन्ड  है  |  इस  वक्‍त  की  भ्रावादी  के  लिहाज
 से  बारह  करोड़  श्रादमियों  का  बजट  ज्रकड

 फ़ाइव  यीकर  प्लान  में  ्र  करोड  रुपये
 रखा  गया  है  |  झगर  हिसाब  लगाया  जाय,
 तो  १८  करोड़  रुपये  सालाना  बनता  है  ।

 १६४६  की  गिनती  के  हिसाब से  कगर  £  करोड़

 हे  साथ  के  ३  करोड़  बैकवर्ड  क्लसिज  को  भी

 मिला  लिया  जाये,  तो  इस  वक्त  १२  करोड़
 के  लगभग  शिडयूल्ड  कास्ट्स,  शिड्यूल्ड
 ट्राइन्स  एण्ड  झदर  बैकवर्ड  कलॉसिज़  बनते
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 (oft  साथू  राम]
 हैं।  १३  करोड़  भादमियों के  लिये  १८  करोड़
 पये  सालाना  रखा  गया  है,  जिस  का  मतलद

 यह  है  कि  डेढ़  रुपया  फ्री  कस  एक  साल  में

 रखा  गया  है  |  में  समझता  हूं  कि  यह  बहुत
 नोडा  है  इस  लिए  देश  में  सोश-
 लिस्टिक  पैटर्न  कायम  करने  के  लिए,
 समाजवादी  ढंग  का  ढांचा  कायम  करने  के  लिए

 यह  जो  पिछड़ा  हुआ  बर्ग  है,  जो  पीछे  रसा
 गया  वर्ग  है,  उसको  जब  तक  दूसरों  के,  बराबर

 नहीं  लाया  जायगा,  मैं  समझता  हूं,  तब  तक
 देश  में  समाजवादी  समाज  का  ढांचा  कायम

 नहीं  हो  सकता  ।  आप  वज्जीफे  भी  उन  लोगों
 को  देते  हें  भौर  दूसरी  तरह  की  सहूलियतें
 देते  हैं।  लेकिन  अभी  तक  उनको  ये  पूरे  तौर
 पर  नहीं  मिल  पा  रहे  हैं  -  हमारी  एज्केशन
 मिनिस्ट्री  का  एक  स्कालरशििप  बोर्ड  है,  वह
 साल  में  एक  प्राध  बार  ही  बैठता  मालूम  होता
 हैं।  मैं  जब  प्रपने  हलके  में  जाता  हूं,  तो  मैं  पाता

 हैं  कि  सेकढ़ों  लड़के  हैं  जो  कि  बगैर  स्टाइपेंड

 के  है,  उनको  स्टाइपेंड  नहीं  मिले  हैं  शोर  थे
 इन  के  लिए  हाहाकार  कर  रहे  है।
 स्टेट  गवर्नमेंट्स  भी  इस  पर  कोई
 पान  नहीं  दे  रही  हे  ।  पंजाब  में
 आधी  फीस  कहा  झगड़ा  है  दौडयूल्ड  कास्ट  के

 लक्ष्कों  का  जिस  पर  भ्रमी  तक  कोई  फैसला

 भहीं हो  सका  है  ।  कई  लड़के ऐसे  हैं  जो  पिछली
 कीस  झदा न  कर  सकते  के  कारण  स्कूलों  में
 से  पने  नाम  कटवा  रहे है  या  जिनको  स्कूलों
 के  हैड  मास्टर

 या  |  प्रिसिपल  स्कूलों  में  से

 बाहर  निकाल  रह ेहै  ।  ऐसी  द्षा  में  मैं  समझता

 हूं  कि  उनकी  तरफ  गवर्नेमेंट  का  जल्द  से  जल्द
 ब्यान  जाना  चाहिये  ।

 धाज  हमारे  देश  में  गरीबी  का  बड़ा  जोर
 हूँ  t  मुल्क  का  डिवेलेपमेंट भी  हो  रहा  है  |

 ब्राजाद  होने  के  बाद  यह  हमारा,फर्जे  बन  जाता

 हू  कि  हम  अपने  देश  की  तामीर  करें,  देश  को
 यए  सिरे  से  बनायें  लेकिन देश को बनाने देश  को  बनाने  के

 लिए  सभी  वर्गों  में  जो  वर्ग  सबसे

 पील ेहैं,  जो  वर्ग  सबसे  ज्यादा  पिछड़ा

 हुआ  है,  सबसे  थीचे.  का  «लो गर्ग है, वर्ग  है,
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 उसकी  ज्यादा  मदद  करता  हमारा  कर्सब्ध

 होना  चाहिये  ।  साथ  ही  साथ  मह  भी  भाव-
 क्यक  है  कि  जो  बड़े  बड़े  लोग  है,  जो  पूंजीपति

 जागीरदार  हूँ,  उनको  कुछ  नीचे  लाया  जाए  |

 एक  तरफ  तो  हमको  बड़ों  को  नीचे  थोड़ा
 लाना  होगा  और  दूसरी  तरफ  नीचे  वालों  को

 हमें  उपर  उठाना  होगा  |  जब  हम  ने  ऐसा
 किया  तो  में  समझता  हूं  कि  हमारे  यहां  समाज-
 वांदी  ढांचा  आएगा  ।  देश  को  भाजाद  हुए
 बारह  साल  हो  गये  है  लेकित  श्राज  भी  लोग

 यह  महसूस  कर  रहे है  कि  देश  ग्राज़ाद  तो  हो

 चूका  हैं  लेकिन  प्रसली  झाज़ादी  प्रभी  नहीं
 भाई है  ।  भ्राज  भी  गरीब  लोगों  को  रोटी  नहीं
 मिलती  है,  जिन्हें  कपड़ा  नहीं  मिलता  है,
 जिनके  पास  रहने  के  लिए  मकान  नहीं  हैं,
 वे  यही  सयाल  करते  है  कि  देश  भाजाद  हुआ
 या  न  हुआ,  कोई  फायदा  नहीं  है  t

 मैं  गृह  मंत्रालय  को  धन्यवाद  देना

 शाहता  हूं  कि  उसने  झ्राज़ादी  के  बाद  से  देश
 में  पिछडे  हुए  लोगों  पर  काफी  ध्यान  दिया  है
 और  काफी  उनकी  मदद  भी  की  है  भौर  काफी
 डिपार्टमेंट  उनकी  भलाई  के  लिये  कायम  किये

 हैं,  हुर  एक  स्टेट में  बैकवर्ड  बलासिस का  डिपार्ट-
 मेंट  कायम  किया  गया  है  ।  लेकिन  स्टेट  गबर्म-

 मेंद्स  इन  लोगों  की  तरफ  ध्यान  बहुत  कम

 देती हैं जिसका सबूत  यह  है  कि  पीछे  गृह  मस्त्रा-
 लय  ने  स्टेटों  के  पौड़यूल्ड  कास्ट  सिनिस्टरों
 की  एक  मीटिंग  यहां  पर  बुलाई  थी  भौर  उसमें
 बताया  गया  था  कि  फ्स्टे  काइव  ईयर  प्लास
 में  ३२९  करोड़  रुपया  जो  कि  इन  लोगों  पर
 सर्च  करने  के  लिये  रखा  गया  या,  उसमें  से

 कुल  २६  करोड़  रुपया  ही  क्च  किया  गया  भौर
 १३  करोड़  रुपया  सच  नहीं  किया  गया  ।
 इससे  मैं  समझता  हूं  यह  साफ  जाहिर  है  कि

 स्टेट  गबर्नमेंट्स इस  पर  पूरा  ध्यान  नहीं  दे  रही
 हैं  भौर  इसका  नतीजा  यह  हो  रहा  है  कि  थो

 पिछड़ा  हा  ्य  इस  देश  का  है  ag  भौर  भी
 मीचे  की  ओर  जा  रहा  है  भौर  यह  महतूस
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 करने  कग  धया  हूँ  कि  हमें  इस  भ्राजादी  से
 कोई  कायदा  नहीं  हमा  है  t

 झाजकल  हमारे  मुल्क  में  झनाज  की

 बड़ी कमी  है  ।  पंजाब  में  भी  इस  वक्‍त  लोगों  में
 काफी  भूख  गाईं  णाती  हैं।  म्रगर  भाष  चाहते
 हैं  कि  भ्रनाज  ज्यादा  बैबा  हो  तो  वह  जमीन

 पर  ही  हो  सकता है  ।  लेकिन  हम  पिछले  बारह
 सालों  में  भी  जमीन  का  बटवारा  नहीं  कर  पाये

 हैं  और  सीलिंग  की  बात  सुनते  प्रा  रहे  है  t
 शीसिंग  लगने के  बाद  भी  कुछ  जमीन  निकल
 झकती है  जो  दूसरे  लोगों  में  बांटी जा  सकती

 है,  जो  सैष्डलेस  लोगों  में,  हरिजनों  में  बांटी

 था  सकती  हैं।  धगर  इन  लोगों  को  जमीन
 मिल  जाए  तो  एक  तो  इनको  काम  सिल
 जाएगा  भौर  दूसरे  जो  प्रमएम्प्लायमेंट  है,
 बह  कम  हो  सकेगी  शौर  साथ ही  साथ  मुल्क

 की  पैदावार में  इजाफा  भी  हो  सकेगा  |  सेकिन
 झभी  तक  जमीन  का  बटवारा  देदा  में  नहीं
 हो  सका  है  ।  पंजाब  में  लू:  सात  प्रकार  को
 जमीनें  हैं।  इसके  बारे  में  मैंने  पहले  भी  एक
 बार  1.  किया  था  शौर  झाज  भी  करता है
 एक  चमीन  तो  बहू  है  जो  सीलिंग  लगने  से
 ापके पास निकल पास  निकल  झाएगी  ।  दृत्तरी  बेस्ट  बैण्ड

 है  ।  तीसरी  झामलात  हैँ  ।  चौथी  जमीन

 झनएलाटिड  एरियाज़  भापके  पास  हैं  उसमें

 हैं  यो  कि  एक  लाख  एकड़  के  करीब  पंजाब  में
 निकलती  है  q  पांचवीं  जमीन  जंयलात  की
 लमीन  है  शौर  खुठी  जमीन  जब्तणुदा  जमीन

 है  |  ये  mr  किस्म  की  जमीन  पंजाब  में  है  ।
 अबर  हरिख्ञनों  को  पंजाब में  जमीन  दी  चाए

 तो  मेरा  स्वान  है  कि  &  देवा  की  पैदावार  को
 भी  बहुत  बढ़ा  सकते  हैं  भौर  भगर  सारे  हिन्दु-
 स्तान  में,  सभी  सूबों  में  ऐसा  किया  जाए  तो
 मेरा  स्वाल है है  कि  शस  का  जो  संकट  हैँ,  यह

 नहीं  रहेगा;  बता  नहीं  स्टेट  गबर्नमेंट्स  जो  है
 ये  इस  झोर  ध्यान  क्यों  महीं  दे  रही  हैं  d

 संबित  antes  सोताइटीजश  का

 थो  'बोस्यूआआ'  भाया  है  इसका  मतसव  गह

 है  कि  पैदावार  अधिक  हू,  छुरे  हुए  तरीके
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 att  करने  में  काम  में  लाये  जायें  इत्यादि  |

 लेकिन  मैं  समझता  हूं  कि  प्रगर  गवर्नमेंट  की
 तरफ  «से  उन  लोगों  को  जमीन  दी  जाए.  धौर
 यह  भाते  लगा  दी  जाए  कि  वे  कोप्माप्रेटिव
 शेसिस  पर  फासिग  करेंगे,  कोझाप्रेटिव  बेसिस
 पर  खेती  बाड़ी  करेंगे,  तो  पैदावार  अवद्य  बढ़

 सकती है  ।  पैप्सू के  समस  में  गवर्नमेंट न े४५,०००
 एकड़  जमीन  हरिजनों  में  तकसीम  की  थी  भौर
 इस  जमीन  को  कोझाप्रेटिव  सोसाइटी  बनवा

 कर
 बता

 को  दे  दिया  गया  t  कोझाप्रेटिव
 सोसाइटी  में  लोग  डरा  श्रड्घन  महसूस
 करते  है,  ज़रा  तकलीफ  महसूस  करते  है
 क्योंकि  को्राप्रेटिय  डिपार्टमेंट  के  जो
 कर्मचारी  है  ये  उनको  चलने  नहीं  देते  है  ।
 बात  यह  है  कि  कोप्राप्रेटिव  सोसाइटीज  को
 गवर्नप्रेंट की  तरफ  से  कोई  लास  मदद  नहीं
 दी  गई  है,  कोई  ऐसी  ठोस  मदद  नहीं  की  गई
 है  जिससे  उनकी  हौसला  अफ़डाई  हो  vat
 झौर  उनको  कामयाब  बनाने  की  उतनी
 कोशिश  नहीं  को  गई  है  जितनी  की  जानी
 चाहिये  थी  और  धगर  वें  वामयाब
 बनाई  जाती  तो  उनको  देख  करके
 दूसरे  लोग  भी  इस  तरह  से  काम
 करने  की  सोचते  झौर  करने  ।  में  भज  करना
 चाहता  हूं  कि  मैंने  द्ब्प्नि  में  पढ़ा  था  कि  पांच
 लाल  एकड़  जमीन  पंजाब  गवनेमेंट  वेः  पास  है
 मैं  लाहता  हूं  कि  गृह  मंत्रालय  इस  भोर  ध्या .
 दे  भौर  मगर  वह  इस  पाच  लाख  एकड़  जमीन
 को  हरिजन  लोगों  में  तकसीम  करवाने  में
 कामयाब  हो  गया  तो  लोगों  की  पिछड़े  वर्गों
 की  पंजाब  के  लोगों  की  ददा  काफी  सुधर
 सकती हूँ  ।  इस  पांच  लाख  एकड  के  झलावा
 और  भी  जमीन  पंजाब  में  हो  सकती  हैं  जो  कि
 इन  लोगों  में  बांटी  जा  सकती  हूँ  7  इस  जमीन
 को  कोश्ाप्रेटिव  बेसिस  पर  हरिजनों  को  दिया

 जाए  झौर  उसमें  उनकी  पूरी  मदद  की  जाए...
 लैष्कलैस  धौर  दूसरे  लोगों  को  भी  उसमें

 सासिल  किया  जा  सकता  हैं--और  उनको
 कामयाब  बनाने  की  पूरी  कोशिश  को  आएं,
 तो  भर  सिफ  पैंदाबार  ही  बहुगी  ्ल्विं  दूसरे
 बोग  भी  देशा  देखी  कोप्माप्रेटिग  वेसिस  ब्
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 प्री  साधू  राम]

 लेती  करना  शुरू  करेंगे  ।  जब  हम  भपमें  हस्कों  समाज  हम  स्थापित  करना  चाहते  है,  बह

 हज  ले
 5  हैँ  कि  कोप्माप्रेटिव  जल्दी  स्थापित  हो  सके  ।

 or  करो तो  वे  लोग  इस  चीज़  को  समझते
 में  यह  भी  भाहता  हूं  कि  दुकानदारी करने

 नहीं  हैं  पौर  कहते  है  कि  हम  भपनी  खेती  दूसरों  के  लिये  था  दूसरे  इम्पोर्ट  एक्सपोर्ट  बगैरह के के
 के  हवाले  कैसे  कर  दें,  साझी  खेती  कैसे  बना  दें,  जो  लाइसेंस  है,  वे  भी  इन  लोगों  को  जरूर  विये
 इसको  कंसे  दूसरों  को  काम  करने  के  लिये  दें  जाने  चाहिये  ।
 इस  वास्ते  में  समझता  हूं  कि  झगर  गवर्नेमेंट  शिकायतें
 की  जमीन  से  ही  काम  चालू  किया  जाए  भौर

 | अ  ि  ि  में  उनके  ह ् पृदावार  बढ़ाने  के  लिये,  खेती  करने  के  लिए
 कुछ  मदद  दी  जाए,  ग्राण्ट  दी  जाये,  1...  दिये
 बायें  झौर  इसको  कामयाब  यहा  बनाया  जाए
 डो  दूसरे  लोग  देखा  देखी  कोस्‍्माप्रेटिव  फामिग
 पर  यकीन  करने  लग  जायेंगे  ।

 अब  मै  घरेलू  दस्तकारियों  के  बारे  में

 कुछ  कहना  चाहता  हूं  |  इन  गरीब  लोगों  के
 लिए  ओ  रुपया  रखा  जाता  हैँ  या  इडस्ट्रीज़
 डिपार्टमेंट  की  तरफ  से  जो  रुपया  ष्खा  जाता

 है  वह  पूरे  तोर  पर  इन  गरीब  लोगों  तक  नहीं
 पहुंचता  हूँ  मे  चाहता  हूं  कि  इन  गरीब  लोगों
 की  कोआप्रेटिव  सोसाइटीज़  बना  करके
 इनको  बेला  देने  के  बारे  में  प्रेफ़ेंस  दिया  जाना

 आाहिये  i  साथ  ही  साथ  इन  गरीब  लोगों  की

 पूरे  तौर  से  मदद  होनी  चाहिये  7  भै  मिसाल
 के  तौर  पर  बताना  चाहता  हूं  कि  यह  जो  भट्टे
 होते  हैं  इनके जो  लाइसेंस  होते  है,  इन्हें  नही
 दिया  जाता  है  t  गरीब  हरिजन  ही  है  जो  कि
 ईटें  बनाते  है,  उनको  पकाते  हैं  तथा  दूसरे  काम
 करते  है  ।  लेकिन  किसी  भी  इलाके  में  जाकर
 झाप  देखें,  आपकों  पता  चलेगा  कि

 ट्ट  का  लाइसेंस  किसी  हरिजन

 को_  नहीं  मिलता  है,  दूसरे  लोगों  को

 ही'  मिलता  है  ।  मेरे  विचार  में  प्रगर  इनको
 ऐसे  लाइसेंस  दिये  जायें  तो एक  तो  इनको  काम
 मिल  सकेगा  धौर  दूसरे  ये  अपनी  क्‍्राथिक
 अवस्था  में  सुधार  कर  सकेंगे  और  साथ  ही
 साथ  काम  में  भी  सुधार  ला  सकेंगे  ।  जरूरत

 इस  बात  की  हूँ  कि  कोशिश  की  जाए  कि

 इनको  खेती  बाड़ी  में  काम  मिले  ताकि  खेती
 की  पैदावार  बढ़े,  भ्रनएम्प्लायमेंट  कम  हो,
 देश  का  भला  हो  थौर  जो  समाजवादी  ढंग  का

 है  1  मै ंकहना  चाहता  हू ंकि  जहां तक  सर्विसिद्ध
 का  ताल्लुक  है,  जहां  तक  स्टेट  गवर्नेमेंट्स  का

 ताल्लुक  है,  बहां  पर  कुछ न  कुछ  बेइंसाफी
 जरूर  होती है  |  गिर  गृह  मन्त्रालय  इस  ऑर
 ध्यान दे  तो  मेरा  श्याल है  यह  शिकामत भी  दूर
 हो  सकती  है  ।  इसके  लिये  में  भाहूंगा  कि
 पालियामेंट  के  मैम्बरान  को  एक  कमेटी

 मुकरंर  कर  दी  जाए  जो  कि  हिन्दुस्तान  में

 हर  एक  स्टेट  में  जाकर  वहां  इन्स्वायरी  करे
 पध्रौर  देखें  कि  झाया  स्टेट  गबर्नेमेंट्स  शैडयूल्ड
 कास्ट्स को  या  दूसरे  जो  लोग  है  उनको  स्वि-

 सिज  में  पूरी  नुमाइदगी दे  रही  है  या  नही
 १

 “उसके  बाद  यहा  से  स्टेट  गवर्नमेंट्स  को  डायरे-

 क्टिव  दिया  जाए  कि  वे  पूरी  नुमाइन्वग्ी

 इनको  दें  t

 जो  शिकायतें  हमारे  पास  झ्राती  है  उनको
 मैंने  भाप  के  सामने  रखा  हैं  भौर  जो  में

 कहना  चाहुता  था  वह  मैंने  कहा  है  लेकित

 इसके  साथ  ही  साथ  में  यह  प््जं  करना  चाहुता

 हैं  कि  जो  लोग  गवर्नमट  की  तारीफ  नही  करते
 उस  काम  के  लिये  जिस  को  उस  ने  भच्छी

 तरह  से  किया है,  वह  भी  एक  गलत  बात  हूं  ।

 ची  धार  (रत्नागिरिीं)  :  उपाध्यक्ष

 महोदय,  इस  सदन  में  कल  से  गृह  मंत्रासय  के

 बारे  में,  बहस  हो  रही  है  जो  भी  बातें यहां
 कही  गई  दातार  साहब  ने  उसका  जबाब  देने
 का  प्रवत्त  किया,  लेकिन  उसके  जवाब  में,
 जो  दाते  यहां  कही  गईं  उनके  बारे  में  स्पष्ट
 तौर  पर  मन्तथ्य  नहीं  दिया  जा  सका  ।  इसलिये
 कई  बातों  को  फिर  दोहराने  कौ  भ्रावश्यकता

 हू
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 weak  भौर  महाराष्ट्र  का  प्रदन  हमारे
 सिये  बढ़ें  महत्व  का  हूँ

 nl  weak सह  महाराष्ट्र
 का  ॥  बड़ा  तबलस्त  हा  रहा  हूं  ।  इस  बारे में
 महाराष्ट्र  की  झोर  से  जितने  चुनाव  हुए  उनके
 अन्दर  यह  स्पष्ट  तौर  पर  बतागा  गया  हूँ  कि

 महाराष्ट्र  का  मन्तव्य  क्या  हूँ  ।  भौर  उसी
 के  परिणामस्थरूप  भ्ाण  जो  लोकशाही  चलती

 चाहिये  उस  पर  बोलना  में  अपना  कर्तव्य
 समझता  हूं  ।  भाज  लोकराही  ने  अपना  मन्तब्य
 व्यक्त  किया  हुँ  सरकार  का  कर्तव्य  हूँ  कि
 उस  मन्तब्य  को  सुने  भीर  उनकी  माग  पूरी
 करने  का  प्रमत्न  करे  ।  मेरी.  यह  प्रार्थना  हूँ  कि

 संयुक्त  महाराष्ट्र  का  शन  जो  कि  इतना
 ज्वलन्त  हो  रहा  हैँ,  उस  पर  ध्यान  विया  जाय,

 मुझे  इस  वात  का  दु  ख़  हे  कि  हमारे गृह  मन्या-
 लय  की  जो  पालिसी  हूँ  उसके  कारण  देश  के
 अन्दर  असन्तोष  बढ़  रहा  हूँ  |  श्ाज  इस  का
 असर  खाली  संयुक्त  महाराष्ट्र  पर  ही  नहीं
 पड़  रहा  हूँ,  महागूजरात  पर  भी  पड़  रहा  हूं
 और  इस  शा  दोलन  का  जोर  सारे  देश  में  बढ़

 रहा हूँ  7  हम  यदि  भराज  भपनी  '्लैन्स  को  काम-
 याब  करना  चाहते  हूं  तो  इसके  लिये  प्राज  देश
 के  हर  भाग  का  सहयोग  प्राग्ण्यक  है।  मेरो
 प्रान।  है  कि  :  दि  हम  जनता  के  नहों  की
 उम्मीद  करते  हूँ  तो  उसकी  इच्छा  को  भी

 पूरा  किया  जाय,  जिससे  कि  सेब  लोग  प्रे  मन
 से  प्लेन्स  को  पूरा  करने  का  प्रयत्न  करें  T

 दूसरा  महत्व  का  प्रएन  सीमा  का  है  ।
 सीमा  के  बारे  में  हमारे  गृह  मंत्री  ने  बतलाया
 कि  उनकी  भोर  से  जितने  भी  प्रयत्न  करने
 की  आवश्यकता  है  वह  कर  रहे  है,  छेकिन
 आज  तीन  चार  महीने  हो  गये,  मुझे  लगता
 है  कि  इस  आरे  में  हम  ने  कोई  प्रगति  नहीं
 की  है।  जहां  हम  थे  बेसे  ही  है  इस  दृष्टि
 मे,  झाप  को  और  प्रवत्न  करने  को  TREAT
 है।  करनाटक  के  दर,  बस्वई  के  बाईर  पर
 १२  हजार  से  १३  हुआर  तक  लोग  जेल  गये  ।
 बडा  सत्याधह  किया  |  हां  की  अनता  की
 भावना  की  we  करना  हमारा  कतेथ्य  है  t
 इस  दृष्टि  से  लोगों  की  सांग  है  कि  एक  वाडेर
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 कमिदान  नियुक्त  किया  जाय  ।  वेस्टर्न  जोनल
 कौंसिल  के  जरिये  यह  सवाल  साल्व  नही  हो
 सकता है  ।  मेरी  प्रार्थना  है  कि  एक  सुप्रीम
 कोर्ट  का  जज  नियुक्त  किया  जाय  जिस  को
 के  कर  आर्डर  कमिशन  बताया  जा  सकता  है
 उन  का  जो  निर्णय  होगा  उसे  मै  मानने  के
 लिये  तैयार  हूं  ।  लोगों  की  यह  डिमाड  है
 कि  बाहर  कमिशान  नियुक्त  किया  जाय  जिस
 के  ज़रिये  यह  निर्णय  ठीक  से  हो  सके  ।

 दूसरा  प्रश्न  नागाधों  के  झगड़े  का  हैं  ।

 हम  रोज  भ्रखवारी  में  पढ़ते  है  कि  रोज

 पाकिस्तान के हमले हो रहे है के  हमले  हो  रहे  है  ।  इसी  तरह
 से  रोज  हम  जागाभों  के  सम्बन्ध  में  भी  पढ़ते
 हैं  ।  लेकिन  उन  का  जो  झगड़ा  चल  रहा  है
 उसे  हल  करने  में  हमारी  सरकार  बिल्कुल
 झसफल  रही  है  र  हम  इस  मामले  में
 कोई  प्रगति  नहीं  कर  सके  t  इस  का  मूलभूत
 कारण  क्या  है  ?  इस  का  मूलभूत  कारण

 यही  है  कि  हम  ने  उतना  प्रयत्न  नहीं  किया
 जितना  कि  हम  को  करना  चाहिये  था  1
 स्वतन्त्रता  की  लडाई  के  बाद  शभ्राज  हम
 देखते  है  कि  हमारे  देण में  विदेशी  मिशनरियों

 का  भागमन  बहुत  बढ़ा  हा  है  |  वे  लोग

 बहुत  बड़ी  तादाद  में  आये  हैं  भौर  हर  जगह
 अडे  बना  कर  बेठे  है  I  परिणाम  यह  ह्भा
 है  कि  नागा  लोगों  के  झगड़े  में  भी  विदेशी  '

 मिशनरियां  का  हाथ  है,  उन  की  झोर  से  उन
 लोगो  को  प्रेरणा  मिलती  है  a  जैसे  झाज
 तागा  लोगों  के  झगड़े  उधर  चल  रहे  हैं,  झगर
 स्थिति  यही  रही  तो  इस  तरह  के  नागा
 संगठन  भौर  भी  बढ  जाने  को  सम्भावना

 है  ।  इस  दृष्टि  मे  देखते  हुये  1  गृह  मत्रालय
 से  कहना  चाहूंगा  कि  जिस  तरह  से  श्राज

 नागा  लोगों  का  झगड़ा चल  रहा  है.  उस  तरह
 से  दूसरे  झगड़े  न  पैदा  करे  ।  इस  के  लिये  हम
 को  विदेशी  मिदानरियों  की  कारंबाइयो  की

 धूरी  देख  भाल  करने  की  ग्रावश्यकता  है  1  वे

 बाते  हैं,  कहते  है  कि  हम  जनता  की  सेवा

 करेंगे,  झस्पताल  खोलते  है  भौर  दूसरे  इस

 तरह के  काम  करते है  ।  लोगों को  मदद  करने

 का  बहाना  करते  हूँ  -  लेकिन  वह  केवल  एक
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 बहाना  है  उन  में  से  बहुत  से  तो  दूसरे  देशों
 के  स्पाइश  हैँ  ।  वे  दूसरे  देशों  के  ग्रादमी  हैं
 जो  कि  यहा  की  स्थिति  देखते  हैं  भौर  उत  की

 रिपोर्ट  अपने  देशों  को  देते  है  -  इस  लिये  नागा
 लोगों  के  झगड़े  को  खत्म  करने  की  तो  भाव-

 दयकता  है  ही  लेकिन  जो  हमारे  देदा  में  विदेधी

 मिझ्वनरी  प्राते  हैं  भौर  श्ड्डा  जमा  कर  बैठ
 जाते  हैं,  उत  पर  पूरी  नजर  रखने  की  प्राव-

 इयकता  है

 पिछले  दिनों  जब  मध्य  प्रदेश  सरकार
 ने  जस्टिस  नेगी  और  जस्टिस  रेगी  कमेटी

 नियुक्ति  को  थी  तो  उन  लोगों  ने  अपनी
 'रिफोर्ट  दो  थी  ।  लेकिन  बड़े  दुख  की  बात

 है  कि  उस  रिपोर्ट  का  जितनी  अच्छी  तरह
 से  इम्प्लिमेटरेशन  होनां  चाहिये  था  उतनी

 भच्छी  तरह  से  नही  हुआ  ।  मेरी  प्रार्यना

 है  कि  उस  रिपोर्ट  का  इम्प्लिमेटेशन  किया
 जाय  दूसरा  प्रदन  माननीय  मंत्री  जी  ने
 बतलाया  कि  यहा  पर  पाकिस्तानी  जायूसो
 का  है  जो  कि  पहले  दाये  थे  लेकिन  बाद  में
 गये  नहीं  ।  इस  बारे  में  बार  धार  होम  मिनिस्ट्री
 से  रदन  पूछे  गये  a  अखबारों  में  भी  झाता  है
 कि  बीकानेर  सरहद  पर  और  काठियावाड

 सरहद  पर  से  पाकिस्तानी  जासूस  हमारे  देश

 «  में  भरा  रहे  है  »  हमारी  सरकार  इस  के  लिये

 क्या  कर  रही  है  मुझे  इस  का  पता  नहीं  ।  लेकिन

 मुझे  यह  कहता  झावश्यक  मालूम  होता  है  कि

 हमारे  गृह  मत्रालय  को  जितनी  अच्छी  तरह
 से  इस  श्रष्न  को  लेना  चाहिये  उतनी  भ्च्छी

 तरह  से  इस  को  उस  ने  नहीं  लिया  ।  यह  बड़ी
 जम्भीर  बात  है  ।  चारो  शोर  सेनायें  खडी

 हुई  हैं;  हर  रोज  हमने  दो  रहे  हैं।  इस  मुल्क
 की  डिफेन्स  मिनिस्ट्री  भौर  होम  मिनिस्ट्री
 की  सीकरेट्स  विदेशों  को  जाती  हैं  |  उन  का
 परिणाम  वहा  के  भअभ्लनारों  में  धाता  है  t

 इस  झोर  मी  पूरा  ध्यान  सरकार  कौ  ओर
 से  नहीं  दिया  जा  रहा  है

 इधर  भारत  ने  कुछ  प्रगति  कूर  की

 है  रेकिन  फिर  भी  देस  में  असन्तोष  का

 MARCE  30,  1980  ह...  Grants  7494

 वातावरण  रहता  है  |  मैं  देश  के  चारो  भागों
 में  गया  हूं  ।  हर  एक  भाग  में  कुछ  न  कुच
 असम्तौथ  है  q  चाहे  भाप  पंजाब  की  देखें

 चाई  दिल्‍ली  को  देखें  ।  कई  कई  बातों  के  शंगड़े

 चल  रह ेहूँ  ।  4  मानता  हूं  कि  बसर  होने
 से  कुछ  झगड़े  भागने  ।  हर  लोगो  को  भपनी
 अपनी  तरह  से  कार्य  करता  भौर  उनकी

 दुष्टि  दूसरे  से  पुथक्‌  होना  झावदपक  है
 लेकिस  हमारे गृह  मंत्रालय  की  सुस्ती के  कारण
 भी  देश  में  असन्तोष  फैला  हुआा  है  1  दिल्‍ली
 का  ही  ब्रदन ले ले  लीजिये  ।  दिल्‍ली  की  राजभाषा
 का  प्रदन  धाज  बहुत  दिनों  से  चल  रहा  है  ।
 राजभाषा  के  लिये  दिल्ली  भसेम्बली  ने  एक
 कमेटी  नियुक्‍त  की  थी,  यहा  के  कारपोरेशल
 ने  भी  एक  कमेटी  नियुक्‍त  की  है  लेकिन  उस
 कमेटी  के  कार्य  के  झन्दर  जो  बाधा  डालने
 वाला  है  वह  गृह  मत्रालय  है  t  हमारे  गृह
 मंत्रालय  को  जिस  दृष्टि  से  इस  प्रष्न  को  देखना

 चाहिये  वह  नहीं  देखता  है  |  यह  एक  राज-
 नीति  का  प्रदन  बन  गया  है  हर  एक  बात
 पर  गृह  मधालय  बाघा  डालने  का  प्रयत्न

 कुरता  है  t  उदू  का  अडगा  बीच  में  श्मा  रहा
 है  भौर  इस  का  परिणाम  यह  हो  रहा  है  कि

 इस  भषन  पर  कोई  निर्णय  नहीं  किया  जाता

 भौर  भ्राज  दिल्‍ली  में  इस  बारे  में  वहुल  भसतोष
 पैदा  हो  रहा  है  |  मेरी  भाष॑ना  है  कि  इस
 प्रदन  में  गृह  मत्रालय  कोई  राजनीति  न  लाये
 और  जनता  की  जो  माग  है  उस  को  पूरी
 करने  का  प्रयत्न  करे  ।  इस  के  लिये  प्रयत्न
 करके  देश  में  जो  भ्रच्छा  बातावरण  गृह
 मत्रालय  पैदा  कर  सकता  है  वह  उसे  नहीं
 कर  रहा  है  ।

 यहां  पर  संकेत  किया  गया  कि  देश  में
 करप्शन  बहुत  कम  हौ  रहा  है  यह  बात
 बेदा  के  सामने  है  कि  इस  समय  स्थिति  क्या

 है  करप्शन  इतना  बढ़  रहा  है  कि  उस  के
 बताने  की  खामय्ये  गृह  मंत्रालय  में  नहीं  है
 इस  सिये  बह  कहता  हैं  कि  करप्सन  कम  हों
 रहा  है।  मैं  तो  कहुता  हूं  कि  पहले  करप्शन
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 पूरा  नहीं  होगा  ।  मेरा  तो  ऐसा  प्रनुभव  है
 कि  यहाँ  पर  कोई  काम  कराने  के  लिये
 शादमी  जाय  तो  सेक्रेटेरियट  तक  में  पैसा

 बढ़  रहा  हैं  |  यहा  बतलाया गया  है  कि  उस
 को  मिटाने  के  लिये  बड़ी  कोशिश  हो  रही
 है  |  हर  एक  प्रान्त  में  भाप  चले  जाइये,  हर
 एक  जगह  देखिये,  हर  एक  स्थान  पर  करप्शन
 बढ़  रहा  है  |  इस  को  खत्म  करने  के  लिये
 जितने  कड़े  हाथों  से  काम  करने  की
 भ्रावश्यकता  है,  उतने  कड़े  हाथो  से  सरकार
 काम  नहीं  करती है  |  परिणाम यह  होता है
 कि  सामान्य  जनता  में  इस  से  सन्तोष  होता
 है।  सरकार  को  इस  दृष्टि  से  इस  आर
 देखता  चाहिये  1

 सिधी  भाषा  का  श्रषन  भी  बड़े  महत्व
 का  है  1  अपने  देह के  लिये कई  लोगो ने  अपनी
 जान  दे  दी,  भ्पनी  सम्पत्ति  छोड  दी  पाकि-
 स्वान  में  ।  झाज  उन  लोगों  की  डिमाह  है
 कि  जो  कुछ  हम  ने  वहा  छोड  दिया  वह  तो
 चला  गया  है  लेकिन  हमारी  सास्कृतिक  सम्पत्ति
 थो  है  we  सिंधी  भाषा  है,  उस  को  जिन्दा
 रखने  की  प्रावदयकता  है  उन  लोगो  की
 हिमाड़  है  कि  सिंधी  भाषा  का  कांस्टिट्यूशन
 के  झाठवें  शेड्यूल  में  रसना  चाहिये  ।

 जब  १४  'भाषाधों  को  शिड्यूल  में
 लिया  गया  तो  इस  १५  वीं  सिग्धी  भाषा
 को  भी  क्यों  ते  उच्चूमें  शामिल  किया  जाये  ।
 में  चाहता  हूं  कि  सरकार  इस  शोर  सहानु-
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 भूति  के  साथ  देखे  भौर  सिखी  को  शिश्यूल
 में  १५  बी  भाषा  के  रूप  में  शामिल  किया
 जाये  ।

 दो  बातें  ब  में  पुलिस  के  बारे में  कहना
 चाहता  हूं।  भ्राजकल  हम  हर  चीज़  को  इका-
 नमिक  प्वाइंट  माफ  व्यू  से  देखते  है  ।  पर  हम
 देखते  हैं  कि  पुलिस  विभाग  का  सर्चा  बढ़ता
 ष्बला  जा  रहा  है।  जब  हम  हिसा
 का  नारा  लगाते  है  भौर  चाहते  हैं  कि  देश  में

 प्रहिसा  रहनी  चाहिये  तो  फिर  पुलिस  का
 खर्चा  क्‍यों  बढ़ता  है  |  इसका  कारण  क्या
 है  ”  इस  पुलिस का  क्या  उपयोग  होता  है  ?

 जब  देश  में  शान्ति  है  शौर  देश  में  क्‍्रसन्‍्तोष
 नहीं  है  तो  पुलिस  का  खर्चा  क्यों  बढ़ना
 चाहिये  ।  मे  पुलिस  के  बारे  में  कुछ  ज्यादा
 नहीं  कहना  चाहता  क्‍योंकि  सदन  में  इसको
 काफी  चर्चा  हो  चुकी  है  |  हम  पुलिस  के  डडे
 की  बहुत  चर्चा  सुन  चुक ेहै  ।  हर  जगह  पुलिस
 का  भ्रत्याचार  श्रौर  गड़बड़  चल  रही  है  ।
 सोध  ही  हम  देखते  हैँ  कि  जब  वीर  पर
 अशाति  है  झर  पाकिसत नी  लोगों  के  हमले
 हो  रहे  है  तो  भी  हमने  डिफेंस  पर  २४  करोड
 रुपया  कम  कर  दिया  है  शौर  पुलिस  का  खर्चा
 बढ़ाया  है  I  में  कहता  ह  कि  डिफेंस का  खर्चा
 कम  करने  की  आवश्यकता  नहीं  थी  ।  पर
 उसको  तो  कम  किया  गया  है,  पर  पुलिस  |
 का  खर्चा  बढ़ा  है  |  में  चाहता  हु  कि  पुलिस
 का  खर्चा  कम  किया  जाये  और  देश  .में  ऋच्छा
 बातावरण  पैदा  करने  का  प्रयत्न  किया
 जाये  q

 इसके  साथ  ही  में  यह  चाहता  हु  कि

 होम  गार्ड  के  सगठत  को  समाप्त  करना
 चाहिये  ।  बम्बई  स्टेट  में  इसका  शच्छा

 अनुभव  नही  झाया  है।  जिस  तरह  से  प्राहि-
 बिशन  के  कारण  पुलिस  मासिक  इस्टालमेंट
 लेकर  काम  चलने  देती  है  वैसे  ही  होम  गार्ड
 भी  कर  रहे  हैं  |  यह  ठीक  नहीं  है  |  इनका
 कोई  विशेष  उपयोग  नहीं  है  !  यह  फिजूल-
 खर्चा  हो  रहा  है  ।  तो  में  प्रार्थना  करता  हूं
 ॥:  इस  संगठन  को  समाप्त  किया  जाये  +
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 की  y>  ला०  बाच्प्पाल  (बोकामेर-
 रक्षित*-भनुसूचित  जातियां)  :  माननीय

 उपाध्यक्ष  जी,  यहां  बहुत  से  सण्जनों  ने

 “गुहमंत्रालय  की  मागो  पर  झपने  सुन्ाव  दिये

 है  '  मै  भी  कुछ  कहने  के  लिए  खडा  हुआ  हूं  ।

 हमारे बत  जो  जिस  ढंग  से  काम  कर  रहे

 है,  मेरी  गृहमत्रालय  के  नीचे  के  भधिकारियों  से

 प्राथंना  है  कि  वे  भी  उनसे  काम  करने  की

 प्रेरणा  लें  ।  यद्यपि  पन्त  जी  इतने  वृद्ध  हैं,
 प्र  जब हम  उनको  पत्र  भेजते  है  तब  वे  भपने

 हस्ताक्षर  से  हमकों  जवाब  देते  हैं  -  लेकिन

 आह  मंत्रालय  के  जो  नीचे  के  भधिकारों  हैं
 उनके  काम  में  कोई  फके  नही  पड़ा  है  ।

 में  राजस्थान  का  उदाहरण  भाज  आपके
 सामने  रखना  चाहता  हू  ।  वहां  पर  हरिजनों
 पर  होने  वाले  भ्रत्याचारों  और  जुल्मों  में  कौई
 ज्यादा  फर्क  नहो  पड़ा  है  ।  जब  तक  किसी
 मामले  में  मिनिस्टर  साहब  या  चौफ  मिनिस्टर

 साहब  दखल  नही  देते  तब  तक  हरिजनों  को
 स्याय  नहीं  मिलता  ।  न्याय  तो  फिर  भी  नहीं
 मिलता  ।  मैं  उदाहरण  के  तौर  पर  कई  बातें
 बता  सकता  हू  ।

 हमारी  सीमा  के  उस  पार  जनरल

 झायूब  का  शासन  है  1  लोग  कहते  है  कि  वहा
 तस्कर  व्यापार  बन्द  हो  गया  है  t  लेकिन
 राजस्थान  में  सोना  बेचने  की  सडियां  खुलो
 हुई है  ।  पुलिस  न  जाने  क्‍या  करती  है  ।  मै  ने
 पुलिस  वालों  से  जब  पूछा  तो  वह  कहते  है
 कि  हम  तो  जब  पकड़ते है है  तो  सोना  पकडते हैं
 धर  ऊपर  जाकर  बहू  पीतल  हो  जाता  है  t

 तो  मै  ने  कहा  कि  पीतल को  भी  तो  पाकिस्तान

 से  बिना  लाइसेंस  लाने  की  आजा  नही  है  ।
 सो  इस  तरफ  भी  ध्यान  देना  चाहिर  T

 अब  हमारे  यहां  डाकू  समस्‍या  तो  कुछ
 कम  हो  गयी  है|  भब  वे  लोग  जो  डाके  डालते
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 थे  तस्कर  व्यापार  करने  लगे  हैं  7  उधर

 पुलिस  & |  उसके  साथ  मित्र  गईं  है  t  तो

 यह  झाम  बात  है  ।

 में  झापकों  भपती  तरफ  का  हाल  बतलाऊं
 कि  पुलिख  ह्टेसन  के  बाहर  खड़ी  रहती  है
 ओर  अगर  किसी  जगह  का  पांच  रुपये  किराया

 है  तो  लोगों  के  कहती  है  कि  हम  तुमको  भाषे
 दाम  में  पहुंचा  देंगे  ।  भौर  इस  तरह  से  कम  से
 कम  २४  प्रतिज्षत  लोगों  को  बिता  टिकट  पुलिस
 बाले  ले  जाते  हैँ  ।

 जाने  दिया  जाता  और  उनको  दोच  में  से  ही
 डिसमभिस  कर  देते  है  rt

 श्राज  हरिजनों  के  उद्योग  चन्चें  उनसे

 छोने  जा  रहे  हैं  ।  एक  टट्टी  उठाने  का  तो

 ष््सा  पेशा  है  जिसको  कोई  हाथ  नहों  लगाता
 बाकी  शौर  सब  शन्धे  ऊंचो  जाति  बाले  कोझाप-
 रेटिव  बना  बना  कर  अपने  हाथ  में  कर  रहे
 हूँ  शौर  उनका  मुनाफा  खुद  ले  रहे  है  ।  मेरा
 वादी  काय  से  सम्बन्ध  है।  झाप  देखें  कि

 बुतकरों  को  क्‍या  अवल्या  है  |  उतका  धन्धा

 नही  पनप  रहा  है।  खादों  कमीशन  को  खूब
 पैसा  दिया  जाता  है,  सवसिडी  दो  जातो  है  1
 सारे  काम  को  वे  व्यवस्था  करते  हैं  भौर
 प्रचालन  करो  हैं  हरिजनों  को  तो  केवल

 &  प्राता,  झाठ  आता  या  एक  रुपया  रोज

 मजदूरी  मिल  जाती  है।  जो  लोग  हाथ  से  काम
 करने  वाले  हैँ  उनको  लाभ  नहीं  हो  पाता  t
 जो  लोग  स्वय  काम  करते  हुँ  उनको  भाप  सोधा
 प्रमाण  पत्र  दें  तो  उनको  लाभ  हो  सकता  है  1
 लेकिन  ऐसा  करने  से  दूसरे  लोगों  की  ठेकेवारी
 चली  जायेगी  |

 आपने  हरिजतों  को  नौकरियों  में  साढ़े  रह
 पर  सेंट  का  रिजरवेशन  दिया  है  लेकिन  इस
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 मामले  में  भी  उनके  साथ  न्याय  नहीं  हुआा  हैं

 a  दें  प्रार्थनापन्न  देते  है उनकी  छ  छ  महीने
 तक  सुनवाई  नहीं  होती  ।  इसी  तरह  से  टाल
 मटोलश  करते  करते  इतने  वर्ष  बोत  गये  और
 ह. छ  हाई  वर्ष  रह  गया  है  |  वह  भो  बीत
 जायेगा  और  हम  एसे  ही  रह  जादेंगे  t

 पिछले  दिनों  यहा  चर्चा  हुई  कि  हरिजनों
 का  रिजरवेधान  रहना  चाहिए  था  नहीं
 were  गवर्ममेंट  ठीक  समझती  है  तो  रखे  ।
 लेकिन  राजस्थान  धौर  दूसरी  जगहों  के  बारे
 में  मे ंएक  बात  कहना  चाहता  इं  कि  वहां  पर

 कुछ  जातियों  को  पहले  अनुसूचित  आनियों
 की  सूती  में  शामिल  नहीं  किया  गया  |  जब  हम
 लोगो  ने  काफो  शोर  मचाया  तो  पाच  साल
 बाद  उनको  उस  सूची  में  कामिल  कर  लिया
 गया  ।  इससे  पहले  पांच  साल  तक  उनको  से

 छात्रवृत्तिया  मिली  शौर  न  उनको  नोकस्यों
 में  ही  उनका  भाग  दिया  गया  1  तो  इस  तरह  से
 उनका  केंजल  पाच  वर्ष  ही  रिजरवेशन  का
 लाभ  होगा  ।  इसलिए  मेग  निवेदन  है  कि
 जिनको  झापन  पाच  साल  बाद  सूचा  में
 शामिल  किया  है  उनका  स्जिरवशन  बढ़ाया
 जाये  ।  तो  मैं  निवेदन  कर  रहा  हू  कि  जिस
 तरह  से  श्भी  काम  चल  रहा  है  इस  तरह
 हरिजनों  की  सभस्थाटे  ह््ल  नहीं  होगी  |

 ऋरप्णन  के  सम्बन्ध  में  मेग  निवेदन  है  कि
 जहा  प्राज  हम  शोर  चोजों  में  झाग  बढ़  रहे
 &  चहा  लेलिकता  में  पीछ  हट  रहे  है  ।  हम
 पत्थरों  का  तो  निर्माण  कर  रहे  हैं,  नदों  नाले
 बाघ  रहे  है  लेकिन  हमारे  यहा  मनुष्य  का
 चग्ज्ि  गिरता  जा  रहा  है  /  झाज  बरप्दान
 इतना  बढ़  गगहा  है  कि  किसी  जगह  झादमी
 जाये  बगर  पैसे  के  उसका  काम  नहीं  होता  ‘7
 यह  कहना  कि  क्यो  पैसा  देते  हो  भौर  कानून
 ना  इसके  खिलाफ  है  एक  तरह  से  ठीक  है,
 चौर  धाप  ऐसा!  कह  सकते  हैं  लेकिन  कानून
 ज्  ऐसे  पेचीदा  है  कि  बसर  पैसा  दिये  काम
 कालना  मुश्किस  हो  जाता  है  I  तो  मरा
 निबदन  हैं  कि  इस  श्दन  पर  विचार  ये

 {8(Ai)  LEDS
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 जाये  ौर  कामून  को  सरल  बनाने  वा  उपाय
 किया  जाये  q  जो  कानून  हो  बह  ठोक  होना
 चाहिये  तभी  कुछ  होगा  ।

 जब  तक  शाप  हरिजनों  को  उद्योग  चने
 झौर  बढ़ी  अडी  नौकरियां  नहीं  देंगे  उनको
 स्थिति  ठोक  नहीं  हो  सकती  और  उनका
 उथान  नहीं  हो  सकता  में  आपको  बतलाना
 चाहता  ह्  कि  जहा  हरिजन  संकड़ो  वर्षों  से
 रह  रहे  है  बहा  पर  उनकी  जमीनों  के पटे  तक
 ठीक  से  नहों  बने  हैं।  श्राप  ने  बहुत  मे  सकुंलर
 भेज  दिये  t  लेकिन  होता  क्‍या  है  ?  श्राज
 गांवों  में  रिहायणश  के  लिए  उस  के  पास  जमीन
 नहीं  है  1  शहरों  में  हरिज़नों  को  जमीन  का
 पट्टा  नहीं  दिया  जाता  है--रुपया  भागते  है  ।
 सार  रुपये  गज  ज़मीन  का  भाव  है,  अगर
 इसनां  रूपया  दो,  तो  यहा  बैठ  सकते  है  ।
 उन  लोगों  के  पास  इतना  पैसा  नहीं  होता  t
 फिर  पाकिस्तान  बना  दिये  जाते  है  ।  कहा
 जाता  है  कि  शहर  से  निकलो,  यहा  बनिये
 बसेंगे  ।  कई  बार  जातीयता  &  नाम  से  नही
 उठाया  जात।  d  किसी  व्यक्त  विशेष  के।  नाम
 ले  कर  निकाल  दिया  जाता  है  |  कहा  जाता  है
 कि  यहा  पर  यारखाना  खुलेगा  स्यूनिसिपैलिटो
 बनेगी,  यहा  सरकारी  दफ्तर  बनाया  जायगा,
 यानी  किसी  न  किसी  बहाने  यूते  को  बाहर
 खट्देदना  है  निकालना  है  भोर  उन  को  जमीन
 नहों  देनो  है  |  मैं  पूछता  चाहता  2  कि  ग्राप
 सारे  हिन्दुस्तान  में  कार्यवाही  क्‍यों  नहीं  कर
 सकते  है  t  शाप  के  सामने  क्‍या  ग्रठच।  हैं,
 जब  कि  सरकार  ाप  की  है  ?  आप  का  कहना
 नीचे  वाले  नहीं  नानते,  यह  कंसी  बात  है  ?

 में  यह  कहना  चाहता  हु  वि  जहा  पर  हबन्जिन
 बैठे हैं  उन  को  फी  पढ्टे  दौरपि,  जमीन  दोजिये---
 मकान  दे  या  न  दें।  उन  की  संतोष  हो  जायगा
 कि  हमारे  लिए  कुछ  दनु  है  ।  वैसे  बहुत  कुछ
 किया  है  हम  अस्सी  या  नब्बे  पालियामेंट  ऋ

 मेम्बर  है  1  हमारी  झाधिक  हालत  दूसरों  से

 झच्की  है  ।  एम०  एल०  एज  की  हालत  भो

 श्रच्दी  है,  लेकिन  गायो  भौर  शहरों  के  हरिजतों
 के  जिए  कुछ  भी  नहों  हुमा  है।  अगर  कहां

 *
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 जाब,  तो  ore  भाग  से  लिए  हुआ  है  हमारे
 दो  चाद  धादमियों  के  पालियामेंट  के  जैम्बर
 या  मिनिस्टर  बनने  से  सारे  हिन्दुस्तान  के

 हरियनों  की  समस्या  हुल  नहीं  होने  बालो  है  ।
 झगर  इस  स्थिति  को  ठीक  तरीके  से  न  सम्हांला
 ययवा,  लो थाने  बाला  जनाना  हारे  देश  के  लिये

 च्त्ण्दा  नही  रहेगा  फार्चस  ने  हरियनों  को
 जो  धास्वासभन  दिये,  उन  की  सामाजिक  शौर
 झाधिक  स्थिति  का  उठाने  शोर  हर  तरीके  से
 उन  का  उत्थान  करने  के  जो  बाद  किये,
 उन  को  जल्दी  पूरा  किया  चाय,  वही  जाप  से
 मिषेदन  &  1  कहने  के  लिए  बहुत  सो  बातें  है,
 लेकिन  ज्यादा  कहने  ने  फायदा  हो  क्या  है  ?

 जय  हिन्द  |

 उपाध्यक्ष  जहोबल  :  श्री  सिदय्या  t

 efter  gee  थाई  (सापर--रक्षित-

 अनुसूचित  जातियां)  उद्ाष्यक्ष  बहोदय
 क्या  मुझे  भी  दल  बिमट  का  श्बय  मिलेशा  ?

 ‘weg  शहोच्थ  धयाज  तो  नही
 होगा  ।  किली  शोर  बमिनिस्ट्री  े  गिल
 आायेया  ।

 Seri  Siddiah  (Mysore—Reserved—
 auch.  Castes  Mr  Deputy-Speaker,  I

 am  thankful  to  you  for  giving  me  an
 opportunity  to  speak  on  the  Demands
 for  Grants  of  the  Ministry  of  Home
 Affairs  First  of  all,  I  will  make  a
 few  observations  regarding  the  wel-
 fare  schemes  of  the  Scheduled  Castes
 and  Scheduled  Tribes  As  you  know,
 the  Government  of  India  3s  spending
 crotes  of  rupees  for  the  amelioration
 of  the  conditions  of  these  people  In
 the  First  Plan,  Rs  309  crores  was
 allotted  out  of  which  only  Rs.  26  crores
 द... ब  spent  In  the  Second  Plan,  Rs  9
 crores  had  been  allotted  out  of  which
 Rs  48  crores  is  meant  for  Scheduled
 Tribes,  and  Rs.  27  crores  for  Bcheduled
 Castes  and  Rs  i6  crores  for  others
 But  the  amount  can  be  spent  easily
 ¥  want  to  know  whether  the  real  pro-
 gress  achieved  so  far  has  been  evalu-
 ate?  The  Commissioner  of  Scheduled
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 Castes  and  Scheduled  Tribes  has  been
 trying  his  best  to  evaluate  the  progres,
 done  so  far.  But  he  is  suffering  from
 two  handicaps  The  frst  one  is  that
 the  State  Governments  are  not  sending
 the  necessary  data  for  him  to  evaluate
 the  progress  Secondly,  the  establish-
 ment  that  he  has  got  is  not  sufficient
 two  handicaps  The  first  one  is  thar
 &  representation  was  made  to  the
 Home  Minster,  and  he  was  pleased  to
 announce  m  this  House  that  the  num-
 ber  of  Assistant  Commissioners  wil)  be
 increased  from  9  to  6  Accordingly,
 the  UPSC  was  asked  to  select  candi-
 dates  and  submit  a  list  I  am  told  the
 list  was  also  submitted  But  the
 appointments  ere  not  being  made  on
 the  plea  of  economy  measures  I  feel
 that  unless  the  Commissioner  is  assist-
 ed  by  at  least  one  Assistant  Commu-
 sioner  in  each  State  :t  will  not  be  pos-
 sible  for  the  Commissioner  to  evaluate
 the  progress

 I  am  glad  that  a  study  team  under
 the  leaderstup  of  Shrimat:  Renuka  Ray
 has  been  appointed  to  evaluate  the
 progress,  not  only  of  these  welfare
 projects  in  respect  of  the  Scheduled
 Castes  and  Scheduled  Tribes  but  of  the
 social  welfare  projects  as  a  whole  I
 am  also  glad  that  the  Estimates  Com-
 mittee  of  our  Parliament  has  proposea
 to  exam  ne  these  welfare  schemes  and
 submit  a  report

 In  this  connectzon,  Sir,  I  want  to
 make  one  suggestion  Under  article
 339  of  the  Constitution  there  is  pro-
 visi0n  for  appomtment  of  a  Commis
 ston  to  make  a  report  regarding  the
 adm  nistration  of  the  Scheduled  Areas
 and  the  welfare  of  the  Scheduled
 Tribes  only  But  there  s  no  such
 provision  for  the  evaluation  of  the
 progress  made  in  the  case  of  Schedul-
 ed  Castes  Therefore,  I  appeal  to  the
 Home  Minister  to  connder  this  matter
 and  to  appoint  a  Commission  at  the
 ell-India  level  or,  preferably,  at  the
 State  level—because  if  committees  are
 appointed  at  the  State  level  they  may
 be  able  to  go  into  the  question  in  more
 detail  and  make  an  exhaustive  report
 about  ft
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 Then,  Sir,  I  want  to  make  one  obser-
 vation  regarding  the  representation  ctf
 these  communities  in  the  serv.ces.  As
 you  all  know,  the  representation  is
 teo  meagre,  particularly  im  the  Central
 Government  I  can  give  some  figures
 In  class  I  posts  the  percentage  of
 Scheduled  Castes  is  0°7,  in  clagg  II
 posts  °84,  in  class  III  5°03  and  class
 TV  2l-6]—these  are  figures  as  the  pos:-
 tion  stood  on  lst  January  956  Simi-
 larly,  m  the  case  of  Scheduled  Tribes
 also  the  representation  is  very  meagre
 In  class  I  at  8  only  0  il,  in  class  II
 0-06,  class  ITI  0°43  and  class  IV  2°6i
 It  is  said  that  qualifying  candidate:
 are  not  forthcoming  It  may  be  true
 ‘in  the  case  of  class  I  and  class  II  posts,
 but  mn  the  case  of  class  TI  and  class
 IV  there  are  so  many  and  they  are
 not  being  appointed

 In  ths  connection,  I  may  also  bring
 to  the  notice  of  this  House  that  some
 State  Governments  have  taken  ver‘
 progressive  steps  in  making  appoint-
 ments  to  class  III  and  class  IV  Fo:
 umstance,  the  Rajasthan  Government,
 I  am  told,  has  instructed  all  the
 appomting.2uthorities  n  the  State  that
 no  genera)  candidates  will  be  appo:nt-
 ed  in  the  year  ‘1958-59  and  959-6f
 until  and  unless  the  employment
 exchanges  report  that  no  suitable
 candidates  of  Scheduled  Castes  and
 Scheduled  Tribes  are  available  for
 the  ministerjal  posts  in  class  IIT  and
 ¥FV_  In  the  same  way,  the  Orissa  Gov-
 ‘ernment  has  also  passed  an  order  to
 the  effect  that  unti]  the  required  per-
 centage  ड  completely  achieved  50  per
 cent  of  the  vacancies  will  be  reserved
 for  Scheduled  Castes  and  Scheduled
 Trnbes  in  class  INI  and  class  IV  posts
 I  must  congratulate  the  Governments
 of  Orissa  and  Rajasthan  for  heaving
 taken  progressive  steps  in  this  direc-
 tion  I  appeal  to  the  Home  Minister
 also  to  consider  this  matter  and  make
 teservation,  perticulerly  in  clas,  TIT
 and  class  IV  posts,  without  limiting  it
 to  23  per  cent  and  five  per  cent  res-
 dectively.  It  should  be  something

 Tore  than  that

 One  happy  feature,  in  this  conner-
 tion,  that  I  want  te  bring  to  the  notice

 for  Grants  7904
 of  this  House  us  that  with  regard  ta
 class  है  appo.ntments—for  example
 LAS  and  LPS.  posts—the  Govern-
 ment  of  India  have  formulated  a
 scheme,  for  giving  pre-examinktion
 coaching  to  Scheduled  Castes  and
 Scheduled  Tribes  students  in  the
 Allahabad  University  I  hope  this
 scheme  will  be  smplemented  during
 the  course  of  this  year.  I  am  glad  to
 know  that  about  १00  students  will  be
 trained  in  this  institution  and  they  wil
 be  properly  coached  to  appear  for  the
 IAS  and  LP.S  examinations

 I  also  Want  to  say  a  word  about  the
 educational  progress  of  the  Scheduled
 Castes  and  Scheduled  Tribes  It  }.
 true  that  the  Government  of  India  38
 giv.ng  scholarships  for  students  going
 in  for  post-matric  classes,  even  though
 this  year  it  was  delayed  and  the
 Students  were  put  to  much  inconve-
 mience  because  the  awards  had  not
 been  finalised  I  request  the  hou
 Minister  to  look  into  the  matter  and
 expedite  it  So  far  as  pre-matric
 students  are  concerned,  nothing  has
 been  done  to  help  them  ह अ  35  said
 that  it  is  the  duty  of  the  State  Gov-
 ernments  to  look  into  these  affairs.
 What  I  would  hke  to  suggest  m_  this
 connection  3३5  this  The  Central  Gov-
 ernment  is  spending  huge  sums  of
 money  under  the  head  “Eradication  of
 untouchabilty”  for  makiag  propa-
 ganda  and  publicity  I  know  perso-
 nally  that  the  amount  35  not  fully
 utilised  Instead  of  spending‘  huge
 sums  of  money  over  this  propaganda
 and  publicity,  I  request  the  Munster
 to  consider  the  desirability  of  allotting
 @  portion  of  the  amount  exclusively
 for  educational  purposes  like  starting
 hostels  and  giving  scholarships  to  pre-
 matric  students  from  these  communi-
 ties

 Then,  Sir.  9  would  like  to  say  that
 the  lists  of  Scheduled  Castes  and
 Scheduled  Tribes  that  are  existing
 today  are  not  quite  correct,  im  the
 sense  that  some  of  the  communities
 which  are  not  suffering  from  the
 stigma  of  untouchability  have  been
 included  in  the  list  and  some  of  the
 communities  which  are  actually  suffer-
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 ing  from  the  stigma  of  untouchability
 have  not  been  included  I  may  quote
 one  instance  In  the  State  of  Mysore
 there  are  9  communities  which  are
 not  suffering  from  this  stigma,  but
 they  are  included  I  had  brought  :t
 to  the  notice  of  the  Home  Munster
 J  am  giad  that  instructions  have  been
 issued  to  the  State  Government  to
 exclude  them  and  =  send  up
 proposals,  There  is  no  use  of
 telling  the  State  Government  to  send
 the  list  I  wish  that  the  Government
 of  India  fix  up  a  date  within  which  the
 State  Government  should  submit  the
 list  so  that  a  legislation  may  be
 brought  forward  to  revise  the  hst

 Finally,  I  want  to  say  one  word
 about  the  legal  aid  that  :s  being  given
 to  Scheduled  Castes  and  Scheduled
 Tribes  Even  the  Law  Commission
 has  made  a  recommendation  that  this
 legal  aid  3s  a  service  that  any  moder.
 State,  particularly  a  welfare  State
 owes  to  its  citizens,  especially  the  voor
 people  and  people  of  limted  हाँ। दाग
 T  am  glad  that  the  Government  of
 India  Is  giving  grants  to  give  lega’  aid
 to  Scheduled  Castes  and  Schedvied
 Tribes  But  the  amount  allotted  ‘o
 each  State  75  so  meagre  that  practically
 ४  as  of  no  use  For  example,  in  the
 year  1957-58  the  amount  allotted  to
 all  the  States  was  Rs  7,500  in  respect
 of  schedule ed  Tribes  For  Scheduled
 Castes  it  द  Rs  22,700  This  aid  is
 given  only  in  the  case  of  evictions  I
 suggest  that  the  amount  ought  to  be
 increased,  and  the  legal  aid  be  given
 in  all  criminal  cases  and  ewal  cases  so
 that  the  poor  Scheduled  Caste  and
 Scheduled  Tmbe  people  may  make  use
 of  the  amount  in  the  proper  way

 Shri  8.  C.  Prodhan  (Kalahand:—
 Reserved--Sch  Tnbes):  Mr  Deputy
 Speaker,  Sir,  I  thank  you  for  cal’mg
 me  after  I  have  waited  for  these  two
 days  Our  Home  Minster  was  kmd
 enough  to  do  good  by  planning  and
 formulatng  schemes  for  the  amelinra-
 tion  of  the  Adivasis  but  Y  am  sorrv  te
 sav  that  the  artificial  allott  ng  of  small
 quantities  of  money  for  the  tribal  arene
 ig  not  of  any  use  From  what  we
 know,  the  lving  standards  of  ‘the

 MARCH  20,  2950  for  Grants  7९०७

 हा

 tribal  people  35  the  same  as  it  was  two.
 thousand  years  ego.  Sometimes,  the
 hon  Munster  of  Home  Affairs  says
 that  they  are  gong  to  bring  up  the
 Adivasig  ahead,  but  the  real  fact  js,  in
 the  Adivast  areas,  there  ere  schools
 far  distant  from  the  residential  colo~
 nies,  about  two  to  five  miles  away
 We  have  not  got  medical  aid,  because
 the  hospitals,  :f  any,  are  s.tuated  witn-
 in  a  distance  of  20  to  25  miles  But
 the  Minister  is  always  saying  that  they
 are  going  to  give  facilities  in  the
 matte:  of  commun  cations  and  so  many
 other  things  In  our  area,  the  popu~
 lation  of  the  tribal  people  is  four  times
 larger  than  the  rest

 In  my  district,  Phulbani  in  05558
 before  Independence,  we  had  three
 high  schools  and  a  few  hospitals  Afte:
 Independence,  we  have  had  no  more
 hugh  schools  and  no  more  hospitals  If
 you  want  to  enquire  into  this  matter,
 you  wil]  come  to  know  how  many
 schools  and  how  many  hospitals  thev
 have  started  after  Independence  in
 my  dstrict,  where  the  population  of
 the  tribal  people  3s  four  times  that  of
 éhe  other  communities  At  the  same
 time,  you  know  that  Indian  histéry
 savs  that  after  the  civil  war  the  tribals
 wele  driven  awas  from  the  lands  to
 the  jungles  and  forests  From  that
 day  the  tmbal  people  started  collect-
 ing  forest  commodities  and  began
 practising  shifting  cultivation  Now,
 our  democratic  Government  bv  the
 name  of  the  Republic  and  so  many
 other  things,  is  going  to  stop  our  shift-
 ing  cult  vation  and  going  to  stop  us
 from  going  to  the  forest  for  collecting
 the  commodites

 Now  we  are  not  demanding  of  you,
 “Give  us  lands  and  give  us  houses  like
 the  refugees”  The  people  from  my
 district—-most  of  them  being  triba?
 people—are  demanding  of  you  that  at
 least  those  things  we  were  getting  for-
 merly  may  be  continued  to  be  given
 to  us,  especially  in  the  harvest  time
 During  Mahatmaji's  time,  and  else
 during  the  time  of  the  British  your
 कच्  and  even  during  the  time  of  the
 Moghuls  and  the  Pathans,  we  were
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 collect  ng  the  forest  produce  freely
 and  deing  shifting  cultivation  as  there
 4s  no  plam  land  in  the  hills  Now,
 the  Congress  Government,  under  the
 name  of  democracy,  and  by  the  name
 of  the  Republic,  are  going  to  stop  our
 age  old  shifting  cultivation  and  free
 collection  of  forest  commodities

 We  are  not  gold-sellers  hke  Seth
 Govind  Das  and  Shri  G  D  Soman,
 we  are  simple  poor  wood-sellers  We
 have  no  buildings  like  the  Ministers
 or,—Daljit  Singh  or  some  others  We
 have  got  houses  just  made  of  straws
 and  bamboos  and  we  are  just  in  a
 Position  to  get  worn-out  clothes  To
 save  ourselves  from  terr  bie  cold,  we
 burn  the  woods  and  fuels  collected
 from  the  forests  Such  being  the  case,
 what  the  Government  are  now  going
 to  do  35  that  no  tribal  prople  can  go
 towards  the  jungles  to  collect  wood
 and  fuel  From  this  you  can  imagine
 how  they  are  going  to  help  us  Some-
 times,  Shrimati  Alva  says  that  the
 Government  have  already  abolished
 untouchabilhity  But  there  are  so
 many  untouchable  people  m_  Inda,
 and  there  are  many  people  in  India
 who,  if  they  know  that  such  and  suet!
 न  person  is  a  Minister  in  charge  of  the
 untouchables  will  not  cven  touch  that
 Minister  So,  even  this  kind  of  res-
 trictions  i,  still  there  Sometimes  the
 prople  from  the  higher  levels  are
 always  going  to  cheat  the  tribal  people
 so  that  the  tribal  people  cannot  move
 freely  That  is  the  case  in  India  It
 7९  not  only  your  fault  but  it  3s  there
 vince  the  very  beginning  and  you  have
 not  been  able  to  remove  such  things
 from  India_  So,  3t  cannot  be  said  that
 bv  spending  money  we  would  be
 stopping  untouchability

 The  Government  are  always  saying
 that  they  are  gomg  to  improve  the
 conditions  of  life  of  the  Scheduled
 Castes  and  Scheduled  Tribes  by  sanc-
 tioning  some  money  If  they  are
 really  going  to  do  that,  if  that  is
 Boing  to  be  the  policy,  and  if  money  is
 Rong  to  be  spent  on  that,  then  I  ask,
 why  the  conditions  of  the  Scheduled
 Castes  and  Scheduled  Tribes  should
 be  such  as  are  mentioned  in  the  report
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 ot  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes?  From
 the  Commissioner's  report  you  can
 imagine,  what  the  conditions  ar@

 At  the  same  time,  3  would  hke  to
 say  that  so  many  things  are  happening
 Accord  ng  to  the  Constitution,  we  have
 got  certain  preferences  in  the  form  of
 reservation  of  seats  If  the  reserva-
 tion  of  seats  will  be  abolished,  I  doubt
 whether  there  will  be  any  ‘Ram,
 Krishna,  or  Murty’  m  this  House  If
 you  are  really  concerned  about  the
 provisions  in  the  Constitution  for  the
 Scheduled  Castes  and  Scheduled
 Tr  bes,  you  will  please  extend  it
 What  :5  the  difficulty  What  is  the
 condition  and  what  is  the  state  of
 affairs  of  the  Scheduled  Castes  and
 Scheduled  Tribes?  Without  knowing
 that  if  you  arc  going  to  spend  a  lot
 of  money  and  not  going  to  check  how
 the  amounts  are  being  spent  in_  the
 States,  it  will  be  no  good  Only,  the
 amounts  wil]  be  consumed  by  some

 others  So  I  request  the  hon  Munster
 who  holds  a  senior  position  in  the
 Government  and  in  the  House  to  look
 into  all  these  things  to  check  all  the
 undesirable  activities  in  ths  regard
 While  he  may  be  sitting  silent  here
 there  are  a  number  of  persons  who,
 m  the  name  of  the  Home  Minister  in
 all  the  State,  are  consuming  al]  the
 amounts

 Nowadays  we  have  started  the
 ashram  schools  and  the  basic  schools
 and  so  many  other  kinds  of  schools
 for  the  improvement  of  education  In
 mv  district,  we  have  three  ashram
 schools  What  are  they  doimg  there”
 There  the  students  wilt  have  to  learn
 cooking,  gardening  carpentry  wonk,
 weaving,  etc  But  then  what  is  hap-
 pening  is,  not  only  they  are  to  do
 cowherd  and  shepherd  work,  but  also
 especially  ‘in  the  girls’  ashram.  schools,
 the  poor  tribal  girl  students  have,
 apart  from  learning  cooking,  garden-
 ing  stitching  handkerchieves  have  to
 do  maid-servant's  work  in  the  houses
 of  welfare  officers  That  75  why  some
 questions  are  coming  here  about  such
 things  m  our  State  Those  should  not
 be  said  here  You  can  imagine  what



 7509  Demands

 {Shri  Prodhan]
 kind  of  educational  facilitie:  we  are
 getting  from  Ashrem  schools.

 Mr.  Deputy-Speaker:  The  hon.
 Home  M.nister.

 An  Hon.  Member:  He  is  to  reply  at
 2  o'clock.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 I  may  submit  that  was  the  suggestion
 made.

 Mr,  Deputy-Speaker:  That  was  not
 approved.

 Shri  T.  BR  Vittal  Rao:
 rejected  also.

 Shri  G.  B.  Pant:  Mr.  Deputy-

 It  was  not

 I  am  particularly  grateful
 to  them  for  the  very  courteous  refer-
 ences  that  some  of  them  have  been
 good  enough  to  make  to  me  personally.
 On  the  whole,  I  have  no  reason  but  to
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 tries;  constitutions  have  bean  abrogat-
 ed  and  the  rights  passessed  by  the
 e.tizens  have  been  altogether  wiped
 out,  defaced  and  eliminated.  When
 the  whole  world  is  faced  with  «  crisis
 more  or  less  of  this  kind,  it  ig  essen-
 tial  that  we  should  bear  in  mind  the
 demands  of  stability  and  tranquility,
 on  which,  after  all,  the  entire  struc-
 ture  of  democracy  and  progress  rests,

 In  the  country  in  which  we  live,  we
 have  got‘a  vast  population,  we  have
 also  a  rich  diversity  of  cultures,
 languages,  creeds,  customs  and  usages.
 Also,  there  are  sometimes  forces
 which,  instead  of  helping  the  process
 af  fusion  and  cohesion,  work  the  other
 way.  So,  we  have  to  bear  in  mind
 that  the  supreme  need  of  the  hour  is
 the  maintenance  of  stability  and

 mecessary  to  have  these  fundamental
 factors  constantly  in  view  when  we
 are  forging  ahead  with  our  schemes
 of  social  and  economic  reconstruction,
 which  inevitably  get  at  times  some
 jerks  and  jolts.

 e

 respect  to  a  Jarge  extent  perhaps,  of
 many  of  the  leading  countries  of  the
 world,  it  is  because  we  have  been  able
 to  maintain  stability  of  government,
 stability  of  administration  and  genera}
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 Bilis  that  were  introduced,  each  of  of  law  and  the  maintenance  of
 which  was  passed  by  the  Legislature  stabihty  should  be  the  creed  of  every

 member  of  this  House,  There  may  be
 In  the  circumstances,  wiiat  was  differences  of  opinion,  there  may  be

 wrong  with  his  action?  What  was  occasions  when  policies  may  differ,
 against  the  democratic  principle?  Was
 there  any  other  course  which  was  con-
 sistent  with  our  democratic  profession
 So,  we  should  view  things  im  the  right
 manner

 There  was  also  some  reference  to
 Jathi  charges,  to  tear  gas  and  some-
 tumes  to  firmg  All  these  are  most
 distasteful  to  everyone  m  this  House
 and  to  everyone  connected  with  the
 administration  No  one  wants  to  have
 recourse  to  force  We  wish  that  we
 could  persuade  the  people  everywhere
 under  every  set  of  circumstances  to
 function  in  a  manner  which  would
 not  compe]  us  to  have  recourse  to  the
 use  of  force  But  we  regret  =  that
 occasionally  it  w  not  posuble  How
 can  it  be?  If  you  go  round,  if  respon-
 sible  leaders  go  round  and  lead‘an
 organised  campaign  of  “no  tax"  and
 when  efforts  to  execute  the  warrants
 of  attachment  for  the  realisation  of
 taxes  are  made  and  they  put  up
 resistence  and  make  it  impossible  for
 those  who  are  charged  with  this  duty
 to  execute  the  process  of  law  then
 what  should  be  done?  Should  the

 «Government‘renounce  tts  functions
 and  accept  that  it  «=  helpless  and
 cannot  realise  the  tax,  especially  when
 we  need  every  shell  that  we  have  for
 the  economic  advancement  and  for
 the  fulfilment  of  the  programmes  that
 we  have  chalked  out  for  ourselves’

 In  the  circumstances,  I  submut  that
 we  have  to  be  eareful  even  if  we
 «9  got  agree.  And  sometimes  dis-

 ‘reement  is  altogether  imcompre-
 'onmble.  Because,  of  you  want  to
 lam  Zor  progress,  then  those  who
 benefit  would  have  to  pay  perhaps

 contribution
 the

 activities  But  if  obstructions  are  laid
 in  that  way,  how  can  we  advance
 further?  So,  I  submit  that  in  these
 circumstances  the  rule  of  law,  respect
 for  law,  the  execution  of  the  processes

 e  &  |  i

 I  must  admit  that  there  may  be  room
 for  some  economy  here  and  there,  but,
 on  the  whole,  m  an  expanding  Gov-
 ernment  with  an  expanding  economy,
 while  we  are  following  the  road  of
 economic  advancement  towards  a
 socialistic  pattern  of  society,  increase
 in  expenditure  3  inevitable,  and  every
 step  that  ७5  taken  in  order  to  provide
 social]  amenities  or  tn  other  ways  to
 develop  and  build  up  the  country  has
 an  impact  on  administration  and  must
 necessarily  involve  some  expenditure
 Suppose  you  make  a  new  road,  buses
 and  cars  run  on  }t.  then  you  have  to
 post  some  sort  of  police  or  some  traffic
 inspector  or  somebody  there  If  you
 build  a  new  colony,  then  there  are
 many  problems  which  arise  There  are
 more  cases,  s0  we  require  mure  courts,
 we  require  more  magistrates  In  that
 way,  whenever  advance  is  made  m
 the  expansion  of  the  economy,  of
 social  services,  of  amenities  and  com-
 forts,  it  will]  also  be  accompanied  by
 a  certain  increase  n  admunistrative
 expenditure  That  is  unavoidable,  but
 we  are  making  every  effort  to  see  that
 no  rupee  Is  wasted  and  that  we  get
 full  value  for  every  rupee  that  we
 spend

 I  am  also  prepared  to  admit  that  as
 we  move  forward  rapidly  to  build
 dams,  bridges,  roads,  riverways,
 hydro-electric  works  and  so  on  and
 so  forth,  sometimes  in  such  adven-
 tures  and  enterprises,  some  expendi-
 ture  may  be  incurred  which,  had  we
 gamed  =  greater  experience,  could
 perhaps  have  been  avoided,  but  that
 is  the  way  of  the  world,  and  nobody
 can  avoid  it  Either  do  not  make  a
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 arial,  do  not  try’to  move  fast,  or  be
 ‘prepared  to  take  a  little  risk.  But
 while  seying  all  that,  I  submit  that  we
 have  been  trying  to  effect  all  possible
 economies,

 There  is  a  Central  Economy  Com-
 mittee  in  the  Finance  Ministry.  There
 are  economy  committees  within  each
 Ministry  to  see  that  no  money  is
 wasted.  There  is  the  Special
 Reorganisation  unit,  and  there  is  also
 the  Committee  on  Plan  Projects.
 Besides  these  and  other  things  such  as
 the  works  studies,  we  have  also  the
 benefit  of  the  contro]  of  Parliament,
 and  the  two  Committees,  the  Estimates
 ‘Committee  and  the  Public  Accounts
 Committee  have  been.  helping  the
 Government  in  an  admirable  way  by
 the  great  pains  they  have  been  taking
 on  the  matters  which  are  laid  before
 them  for  consideration  from  time  to
 time.  So,  the  need  of  economy  —  is
 fully  accepted,  but  the  other  difficul-
 ties  and  the  inevitable  consequences
 of  a  growing  economy  have  to  be
 borne  in  mind.

 My  friend  and  colleague  Shri  Datar
 yesterday  gave  certain  figures  about
 the  numbers  that  are  in  Government
 Service  per  lakh  of  population  in
 other  countries.  Well,  comparisons
 about  these  matters  are  not  always  on
 all  fours,  and  it  is  not  easy  to  say  that
 because  it  is  so,  elsewhere,  therefore
 ‘we  should  have  something  just  like
 that  or  something  near  about  or
 approaching  it.  But  there  was,  at  that
 time,  a  question  put  by  Shri  Nath  Pai,
 T  think:  what  about  its  relation  to  our
 income?  Well,  I  will  try  to  answer
 that,  While  in  our  country  the  pro-
 Portion  of  the  expenditure  on  civil
 services  including  the  railways  comes
 to  oo  percent  of  the  national
 dividend,  in  the  U.K.  it  comes  to  more
 than  8  per  cent  of  their  huge,  colossal
 national  income,  and  in  the  USA  to
 about  13  per  cent  for  the  Federal
 Services.  Well,  I  again  do  not  draw
 any  inference,  but  as  the  question  had
 been  put,  I  have  attempted  to  give  an

 There  is  the  question  of  the  agency
 which  is  to  carry  out  all  our  schemes.

 Demands  SHALGUNA  29,  880  (SAKA)  for  Grants  7510

 Among  other  things,  we  require  skill,
 knowledge  of  techniques  and  clean,
 efficient  administration;  and  for  that
 we  are  making  whatever  effor?  we
 can.  .As  hon,  Members  are  aware,
 apart  from  the  normal  recruitment,
 we  had  emergency  recruitment  for
 the  Indian  Administrative  Service.  We
 have  also  formed  an  administrative
 pool  here  at  the  Centre,  so  that
 experienced  officers  who  are  deputed
 to  the  Centre  may  be  available  not  for
 a  limited  time,  but  for  as  long  as  their
 services  may  be  necessary  here.  We
 have  recently  formed  a  managerial
 and  industrial  poo)  to  which  selections
 have  just  been  announced  by  the
 Union  Public  Service  Commission,  We
 have  also  formed  a  scientific  and
 technical  pool  to  which  we  expect  to
 invite  our  young  students  and  others
 who  are  being  trained  in  other  lands,
 and  who  may  be  useful  later  in  our
 new  undertakings.  Similarly,  we  are
 having  a  new  economic  service,  a  new
 Statistica]  service,  and  we  have  got
 the  Central  Health  Service  and  a
 Central  engineering  pool.  As  Hon.
 Members  are  aware.  we  have  also  a
 directorate  of  manpower  which  looks
 ahead,  assesses  the  needs  of  the  coun-
 try  and  how  these  will  be  fulfilled.
 Accordingly,  efforts  are  made  to  pre-
 pare  the  ground,  and  to  be  ready  for
 all  the  tasks  that  lie  ahead.

 34  hes.

 I  may  also  submit  that  we  are  also
 making  efforts  to  infuse  a  new  spirit
 in  our  services.  We  intend  to  set  up
 a  Training  Academy  so  that,  not  only
 should  our  public  servants  be  duly
 equipped  for  their  tasks  by  their  skill
 and  professional  knowledge,  but  they
 may  also  develop  that  outlook  which
 wil]  be  in  tune  with  the  demands  of
 democracy  and  the  ideals  that  have
 been  set  forth  in  our  Constitution  and
 the  Directive  Principles  that  are
 enshrined  therein.  It  is  our  hope  that
 not  only  the  LA.S.  but  all  the  others
 who  are  successful  in  the  combined
 examinations  and  who  later  take  up
 apvointments  in  the  Police  Service,  in
 the  Revenue  Service,  in  the  Income
 Tax  Service  and  in  the  Central  Secre-
 tariat,  will  be  given  general  training
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 or  fundamental  training  es  one  might
 eal]  it,  so  that  they  might  develop  the
 tight  outlook  and  thereafter  specia-

 lise  in  their  respective  branches,

 At  the  same  timA,  we  feel  that  we
 heve  to  make  our  methods  and
 organisation  simpler  so  that  the  results
 Tay  be  achieved  expeditiously  and  at
 the  same  time,  conclusions  that  are
 right  may  be  reached  without  any
 circumlocution  or  unnecessary  waste
 of  time  and  energy.  For  that  too,  we
 are  making  efforts.  We  have  got  the
 Organisation  and  Methods  Division.  In
 our  Secretariat  we  have  made  several
 changes  for  that  purpose  and  we
 expect  that  by  pursuing  this  course,  it

 be  possible  to  adjust  the  numbers
 perhaps  even  to  reduce  them  and
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 can.  But,  it  seeks  the  co-operation  of
 the  hon.  Members  of  this  House  and
 if  any  means  is  devised  by  which  the
 Members  of  this  House  can  be  more
 effective  in  this  direction,  I  would  be
 very  happy  to  consider  such  sugges
 tions.  For,  so  far  as  eradication  of
 corruption  goes,  it  does  not  admit  of
 any  difference  of  opinion.  Those
 aitting  on  this  side  or  those  sitting  on
 that  side,  those  putting  om  red  caps  or
 white  caps  or  no  caps,  all  of  them,  on
 that  point  at  least,  have  a,  common
 outlook  and  a  common  desire,  So,  I
 would  be  happy  if  we  could  have
 further  guidance  and  assistance  in
 this  regard.
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 to  take  an  oath  saying  “I  will  dis-
 charge  my  duties  without  fear  or
 favour’,  “Without  fear”  is  one  of  the
 elements  that  is  there.  So,  it  is  a
 matter  of  deep  regret,  to  me  that  such
 observations  should  have  been  made.

 Now,  let  ws  look  to  the  facts  whe-
 ther  there  is  the  least  justification  for
 these  remarks  I  may  tell  hon.  Mem-
 bers  that  since  1950,  17  Judges  have
 been  appointed  to  the  Supreme  Court
 and  everyone  of  these  Judges  was
 nominated  and  recommended  by  the
 Chief  Justice  of  India.  What  could
 they  do  if  we  had  turned  down  those
 recommendations?  But,  when  we  have
 accepted  everyone  of  the  recommen-
 dations  of  the  Chief  Justice  of  India,

 chow  does  the  occasion  for  the  highest
 in  the  administration—a  word  like
 that  has  been  used  there—using  some
 methods  which  are  not  above  board
 arise?  And,  I  claim  that  the  Chief
 Justices  of  our  Supreme  Court  have
 commanded  respect  of  all,  that  the
 Supreme  Court  today  commands  the
 confidence  of  everyone  in  this  land.
 To  say  that  the  Judges  that  have
 been  recruited  there  have  just  been
 thrust  on  the  Court  by  somebody  else
 is  against  the  facts  and  is  absolutely
 incorrect.

 न  Then,  Sir,  let  us  go  from  the
 Supreme  Court  to  the  High  Courts
 What  are  the  facts  there?  Since  950
 when  the  ‘Constitution  came  into
 foree,  I  think,  76  appointments  have
 been  made.  The  House  may  be  sur-
 prised  to  know—especially  if  :t  has  in
 mind  the  remarks  that  had  been  made
 by  the  Commission—that  except  one,
 115  appointments  were  made  on  the
 recommendation  of  the  Chief  Justice
 of  India.  In  the  course  of  the  last
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 complaint  against  hun.  If
 then,  I  think  the  persons
 for  these  remarks  will  have  to barat
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 a  new  tribunal  for  the  trial  of  their
 own  opinion;  otherwise  there  is  noth-
 mg  like  that.  Hon.  Members  know
 that  appointments  to  High  Courts  are
 made  in  accordance  with  Article  हि९/ अ
 of  our  Constitution.

 4.20  hrs.

 (Mn.  Srzaren  in  the  Cha:r]
 The  position  is  this,  that  the

 concerned  makes  &  recommen-
 dation  to  the  Chief  Minister;  the
 Chief  Minister  and  the  Governor  con-
 sult  each  other,  and  they  consider
 those  recommendations;  if  they  have
 anything  to  say,  they  send  it  to  the
 Chief  Justice,  and  so  on.  Ultimately,
 thair  proposals  come  here.  Then,  they
 are  considered  by  the  Home  Minister
 and  by  the  Prime  Minister  who  ordi-
 narily  accepts  what  the  Home  Minis-
 ter  suggests,  so  that  the  guilt,  if  any,
 must  be  fastened  on  my  head  and
 not  on  his.  And  then  it  goes  to  the
 President,  and  the  President  takes  the
 fina!  decision,  so  that  there  are  six
 persons  mvolved  in  the  matter;  there
 ig  the  Chief  Justice  of  the  High  Court,
 there  3s  the  Chief  Minister  of  the
 State,  there  is  the  Governor  of  the
 State,  there  is  the  Union  Home  Min-
 ister,  there  is  the  Prime  Minister,  and
 the  President  finally.

 Shri  C.  D.  Pande  (Nam  Tal):  The
 Chief  Justice  of  the  Supreme  Court
 also

 Shri  G.  है,  Pant:  I  mean  the  Chief
 Justice  of  India,  when  I  say  that.

 And  we  here  have  made  it  almost
 a  rule  to  be  guided  by  the  Chief
 Justice  of  India.  Now,  can  anyone
 suggest  any  alternative?  Whom  should
 I  consult,  if  not,  the  Chief  Justice  of
 india?

 I  know  that  there  are  other  persons
 in  the  Bar  who  are  very  able

 seeking  asylum  under  his  name  today.
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 Ag  I  said,  out  of  these  176,  only  one
 was  made  with  which  the  Chief
 Sustice  of  India  did  not  agree—that
 was  before  my  time.  I  might  also
 explain  that  in  that  case,  the  advice
 of  the  Chief  Justice  of  the  High  Court
 was  followed  by  the  Home  Miruster
 who  thought  that  the  Chief  Justice  of
 the  High  Court  had  given  advice
 which  must  be  preferred.

 Well,  now,  let  us  go  further.  There
 were  161  cases  out  of  these  776  in
 which  all  the  six  agreed;  out  of  76
 cases,  in  161,  which  works  out  to  more
 than  90  per  cent.,  all  the  six  or  seven
 agreed,  and  agreed  decisions  were
 taken  What  was  left  over  came  to
 only  4  or  I5  cases.  With  one  I  have
 already  dealt.  Then,  in  all  these  cases,
 the  Chief  Justice  gave  his  opinion  and
 we  fol'owed  t,--]  mean  the  Chief
 Justice  of  India.  There  was  a  differ-
 ence  between  local  authorities,  that  :s,
 the  Chief  Justice  of  the  High  Court
 concerned  and  the  Ghief  Minister  or
 the  Governor  did  not  agree  in  all
 these  cases  So,  we  got  alternative
 proposals  here,  and  one  had  to  con
 sider  them,  to  examine  them,  and
 after  taking  into  account  everything,
 decision  was  taken  in  accordance  with
 the  advice  given  by  the  Chief  Justice
 of  India;  and  in  severa!  cases,  the
 Chef  Justice  gave  hs  advice  in
 accordance  with  the  advice  given  by
 the  Chief  Justice  of  the  High  Court
 concerned;  and  in  some  cases,  he  gave
 his  advice  in  accordance  with  the
 name  suggested  by  the  Chief  Minister
 or  the  Governor.

 So,  I  do  not  see  what  else  we  could
 have  done,  and  how  we  could  have
 better  handled  this  affair  This  was
 a  very  responsible  task  that  we  had
 to  do.  I  have  stated  all  this  because
 i  want  people  to  know  that  we  are
 interested  in  the  independence  of  the
 judiciary.  We  1 14  to  uphold  it,  we  are
 taking  every  step  we  can  to  see  that
 these  courts  are  well-manned.

 Some  people  say  that  these  High
 Courts  are  not  as  good  as  they  were
 in  the  olden  days.  Well,  I  do  not
 know.  I  arm  not  in  a  position  to  coms
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 pare  They  say  that  the  old  appoint-
 ments  were  very  good.  Well,  I  had
 only  to  intervene  in  some  cases  in
 which  some  of  the  old  judges  had
 heard  arguments  but  not  pronounced
 judgements  for  two  or  three  years.  I
 had  to  appeal  to  them  to  expedite  the
 process  of  cogitation,  and  the
 announcement  of  their  decisions.

 I  also  came  across  a  paper  the  other
 day  in  which  the  Chief  Justice  had
 written  to  a  Governor  that  so-and-so
 should  be  appointed,  because  he  w:!l
 suit  us  very  well  Well,  we  did  not
 say  that  he  will  suit  us  very  well;  we
 did  not  take  the  initiative  It  comes
 from  the  Chief  Justice;  it  begins  with
 the  Chief  Justice,  and  it  ends  with  the
 Chief  Justice  of  India,  and  we  only
 carry  out  their  behests.  In  the  cir-
 cumstances,  to  say  that  any  sort  of
 mfluence  has  been  exerted—I  would
 not  use  a  strong  expression;  if  it  were
 somebody  else,  I  would  have—is  most
 unfortunate

 Shri  Nath  Pai:  May  I  say  one  word,
 if  you  will  permit  me?  =  Since  the
 matter  has  been  engaging  the  atten-
 tion  of  this  House  and  in  the  pre-s
 also  It  has  been  taken  note  of.  thir
 matter  was  raised  when  the  Law  Min.
 ister  was  making  his  reply

 We  arc  very  happy  to  get  the  assur-  |
 ances  which  the  Home  Min.ster  has
 been  p'eased  to  give  Now,  he  has
 referred  to  the  Chief  Justice  The
 testimony  we  would  hke  to  put  before
 him  is  that  of  the  Chicf  Justice  uf
 India  himself

 Shri  G.  B.  Pant:  I  am  aware  of
 that  I  am  coming  to  that.  ,  \

 Shrt  Nath  Pai:  May  J  then  rad  it
 out?

 Shri  G.  B.  Pant:  Let  tac  hon  Mem-
 ber  not  be  ६००  impatient.  I  know  tha’.

 The  hon  Member  ts  referring  to  the
 fact  that  according  to  this  report,  the
 Chief  Justice  said  that  the  Chief
 Justices  of  the  High  Courts  did  not
 express  their  opinions  freely,  lest  then
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 suggestions  should  be  rejected  by  the
 Chief  Minister  I  have  ecerlier  dealt
 with  that  matter  fully  myself.  But  I
 am  saying  this,  77  there  was  anything
 Tike  that,  I  can  well  say  that  it  was
 for  the  Chief  Justice  of  India  to  take
 that  factor  into  account,  of  which  I
 had  no  knowledge,  that  if  anything
 like  that  had  happened,  he  should
 have  set  it  right,  and  told  him,  do  not
 do  30,  do  not  behave  in  this  manner.

 So,  #0  far  as  I  am  concerned,  I  have
 the  highest  opinion  of  the  Chief  Jus-
 tice  of  India  But  the  facts  as  they
 are,  I  am  placing  before  the  House
 I  am  trying  to  argue  things  in  an
 objective  way  Whatever  be  my  re-
 gerd  or  respect,  howsoever  profound
 for  anyone  facts  stare  us  in  the  face,
 and  they  have  to  be  taken  into
 zwecount

 Shri  Nath  Pai:  °  I  am  gratefu)  to
 the  Home  Minister  Then,  we  shall
 be  seeking  frorn  you  one  thing;  3६  a  of
 the  highest  unportance  that  the  Law
 Cammussion  which  has  reached  these
 findings  be  directed  to  lay  the  evidence
 before  this  House,  on  the  basis  of
 which  they  have  thought  it  fit  to  cast
 such  far-reaching  sspersions  on  the
 method  the  Government  employ  in

 the  appointment  of  judges

 o  Shri  (्  B.  Pant:  That  does  not
 arise.

 Shri  Nath  Pat:
 Speaker

 Shri  G.  | अ  Pant:  I  am  not  corcern-
 ed  with  that,  whatever  be  the  evi-
 dente,  whatever  be  there,  so  far  as  I
 am  concerned,  I  am  saying  that  ai!
 these  appointments  have  been  made
 von  the  advice  of  the  Chief  Justice  of
 ‘India,  so  far  as  the  appointing  autho-
 mity  here  is  concerned  That  fact  can-
 not  be  got  over  by  any  amount  of
 evidence  Whatever  be  there,  there
 may  be  conjectures,  there  may  be
 guesses

 It  33  up  to  the

 And  J  may  just  point  out  to  one
 other  instance  of  a  very  recent  occur-
 rence.  Jf  people  were  to  attribute

 MARCH  »,
 fer  Grants  9926

 any  motives,  well,  there  were

 with  the  proposals  made  by  the
 ernment  of  that  place;  and  the  final
 appointments  were  made  with  the
 approval  of  the  Chief  Justice  of  Indu,

 ters?  Does  not  that  contradict  it  fully?
 So  I  am  only  trying  to  state  the  facts.
 So  far  as  we  are  concerned,  it  has
 been  our  effort  to  maintain  tne
 independence  of  the  judiciary,  to  be
 guided  by  the  Judges  and  to  do  every-
 thing  so  far  as  can  be  humanly  possi-
 ble  in  accordance  with  the  advice  that
 we  can  get  from  the  highest  judicial
 officer  in  the  country  who  adorns  the
 pedesta)  of  the  Supreme  Court

 Shri  H.  N.  Mekerjee  (Calcutta—
 Central)  I  hesitate  to  intervene

 Sari  Nath  Pai  rose—

 Mr.  Speaker:  What  I  would  suggest
 s  that  hon  Members  may  kindly  note
 down  whatever  points  they  have,  and
 uf  they  are  of  great  importance,  I
 will  allow  them  at  the  end  to  ask
 questions

 Shri  Nath  Pai:  His  explanations
 have  gone  a  long  way  in  removing
 some  doubts,  but  some  basic  doubts
 remain

 Mr,  Speaker:  He  may  kindly  note
 them  down  and  at  the  pnd,  if  I  agree,
 I  shall  ask  the  hon  Minister  to  explain
 that  matter,  if  it  requires  elucidation
 later  on  Let  not  the  thread  of  his
 argument  be  disturbed

 Shri  G.  हैं,  Pant:  I  think  I  have
 taken  too  much  time  of  the  Howse
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 Ghri  Neth  Pai:  We  have  great  res-
 pect  for  him  We  would  like  to  be
 convinced.  But  what  he  has  said  run
 counter  to  the  findings  of  the  Law
 Commission  and  of  the  Chief  Justice
 of  India.

 1  G.  के,  Past:  That  wu  exactly
 the  reason  why  I  have  to  argue  with
 jum  Otherwise,  the  occasion  would
 wot  have  arisen

 for  Gronts  7528

 for  its  non-partisan  atti!

 Shri  H.  N.  Mukerjee  rosee—.

 Shri  G.  BL  Pant:  If  that  be  so—
 do  not  say  if  that  is  so,  but  if  that  be
 so—there  is  certainly  no  bias  in  the
 paper  against  any  party,  much  less
 against  the  party  which  sent  its  com-
 pliments  through  Shri  Jyot  Bas

 Shri  H,  N.  Makerjee  rose—

 Mr.  Speaker:  I  will  allow  him  an
 opportunity  at  the  end

 Shri  G.  B.  Past:  Then.  Sir,  :  was
 told—and  I  think  perhaps  the  infor-
 mation  is  not  meorrect—that  Janeyu-
 gam  m  Kerala,  which  is  Communist
 paper,  got  a  loan  of  about  Rs.  90,000
 or  Rs  75,000  from  the  Government
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 {[Shn  ७  B  Pant)
 there  I  have  no  grievance  I  do  not
 object  to  that  The  Government  is
 free  to  do  what  it  likes  I  would  have
 no  gbjection  even  if  they  wipe  out
 that  joan  or  strike  it  out  after  some
 time  That  does  not  concern  me  dir-

 ,ectly  and  I  am  not  going  to  arraign
 them  for  that  They  have  done  3६
 That  is  all

 Shri  H.  च,  Mukerjee.  If  the  Home
 Minister  will  please  concece  what  I
 was  interested  to  xnow  was

 Shri  G.  B  Pant:  I  undeystand  the
 name  of  the  paper  is  Deshabhimant
 Anyhow,  those  who  are  concerned  may
 find  out  the  correct  name

 Shri  H  N  Mokerjee:  I  wish  to
 seek  your  help  m  this  .nathr

 Mr.  Speaker>  Why  not  the  hon
 Member  wait  uytil  the  hon  Minister
 concludes”  Then  he  can  give  expla
 nation  once  for  all

 Shri  G.  B,  Pant.  My  hon  friend,
 Shri  Frank  Anthony,  roferred  to  a
 judgment  of  the  Supreme  Court  He
 said  it  was  not  a  correct  judgment,  to
 put  it  very  mildiy  and  it  was  not  cor-
 rect  because  the  reference  was  not
 correct  If  such  be  the  case,  I  think
 occasions  will  arise  when  abler  pev-
 ple  will  pat  the  matter  before  the
 Court  m  an  abler  way  and  the  deci-
 sion  of  the  Court  will  be  available
 Be  8s  satisfied  that  the  law  as  it
 exists  gives  him  the  right  which  he
 wants  to  exercise  Frankly,  I  sympa
 thise  with  him  ९०  far  as  the  facts  of
 the  matter  go,  but  if  the  Constitution
 contains  the  provision  and  if  because
 of  any  error  or  omission  on  our  part,
 here  has  been  a  mis-construction  then
 oceasions  can  anse  and  the  Supreme
 Court  can  take  a  revised  decision  after
 taking  into  account  all  the  clauses  in
 the  Constitution  It  will  not  then  be
 restricted  to  the  particular  specific
 reference  made  but  wil]  be  free  to  g¢
 over  the  entire  ground.

 There  are  many  other  things.  The
 Ministry  of  Home  Affairs  ws  virtually
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 the  refuge  of  everything  ‘Refuge’
 May  be  used  in  two  ways,  whichever
 way  you  may  like  to  see  it  We  have
 not  only  to  deal  with  services  and
 maintenance  of  peace  and  order,  put
 also  with  various  other  things  such  as
 the  Emergency  Relref  Organisation,
 the  Fire  Training  Service  School,  the
 Petecctive  School,  the  Finger-print
 Bureau,  the  Scientific  Bureau  and
 nundred  and  one  other  things  And
 we  have  the  privilege  of  rendering
 some  service  to  the  backward  classes.
 23  ts  my  ambition  that  they  may  come
 pp  to  the  level  of  the  highest  in  the
 jand  in  the  minimum  time  possible
 No  chain  can  be  strong  unless  every
 jink  in  the  chain  is  strong  So,  m
 ihe  national  interest,  it  is  necessary
 that  the  Scheduled  Castes  and  the
 tribal  people  should  be  raised  to  the
 level  which  the  highest  in  the  land
 possess  and  be  not  left  behind  any
 one  else  m  this  country  That  is  what
 Gandh  jy:  wanted  us  to  do  That  ry
 what  we  are  pledged  to  do  and  we
 must  do  a'!  that  we  can  in  that  wav

 I  am  not  going  into  details  The
 Members  can  see  the  Report  that  nas
 baen  published  and  at  is  #  very  brief
 document  They  may  form  their  judg-
 ments  themselves  We  have  been  mak-
 ing  our  best  efforts  During  the
 First  Five  Year  Plan  the  total  amount
 to  be  spent  for  the  Backward  Classes
 was  I  think,  fixed  at  about  Rs  39
 crores  Now  we  have  put  it  at  Re  9!
 crores  And,  we  are  trying  not  only
 to  help  them  economically  but  in  all
 other  ways  There  are  a  number  of
 cheme,  and  I  have  also  pleaded  with
 the  States  in  a  number  of  matters

 Il  want  them  to  have  land,  I  want
 them  to  advance  economically,  I  want
 them  to  have  sites  on  which  they  will
 have  their  own  buildings  I  have
 tried  successfully,  perhaps,  to  .ecure
 8९  much  sites  as  possible  for  them,  २

 3५०  algo  introduced  laws  here  Re-
 cently,  we  had  the  Land  Reform  Bill
 relating  to  Delhi,  the  Panchayat  Act
 and  so  on  60  that  they  may  have  an.
 equal  status  with  the  others  We  must
 do  a'l  we  can
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 [Shri  6.  8.  Pant]
 me  and  again  express  my  gratitude  to
 them  and  also  the  hope  that  they
 may  continue  to  savé  me  from  mis-
 takes  4nd  to  help  me  in  discharging
 the  duties  which  they  have  entrusted
 to  me.

 Shri  मे,  है.  Mukerjee:  Sir,  I  shall  ask
 for  your  direction  in  regard  to  one
 matter.  The  Home  Minister  selects
 the  points  which  he  replies  to.  But,
 if  he  answers  a  particular  point  either
 he  gives  an  answer  or  tells  the  House
 that  he  is  going  to  have  it  investi-

 gated.
 ‘

 Yesterday  I  showed  a  sheaf  of
 papers—I  have  still  got  them  with
 me—which  I  said  I  would  forward  to
 the  Home  Minister.  They  purported
 to  say  that  a  Joint  Editor  of  a  certain
 newspaper  in  Calcutta,  which  is  now
 wound  up,  which.  was  supposed  to  be
 anti-communist,  the  Joint  Editor  says
 and  gives  a  lot  of  evidence  about  it,
 that  the  Central  Intelligence  Depart-
 ment’s  money  was  utilised  for  that
 purpose.  I  did  not  make  that  aver-
 ment  myself.  But  in  view  of  the
 matter  having  been  raised  already  and
 left  unanswered  in  the  other  House  I
 referred  to  this.  May  I  expect  the
 Home  Minister  should  at  least  have
 the  courtesy  to  say  that  when  he  gets

 ethe  material*!  send  he  will  examine
 that.  But,  on  the  other  hand,  He
 went  on  to  say  something  about  which
 somebody  has  spoken  saying  that  it
 was  an  independent  paper......

 Shri  C.  D.  Pande;  Jyoti  Basu  is  not
 somebody.

 Shri  H.  N.  Mukerjee:  ...and  Kerala
 gittirig  some  money  from  God  knows
 where.  I  wish  to  know  what  you
 direct  him  to  do  in  regard  to  this  kind
 of  thing.

 Matters  pertaining  to  the  Home
 Ministry  are  reported  in  the  papers
 berause  they  are  mentioned  in  the
 other  House  and  al)  the  papers  flash
 ft.  I  also  get  the  papers  and  I  am
 told  to  do  something  about  it,  by  the
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 Joint  Editer  concerned  and  I  am  mak-
 ing  an  allegation  on  the  basis  of  cer~
 tain  papers  which  have  been  sent
 about  which  I  cannot  vouch.  Now,
 the  Home  Minister  has  not  even  the
 courtesy  to  say,  when  I  had  offered  to:
 send  him  all  that  material,  to  suggest.
 to  the  House  that  he  is  at  least  ready
 to  have  it  examined  and  give  us  an
 assurance  that  moneys  belonging  to
 the  Central  Intelligence  Department
 or  any  government  department  would
 not  be  utilised  for  financing  news-
 papers  of  one  party  or  of  the  other.

 For  the  time  being  I  am  not  con-
 cerned  with  what  is  happening  in
 Kerala.  The  Home  Minister  has  no
 business  to  refer  to  what  is  happen-
 ing  in  Kerala  because  we  do  not  know
 how  we  can  sit  in  judgment  over  that
 here.  I  want  your  direction,  Sir.  Here
 is  a  point  which  I  raised  and  he
 tries  to  drown  it  under  a  flood  of
 a  varetiy  of  oratory  which  we  are  not
 in  a  position  to  appreciate.

 Shri  G.  B.  Pant:  I  have  not  received
 any  papers  from  Professor  Mukerjee.
 I  am  sorry  if  I  have  caused  any  an-
 noyance  or  irritation;  that  was  far
 from  my  intention.  He  3s  such  a  good
 man  and  I  would  not  like  in  any  way
 to  do  anything  that  would  cause  him
 any  irritation.  No  papers  have  come
 to  me.  I  do  not  know  as  yet  if  they
 relate  to  matters  that  are  secret  or
 matters  that  can  be  the  subject  of  arr
 enquiry.  When  the  papers  come  to
 me,  I  shall  l00k  into  them.  Every-
 bedy  is  free  to  send  any  papers  to
 me...  (Interruptions.)  No  one  needs  arr
 invitation  from  me.  It  is  open  to  any-
 one  to  send  these  papers  to  mre
 (interruptions.)  If  some  one  makes  an
 allegation  here  that  something  has
 been  done  about  which  there  is  no
 authority  or  evidence  before  me,  हैं
 cannot  say  I  am  going  to  investigate
 into  it.  Someone  may  say

 is  for
 anyone  to  send  anything  and  it  is  fot
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 me  to  see  whether  that  matter  calls
 for  investigation  and  whether  the
 whole  question  can  be  legitimately
 looked  into.

 Shri  Nath  Pai:  Sir,  today  the  Home
 Minister  in  a  very  dignified  manner
 and.

 Mr.  Speaker:  What  ws  the  point’

 Shri  Nath  Pai:  It  is  very  unfair  to
 me,  Sir.  Before  I  begin  a  sentence

 Mr  Speaker:  But  what  is  ®  that  he
 wants?

 Shri  Nath  Pai:  Today,  I  repeat,  Sir,
 the  Home  Minster  in  a  dignified  man-
 ner  and  yesterday  the  Law  Munster
 in  not  so  digmified  a  manner

 Mr.  Speaker:  4  70  not  going  to
 allow  him  to  express  his  condemna-
 tions

 Shri  Nath  Pai:  I  just  want  to  say

 Mr.  Speaker:  Well,  I  agree  with  the
 earher  part

 Shri  Nath  Pai:  Perhape  you  wyl
 agree  with  the  other  part  :f  you  were
 in  the  Chair  then  These  are  the
 words  he  had  used  yesterday

 Mr.  Speaker:  What  is  it  that  he
 wants?

 Shri  Nath  Pai:  I  want  to  know  this
 from  you  Sir  He  has  done  his  duty
 You  have  some  duties  to  us  and  we,
 to  you  We  want  this  now.  Is  it  that
 the  Law  Commission  35  trying  to  mus-
 lead  this  House,  or  33  it  the  Home
 Minister  and  the  Law  Minister?  It  is
 too  serious  a  matter.  I  had  raised  it
 yesterday  and  a  reply  was  given.
 (Interruptions)  Today  the  Home
 Mimster  has  gone  a  Jong  an
 suggesting,  or  shall  9  say,  mdicating
 that  these  remarks  are  not  warrant
 ed  Therefore,  we  want  from  you
 this  guidance.  We  must  be  given  this
 Protection:  that  the  people  who  are
 appointed  under  the  Law  Ministry  do
 not  mislead  this  House.  Will  you  be
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 pleased  to  give  a  ruling  that  the  evi-
 dence  on  the  basis  of  whith  the  Law
 Commussion  gave  these  findings  will
 be  placed  before  this  House?  It  is  not
 aparty  matter  I,  therefore,  plead  that
 the  evidence  on  the  basis  of  which
 the  Law  Commission  reached  7४  con-
 clusions  which  are  of  such  umportance
 as  the  Home  Minister  himself  has
 acknowledged,  be  placed  on  the  Table
 of  the  House  Alternatively,  we  may
 be  g  ven  the  assurance  that  we  were
 not  being  misled  by  these  two  semor
 Cabinet  Mimsters  In  this  matter  we
 need  your  guidance  and  protection

 Shri  G.  B  Pant:  I  have  stated  cer-
 tain  facts  To  say  one  is  being  misled
 is  to  attribute  that  the  facts  that  I
 have  placed  here  are  not  correct  That
 would  be  uncharitable,  I  think  As
 to  the  Law  Commission  making  any
 remarks,  nobody  musleads  anyone
 One  expresses  a  certain  view  about  a
 certain  matter  The  dther  person  may
 hold  a  different  view  There  is  no
 question  of  misleading  But  I  have
 placed  the  facts  before  the  House  If
 those  facts  are  disputed  by  anyone,  it
 lg  open  to  hm  to  lead  evidence  and
 say  that  these  facts  are  mcorrect  So
 far  as  the  Law  Commussion’s  report  35
 concerned,  it  3४  open  to  the  Govern-
 ment  or  to  anyone  to  consider  it  or
 for  the  House  to  consider  it,  7  it  so
 chooses,  at  any  time  Byt  how  does
 that  affect  my  statement  in  the  House”
 That  is  entirely  different  J  have  given
 specific  facts  (Interruptions  )

 Shri  H  च  Mukerjee-  The  Home
 Minister  may  technically  be  com-
 pletely  right  in  saying  what  he  has
 done  about  the  manner  of  appointment
 of  Judge«  and  all  that.  From  the  ob-
 servations  of  the  Chief  Justice  and  the
 other  Judges,  as  incorporated  in  the
 Law  Commussion's  report,  there  seems
 to  be  some  kind  of  a  trouble  some
 where,  behind  the  scenes,  so  that  m
 an  informal  manner  or  perhaps  non-
 technical  fashion,  perhaps  certain
 executive  interferences  are  inferred
 by  the  Law  Commussion  That  being
 30,  I  wish  the  Home  Minister  to  tell
 us  that  he  will  go,  into  the  matter
 more  deeply  and  not  depend  upon



 appoints  various  commissions  and  re-
 ports  are  sent  to  it  There  can  be
 difference  of  opinion  and  the  hon.
 Minister  who  is  responsible  to  us  has
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 The  cut  motions  were  put  and
 negatived.

 Mr.  Speaker:  The  hon.  Members
 who  want  to  say  ‘Aye’  have  said  ‘No’.
 Those  who  want  to  say  ‘No’  have  not
 said  ‘No.’  I  am  happy  that  after  all
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 in  reapect  of  the  heads  of  demands
 entered  in  the  second  column
 thereof  Demands  Nos.  489

 (The  motions  for  Demande  for
 Grants  which  were  adopted  by  the
 Lok  Sabha  are  reproduced  below—

 ‘That  a  sum  not  exceeding
 Rs.  2,65,73,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Ministry  of  Home  Affairs’.”

 Demand  No.  47—Casnvar

 ‘That  a  sum  not  exceeding  *
 Rs.  34,22,000  be  granted  to  the

 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1900,  in  res-

 Joerca

 “That  ea  sum  sot  exceeding
 Rs.  226600  be  to  the
 President  to  the  sum

 7540

 Ment  during  the  year  ending  the
 Slut  day  of  March,  1980,  in  res-
 Pact  of  ‘Administration  of

 “That  a  sum  not  exceeding
 Ry.  4,98,18,000  be  granted  to  the
 President  to  complete  the  sum
 Aecessary  to  defray  the  charges
 Which  will  come  in  course  of  pay-
 Ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  in  respect
 ot  Police

 Dascanp  No.  5i—Cunsve

 “That  a  sum  not  exceeding
 Re,  16,97,000  be  granted  to  tha
 President  to  complete  the  sum
 Necessary  to  defray  the  charges
 hich  will  come  in  course  of  pay.
 Ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  res-
 Pect  of  ‘Census’.”

 *Demanp  No.  82-—Sravisrica

 ‘That  a  sum  not  exceeding
 Res,  1,73,29,000  be  granted  to  the
 Pyesident  to  complete  the  sum
 Becessary  to  defray  the  charges
 Which  will  come  in  course  of  pay-
 Tent  during  the  year  ending  the
 Sist  dsy  of  March,  1060  in  res-
 9९९६  of  ‘Statistics’

 DEmawp  No.  38S—Paivy  Postws  amp
 ALLowances  or  Iwplaw  है... क

 ‘That  8  sum  not  exceeding
 Rs.  3,86,000  be  granted  to  the
 President  to  complete  the  sum
 hecessary  to  defray  the  charges
 Which  will  come  in  course  of  pay-
 tment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  res-
 bect  of  ‘Privy  Purses  and  Allow-
 ances  of  Indian  Rulers’.”

 Demann  No.  al  sz

 “That  a  sum  not  exceeding
 Rs.  9,99,02,000  ््ह  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  thé
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 {Mr.  Speaker]
 Sist  day  of  March,  1960,  in  respect
 of  ‘Delhi’”

 Demanp  No.  55--HoMACHAL  Prapese

 “That  a  sum  not  exceeding
 Rs.  5,34,33,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 ‘Sst  day  of  March,  1960,  in  res-
 pect  of  ‘Himachal  Pradesh’.”

 Demanp  No.  56—ANDAMAN  AND
 Nrcopar  «ISLANDS

 “That  a  sum  not  exceeding
 Rs,  2,85,44,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  thé  year  ending  the
 3lst  day  of  March,  ‘1960,  in  respect
 of  ‘Andaman  and  Nicobar
 Islands’.”

 ,

 Demanp  No.  57—MANIPUR

 “That  a  sum  not  exceeding
 Rs.  +2,14,40,000  be  granted  to  the

 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1960,  in  respect
 of  ‘Manipur’.”

 Demann  No.  58—Tarruna

 “That  a  sum  not  exceeding
 Rs.  8,41,57,000  be  granted  to  the

 *  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1900,  in  respect
 of  ‘Tripura’.”

 Oumanp  No.  59—Laccapive,  Mintcor
 AND  AMINDIV  ISLANDS

 “That  a  sum  not  exceeding
 Rs,  ‘17,28,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  reapect

 embers’  Bills  and
 Reso

 “That  a  sum  not  exceeding

 President  to  complete  the  sum

 payment  during  the  year  ending
 the  SIst  day  of  March,  1960,  in
 respect  of  ‘Miscellaneous  Depart-
 ments  and  Expenditure  under  the
 Ministry  of  Home  Affairs’.”

 Demanp  No.  23—Carrra,  Out.ar  or
 THE  Ministry  oF  Home  AFFAIRS

 “That  a  sum  not  exceeding
 Rs  74,27,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1960,  in  respect
 of  ‘Capital  Outlay  of  the  Ministry
 ef  Home  Affairs’.”

 Mr,  Speaker:  The  House  will  now
 take  up  Private  Members’  Business.

 5  brs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTY-EIGHTH  REPORT
 Sardar  Hukam  Singh  (Bhatinda):

 Sur,  I  beg  to  move:
 “That  this  House  agrees  with

 the  Thirty-eighth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to

 the  spouse
 on  the  28th  March,

 1950.

 Mr.  Speaker:  The  question  uw:

 “That  this  House  agrees  with
 the  Thirty-eighth  Report  of  the
 Committee  on  Private  Members’
 Bilis  and  Resolutions  presented  to

 bina
 on  the  0  March,

 ॥  |
 The  motion  was  adopted.
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 35  a  hea.

 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMENT)  BILL*

 Shri  Hem  Raj  (Kangra):  Sir,  I  beg
 to  move  for  leave  to  introduce  a  Bil!
 further  to  amend  the  Representation
 of  the  People  Act,  95

 Mr.  Speaker:  The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  1951"

 The  motion  was  adopted
 Shri  Hem  Raj:  Sir,  I  introduce  the

 Bil

 INDICATION  OF  PRICES  OF
 COMMODITIES  BILL*

 Shef  Ram  Shankar  Lal  (Domania
 ‘Ganj)  Sir,  I  beg  to  move  for  leave
 ‘to  introduce  a  “Bull  to  enforce  the  in-
 ication  of  prices  of  commodities

 Mr.  Speaker.  The  question  is

 “That  leave  be  granted  to  in-
 treduce  a  Bill  to  enforce  the  in-
 dication  of  prices  of  commodities  ”

 The  motion  was  adopted

 Shri  Ram  Shankar  Lal:  Sir,  I  in-
 ttroduce  the  Bill.

 CHARITABLE  AND  RELIGIOUS
 TRUSTS  (AMENDMENT)  BILL*

 Shri  Ram  Krishan  Gupta
 (Mahendergarh):  Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bull  further
 to  amend  the  Charitable  and  Religious
 Trusts  Act,  ‘1920.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Charitable  and  Religious
 Trusts  Act,  1920.”

 The  motion  was  adopted

 Shri  Ram  Krishan  Gupta  Sir,  I
 introduce  the  Bill.

 ne

 FIXATION  OF  PRICE  OF  FOOD-
 GRAINS  BILL*

 Shri  Jhulan  Sinha  (Siwan)  Sir,  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  fixation  of  prices
 of  foodgrains

 Mr  Speaker:  The  question  is

 “That  leave  be‘granted  to  in-
 troduce  a  Bill  to  provide  for  fixat-
 ion  of  prices  of  foodgrains.”

 The  motion  was  adopted

 Shri  Jhulan  Sinha:  Sir,  I  mtroduce
 the  Bill

 29.04  hrs

 SIKH  GURDWARAS  BILL  e

 EXTENSION  OF  TIME  FOR  ELICITING
 OPINIONS

 Sardar  A.  8.  Saigal  (Janygir)  Sur,  f
 beg  to  move’

 “That  the  time  appointed  for
 elhcitmg  opimions  on  the  Bil},  to
 provide  for  the  better  admunustra-
 tion  of  Sikh  Gurdwaras  situated
 m  different  States  of  Indian  Union
 and  for  inquires  into  =  matters
 connected  therewith  be  extended
 upto  the  30th  July,  1959”

 *Published  in  the  Gazette  of  India
 dated  20-38-88.

 extraordinary  Part  ll—Section  a4
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 the  Demands  for  Grants  are  over,  Minister  could  be  asked  to  say  what
 we  shall  be  requesting  the  House  he  has  to  say  and  give  his  reections
 to  take  it  up  during  this  session  He  could  not  do  it  earlier;  unless

 the  motion  was  before  the  House,
 .  how  can  J  have  permitted  him  to  say

 ait
 Saree  ames  Elsie  aT  i  ena

 ७  that  he  has  been  kind  enough
 to  agree  that  both  the  Bulls  will  be  So,  the  position  3  this  There  is
 referred  to  the  same  Select  Committee  one  demand  that  it  should  be  discuss-
 I  am  perfectly  agreeable  to  that,

 ed  further  so  thet  the  Members  may
 but  then  there  is  only  a  small  matter  have  an  opportunity  to  express  ther
 which  I  would  like  to  pomt-out  The  ©W®  ideas  and  feelings  about  it,  But,
 Arms  Act  is  being  amended  after  ag  the  hon.  Minster  hes  said,  we  can

 80  years  It  was  mtended  to  disarm  take  all  this  into  account  and  keep
 the  entire  nation  and  certain  changes  these  things  in  mind.  When  the
 are  being  made  after  60  years  We  Government  Bill  is  taken  up,  we  can
 are  grateful  to  Government  for  bring-  give  more  time  to  that  Bull  at  that

 ing  their  Bill  and  for  their  willing-  moment  so  that  those  Members  who
 ness  to  accept  both  the  Bills  But  I

 —  to  vga  si es submit  that  before  the  Government
 We  bea  Gata  end  paid :  :  &  t will  =

 -

 i  3  8

 5

 48६8६

 count  ‘But  5  g  i  some  requ
 mo ant Bat tH  ut Le

 be  fully  discussed  and  that  the  present
 Bill  also  will  be  taken  into  considera-
 tion  along  with  the  Government  Bill
 So,  I  think  the  House  will  kindly
 accept  this  motion.

 Mr.  है.  I  can  put  the
 motion  straightaway

 Shri  M  L.  Dwivedi:  Before  it  is
 put,  I  wish  that  the  House  be  given
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 The  question  is:
 “That  the  debate  on  the  Bill  be

 adjourned  sine  die.”
 The  motion  was  adopted

 १545  bre
 Code  ef  Civil  Procedure  Amendment

 Bal

 st  qo  mre  हिेदों  (हमीरपुर)  -

 उपाध्यक्ष  महोदय,  मैं  अपने  इस  विधेयक
 को  एक  बार  फिर  सदन  के  सम्मुख  विचार

 के  लिए  प्रस्तुत  कर  रहां  म्र  जैसा कि
 मैंने  पहले  इस  विधेयक  के  बारे में
 बताया  था,  हमारे  कोड  श्राफ  सिविल

 ओपतीड्योर  में  एक  धारा  ८७वी  है,  जिस  के

 अनुसार  एक  ऐसा  भ्रधिकार  हमारे  देश  के

 भूतपूर्व  शासकों का  दिया  गया  है,  जिस  से

 इस  देह  के  नॉगरिकों  को  बडा  भारी

 नुकसान  हो  रहा  है  मैं  ने  सदन  के  सामने
 कई  उदाहरण रखे  थे,  जिन  से  यह  साफ
 जाहिर  था  कि  किस  प्रकार  से  लोगो
 के  साथ  पक्षपातपूर्ण  व्यवहार  किया  जाब

 रहा है।  प्राज  मैं  सदन  के  सामने  कुछ  ऐसी
 मिसालें  रखना  बाहता  हु  जिन  से  यह  पता
 ल  जायेगा  कि  वास्तव  में  इस  विवेयक
 चर  फिर  से  भ्चछो  तरह  गौर  करने  की

 बरुरत है । ऐसे है  |  ऐसे  अनेकों  किस्से हैं,  जिन  में
 राजा  महाराजा  व्यापार  में  अचवा  लेन  देन  में
 जगते  &  ौर  नागरिकों  के  जो  भधिकार

 हैं,  बे  उन  को  बरत  तहीं  पति हैं।
 हमारे  संविधान  में  यह  बजे  है  कि  भारत-
 ष  में  प्रत्येक  मागरिक  के  भभिकार  समान

 हैं  भौर  न्याव  की  दृष्टि  से  मी  उन  को  समानता

 दी  गई  है  परस्तु एक  ऐसी  धारा है  कि
 जिस  से  यह  समानता  छीन ही  नहीं  ली  गई

 है  बल्कि  दस  से  लोगों  के  बिरद  ण्क  बड़ी
 भारी  हानिकारक  बल्त  इस  देश  में  चल

 रही  है।  इस  के  पूर्ष  कि  में  बौर  बातें
 बतलाओऊं,  में  दो  भार  उदाहरण  देता  जभाहता

 है।  पिछली  मर्तवा  मैं  ने  जब  इस  सदन  में  इस
 विधेषक  को  रखा  था  तो  हमारे  दिधि  मंत्री

 थी  सेन  मे  कहां  वा  कि  भाप  बताइये  कि  कहां

 PHALGUNA  29,  7800  (SAKA)  Civil  Procedure  7552
 (Amendment)  Bill

 कहा  मुकदमे  चलाते  की  इजात  नही  दी  »ई  हूं

 और  काई  भा  र्स  बात  ष्  होगी  कि  जहा
 पर  इजाजत  मे  दी  गई  हो।  मुझे
 खेकपूर्वंक  कहता  पड़ता  है  कि  गृह  मजालय

 को  झाज  भी  यह  अभिकार  प्राप्त  है  कि  वह
 किसी  को  चाहे तो  इजाजत  दे  सकता  है  भौर
 किसी  को  चाहि  तो  इजाजत  नहीं  दे  सकसा

 है  t  इस  सम्त्बध  में  विधि  मत्रालय को  राय
 भाभी  गई  थी  गृह  मंत्रालय  की  तरफ  से  या
 दूसरी  तरह  से  झौर  पूछा  गया  था  कि  इस
 सम्बन्ध  में  क्या  कया  जाना  चाहिये  ।
 विधि  मंत्रालय  ने  यह  कहां  था  कि  सभी  केसिस
 में  जहां  तक  सम्भव ही,  इजाजत दो  ही  जाती

 चाहिये  भौर  इस  इजाजत  को  रोका  नहीं
 जाता  चाहिये  |  विधि  मत्रालय  हमारी  सरकार

 का  एक  विशेषज्ञ  विभाग  है।  उस  की  राय  है
 कि  मुकदमा  चलाने  की  अनुमति  दी  जाती

 चाहिये  ।  लेकिन  ऐसे  उदाहरणों  की  यहा
 गितती  नहीं  की  जा  सकती  है  जिन  में  गायत
 नहीं दी  नई  क्योकि ऐसे  बहुत  ही  मामले
 हैं।  कितने  ही  मामलों  में  गृह  मत्रालय  को
 तरफ  से  इस  तरह  के  मुकदमे  चलाने को  आज्ञा

 नहीं  दी  गई  है  भौर  सालो  के  साल  गुजर
 चुके  हैं  7  जितना  रुपया  लोगों  को,  राजे  महा-
 राजाप्रो  से  मिलना  था,  उस  का  बयाज  भी
 झाज  तक  लाखों में  हो  जांतां,  यदि  उस  रुपये
 को  किसी  न्य  काम  में  लगाने  का  प्रवसर
 ज्ाप्त  हो  गया  होता  t  लेकिन  चोगो  को
 रुपया  मिलता  नही  है।  यह  व्यापारिक  मामलों
 का  तपया  है  ।  सरकार  ने  राजे  महाराजापो
 को  जो  प्रधिकार  दे  रखे  हैं,  उन  के  स/थ  मुझे
 कोई  विरोध  नही  है  ।  जब  तक  वे  हमारे  देन

 के  शासक थे,  तब  तक  तो  उन  को  पूरे  प्रधिकार
 प्राप्त  थे  भर  भरत  भी  हम  ने  उन  को  एक  तो
 जो  उन  के  शासक  होने  की  हैसियत  से  अधि-

 कार  थे  के  उन  को  दे  रखे  हैं  भौर  साथ  ही  सदन
 साधारण  नागरिकों  को  जो  प्रपिकार
 प्राप्त  हैं,  उन  से  कही  अधिक  दूसरे  र्फ  बकर
 भी  उन  को  दे  रखे  हैं  ।  नागरिक  की  हैसियत
 से  दे  ब्यापार  करते  हैं,  लेव  देन  करते  है

 डीलिग्स  करते  हैं  मा  धन्य  काम  ण्णे  हैं  घोर
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 [at  wo  ला०  हिंचेदी]
 साधारण  नागरिक  की  भांति  रहते  है  तो  फिर
 क्या  कारण  है  कि  हम  हमारे  साधारण  गाग-
 कों  के  विशद्ध  उन  को  एक  ऐसा  eae  या
 अधिकार  दिया  जाय  या  उतत  का  वह  धविकार
 बना  रहे  जिस  से  कि  दूसरे  साधारण  गागरिकों
 के  जो  प्रधिकार  हैं  वे  चिन  जायें  धौर  @
 लोग  झपती  गाढी  कमाई  को  वापस  ते  थ
 |. अ  शौर  न  ही,  न्याय  पाने  के  लिये  प्रदालतों
 की  क्षरण  के  सकें  या  इस  प्रकार  की  कोई

 कूसरी  कारेंवाई  म  कर  सके  t

 ये  निवेदन  करना  चाहता  हूं  कि  विधि

 के  विधान में  तो  म्याय  हैं  सेकित  विधि  मंत्रालय

 के  विधान  में  न्याय  नहीं  है  ५  यह  बड़े  क्च
 की  बात  है  |  गदि  विधि  संत्रालक  इतनी

 मामलों  में  नहीं  था  पाते  हैं,  समी  मामलों
 श्र  विधार  नहीं  कर  पाते  हैं।  राग  तो  सचिवा-
 क्षय  की  तरक  से  ही  चाती  है  धघौर  उस  को
 कितने  ही  ऐसे  मौके  मिलते  हैं  राजे  महा-
 शजादधों  के  साथ  काम  करने  के  धोर  राजे

 बहासाजे  ह क  तरह  के  वहां  के  पना  काम
 निकलना  लेते  हैं।  उस  के  पास  शोर  भी

 बरीक  होते  हैं  जिस  से  थे  अपनों  सह्य  सीधा
 करवा  सकते  हैं।  में  यह  लचन  नहीं  लचाता

 1.  कर्मचारी  कष्टाचार  में  फंसते  है,  वा

 किसी,  शौर  बुराई  में  फत्ते  हैं  ther  मैं

 ay  स्पष्ट  कह  देगा  चाहता  हूं  कि  ge  ऐसी
 थें  होती  हैं  जिन  ते  गृह  ह... &  में  प्रभाव

 बढ़ता  हैं  भौर  उस  प्रभाव  के  कारण  शजाकर्ते

 गई  दी  जाती  हैं  था  मनभानें  ह  से  शयाजतें

 MARCH  20,  1.  ता  Procedure  7554
 (Amendment)  BM

 दी  witht  हैं।  जो  कोई  सुश  कर  लेता है,  उस
 को  तो  मुकदमा  दायर  करने  की  इजाजत  मिल
 चांती  है  घौर  जो  थुचा  हीं  कर  पाता  है  रत
 को  नहीं  मिलती  हैं।  थो  खुश  नहीं  कर  पाता

 है  उस  के  मामले  में  साल-दर-ताश  शटकते

 रहते  हैं  भौर  इजाजत  नहीं  रो  जाती  है  ।
 @  arn  के  सामने  एक  मचला  रखना  चाहता

 है  भौर  ea  vite  er  लोसला  का  है।  कपुर-
 बला  के  महाराया  ने  धपने  बाक्स  को  बेचने
 &  लिये  उस  के  शाव  बातचीत  की  भौर  में

 बौख  एक  लाख  २५  हबार  के  थे  शौर  कहा
 कि  तुम  इतने  ्फ्ये  मुझे  दे  दो  भौर  में  कुछ
 दिन  में  कोशिश  कर  के  बाद  धाप  को  दे  हू  गा  1

 जीन  सेन  खोसला  ने  एक  साख  पण्चीत  हजार
 रुपया  उन्हें  दे  दिया  |  इसी  ककार  मे  महाराज
 ने  उसे  कहा  कि  चार  हडार  श्प्ये  के  कैश  सि-

 फिकेट  हैं,  वे  भी  मैं  बेचता  चाहता  हूं,  भाप  ह... अ

 ऐे  दें  भोर  उस  मे  दे  दिया  ।  महाराजा  ने  झाज

 तक  न  तो  उस  को  1, &  दिये  हैं  घौर  न  ही
 कद  संटिफिकेट  और  +  ही  यह  ह... | अ  उसे

 बापिस  किया  है।  वह  सन्‌  १६५४  को  बात  है।
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 मैं यह कहू  रहा  था  कि  क्त  से  ऐसे
 उदाहरण  भी  हैं  जिन  में  राजे

 महाराजों  ने  व्यापार  थें  ह्पया  पाया  |

 की  सर्वोच्च सत्ता  थे,  इस  लिये  उन  कै  व्यापार
 में  धाने  का  ह... अ  नहीं  दत्ता  था,  लैकिन
 ब  ag  साधारण  नागरिक  की  हैसियत  के

 इस  तरह  के  ब्यापारों  में  पाये  बाते  हैं।  केश

 में  उनको  विशेषादिकार दिये  गये  थे  ।  क्सर
 विशेषाधिकार  के  बारे  में  तो  में  gE
 नहीं  कहूँगा  ।  थे  बने  रहें,  सेकिन  जब  ने  नये
 किस्म  कौ  चीज  में  प्रवेश  करते  हैं,  भोर

 शक  साधारण  नागरिक  की  तरह  से  व्यापार
 €  ort है  तो  उन  में  घौर  दूसरे  तागरिकों  में

 जेष  भाव  गहीं  होता  चाहिये  ।  धाप  जानते  हैं

 चाहता  हैं  कि  महू  बारा  उठा  ली  जाये

 उदाहरण  मैं  ने  भाप  के  सामने  रक्षा, ण्क

 1...  3  4  तर  सामने है  4

 नन्
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 लडका गहीं पर बैठा गहीं  पर  बैठा  तो  उस  ने  धपनी मां
 का  मफान  और  जायदाद  छीन ली  और
 भय  वहु  उस  को  देना  नहीं  चाहता।
 कायदे  से,  कामूग  है  मुताबिक  भी  वह

 बेगन  साहब  ही  उस  की  हुंकदार  है  बौर  मालिक
 हैं।  लेकिन  मुकदमा  चलाने  का

 अधिकार  किसी  नागरिक  को  प्राप्त नहीं  है
 इस  लिये  उस  की  विधवा  भांभी  इस
 बात  का  कोई  उपाय  नहीं  पा  सकती  जिस  सै
 बहु  जायदाद  उस  को  मिल  जाय  i  झाज

 उस  का  पति  नहीं  है,  वह  बेवा  की  हैसियत

 से  है  उसके  दास  कोई  साथन  नहीं  है  कि  वह
 दूसरा  मकान  बनवा  सके  भौर*जीवन  यापन
 का  दूसरा साधन  पा  सके  ।  ऐसी  उसकी  हालत
 है  ।  प्रगर  रियासत  का  झासक  उसके  साथ
 झन्याप  करता  हैं  तो  गृह  मस्जालय  उसको

 इजाजत  नहीं  देता  है  मुकदमा  बनाने  का  t

 गे  उसकी  जायदाद  ही  दिलाता  है  शौर  न  कोई

 इन्तजाम ही ही  करता  हैं  '  तो  किर  घाखिर  उस

 का  |  होगा  ?  इससे  यह  होगा  कि  हम  पने
 नागरिकों  को  उनके  अधिकारों  से  वंचित

 रखते  हैं  जो  कि  साथारणतवा  सविधान  के

 द्वारा  उनको  मिल  चुके  है।  यह  संविधान  की

 उपेक्षा  है  भौर  उसी  कौ  एक  धारा  की  भाड़

 में  हमें  झरने  नागरिक  धषिकार  को  शत्म  कर
 दें  बह  हमें  शोभा  नहीं  देता  ।  मैं  सदन  का  ध्यान

 इस  तरफ  झाकबित  करना  चाहता  हूं  i  एक

 दूसरा  किस्सा  बिलासपुर के  महाराज का  है  1
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 [eft  wo  ला०  दिवेर]

 _एक बुढ़िया  मैं
 कोई

 ‘Qo  हजार  की  रकम

 बहारान  विशासपुर  के  पास  जमा  की  थी  ।

 ज  बह  नौजवानी में  थी,  उसका  राज  था
 झौर  उसका  विश्वास  था  कि  बह  उसे  मिल

 जायगी,  जैसे  पहले  हुआ  करता  था  ।  लेकिन

 रियासत खत्म  हो  गई।  शव  कहते  हैं  कि  राजा
 बुढ़िया का  रुपया  नहीं  देना  चाहते  हैं।  बेवा  है,
 बुद्ढी  है,  चल  फिर  नहीं  सकती है,  खाने  पीने
 झौर  जीवन  यापत  का  जरिया  नहीं  है  1  राजा

 साहब  देने  से  इनकार  करते  हैं,  उसके  पास  इतने
 साधन  नहीं  हैं  कि  ण्ह  उस  रुपये  को  प्राप्त  कर
 सके  या  भपने  खाने  पीने  का  प्रबन्ध कर  सके  ।

 गृह  मन्जालय  की  झोर  से  उसको  भी  इजाजत

 नही  मिल  रही  हैं  कि  वह  मुकदमा  चला  सके
 झौर  भ्रपनतों  जायदाद  को  प्राप्त  कर  सके  1

 इस  किस्म  के  बहुत  से  उदाहरण  मैं  सदन  के
 सामने  रख  सकता  हूं  ।  लेकिन  मैं  बहुत  से

 उदाहरण  रख  कर  सदन  का  समय  नही  लेना

 चाहता  |  लेकिन  सदत  इस  बात  को  समझ
 @  कि  वास्तव  में  जो  हमारी  शिकायत  है  वह

 सच्ची  प्षिकायत  है  ।  इसमें  कोई  ऐसी  बात
 नही  है  कि  भाज  हम  कौई  बहुत  बड़ा  प्रधिकार

 मांग रहे  है  1  या  कोई  बहुत  बड़े  स्वत्व की  माग
 कर  रहे  हैं  भ्राप  इस  को  ठ्डे  दिल  से  सोचिये
 झौर  इस  विधेयक  को  स्वीकार  कीजिये  ।  मै
 झापकी  सूचना  में  यह  लाता  चाहता  हूं  कि

 इस  विधेमक  को  घलते-चलते  करीब  साल

 भर  हो  गया  हैं  t  इस  पर  विचार  चलता  ही
 रहा है  i  जब  तक  विधि  मंत्रालय की  राय  नहीं

 थी  तब  तक  हम  से  यह  कहा  गया  कि  हम  इसमें

 रा  नही  ले  पाये  है,  इस  पर  ठीक  तरह  से
 विचार  नहीं  हो  पाया  है,  भौर  इस  कारण  यह

 अुल्तवी  होता  गया  -  एक  समय  किसी  झौर
 कारण  के  इस  विधेयक  पर  विभार  इस  सदन  में

 मुल्तवी हो  गया  भर  भाज  बहुत  दिनों  के  बाद
 फिर  आया हैं  में  सोचता  था  कि  हमारे  मंत्री
 भी  इस  विक्य में  काफी  सोच  विज्ार  कर  चुके
 होंगे  ।  लेकिन  गृह  मल्तालय  के  मंत्री  श्री
 आतार  ने  बतलाया  कि  बह  श्रभी  इस  मामले

 MARCH  20,  989  Civil  Procedare  335
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 में  तैयार  महीं  हैं  भौर  वह  भेरा  बिल  झभी
 देश  नहीं  पाये  हैं।  इस  कारण  बहु  इस  मामले
 में  धभी  कुछ  नहीं  कह  सकते  ।  भाज  हमारे
 विधि  मंत्रालय  के  उपमंत्री  कहते  हैं  कि  थे  स
 बात  से  राजी  हैं  भौर  इस  बात  को  गहराई  से
 शर  श्च्छी  तरह  ते  समझते  हैं।  लेकिन
 उनके  सामने  कुछ  कठिताइयां  हैं  भर  वे  ऐसी
 हैं  कि  सेक्रेटेरियेट  की  तरफ़  से  मोट  भा  जाता

 है  तैयार  होकर,  जिसे  ब्रीफ  कह  सकते  हैं.  .
 रा

 उपाध्यक्ष  महोरप  :  यह  बातें  प्राप  क्‍यों

 कहते  हैं।  यहू  उन  को  ही  कहने  दीजिये  जब
 उनका  समय  भागे  .  भाप  उनकी  कठिताहइयों

 की  चर्चा  क्यों  करते  हैं  ?

 ah  wo  me  हिंचेदी :  मे  इस  लिये  कह
 रहा  हूं  कि  सबको  पता  चल  जाय  ट्लौर  मैं

 चाहता  हूं  कि  सदन  समझ  ले  कि  असलियत
 क्या  हैं।

 उपाध्यक्ष  महोदय  :  इस  तरह  भापको

 नहीं  कहना  चाहिये,  यह  उन्होंने  भ्रापको

 विष्वास में  लेकर  कहा  है  ।

 भी  म०  ला०  दियेवी  :  उन्होने  तो  नहीं

 कहा है,  लेकिन  मुझे  मालूम हो  गया  है  t  वे  .

 उपाध्यक्ष  भहोदव  :  यह  वात  तो  उन्हीं
 के  आरे  में  है  भेद  किसी  ने  भी  दिया हो

 wt  ह  ere  दि्ेदों  :  सदन  के  सदस्यों
 का  कर्तव्य  है  कि  वे  भेद  की  बातें  यहा  लायें
 ध्रौर  सरकार  को  ठीक  तरह  से  अलाने  का
 प्रयत्न कर  पह  हमारे स्वत्व  की  बात  हैं
 कि  हम  कहा  से  पता  लगाते है  भौर  अपने  देश
 की  जनता  शौर  देश  के  तागरिकों  के  सामने
 लाने  की  कोशिश  करते  हैं|  मेरे  ध्याल  में
 धाप  को  इससे  प्रसन्न  होता  जाहिये,  उपाध्यक्ष

 अहोदय  ।  यह  कार्य  सरकार  का  है  कि  वह  जांच

 करे  भौर  धगर  किसी  ने  गलती की  है  तो  उसे
 तजा  दे,  लेकित  सभी  बातो  पर  टाल  मटोख

 करना उचित  नहीं  हैं|  न्याय  की  बातों पर
 हमारी  सरकार  को  जल्दी  विचार  करना
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 चाहिये  क्योंकि  हम  ने  इस  देश  में  बार  बार

 कहा  है  कि  हम  एक  समाजवादी  ढांचा  स्थापित
 करना  चाहते  हैं,  हम  ने  बार  बार  कहा  है  कि

 हम  गागरिकों  को  अराबरी  के  भ्रभ्िकार  देना

 चाहते  है।  हमते  थर  यार  कहा  है  कि  हम
 एक  ऊंचे  किस्म  कौ  सत्ता  स्थापित  करना

 बाहते  है।  मैं  यह  बात  बारम्यार  बहता  चाहता

 हूँ  कि  बारम्बार  इस  विषय  को  सदन  में  लाये
 जाने  पर  भी,  भौर  इस  बात  का  खुलासा  होने
 पर  भी  इसमें  टाल  मटोल  की  जा  रही  है  भौर

 इस  सम्बन्ध  में  उचित  निर्णय  नहीं  लिया  जा

 रहा  है।  झाज  समय  झा  गया  है  कि  हस  पर

 अच्छी  तरह  से  गौर  किया  जाय  भौर  इस
 मसले  को  टाला  न  जाय  t  हमें  यह  विश्वास
 झगर  हो  सके  कि  लोगों  को  न्याय  मिलेगा  तो

 कोई  अापत्ति  नही,  जैसा  है  कानून  वैसा  ही
 बना  रहे  |  हमें  इस  बात  पर  भी  कोई  आपत्ति

 नही  है  कि  जो  प्रधिकार  गृह  मन्त्ालय  के  पास

 है  जो  कि  इस  को  डील  करता  है,  कि  हजाजत
 दी  जाय  या  नही,  वह  उस  के  पास  रहे  यदि  यह
 झधिकार  कोर्ट  के  पास  पहुंच  जाय  कि  वह
 परमिशन  दे  कि  मुकदमा  दायर  किया  जा

 सकता  है  या  नहीं  ।  कोई  भी  इजलास  इस  को  *

 तय  करे  तो  इसमें  भी  मुझे  कोई  भापत्ति  नही

 है  क्योंकि  न्यायालय  में  जाकर  कम  से  कम

 न्याय  तो  हो  सकेगा  ।  मुझे  इस  बात  पर  आपत्ति

 नही  है  कि  हमारे  शासको  के  भ्रधिकार  बने

 रहें,  क्योंकि  बहुत  से  शासक  तो  बड़े  झच्छे

 है  श्र  हमें  उनसे  कोई  शिकायत  नही  हैं,

 बहु  किसी  का  भी  रुपया  वापस  कर  देते  है  ।

 लेकिन  कुछ  ऐसे  हैं  जो  भपने  इस  भ्रधिकार
 का  दुस्‍ुपयोग  कर  रहे  है  ।  मु  शिकायत  उन  से

 है  ।  सबसे  नहीं  है  t  तो  भावश्यकता  इस  बात

 की  है  कि  यह  प्रधिकार  कम  से  कम  न्यायालयों
 को  दे  दिया  जाय  कि  जो  दूखी  भादमी  हैं,
 जिसका  रुपया  नहीं  मिल  सका  है  भगर  वह
 स्यामालय  को  श्रजी  दे  कि  उसको  मुकदमा
 चलाने  की  इजाजत  दे  दी  जाय  तो  न्यायालय

 उस  की  जांच  पड़ताल  कर  के  फैसला  करे  t

 मुझे  त्सा  है  कि  इस  प्रकार  सब  को  न्याय

 मिल  सकेगा  |

 PHALGUNA  29,  880  (SAKA)  Civil  Procedure  7560°
 (Amendment)  Bill )  Bil

 इन  शब्दों  के  साथ  में  सदन  से  भ्रपील

 करता  हूं  कि  वह  दस  विधेयक  को  स्वीकार
 करे  1

 Mr.  Doputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Code  of  Civil  Procedure,  1908,
 be  taken  into  consideration.”

 पंडित  wero  No  ज्योतिषी  :  उपाध्यक्ष

 महोदय,  यह  बिल  जो  पेश  हुभा  है,  मे ंउसका

 हदय  से  स्वागत  करता  हूं  ।  हमने  निव्चित
 श्प्से  इस  देहा  में  एक  समाजवादी  व्यवस्था
 से  सम्बद्ध  सरकार  स्थापित  करने  का  संकल्प

 किया  है  शौर  हस  दिशा  में  यह  देह  प्रगति  भी

 कर  रहा है  ।  जब  राजकीय  व्यवस्था मंग  को
 गई  इस  देश  में  तब  कुछ  ऐसी  स्थितिया  हो
 सकती  है  जिन  के  कोरण  हमने  राजाधों

 को  कुछ  सहलियतें  इसलिये  दी  कि  वे  झनिवार्ये
 लिटिगेदान  में  न  उलझ  जायें  ।  विधि  मंत्रालय

 पर  इस  बात का  भ्रधिकार  रक्खा  जरुर  गया

 हैँ  कि  वह  यह  निर्णय  करे  कि  भ्रव  किसी  राजा

 के  खिलाफ  मुकदमे  की  कारंवाई  हो  सकती  है
 या  नहीं  ।  लेकिन  इस  प्रगतिशील  राज्य  के
 श्न्दर  मैं  नहीं  समझता  कि  बहुत  भ्रधिक  देर

 तक  इस  तरह  के  संरक्षण  को  कायम  रखना

 चाहिये  ।  इस  देश  के  भ्रन्दर  जो  मी  भ्ादमी
 रहते  हैं  उनमें  हम  किसी  किस्म  के  मेदभाव

 को  वरदाइत  करने  के  लिये  तैयार  नहीं  हैं  1

 हम  चाहते  है  कि  चाहे  कोई  राजा  महाराजा

 हो  या  कोई  इस  देश  का  नागरिक  हो  सब  कानून
 की  दृष्टि  में  बराबर  होने  चाहियें  t  इस  देश  में

 किसी  किस्म  के  भेदभाव  की  बात  न  रहे  t

 इसके  लिये  जरूरी  है  कि  किसी  भी  तबके  को

 विशेषाधिकार  या  विशेष  प्रकार  के  सरक्षण

 न  दिये  जायें,  कम  से  कम  शहजोर  तबके  को

 तो  ने  दिये  जायें  ।  झगर  कोई  कमजोर  तबका

 है  तो  उसको  संरक्षण  दिया  जा  सकता  है
 लेकिन  राजे  महाराज  तो  कमजोर  तबके  में

 नही  है  ।  उनकी  स्थिति  तो  हमारे  देश  के

 कोटि  कोटि  मानव  समाज  से  बहुत  भ्रच्छी  है  +

 ऐसी  स्थिति  मेम  यह  नहीं  समझ  सकता  कि:
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 equal.  There  are  certain
 sections  of  the  community  which  have
 special  privileges.  I  have  been  more
 than  once  grossly  misunderstood  by
 the  Treasury  Benches  when  I  have
 pleaded  for  something  very  very
 special  for  India’s  most  ancient
 millions,  the  Adivasis.  It  is  not  that
 I  think  that  the  Adivasis  should  he
 above  law.  It  is  not  because  of  that.
 If  you  are  going  to  have  a  socialist

 one  shall  be  heard.  Is  that  the  situ-
 ation  today?  Can  we  honestly  say
 that?  Until  we  ourselves  destroy  the
 deep-rooted  myths  and  then  talk  of
 democracy,  I  feel  we  do  not  know
 the  meaning  of  equality.  Equality
 does  not  mean  uniformity.  It  is  a

 this  particular  case,  as  far  as  this
 Bill  is  concerned,  I  feel  it  is  a  vindi-
 etive  measure.

 This  Bill  would  not  have  becn
 brought  forward  but  for  the  fact  that

 )  Bill
 because  they  are  no  longer  rulers.
 That  is  the  very  first  thing.  I  do  not
 know  why  the  expression  ‘ruler’  i:
 used  at  all.

 Mr.  Deputy-Speaker:  Because  we
 agteed  that  we  would  continue  to
 call  them  Rulers.

 Mr,  Deputy-Speaker:  Not  at  all.
 ५,

 Shri  Jaipal  Singh:  Parliament  can
 always  become  wher.  But  I  say,  my
 hon.  friend,  I  think  I  can  say,  my  Rt.
 hon.  friend—I  hope  one  day  he  will

 ov

 Patel  who  was  a  man  of  his  word...

 Shri  M.  L.  Dwivedi:  My  bon.  fnend
 has  not  understood  that  it  does  not
 want  to  take  away  that  which  Sardar
 Patel  has  guaranteed  to  all  tHe  rulers.
 It  is  only  private  transactions  which
 were  not  guaranteed  to  the  rulers.

 Shri  Jaipal  Singh:  I  am  very  very
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 ‘ruler’  is  still  there.  As  Jong  as  you
 have  given  them  the  word,  you  have
 to  respect  that.  We  should  be  men  of
 our  word  After  all,  it  is  a  question
 of  one’s  life  tame.

 Sir,  we  talk  of  Privy  Purses  and  the
 like  May  I  know  why  horn.  Members
 of  Parhament  themselves  ask  for  cer-
 tam  privileges?  Why  are  they  not  on
 Yevel  terms  with  the  rest  of  the  com-
 munities  m  this  country?  Sir,  I  need
 not  go  further  I  am  not  a  lawyer  I
 do  not  w  sh  to  argue  these  things,  but
 I  do  fee}  thet  we  are  big  enough  and
 we  can  manage  to  forget  these  _five
 hundred  rulers  and  we  can  get  on
 without  these  five  hundred  rulers  But,
 Jet  them  have  these  pmivileges,  if  we
 have  given  them  our  word  Certainly,
 I  am  not  saying  that  for  ever  eternal-
 ly  we  have  to  continue  this  privilege
 But  the  thought  Behind  st,  the  motive
 behind  it,  the  purpose  behind  it,  35
 mean  I  heartily  oppose  this  Bull

 Myr  Deputy-Spesker:  Shri  M  8
 Thakore.

 Shri  M.  B  Thakore.  Mr  Deputy-
 Speaker,  Sir,

 Mr.  Deputy-Speaker:  Now  some
 other  hon  Members  have  made  up
 their  minds  to  speak  So,  every  hon
 Member  shall  be  brief.

 Shri  M.'L.  Dwivedi:  Time  may  be
 extended  by  half  an  hour.

 Mr.  Deputy-Speaker:  Just  now  he
 is  putting  the  proposal.  We  took  ths
 up  at  3  O°  clock  and  the  hon.  Member
 did  not  say  this  at  that  time  We  wil!
 see  how  it  proceeds.

 The  Minister  ef  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  7
 should  like  to  interrupt  for  about  five
 mibrutes.

 An  Hem  Momber:  For  about  five
 minutes  only.
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 friend  will  deal  with  the  rest.  ह... आ
 fore  I  would  like  to  intervene  for
 about  five  minutes

 Mr.  Deputy-Speaker:  All  right.
 Shri  M.  8  Thakore  may  continue

 Shri  M.  B.  Thakere:  I  congratulate
 Shri  Dwivedi  for  introducing  a
 measure  like  this.  I  fully  support
 tum  In  this  measure  he  excludes  the
 State  of  Jamrnu  ang  Kashmir.  Now,
 all  our  leaders  say  that  Jammu  and
 Kashmir  is  part  and  parce)  of  India.
 The  representative  of  the  State  of
 Jammu  and  Kashmir  has  stated  in  this
 very  House  that  it  is  part  and  parcel
 of  India  and  part  and  parcel  of  the
 Indian  Union  Why  should  there  be
 any  distinction?  So  I  oppose  such  pro-
 vision  in  the  Bull.

 The  second  observation  that  I  want
 to  make  ts  on  the  immunity  of  the
 former  rulers  as  far  as  the  Civil  है...
 cedure  Code  is  concerned  These  um-
 mypnities  started  from  former  times.
 The  British  Government  recognised
 the  sovereignty  of  all  the  States.  Now
 they  are  no  longer  Sovcre'gn  States.
 These  rulers  are  as  equal  as  any  citi-
 zen  of  India.  Moreover,  Sir,  we  have
 adopted  a  democratic  Constitution
 where  equality  before  law  is  reoog-
 mised  and  in  courts  of  law  this  is  pro-
 cClamed  My  learned  friend  Shri  Jai-
 pal  Singh  said  that  equality  before
 law  does  not  apply  to  the  former
 rulers  in  respet  of  such  immunity
 from  the  Civil  Courts.  I  do  not  agree
 with  that.  The  :mmunity  was  recog-

 to  add,  and  that  is,  that  it  does  not
 apply  to  the  present  rulers  but  it  in
 herits  which  is  much  more  dangerous.
 It  will  inherit  to  their  descendents
 irrespective  of  what  they  do  and  what
 they  would  do  in  future.  So.  it  is
 against  the  fundamenta)  rights  conter-
 red  by  our  sacred  Constitution.
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 महोदय,  १५  अगस्त  १६४  को  रात  के
 १२  बजे  से  पहले  हिन्दुस्तान  के  ५६३  राज्य

 थे  1  उस  के  बाद  ५६२  राज्य  यहा  रहे  ।
 यह  ख्याल  करने  हुए  कि  वे  भी  श्रपनी  परप्परा
 को  कायम  रखेंगे,  भारत  सरकार  ने  उस
 को  सब  प्रकार  की  सुरक्षा  दो,  महल,  जेब
 खर्च,  जागीरें  वगैरह  वगैरह  दी  r  उस  के
 लिये  में  समझता  हु  कि  किसी  को  भी  उसे
 बगत  कोई  ज्यादा  भ्रफसोस  नहीं  हुआ  था  ।

 किन्तु  उस  के  पदचात्‌  हम  ने  अपना  कांस्टी-

 ट्यूशन  बनाया  भौर  तब  प्रइन  उठा  कि  जिने
 लोगों  के  लिये  भारत  सरकार  के  कोष  से

 करोड़ो  रुपया  जाता  है,  उन  को  भी  इलेक्शन
 में  बढ़े  होने  का  प्रधिकार  मिसना  चाहिये
 या  नहीं  ।  निष्य  हुआ  कि  थे  भी  दूसरे
 जासरिकों  की  भांति  भारत  के  नागरिक  है  1
 झम्य  गागरिकों  की  भांति  उन  को  भी  इस
 सब  मामलों  में  समानता का  भधिकार  मिला
 हुमा है  ।  उस  के  परचात्‌  हमारे  महां  के

 ५६२  भूतपूर्ण  राजाशों  से  भपनी  पूंजी  बढ़ाने
 के  लिये  व्यापार  में,  नौकरियों  में  तथा  दूसरे
 क्षेत्रो ंमें  माय  |... ड  फ्र  क्या  भौर  राज-
 कीम  पुराना  ठाठ  ae  सब  का  सब  छोड़

 दिया  ।  इस  के  बारे  में  में  कुल  भषिक  नहीं

 कहता  चाहता  हूं  ेकिस  ष्ही  कहना  चाहता

 है  कि  यह  शव  कुस्स्त  ही  था  कि  जब  1... 4
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 एक  ही  सतह  पर  है,  एक  तरह  के  नागरिक

 हैँ,  सो  कोई  कारण  नहीं  कि  बिना  किसी

 लाइसेंस  के  अ्रमगिनत  तस्वास्त्र  उन  के
 पाठ  रहें  वा  दूसरी  चीजें  रहें  या  जागीरों
 से  थोड़ा  सा  रुपया  मिले,  इलैक्शन  लड़ने  के
 लिये  देश  का  उसी  तरह से  खर्च  हो,  ये  सब

 ऐसी  चोजें  हैं  जिन  पर  विचार  होना  चाहिये  |

 मेरे  एक  साननोय  मित्र  ने  कहां  है  कि
 अगर  सरदार  पटेल  होते  तो  उन  के  सामने
 किसी  की  जुरंत  ते  होती  कि  इस  किस्म  का
 बिल  ला  सके  q  मेरा  विध्वास  है  कि  अगर
 सरदार  पटेल  जिन्दा  होते  तो  शायद  इस
 किस्म  की  बहुत  सारी  थोजें  नन  होती  भौर

 पुराने  निशान  कभी  के  मिट  गये  होते  और
 जो  अ्रशान्ति  करने  वाली  और  लोगों  में
 असन्तोष  पैदा  करने  वाली  बातें  हूँ,  वे  भी
 कभी  की  खत्म  हों  गई  होती  ।  लेकिन  बह

 नो  भूत  की  बात  है,  प्राज़  की  नहीं  है  t

 6  brs.

 मुझे  इ फमोस  है  कि  एक  मानतीय
 सदस्य  ने  यह  कहा  हि  दुश्मनी  की  वजह
 से  इस  विधेयक  को  लाया  गया छै  ।  यह  भी

 कहा  गया  कि  बेचारे  रूल्स  को  जीने  का
 अधिकार  तो  रहना  ही  चाहिये  ।  मे  कहना

 चाहता  हूं  कि  यहा  जागीरे  छीनने  का  सवाल
 तो  नहीं  हैं  L  यहां  पर  तो  सवाल  यह  है  कि
 जब  में  साधारण  नांगरिको  के  साथ  रहते  हैं,
 कारोबार  करते  हैँ,  व्यापार  में  हिस्सा  34

 है  भौर  धन्य  प्रकार  का  लेनदेन  करते  है  तो
 झगर  कल  कोई  इस  तरह  की  बात  हो  जाती

 है  कि  किसी  को  पैसा  नहीं  सिलता  या  कोई
 शौर  गसती  बे  करते  हैं,  तो  उन  के  बिष्द

 मुकदमा  चलाने  का  धभिकार  तो  साधारण
 मागरिकों  को  मिलना  हो  चाहिये  t  मेरा

 वह  पूरा  विश्वास  है  अझौर  म्याय  इस  बात
 की माप  भी  करता  है  कि  जो  देश  का  कानृस
 है  बहु  तो  सब  के  सिये  बराबर  ही  होगा
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 चाहिये  |  भाप  चाहें  तो  राजाधो  को  जो  शर्चा
 इस  aw  दे  रहे  है,  ।  से  और  सधिक  दे

 दें,  महल  दे  दें,  मच्छी  णी  'विर्डिग्स
 जो  बन  रही  हैं,  या  वन  गई  हैं,  उन  में  से
 उस  को  कोई  विल्डिस्स  दे  दें  जिद  के  पास

 नहीं हैं,  लेकिन  जहां ।  कामून  का  ताध्लुक  है
 बहु सब  के  लिये  समान  होना  चाहिये  |  जब  थे
 लोगों  के  साथ  रहते  हैं,  जीते  हैं,  खाते  हैं,

 पीते  हैं,  तो  कोई  भूलें,  कोई  भी
 कर  सकते  हैं  शौर  उन  भूसों  पौर  गलतियों
 के  लिये  जो  न्यायालय  है  बहू  सब
 में  होना  चाहिये,  जो  बाहे  न्यायातः  में

 किसी  के  विदद  शिकायत  ले  कर  जर  का

 हर  एक  को  झपने  अपने  कष्ट,  दुख,  तकलीफ

 हर  एक  व्यक्ति  के  विरुद्ध  ओकि  दोषाधि-
 कारी  हो,  न्यायालय  में  ले  जाने  का  प्रा
 झधिकार  होना  चाहिये  ।  .

 इसलिये,  उपाध्यक्ष  महोदय,  माननीय
 £ ( ह  लाग  ह्िवेदी  जी  ने  जो  विधेयक  यहा
 प्रस्तुत  किया  है,  वह  बहुत  ही  सामयिक  है,
 बहुत  ही  जरूरी है  भौर  देश  के  हित  में  है,  इस-
 लिये  उसे  प्रवश्यमेव  स्वीकार  किया  जाना

 चाहिये  I
 “

 थो  warren  fee  उपाध्यक्ष  महोदय,
 में  एक  बात  कहना  चाहता  हू  ।  मेरे  कहने
 का  मतलब  यह  नहीं  था  कि  न्यायालय  के
 सामने  सब  बराबर  न  हों  ।  मेरे  कहने  का

 लब  केवल  इतना  था  कि  इस  लोगों  की
 क्ल्व्ता  कोई  ज्यादा  नहीं  है  शौर  जो  बान
 उन  को  दी  गई  है,  जो  भ्धिकार  एक  बार
 दिये  गये  हैं,  उन  को  हमें  कायम  रखना

 चाहिये,  अपनी  खदान  पर  काम  रहना
 बाहिये  ।

 भी  खिशातत  लिह  (गोरखपुर)  :

 उपाध्यक्ष  महोदय,  ो  निधेषक  हां  पर
 रखा  गया  है,  इस  पर  बहुत  ज्यादा  बाद

 MARCH  oe Clot  Procefure  7970
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 विधाद  की  भ्रायशयरुता  मालूस  नहीं  देती

 है  मेरे  विचार  में  इस  विवेक का  रुप  झभिर

 थोड़ा  सा  बदला  हुआ  होता,  तो  बाद  विवाद
 की  नौबत  ही  न  प्रात्ती  ।  में  शाद  करता  हूं
 कि  गवबरेमेंट  इस  में  कुछ  सुधार  कर  के  इस
 को  स्वीकार  कर  खेमी  ।

 जो  धारा  co(ft)  t  उसको  इस
 विधेयक  की  रू  से  निकाल  देने  से  जो  शुछ
 दिक्कत  होंगी,  उन  को  तो  मेरे  भाई  जब

 पाल  सिंह  जी  ने  श्राप  के  सामने  रख  दिया

 है  ।  रनहों  ने  ठीफ  ही  कहा  है  कि  इस  का

 मतलब  दिये  गये  बादों  से  पीछे  जाना  होगा  ।

 वादा  तो  दे  दिया  गया,  बहू  कब  तक  चालू
 रहे  फ्  सोचने  की  बात  झवददय  है।  साथ

 ही  साथ  जओ  वादा  देने  वाला  था  जब  बह
 जिन्दा  था  शायद  उसी  के  समय  में  दफा

 so(#)  भी  बनी  थी  |  इस  बास्ते  जब

 वह  बनी  तो  खूब  समझ  बूझ  कर  ही  बनी

 थी  ।  चद  सूरतों  में  ही  उन  को  राहत  दी

 हाई  थी  भौर  यह  कहा  गया  था  कि  झाम  तौर
 पर  उन  को  अ्रदालतों  में  सीटा  न  जाय

 शौर  जब  तक  केन्द्रीम  सरकार  समझ  त  से

 कि  उन  का  प्रदालतों  के  सामने  जाना  जरूरी

 है  तव  तक  उन  को  प्रदालतों  में  न  के  जाया

 जाय  |

 माननीय  wo  ला  हविबेदी  जी  ने  जो
 करण  झपने  विधेयक  को  उरस्थित  करते

 समय  बनाये  है,  उस  में  उन्हों  ने  कहां  है  कि

 मूल  कारण  यह  है  कि  झाज  कल  बहुत  से
 दाये  राजाओं  के  खिलाफ  लोग  करना  चाहते

 है  ।  उन्हीं  ने  कहा  है  कि  साधारण  नागरिक
 की  हैसियत  से  प्रगर  कोई  राजा  तियात्त
 करता  है,  पैसे  का  सेन  देन  करता  है,  ऐसी
 भवस्था  में  बगर  उस  को  किनी  राजा  के
 लिसाफ  दाया  करना  पड़े,  तो  बड़ी  दिपकतें
 पेश  पाती  है,  रास्ते  में  बहुत  सी  & .;.. 4  ह. ३

 झत्ती  है,  इसलिये  जो  निषम  है,  इस  को  बदल
 दिया  जाना  चाहिये  भौर  यह  जो  थि
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 है,  इस  को  निकाल  दिया  ानों  चाहिये  ताकि
 ह; ह  शावरिक  की  तरफ  के  किसी  राजा

 बहराणा के शिनाफ दावा हो सके के  खिलाफ  दावा  हो  सके  ।  उन

 को  ब्रह  बात  तो  सही  प्रतीत  होती  है

 श्षपनी  जगह  पर  ।  लेकित  साथ  ही  साथ  गवर्ने-
 ग्रेंट  कौ  तरफ  के  उन  को  यह  भ्राइवासन
 जिशा  ड््था  है  कि  उस  के  कुछ  जिवलेजिस हूं,
 जिन  को  छीना  नहीं  जायगा  से  शापकों

 बतलाना  चाहता  हूँ  कि  दफा  ८६  के  भ्रन्वर

 यह  साफ  लिखा  हुआ  है  कि  जहा  कही  तिजारत
 की  बात हो,  वहां  पर  परमिश्न दे  दी  जा पेंगी  ।

 खल  में  कहा  गया  है  कि  इन  हालात  को  छोड़
 कर  बाकियों  में  परामिणन  नहीं  दी  जायगी  ।

 ८5६  को  सब  क्लाज़ के  मांग  (बी)  में

 ही  सिरासन  सिर  अगर  दी  नही
 जा  रही  है,  तो  बह  देखना  तो  इस  समय
 के-द्रीय  सरकार  का  काम  है|  लेकिन  उसे

 इन  हान्लात  में  परमिश्न  देनी  चाहिये

 दूसरी  बात  यह  है  कि  जहा  पर  रूलर्स
 ने  अपने  अधिकारों  को  स्वतः  हो  छोड़  दिया

 है  प्रकट  ee  में  यां  फिसी  सौर  रूप  में,  बहा
 पर  तो  इजाजत  मे  भिलने  का  सवाल  ही
 पैदा  नहीं  होता  है  q  में  उम्मीद  करूंगा  कि
 जब  सारा  राज्य  उस  का  चला  चबा,  शासन
 चला  गया,  तो  ta  एक  छोटे  से  भ्रविफार
 के  लिये  ये  चबह्त  ज्यादा  सालाबित  भी  गहीं
 हीँचे  शौर  ह... औ  सावेगा  कि  मे  क  ही  इस
 प्रधिकार  को  भी  चोड़  देंगे  ।  यहां  पर  वे
 ererey  भाषरिक  के  ont  ad  ge  है,  कोई
 ज्यादा  परियेचेच  भी  उस  के  नहीं  है,  तो  फिर

 (Amendment)  Bilt

 कोर्ट  के  सामने  भी  वे  कोई  प्रिमेतेज  नहीं
 चाहेंगे  ।  लेकिन  यह  थोड़ा  सा  डर  रहता  है

 प्रतिशोध  को  भावना  भी  झा  खकती  है
 और  च्स  के  तिय  थोड़ा  सा  ब्रोटैक्शन  रहता
 चाहिये  ।  शौर  उस  प्रोटैक्सन  कौ  भाड़  में
 उन  को  सुभिधायें  मिली  हुई  हे  ।

 में  समझता  हूं  कि  अगर  इस  बिल  को
 मबसेमेंट  इस  तरह  से  बदल  दे  तो  यह  भ्रच्छा
 रहेगा  |  यहां  पर  जहां  सेट्रल  गबर्नमेंट  का  वर्ड
 भाषा  है  दफा  ८६  सब  कक्‍्लाज़  २  के  झन्दर,
 उस  की  जगह  पर  कोट  कर  दिया  जाना
 चाहिये  ।  इस  के  बाद  इस  को  इस  तरह  से
 पढ़ा  जायगा  —

 कोर्ट  के  सामने  डिसक्रिधन हो  कि  प्रगर

 यह  समझे  कि  ऐसे  मामलों में  दावा  हो  सकता
 है  भ्रदालत  के  झन्दर  भौर  मामला  तिनारत
 का  है  तो  वह  उस  को  दायर  करने  की
 इजाजत  दे  दे  ।  इस  का  मतलत  यह  होगा
 कि  सेंद्रल  गवर्नमेंट  के  पास  आाने  में  जो
 दिक्कत  होती  है,  भधिक  खर्चा  होता  है,
 बहू  सत्म  हो  जायगा  |  प््ब  साधारण नाग-
 ष्कि  दाया  दाखिल  करेगा भौर  साथ  ही  साथ

 प्ररमिशन  के  लिये  मी  दरक्वास्त  देगा  भौर
 बतायेगा  कि  दावा  इस  नेचर  का  है  कि
 झदासत में  जा  सकता  t  फिर  भदालत चाहे  तो
 इस  की  इजाजत  दे  दे  धौर  बाहे  तो  न  दे  ।

 तो  दफा  ८७ वी  का  बलाज  अगर  छोड़  दिया

 चाय  बौर  प्राइन्दा  के  लिये  झदालत को यह को  यह
 भ्रचिकार दे  दिया  जाय,  जहा पर  कि  शापने

 शासकों को साल रक्‍्सा का  सभात  श्क्ला  है,  तो

 में  समझता  हूं  कि  ठौक  रहेगा  1 शरों के सिये के  लिये
 हो झाषने  दफा  ८५  भौर  ८६  का  सेकिन
 दफा  ८७  के  हारा  हमने  प्रपने  पुराने  शाजा्ों

 को  कुछ  अधिकार  दिया  है  t  तो  था  तो  CTY

 war  ८७  a  को  हटा  दें  या  फिर  उस  को  पेड



 [जी  सिंहासन  शशि

 क्र  दें  |  जहां  पर  सेन्ट्रल  गवर्नभेंट  शब्द  दाये

 है  उन  की  जगह  पर  झाप  “कोर्ट”  कर  दें  तो

 कोई  हानि  नहों  है  सा  कर  देने  से  दायद
 हमारे  द्विवेदी  जी  का  मतलब  भी  हल  हो
 जायेगा  ौर  दूसरीं  की  दिककते  भी  हल  हो
 जायेगी  ।  हमारे  वाद  में  भी  कोई  गड़बड़ी

 नहीं  पड़ेगी  भौर  वह  ज्यों  का  त्यों  सही  रास्ते

 पर  चलता  रहेगा  |

 इन  दाब्दों  के  साथ  में  गंवर्नमेंट  से  उम्मीद

 करूंगा  कि  वह  बिल  जल्दी  से  जल्दी  पेश

 कर दे  या  इस  में  ही  किसी  संशोधन

 को  मान  ले  ताकि  यह  बीज  हो  जाय  भौर

 हुर  एक  सागरिक  समझे  कि  जहा  तक  व्यवहार

 का  सम्बन्ध  है  उस  में  पुराने  राजा  भौर  वह

 एक  हैसियत  के  है  ।  भोर  बातें  कातृन  में

 रही  भागे  तो  हमें  कोई  भ्रापत्ति नही  है  i

 understanding  that  was  arrived  at—
 pertains  to  what  is  contained  in  article
 ‘291.  You  will  see  that  article  .  dis-

 tution,  the  payment  of  any  sums,
 free  of  tax,  has  been  guaranteed
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 into  commercial  transactions,  are
 entering  into  business  and  are  dealing
 with  private  people.  If  that  is  so,—
 and  that  is  an  apparent  fact—then,
 that  this  clause  showd  remain  and
 that  the  party  concerned  should
 approach  the  Central  Government  for
 sanction  before  he  can  take  his  case  to
 the  forum  of  a  court  of  law  for  pro-
 ceeding  against  the  Ruler,  would,  I
 think,  be  unfair;  it  would  not  only  be
 against  the  basic  principle  in  article  4
 which  lays  down  equality  before  law,
 but  it  would  Be  unfust  to  the  indivi-
 dual  who  wants  to  proceed  against
 him,  because  it  puts  him  under  a
 handicap.  And  I  would  respectfully
 submit  that  it  would  not  be’  in  the
 interests  of  the  princes  “themselves.  I
 do  not  think  that  with  all  the  sacrifi-
 ces  that  they  have  made  for  the  con-
 solidation  of  the  country,  with  all  the
 ‘patriotism  they  have  shown,  they  want
 tto  remain  as  a  class  above  the  people,
 ‘and  different  from  the  people.  I  think
 ‘they  also  desire  equally  that  there
 should  be  an  integration  and  there
 should  be  equality.  And  in  a  matter
 of  this  type,  their  dignity,  their  right.
 and  their  privilege  lie  in  this  that
 ‘there  should  be  equality  before  law.  If
 tthe  Constitution  does  not  provide  it—
 there,  it  is  for  the  Law  Minister  to
 ‘clarify  the  position;  my  reading  of
 ‘the  situation  may  be  wrong—I  do  not
 think  it  would  be  fair  and  just  that
 section  87B  of  the  Civil  Procedure
 ‘Code  should  remain;  therefore,  the
 amendment  that  is  proposed  =  should
 certainly  be  accepted.  It  would  not
 ‘onty  be  just,  as  I  said,  but  it  would
 also  be  expedient,  expedient  in  the
 sense  that  the  Central  Government
 would  not  be  burdened’  _  with  all  the
 applications  to  it  for  permission.  I
 quite  see  that  the  Central  Govern-
 ‘ment  would  not  be  in  a  position  to  re-
 ‘fuse  where  an  individual  comes  beforr
 them  for  permission,  who  has_  got
 ‘some  grievance  of  a  civil  nature
 against  a  Ruler;  they  would  be  bound

 ‘to  give  permission  in  al]  fairness  and
 justice  to  that  individual  who  ap-
 “proaches  them.  But  all  the  same  this
 will  lighten  their  work.  The  courts
 ‘are  there,  and  the  courts  should  be
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 the  forum  for  justice  between  all  the
 people.

 Therefore.  I  would  submit  respect-
 fully  that  taking  an  overall  picture  ot
 the  objective  which  we  want,  namely
 a  socialistic  pattern  of  society  or—the
 socialistic  pattern  of  society  is  not  so
 very  relevant—the  creation  of  a  class-
 less  society  in  India,  and  a_  sort  of
 welfare  State  in  our  country,  I  do  not
 think  that  we  need  have  a  privileged
 class,  unless,  of  course,  The  privileges
 are  given  by  the  Constitution.

 With  these  words,  therefore,  I  sup-
 port  Shri  M.  L.  Dwivedi’s  Bill.  There
 is  just  only  one  thing  more,  and  that
 is  that  it  has  been  suggested  that  the
 courts  should  be  the  forum  ito  decid
 on  each  application  whether  permis-
 sion  should  be  given.  That,  to  my
 mind,  is  not  fair  at  all.  The  question
 is  whether  the  individual  should  have
 a  right  to  seek  a  certain  remedy  that
 the  Civil  Procedure  Code  gives  him.
 If  he  has  got  that  right  he  should
 have  the  right  to  approach  the  court
 of  law  which  has  got  the  jurisdiction.

 As  regards  the  personal  appearance
 of  the  princes,  if  necessary,  they  may
 be  exempted  from  a  personal  appear-
 ance,  just  as  has  been  provided  in  the
 Criminal  Procedure  Code.  That  pro-
 vision  can  be  made.  The  court  may
 not  even  call  them  for  their  personal
 statement  either;  the  statement  can
 be  made  by  the  agent.

 Shri  Jaipal  Singh:  Why  not?

 Shri  Ajj.  Singh  Sarhadi:  I  do  not
 think  that  the  princes  or  these  Rulers
 themselves  would  like  that  these  pri-
 vileges  should  remain  and_  they
 should  be  a  class  different  from  the
 people.  I  think  the  time  has  come
 when  with  all  the  guarantees,  with  all
 the  commitments,  and  the  assurances.
 and  the  understandings  that  they
 have  and  that  should  be  honoured,  as
 for  the  rest  of  the  things,  there  should
 be.  equality.  With  these  words,  I  sup-
 port  Shri  M.  L.  Dwivedi’s  Bill.

 Shri  P.  K.  Deo  (Kalahandi):  I  do
 not  hold  any  brief  for  any  Ruler’  or
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 J  was  merely  trying  to  focus  the

 hom.  friend  there,  and  |  shal]  fight  to

 attention  of  hon.  Members  on  the  fact
 that  there  is  no  absolute  equality  given
 in  the  Constitution.  I  as  an  Adivasi
 heave  much  better  privileges  than  my



 sion  for  that.  if

 Shri  Jaipal  Singh:  I  have  only  used
 25  seconds;  I  still  have  35

 3  would  like  my  hon  friend  to  look

 fresh

 Shri  Jaipal  Singh:  I  am  not  here
 defending  the  Rulers  The  Rulers  can

 have,  as  [  said  earlier,  self-immo-
 lated  themselves,  and  I  wish  the  rest
 of  us  would  learn  a  lesson  from  them
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 Mr  Deputy-Speaker;  Article  .  201
 only  refers  to  one  condition  m  the
 covenant  There  are-other  conditions
 and  guarantees  also  This  is  not  the
 only  covenant  that  was  entered  into,
 that  -privy-purse  shall  be  there  There
 are  others  about  title,  status,  dignity
 and  soon  All  those  things  are  there

 Shri  Panigrahi:  |  am  coming  to  that.
 As  far  as  I  know  when  the  question
 of  amending  the  Constitution  of  India
 comes  in,  a  different  procedure  has
 to  be  adopted  That  is  what  the  argu-
 ment  comes  to

 There  are  further  agreements  with
 the  ex-rulers  But  so  far  as  this
 privilege  of  being  treated  es  a  special
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 [Shri  Panigrahs]
 taking  part  in  all  kinds  of  political
 activities  and  they  hope  also  to  rule
 some  part  of  the  country,  it  is  better
 that  whatever  special  privildges  ere
 there  should  be  taken  away  from
 them.

 These  specia)  privileges  were  given
 at  a  time  when  the  internal  situation
 and  the  security  position  of  India  was
 difficult,  say  mm  the  years  1946  and
 ‘1947,  and  we  should  see  whether  that
 position  still  continues  today  in  the
 year  1959,  ,These  questions  have  to  be
 viewed  from  two  angles,  the  question
 of  equality  of  law  and  the  question
 of  equality  of  rights  for  every  citizen
 of  India.  Secondly,  if  the  Govern-
 ment  of  India  agreed  to  any  such
 special  privileges  at  a  time  when
 India  was  passing  through  a  very  diffi-
 cult  crisis,  whether  those  special  con-
 ditions  prevail  today  in  the  country

 ,8o  that  these  special  privileges  should
 be  continued  for  years  to

 come.
 X  think  the  times  have  changed  and

 -there  is  a  great  demand  in  the  differ-
 ent  States  of  India  even  to  allow
 Rs.  83  crores  as  privy  purse  to  these
 ex-rulers  and  again  to  give  them
 special  privileges.  I  earnestly  request
 that  Government  should  take  into
 consideration  the  feeling  of  the  peo-
 ple  all  ovér  the  country—and  especial-
 ty  in  my  State  of  Onssa—and  should
 try  to  remove  all  the  special  privi-
 1...  that  are  being  given  to  the  ex-
 rulers  of  india.

 Mr.  Deputy-Speaker:  The  hon.
 Minister.

 Shri  Karni  Singhji  (Bikaner):  I
 woylld  like  to  say  a  few  words,  Sir

 Mr.  Deputy-Speaker:  Yes;  certainly

 Shri  Karnal  Ginghji:  Sir,  for  eight
 years  I  have  had  the  honour  to  repre-
 sent  the  people  of  India  in  this  House
 and,  I  have  never  said  a  word  about
 the  Princes  and  neither  do  I  belong
 to  that  old  order;  in  this  House,
 meither  do  I  them.  Since
 my  hon.  friend  discussed  this  question
 once  with  me  in  the  lobbies,  I
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 thought  I  might  ‘perhaps  be  able  to
 put  forward  the  reasons  why  this
 particular’  exemption  or  privilege  was
 given.

 What  might  have  inspired  Sardar
 Patel  was  to  protect  the  rulers  from  a
 certain  amount  of  victimisation  that
 was  likely  to  take  place  immediately
 after  integration.  I  know  that  to  my
 own  cost  because  it  happened  with
 me.  My  father  signed  the  integration.
 I  was  neither  the  ruler  nor  had  I  any-
 thing  to  do  with  it.  But,  when  he
 died,  somebody  came  and  wanted
 to  sue  me  for  something  my  father  did
 us  ruler.  Naturally,  the  matter  went
 up  to  the  President  and  I  was  asked  to
 submit  what  I  had  to  say  in  the
 matter.  And,  I  put  my  case  and  said
 that  I  was  not  responsible  for  any-
 thing  and  what  took  place  was  my
 father’s  responsibility  as  the  chief
 executive.  Naturally,  the  Govern-
 ment  of  India  had  the  matter  care-
 fully  examined  and  it  was  turned
 down.

 I  hold  no  brief  for  the  rulers  and  I
 do  not  care  what  happens.  I  caly
 wish  that  people  should  have  a  proper
 perspective  and  grasp  as  to  why  this
 was  done.  Sardar  Patel  was  a  great
 man  and  he  was  a  great  man  who
 could  lock  into  the  future,  probably,
 better  than  we  can  And,  he  knew
 that  these  heads  of  States  might  be
 placed  in  a  very  awkward  situation
 where  people  later  on  would  try  to
 victimise  them  and  their  children  tt
 would  almost  be  tantamount  to  the
 children  of  a  Prime  Minster  being
 victimised  for  any  fault  that  he  might
 have  committed  in  the  discharge  of
 his  duties.  I  do  not  deny  that  every
 human  being  is  equal  before  law.
 Speaking  for  the  younger  generation
 I  would  welcome  if  the  princes  are  all
 put  on  the  same  footing  as  anybody
 else  I  would  also  like  to  say  -this.
 Whatever  you  do,  do  that  before,  the
 next  elections  so  that  seme  men  from
 among  the  princes  will  come  and  stand
 up  for  the  rights  of  the  people  and
 represent  them.  By  all  the  कुतीर्
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 that  you  have  given  to  the  rulers  I
 might  say  that  you  have  virtually
 turned  them  into  “women”.  I  would
 Uke  to  see  some  men  coming  out  of
 them  who  would  stand  up  for  the
 Tights  of  people—just  half  a  dozen  or
 s0—-on  the  same  principle  as  all  my
 brothers  here

 Mr.  Deputy-Speaker:  Whatever  that
 be  it  is  a  reflection  against  women  and
 they  may  resent  it,  they  are  as  strong as  men  in  these  days
 1  Karai  Singhji:  ]  do  not  want  to

 use  another  word  and  that  is  why  I
 have  said  ‘women’,  I  wanted  to  say something  else  but  I  thought  that  it
 would  not  be  parliamentary

 I  de  not  care  what  you  do  about
 this  measu.e  but  please  try  to  under-
 stand  what  inspired  this  Government
 and  whateve:  decision  the  nation
 wishes  to  take,  let  them  by  all  means
 take.  I  do  not  speak  for  the  princes
 at  all

 My,  Deputy-Speaker:  Happily  there
 Was  ho  woman  present,  otherwise  she
 would  have  objected  to  your  speech!

 हिक्मा  Datar:  Mr  Deputy-Speaker’
 the  question  raised  by  my  hon  frend
 the  sponsor  of  this  Bill  raises  certain
 very  important  questions—about  is
 comsthtutionality  and  the  propriety
 We  have  to  take  into  aceount  the  cir-
 curnstances  under  which  certain
 agreements  or  covenants  were  entered
 inte  subject  to  which  there  wer
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 (Amendment)  Bill
 tain  exemptions  or  immumtes
 Thereafter,  the  question  arose  when
 we  had  our  Independence  and  it  was
 taken  up  with  the  integration  of  the
 States  Agreements  were  then  enter-
 ed  into  and  those  agreements  may  be
 found  by  the  hon  Member,  here  m
 the  white  paper  on  Indian  States  pub-
 lished  by  the  Government  of  India  i
 the  then  Ministry  of  States  One  of
 the  clauses  or  articles  deals  with  this
 question  specifically,

 “No  enquiry  shal]  be  made  nor
 any  action  taken  by  or  under  the
 authonty  of  the  United  State  or
 the  Government  of  India  and  no
 Proceedings  shall  le  in  any  court
 against  the  ruler  of  any  covenant-
 ing  State,  whether  in  his  personal
 capacity  or  otherwise  in  respect  of
 anvthing  done  o:  purported  to  be
 de  by  him  under  his  authority
 or  during  the  period  of  his  ad-
 ministration  of  that  State"

 This  was  the  covenant  that  was  en-
 tered  into  By  reason  of  this  coven-
 ant  we  granted  to  the  rulers  the  con-
 tinuance  or  the  retention  of  the  priv:-
 leges  that  they  had  before  the  date  of
 integration  That  is  the  reason  why
 under  these  various  covenants  or
 merger  agreements,  the  Governmen*
 of  Indw  guaranteed  to  the  rulers  of
 the  merged  or  integrated  States  privi-
 leges  and  dignities  enjoyed  "by  ther.
 immediately  before  the  15th.  August
 1947

 The  next  point  that  was  referred  te
 m  this  connection  is  with  reference  to
 article,  362  and  29]  Article  ma
 refers  only  to  the  question  of  purse
 But  so  far  as  the  covenants  or  other
 are  concerned,  they  are  governed  by
 article  362,  and  we  cannot  put  a
 limited  interpretation  on  the  provision
 of  article  362  only  because  these
 covenants  have  been  referred  to  ur
 respect  of  one  matter  in  article  29
 That  is  the  correct  mterpretation
 Therefore,  we  are  governed  by  ar
 article  in  th»  Constitution,  and  so  far
 as  these  covenants  or  agreements  are
 concerned  they  have  got  to  be  res-
 pected  because  it  5  an  article  in  the



 Mr.  Depaty-Speaker:  The  one  which
 he  read  out  is  a  different  thing.  There
 is  another  covenant  that  all  their  dig-

 be

 Shri  Jaipal  Singh:  They  had  busi-
 ness  before  also.

 tion  at  all)  It  was  a  case  where  8
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 (Amendment)  Bill
 ware  Chagia,  0.  J.  and  Dixit,  J.  They

 Under  the  circumstances,  the  ques-

 making  all  these  treaties,  the  Govern-
 ment  of  India  have  evolved  certain

 and  have  now  a  definite
 policy.  Before  I  deal  with  the  prin-
 ciples,  may  I  point  out  that  in  all
 cases  where  applications  are  received
 for  permission  to  sue  a  particular
 ex-ruler,  in  my  Ministry.  we  look  into
 them  very  carefully  and  we  consult
 the  Ministry  of  Law.

 Shri  M.  L.  Dwivedi:  May  I  point  out
 here  that  permission  was  sought  ih
 954  in  that  Khosla  case  in  respect  of
 the  ruler  of  Kapurthala,  and  the
 Ministry  of  Law  advised  that  permis-
 sion  should  be  given.  But  still  the  per-
 mission  has  not  been  given.  I  am
 pointing  it  out  to  him.  It  is  for  him
 to  look  into  it.

 Shri  Datar:  Had  the  hon,  Member
 pointed  out  any  particular  instance,  I
 would  have  given  him  a  clinching
 answer.

 Shri  M.  L.  Dwivedi:  You  cannot;  I
 dare  say  you  cannot.

 Shri  Datar:  I  have  anticipated  the

 |
 |

 them  and  exploit  them,  and  in  some
 cases  even  to  blackmail  them.  That
 has  therefore  to  be  taken  into  account.

 Shri  ‘Panigrahi:  Can  you  give
 instances  where  the  people  have  har-
 assed  the  rulers?

 Mr.  Deputy-Speaker:  Order,  order.
 Instances  are  from  both  sides.

 Shri  Datar:  Let  the  hon.  Member
 have  the  patience  to  hear  me.  We
 take  into  account  whether  prima  facie
 the  claim  is  justifiable  or  not.  These
 questions  ‘are  considered.  Again,  be-
 fore  all  these  questions  are  gone  into,
 if  the  ruler  has  any  objection  or  if,
 prima  facie,  there  are  any  serious
 objections,  all  of  them  are  considered
 by  the  Ministry  of  Law,  and  then  we
 are  advised  as  to  the  course  of  action
 that  the  Government  of  India  should
 take  in  this  respect.  |

 May  I  point  out  here  that  there  are
 certain  revealing  figures  which  would
 show  that  this  mattér  receives  the
 greatest  and  the  most  earnest  atten-
 tion  at  the  hands  of  the  Government
 of  India?  I  am  giving  these  figure:
 to  show  that  it  does  not  mean  that
 merely  because  the  intending  defen-
 dant  is  a  ruler  nothing  should  be  done
 either  against  him  or  for  him  The
 metter  is  looked  into  on  merits  and
 then  only  is  a  permission  granted  or
 a  permission  refused.  Let  it  not  be
 supposed  that  permission  is  refused  as
 a  matter  of  course.

 I  would  give  the  figures  relating  to
 the  period  till  ‘1957.  The  number  of
 applications  received  from  the  time
 the  Constitution  came  into  force  is
 ‘$24.  Out  of  these  524  applications,
 consent  was  given  in  232  cases.

 Shri  M,  L.  Dwivedi:  Only

 Stri  Datar:  Why  does  the  hon.  Mem-
 ber  say  ‘only’?  Let  him  kindly  hear

 was  granted.  That  means,  the  Gov-
 ernment  believed  that  it  was  a  prima
 facte  case  and  the  plaintiff  ought  to
 allowed  to  take  a  chance  before
 court  of  law,  Then,  the  number
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 [Shri  Datar]
 cases  in  which  consent  was  refused
 was  ‘T69.  That  means,  about  one-
 fourth  of  the  number  of  cases  were
 settled  or  withdrawn.  Sometimes,
 what  happens  is,  after  we  are  given
 notice  of  a  suit,  and  after  we  are  ask-
 ed  to  grant  permission  or  consent,  the
 parties  come  together,  and  in  a  num-
 ber  of  cases  these  matters  are  settled
 or  compromised.  The  number  of  cases
 pending  on  the  evening  of  the  l4th
 August,  3957  was  only  21.  Therefore,
 if  all  these  Agures  are  taken  into  ac-
 count,  it  will  be  found  that  a  very
 searching  inquiry  is  made,  because  the
 right  to  file  a  suit  against  an  ez-ruler
 is  taken  away  unless  a  permission  is
 there.  Therefore  the  Government  are
 extremely  anxious  to  see  to  it  that  no
 rightful  claim  is  denied,  only  because
 the  defendant  happens  to  be  an  erx-
 ruler.  The  whole  thing  is  gone  into;
 the  principles  laid  down  are  taken
 into  account  and  then  permission  is
 granted.  As  I  have  pointed  out,  in
 more  than  half  the  number  of  cases,
 permission  was  granted  and  only  in
 one-fourth  of  the  total  number  of
 applications  was  permission  refused.
 Mr.  Jaipal  Singh  clinched  the  whole
 matter.  When  we  have  entered  into
 certain  agreements,  is  it  proper  to  go
 back  upon  those  agreements?  It  is  a
 question  of  sanctity  of‘  agreements,
 sanctity  of  the  various  principles
 which  have  been  accepted  by  us.  Just
 as  we  have  been  given  fundamental
 rights  under  the  Constitution,  similarly
 there  are  certain  limitations  also
 placed  upon  the  equality  of  persons
 because  of  historical  associations  and
 because  of  the  need  for  entering  into
 such  agreements  at  the  time  of  merger
 ot  integration  of  the  various  States.

 All  the  circumstances  are  taken  into
 account  and  nothing  is  dene  with  a
 रीकिल,  धधक  see  that  any  injustice  is  likely
 4o  happen.  80,  फिक  Government  of
 India  are  extremely  anxious  to  see
 that  full  justice  is  done  to  all  and
 justice  also  requires  throwing  out  of

 i  i  i
 ff  FE
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 Shri  M.  lL.  Dwivedi:  Even  bona  fide
 applications  have  been  rejected.

 Shrt  Datar:  I  am  not  going  to  deal
 here  with  the  question  of  rulers;  a
 ruler  may  agree  of  may  not  agree.  है! अ
 is  a  question  of  the  law  that  we  our-
 selves  have  made  for  us.  So,  I  request
 the  hoh.  Member  not  to  press  his  Bill.

 The  Deputy  Minister  ef  Law  (Shrt
 Hajarnavis):  Mr.  Deputy-Speaker,  my
 task  has  been  rendered  very  easy  by
 my  senior  colleague,  the  Minister  in
 the  Ministry  of  Home  Affairs.  There
 are  one  or  two  things  to  which  I  must
 refer  before  the  hon.  Member  who
 moved  the  Bill  replies.  While  moving
 for  consideration  of  his  Bill,  he  said
 that  these  applications  for  certificate
 are  considered  in  accordance  not  with
 some  settled  principles,  but  the  Secre-
 taries  decide  the  applications  on  the
 basis  of  extraneous  considerations.  4
 emphatically  refute  the  charge.  What
 is  being  done  is  being  done  with  our
 full  knowledge  and  consent  and  I  take
 the  fullest  responsibility  for  whatever
 decision  was  taken  in  each  case.

 १  T  know  it  is  a  fact  that  the  applica-
 tion  after  it  is  received  is  considered
 from  every  aspect  and  Government  is
 anxious  that  no  genuine  grievance
 should  go  unredressed,  that  no  person
 who  has  some  sort  of  a  case  to  be
 taken  to  court  would  be  denied  access

 I  might  add—-I  am  sorry  Mr.  Jaipal
 Singh  has  just  left—in  doing  so  it  is
 no  consideration  to  us  that  the  ruler
 belongs  to  this  party  or  that  party.
 I  have  an  instance  in  my  own  mind
 where  I  personally  dealt  with  a  matter
 which  related  to  a  ruler  who  is  an  hon.
 Member  of  the  other  side  of  the  House.

 In  these  matters,  as  I  said,  there  is
 only  one  consideration  which  impels
 us,  vis,  does  justice  require  that  this
 case  should  be  allowed  to  go  to  court?
 We  only  prevent  a  case  going  to  court
 when  we  come  to  the  conctusion,  after
 anxious  consideration,  that  i¢  woukl
 be  an  abuse  of  the  process  of  the  court



 Shri  Hajarnavis:  The  Minutry  of
 Law  considers  the  legal  aspect,  and
 the  Home  Minustry  is  concerned  with
 the  other  aspecta  But  the  decision
 5  the  decisin  of  Government  and  we
 are  all  responsible  for  it.  We  cannot
 exonerate  the  Miniwtry  of  Law  and

 a  person  who  is  not  a  ruler.  He
 straightway  files  a  suit.  The  court
 decides  whether  there  is  a  cause  of
 action  The  court  will  decide,  on
 evidence  being  led,  whether  the  suit
 makes  out  a  good  claim  or  whether  it
 should  be  rejected  as  the  claim  ts
 fictitious  Now,  suppose  an  applica-
 tion  for  certificate  to  file  a  suit  against
 the  Ruler  is  made  to  the  court.  On
 what  beams  is  the  application  going  to
 be  decided?  What  are  the  criteria
 given  in  gechon  87B?  चाता  the  suit

 claim  is  good,
 ars  t

 i
 ak

 ,  then  surely  the  moment  he
 decides  that  permussion  ought  to  be

 Shri  M.  L.  Dwivedi:  You  are  confus-

 Mr.  Deputy-Speaker:  What  is  being
 confused  would  be  clear  m  the  repl
 that  Shm  Dwived:  will  make

 Shri  M.  L.  Dwivedi:  Shri  Sinhasan
 Singh  wants  to  raise  8  point  of  order

 Shri  Sinhasan  Singh:  On  a  point  of
 order  In  the  pauper  suit,  the  court
 grants  permusgion  to  file  a  suit

 harly  vulnerable  in
 situation  That  ह ३  the  aly  end
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 any
 act  which  is  alleged  to  be  done  in  the
 course  of  his  official  duty,  Judges  sre
 exempt,  and  rightly  so,  for  all  that
 they  do,  while  acting  as  Judges.  They
 must  have  freedom  They  must  be
 independent.  They  must  not  te

 श्नी  भ०  ला०  'हिगेवी  :  उपाध्यक्ष  महोदय,
 में  उन  सदस्यों  का  भ्राभारी  हूं  जिन्हों  ने  इस

 विधेयक का  अमबेन  किया  है  मुझे खेद  है
 कि  दातार  साहब  उस  समय  इस  सदन  में

 नहीं  थे  जब  कि  राज्यों  का  विलीनीकरण

 हुआ था  मुझे  खेद  है  कि  उन्हीं  ने  उन  कवेनेन्ट्स  *

 झौर  दर्तनामी  का  उतना  भ्रध्ययन  नहीं  किया  है
 जितना  कि  में  ने  किया  है  ।  में  राज्यों  के
 भ्र.न्दोलनों  से  सम्बन्धित  रहा  हूं  झौर  सरदार
 पटेल  से  भी  मेरा  निजी  सम्बन्ध  रहा  है,  भौर

 में  उन  सब  बातों  से  भरी  भांति  परिचित  हूं  ।

 सरदार  पटेल  में  राजा  महाराजाों  को  जो

 झ्रधिकार  दिये  हैँ  मे  उत  का  हामी  हूं  q  में

 राजाओं का  विरोधी  नहीं  हूं  ।  म॑  समझता हूं

 कि  ये  हमारे  साथी  हूँ  उन्हों  ने  देश  के  लिये

 झपनी  सत्ता  दी  ।  किन्तु  उस  कपेनेस्ट  के  बाद

 मई  बातें  पैदा  हुई  हैं  उन  बातों  को  भी  पाप  सुन
 में  -  हमारा  समाज  स्थिर  समाज  नहीं है,

 we  स्टैटिक  नहीं  है,  बह  रिजिड  नहीं  है
 ।

 उस  में  मे क्सिविलिटी  है।  जब  कोई  नई  बातें

 उत्पच् होती हैं तो हमें होती  है  तो  हमें  &  के  मुताबिक  |... ह
 को  डालना  पढ़ता  है।  पी  कारण  है  कि  जब

 सुधौन  कोर्ट  ने  फैसला  भाप  के  बिस्व  दिया
 तो  झाप  में  एक  बना  |.  बना  कर  उस  को
 ठीक  किया  ।  का  सदन  इस  बात  का  गंबाहू
 88  (Al)  LS.D—€.

 (Amendment)  Bill

 नही ंहै  t  भाज  स्थिति  यह  है  हमारे  राजा
 महाराजाप्रों  में  से  ec  या  ey  प्रतिशत

 ऐसे  भ्च्छे ह ैहे  कि  थे  पते  व्यवहार में  गड़बड़ी
 नहीं  करते,  लेकिन  जो  ५  फी  सदी है  वे  अपने
 अधिकारों  का  दुश्पयोग  कर  रह ेहूँ शऔर उन  के
 कारण  जो  निरीह  जनता  को  नुकसान  हो  रहा

 है  उस  की  पोर  यह  मंत्रालय  ध्यान  नहीं  दे  रहा

 है।  मंत्री  महोदय  ने  कहा  कि  हमारा  मंत्रालय
 बड़े  गौर  से  इन  चीजों  को  देखता  है।

 उन्हीं  वे बतलाया कि  ४००  धौर  कुछ  केसेज

 में  से  २२२  कैसेज  ते  नहीं  किये  गये  हूँ  यानी
 आचे  केसेज  निपटाये  गये  हे।  बाकी  पड़े  हुए
 हे  t

 उपाध्यक्ष  महोश्य  :  चन्हों  ने  कहा  था  कि

 २००  केसेज  भें  तो  फैसला  दे  दिया  गया  है

 कुछ  केसेज  बाकी  हैं  t

 wt  म०  ला०  हिवेदी  :  मे  उस  पर  झा

 रहा'था  ।

 उपाध्यक्ष  महोदव  :  ाप  उस  पर  प्रा
 तो  रहे  थे  लेकिन  फैसला  पहले  ही  दे  दिया
 कि  वे  पड़े  हुए  हैं  t  उन्हों  ने  कहा  था  कि  पड़े

 हुए  नही  हैं  ।  बीस  पक्ष्चीस  बाकी  हूं  ry  दूसरों  मे
 फैसला  दे  दिया  गया  है।  या  भापस  में  बाहमी
 फैसला  कर  लिया  गया  है।

 An  Hon.  Member:  He  said,  nm  32
 eases  permission  has  not  been  given.

 Mr,  Deputy-Speaker:  There  was  no
 occasion  for  giving  or  refusing  per-
 mission  in  certain  cases  because  they
 came  to  8  compromise.  Where  would

 be  the  question  of  refusal?  ;

 जी भ०  ला०  चिदी  :  मे  यह  कह  रहा  था
 कि  २३२  केसेज  में  इजाजत  दी  गईं,  १६६
 केसेज  में  इजाजत  नहीं  दी  गयी,  कुछ  केसों  में
 फैसला  कराया  गया  ।  फैसला  कराते  के  ढंग  के

 बारे में  में  से  कहा  था  कि  कम्प्रोमाइण  कराने
 में  वार्टीज  पर  दबाव  डासा  जाता  है  ताकि  उस
 को  रुपया  कम  दिशा  जाये  ।  जो  डिफाल्टिंग
 पार्टीज  हे  उन  के  पक्ष  में  या  किसी  प्रकार  से

 ऐसा  समझौता  कराने  की  कोशिश  की  जाती है
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 (Amendment)  Bilt

 pose  we  el
 at  कि  कौन सी  बात  ठीक  है कि  बह  चारा  मजबूर  हो  जाता  है  मौर  सोचता
 मालूम हो  जायगा  बात

 ठीक
 है।

 है  कि  जो  कुछ  मिल  जाये वही  बहुत॑  है  ।  झगर  सारे  कागजात  फ्टल  पर  रखे  जायें  तो

 Shei  Datar:  This  information  is  नाजूम  हो  जायेगा  कि  क्या  भच्छाई  है  भौर  क्या

 absolutely  wrong.  Let  the  hon.  Mem-  बुशाई है  ।  प्रगर  जैसा  में  कहता  हूं  बैसा  ने
 ber  be  careful.

 निकला  तो  में  अपने  शब्दों  को  बापस  से  लूँगा  ।

 कल  अव  उपाध्यक्ष  :  झाप  मिमिस्टिर

 Seared  rules  He  choad  aes  given  साहब  के  पास  चले  जायें  घौर  कागजात  देखने

 matters,  relating  to  individual  cases,
 can  be  discussed,

 थी म०  ला०  द्विवेदी  :  में  मंत्री  महोदय  को

 यह  किसी  समय  बतलाऊंगा  t  यह  सत्य  है  कि
 भीमसेन  खोसला  को  यह  कहां  गया  कि

 तुम  इस  कैस  को  कम्पाउन्ड कर  लो  झौर  इतना
 रुपया  भान  लो  ।  जो  राजा  महाराजा  ने
 बात  कही  थी  उसी  को  मिनिस्ट्री  दृहराती
 थी।  भ्रफप्तोस  है  कि  जी  कपूरथला  के  राजा
 से  कहा  वड़ी  मिनिस्ट्री  कहती  थी  भौर  उस
 झादमी  को  नुकसान  में  डालने  की  कोशिश
 को  गयी  d  लिहाजा  कम्पाउन्ह  ठीक  नहीं
 हुभा ।

 उपाध्यक्ष  महोरय  :  मे  मातनीम  सदस्य  को

 मअशविरा दूं  कि  वे  किसी  चीज  को  इस  तरह  से
 ले  कर  हाउप्त में  इतने  जोर  से  कहें यह  ठीक  नही
 मालूम  देता  1

 ,  भी  -  ला०  द्विवेदी  :  में  निष्पक्ष  रूप
 से  कह  रहा  हूं  1  *

 उपाध्यक्ष  महोरव  :  आया  प्राप  ही  यह
 कसला  करेंगे  कि  झाप  निष्पक्ष  रूप  से  कह  रहे
 &  t  मिनिस्ट्री  भी  कह  रही  है  कि  हम  निष्पक्ष
 ६  से  कह  रहे  हे  1  प्राप  भी  कह  रहे  हे  कि

 हुम  निष्पक्ष रूप  से  कह  रह ेहूं  ।  तो  कैसे  फैसला
 होगा  ।

 शी  शक  लो०  ड्िेदी  :  मे  कहता  हुं  कि

 तमाम  कागजात  बदन  पटल  पर  रखो  जायें

 के  बाद  निर्णय  कर  लें  तब  यहां  भावे  ft

 श्री  to  ला०  हियेदी :  मे  कहता  हूं  कि

 कि  श्री  दातार  साहब  ने  लारी  बातों  का

 अध्ययन  नहीं  किया  है  भौर  भूकि  उन्हें  उत्तर

 देना  है  इसलिये  उन्होंने  उत्तर दे  दिया  1  मेंने

 यह  नहीं  कहा  कि  हम  राजाप्रों  के  प्रधिका &  को
 छीनना  चाहते  है  -  हमारे  मित्र  सिहासन  सिंह

 ने  भी  एक  सुझाव दिया  q  से  ने  भी  कहा  कि
 ाप  इस  भ्रषिकार  को  उदारतापूर्वक  बरतें

 तो  मुझे कोई  झापत्ति  नहीं  है  |  में ने  तीन

 सुझाव  दिये  उन  में  से  उन्होंने  एक  को  भी
 नहीं  माना  &  1  भौर  सचिवालय ते  उन  को  जो

 रीफ  दिया  है  उसे  वे  रत्ती  भर  भी  ज्यादा

 नहीं  बोलना  चाहते  ।  और  जो  निर्णय  लेने  बाले

 मंत्री हैं  वें  यहां  है  नहीं 1

 Shri  Datar:  The  whole  thing  is
 absolutely  wrong.  The  insinuation  is
 most  unfair,  Let  the  hon.  Member
 not  go  on  making  insinuations.

 ch  ao  ore  द्विवेदी  :  श्री  जैपाल  सिंह
 जी  झादिवासी  क्षेत्र  से  भाते  है  ।  उन्होंने
 मेरे  विधेक  का  बिरोध  किया  है  ।  उन्होंने

 बतलाया  है  कि  &  पुराने  सदस्य  हैं  ।  हिकिन
 मैं  तो  उन  भातों  को  ठीक  समझा  नहीं  जितकी

 ओर  उन्होंने मेरा  ध्यान  कथित  किया

 मुझे  खेद  है  कि  उन्होंने  मेरा  पूरा  व्याक््यन
 नहीं  सुना  शोर  बिना  मेरा  पूरा  माषण  सुने  हुए
 झपना  भाषण  दिया  ।  झमर  वह  मेरा  प्र्च
 भाषण  सुन  सेते  तो  मुझे  से  सहमत  होते  ।

 वे  मेरे  मिष हैं धौर हैं  भौर  हर  चीज  को  सहायुभूति-

 पूबंक  देखते  हूँ  t
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 उन्होंने  कहा  कि  झ्रादिवासियों  को  कुछ
 स्वत्व  मिले  हुए  है  ।  मुझे  बड़ी  खुशी  हैं  कि

 उनको  के  स्वत्व  मिले  हुए  है  बौर  मैं  तो  चाहता

 हैं  कि  भाविवासियों  को  भौर  हरिजनों  को  भविक

 से  प्रधिक  क्‍्भिकार  मिलें  क्योंकि  वे  सदियों  से

 पिछड़े  हुए  ौर  दुकराये  हुए  चले  झा  रहे  है।
 में  तो  बाहता  हूं  कि उनको  बराबर  भ्रधिकार
 मिरे  रहें  जब  तक  कि  वे  हमारे  बराबर  न

 था  जायें  |  लेकिन  राजा  महाराजा  तो  सम्पन्न

 लोग  हैं  t  उन्होंने  देश  के  लिए  झपने  भ्रधिकार

 घोड़े  है।  इसके  लिए  में  उतको  बधाई  देता  हूं

 भौर  उनके  त्याग  की  प्रशंसा  करता  हु  भौर
 शाल  बो स्वयं  इस  तरह  के  अधिकार  को
 बरतना  नहीं  चाहते  ।  वें  तो  उदारता  दिखा

 रहे  है  लेकिन  दूसरी  तरफ  मंत्रालय  कवेनेन्ट्स
 की  झाड  ले  रहा  है  जिनमें  रिजिडिटी  है
 झाज  हमारे  समाज  में  स्थिरता  नहीं  है  t

 हमारा  समाज  फ्लेक्सिविल  है  I  हमे  नई
 आवश्यकताओं  के  झ्नुसार  भ्रपने  कानून  का
 निर्माण  करना  होगा,  उसमें  सुधार  करना

 होगा  ।  .

 हमारे  विधि  उप-मत्री  ने  कहा  कि  केस
 अदालत  के  सामने  यो  बार  जायेगा  वह  कहना
 गलत  है  |  से  कहता  हु  कि  सुप्रीम  कोर्ट  में
 अपील  वाखिल  करने  के  पहिले  परमिशन
 लेनी  पडती  है  फिर  अपील  वलती  है।  तो  क्‍या
 इसके  मानी  यह  हुए  कि  यह  केस  भ्रदालत  में
 दो  बार  ला  a  मुझे  अफ़्सोस  है  कि  ला  का
 ज्ञान  रखते  हुए  भी  वह  इतनी  सी  साधारण  बात
 न  कह  कर  एक  ऐसी  दलील  दे  रहे  है,  जो
 सदन  को  नहीं  जंच  सकती  t

 उपाध्यक्ष  महोदव  :  मेरा  व्याल  है  कि
 इस  की  कोई  जरूरत  नहीं  है  t

 ी म०  me  कियेवी :  मु्ने  हए  है  कि

 हमारे  चित्र,  त्रौफानेर  के  नरेश  ने,  थो  कि

 संसद  के  सदस्य  हैं,  बड़े  उदार  विचार  हमारे

 सम्मुख  रखे  हैं।  उन्होंने  क्षातक्त  की  हैसियत

 (Amendment)  Bill

 हे  नहीं,  बल्कि  जनता  के  प्रतिनिधि  की
 से  अपने  विचार  रख  हैं।  मैं  उन

 विशारों का  समर्थक  हूं  ।  मैं  नहीं  चाहता कि
 हमारे  राजा-महाराजाशो  के  लिए  एक  दुःखद
 वाशावरण  उत्पन्न  करने  ौर  उन  को  सताये

 जाते  की  बात  कही  जाये  ।  में  उस  बात  का

 विरोध  करता  हूं  |  मै  चाहता  हूं  कि  उन  को
 कोई  सताये  नहीं  ।  इस  लिए  मैं  श्री  सिहासन

 सिह  के  सुझाव  को  मानते  के  लिये  तैयार था  कि

 जो  भप्रधिकार  गृह  मंत्रालय  के  पास  है,  वह

 आर्तिकार  न्यायालय  को  दे  दिया  जाय  i  इस
 बकरों  गृह  मंत्रालय  एक  ब्पूरोकेसी  से  गल

 है।  व्यूरोक्ेसी  जैसा  निर्णय  करती है,  उस  को

 वह  भान  लेत ेहै  t  जब  हमारे  न्यायालय के
 लोग  गृह  मत्रालय  से  ज्यादा  योग्य  है,  जुडिशरी
 हमारे  देश  को  निर्णायक  है,  तो  फिर  यह
 अर्तिकार  क्यों  न  उस  को  दे  दे  कि  श्राप  निर्णय

 कीजिये  कि  भ्रमुक  मुकदमा  होना  चाहिए
 झर्थवा  नहीं  |  भ्रगर  वह  कहे  कि  नहीं  होना
 चाहिए,  तो  केस  को  झागे  न  चलाया  जाये
 झौर  भगर  कोर्ट  को  विश्वास  हो  जाय  कि

 भ्मुक  केस  हैरासमेंट  भौर  सताने  के  लिए

 नही  है,  बल्कि  वह  वास्तविक  केस  है,  तब  तो

 बहू  मुकदमा  चलाने  को  इजाइत  दे  दे  |
 के  जरिये  वह  इजाजत  मिलनी

 चाहिए  |  गृह  मंत्रालय  क्यों  यह  बोझा  झपने
 ऊर्पर  लादने  के  लिए  तैयार  है  ?  संविधान  में

 कहीं  गया  है  कि  इस  सम्बन्ध  मे  सेंट्रल  गवरनेमेंट
 के  संटिफिकेट  की  ज़रूरत  है  ।  तो  सेंट्रल
 शबनेमेंट  एक  संशोधन  द्वारा  कोर्ट  को  यह
 अर्विकार  दे  सकती  है  ।  घारा  छवी  में

 राजा-महाराजाशो  को  जो  सुरक्षा  मिली  हुई

 है,  गह  उन  को  मिली  रहेगी  झोर  साथ  ही  साथ

 यार  जनता  के  प्रति  भी  न्याय  कर  सकेंगे।

 ह  एक  ऐसी  उचित  माग है  कि
 झगर  कोई भी

 समर्भदार  व्यक्ति  इस  सदत  में  होगा,  तो  वह

 इस  को  मातने  के  लिए  तैयार  होगा  ।

 उपाध्यक्ष  महोदय  :  जो  इस  को  न न मानेंगे,

 बहू  गैर-समझदार  है  ?  यह  बात  तो  नहीं

 कहती  चाहिए  1  *
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 Mo  ला०  'हिंवेदी  :  मुझे  भविकार  है
 इस  बात  के  कहने को  t

 उपाध्यक्ष  महोश्य  :  तो  फिर  दूसरे  भी

 कहू  सकेंगे  ।

 भी  wo  ला०  हिेदी  :  कहें,  उन्होंने
 कहा है  ।  कुछ  लोगों  ते  |.  पर  कछर  लगाए

 हैं  बावजूद  इस  बात  के  कि  बड़े  उदार  विचारों  से
 प्रेरित  हो  कर  मैंने  इस  विधेयक  को  सदन  के
 सामने  रखा  है,  किसी  को  नुकसान  पहुंचाने
 के  लिये  नहीं  मेरा यह  उद्देश्य हैँ  कि  भारत  में
 शौर  हमारे  समाज  में  न्याय  की  व्यवस्था
 कायम  हो  ।  मेरे  इरादे  पर  शक  करना  एक
 ग़लत  बात  हूँ,  क्योंकि  झगर  मैं  न्याय  को
 व्यवस्था  की  स्थापना  के  लिए  एक  बात  कहता
 हूं,  तो  उस  की  सराहना  करनी  चाहिये  ।

 उपाध्यक्ष  सहहोवय  :  इरादों  पर  किस  ने
 हक  किया  है  ?

 Shri  Datar:  None  has  attributed  any
 motives.

 ली qo  me  हियेवी  :  मेरे  मित्र  ने  कहा
 है ंकि  सदस्यों  के  भ्रधिकारों  को  ज्यादा  चाहते
 हैँ  t  भें  पहला  भादमी  हूंगा  जो  उनको  छोड़ने

 के  लिये  तैयार हूंगा  गे  चैलेंज करता  हूं  कि
 श्री  जयपाल  सिंह  को  कि  में  पालियामेंट  के
 तमाम  अधिकारों  को  छोड़ने  के  लिए  तैयार  हूं
 वह  भी  भागें  और  छोई  ।  अधिकारों
 के  इस्तेमाल  के  लिये  वह  भागे
 भा  जाते  हैं,  लेकिन  जब  लांधन  लगाने
 की  बात  झा  जाती  हूँ,  तो  सदस्य  सदस्यों को
 सांधित  करते  हैं  |  हम  त्यागी  लोग  रहे है

 ।

 हमे  देश  के  लिय  जान  कुर्बान  कर  सकते  हैं
 झौर  इस  सदन  के  सदस्थों को  जो  छोटे  मोटे
 प्िविलेजिज़  मिले  हुए हूँ,  हम  उनको  छोड़
 सकते  हैं।  हम  को  उनका  लालच  नहीं  है  ।

 जो  बार  सौ  रुपए  सदस्यों  को  मिलते  है,

 हम  को  उनका  मोह  नहीं  हैं

 उपाध्यक्ष  महोदव  :  मगर  वह  तो  किसी

 से  छुड़बाने  के  हक  में  नहीं  है  ६. द  माननीय
 सदस्य  को  खत्म  करना  चाहिये
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 Wwe  wre  हजेदी  :  बोड़ा  ar  और
 रह  गया  हैं  ।  Ratt

 उपाध्यक्ष  महोद्रप्र  :  मुझे  तो  एक  चंटे
 से  ज्यादा  एक्सटेंड  करते  का  भ्रस्तयार  नहीं
 था|  इस  बिस  को  में  जितना  ज्यादा  से  ज्यादा
 वक्‍त  दे  सकता  था,  बह  मैंने  दे  दिया  ।

 ओर  wo  ला०  हिपेदी  :  मैं  इस  विधेप्रक
 के  बारे  में  में  कोई  विशेष  बातें  नहीं  कहना
 चाहता  हूं  ।  एक  बात  कह  कर  मैं  समाप्स
 करता  हूं  ।

 भभी  हमारे  दातार  ने  कहा  है  कि  केवल
 २१  केस  ऐसे  हैं,  जिन  मैं  इजाजत  महीं  दी
 गई।  मै  पूछता  चाहता  हूं  कि झ्गर  २१  केस
 मड़ेर  के  केस  होते  शौर  उन  को  पेंडिग  रखा

 गया  होता,  तो  न्याय  का  गला  भोंट  दिया  गया
 होता  या  नहीं  i  भान  लिया  कि  सिविल  सूट
 थे,  लेकित  वे  २१  केस  कितने  साल  से  पेंडिग

 पड़ ेहै  इस  का  उत्तर  उन्होंने  नहीं  दिया  ।  मैं

 चाहता  हूं  कि  मन्त्रालय  इन  बातों  पर  फिर
 बगौर  करे  शौर  जो  केसेज  पड़े  हुए  है,  उन  को

 कीघ  से  जीत  डिसपोश्  करे  भौर  उनका
 फैसला दे  |  साथ  ही  साथ  जिन  मामलों  में
 झन्याय की की  दृह्ाई  दौ  जाये,  उन  पर  बह  पुनः
 विचार  करे  |  बहु  राजाशो  से  परामर्श  करे
 शौर  झगर  बह  समझौता  कर  सकता  है,  तो

 झा  है,  नहीं  तो  मुकदम,  वबलाने  की  इजा-

 खत ।  जाये  t  शूठे  केसिज  को  इजाजत ने
 वी  जाय,  मे  इस  को  मानता हूं, लेकिल यह  कहना
 कि  हम  सब  बातों  में  बहुत  केयरफुस  हैं---

 बहुत  सावधानी रखते  हैं,  कुछ  मच  नहीं  रखता

 हूँ  ।  मंत्री  जी  को  मैं  जागता  हूं  कि  शह  बड़े

 सावधान हैं,  लेकिन  जहां  पांच सौ  केसिज

 हों,  वहां  मंत्री  जी  का  ध्यान  पांच  सी  कैसिश
 की  तरफ  नहीं  जा  तकता हुँ  ft  जो  tis

 सैफेटेरिएट  से  श्ाता हैं, है,  जिस  तरह  से  भाता

 है,  वह  ाप  जानते  हैं  1  झाज  हमारे  चमाज

 में  भ्रष्टाचार पैसा  हुआ  है  कमर  यह  न  होता,

 तो  ये  मुंबड़ा डील  फर  दूसरे  डील  न  होते  ।

 इयर  मंत्री  |  प्राइयसन  दें  कि  रह  इस  बिल
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 ment)  Bill  .

 पर  रीजनेबल  तरीके  से  विधार  करने  के  लिये
 तैयार  हैं,  था  इस  संशोधन  पर  विचार  करते
 के  लिये  तैयार  हूँ,  तो  में  सदन  के  सामने
 प्रत्तांग  रखता  हूं  कि  इस  विधेयक  पर  विचार
 तब  तक  के  लिए  स्वगित  कर  दिया  जाये,

 जब  तक  कि  इस  बारे  में  दूसरा  विधेयक  न  लाया

 नी  wo  wre  दिवेदी  :  प्रगर  वह  मान
 में  कि  जागे  वह  इस  को  मान  लेंगे,  तो  मैं
 वापस  लेने  के  लिये  तैयार  हूं  ।  भ्रगर  वह
 झवसर  चाहते  है,  तो  वह  हो  सकता  है  ।

 उपाध्यक्ष  महोदय  तो  फिर  मैं  हाउस  के
 सामने  रखूं  ?

 ली  ह (  me  fred  माननीय  मत्री
 कोई  शंबोरेंस  दें  ।

 Shri  Datar:  |  have  already  given
 my  assurance.  I  have  already  said
 that  we  look  very  carefully  into  every
 matter.

 भी  wo  ला०  हिचेदी  :  मुझे  इस  बात  पर
 विश्वास  नहीं  होता  है  कि  केयरफुली  देखा
 जाता  है  I  इस  लिये  में  चाहता  हूं  कि  इस  पर

 है  i

 4

 i  :  i

 (Amendment)
 हा

 The  question  is:

 “That  the  Bill  further  to  amend
 the  Gode  of  Civil  Procedure,
 908  be  taken  into  considera-
 tion.”.

 The  motion  was  negatived.

 are  three  Bills  in  the  names  of  Shn
 Easwara  Iyer,  Shri  Raghunath  Singh
 and  Shri  Wadiwa  respectively.  The
 hon.  Members  concerned  are  absent.

 Now,  Shri  Jhulan  Sinha.

 ee

 27.3  brs.

 INDIAN  RAILWAYS  (AMEND-
 MENT)  BILL

 (Insertion  of  new  section  99A  and
 amendment  of  sections  113,  8

 and  First  Schedule)

 Shri  Jhulan  Sinha  (Siwan):  I  beg
 to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,
 be  taken  into  consideration.”.

 The  House  knows  that  this  Bill
 was  introduced  long  before  the  official
 amendment  Bill  was  passed  by  this
 House.  This  Bill  was  to  be  taken  up
 On  8  previous  day,  but  I  was  given
 to  understand  by  those  an  the  know
 of  things  that  Government  were  going
 to  cover  some  of  the  points  that  I
 had  touched  in  my  Bill,  and  I  was,
 therefore  not  so  serious  in  piloting  this
 Bill  further.  But  after  the  passing
 of  the  official  amendment  Bull,  I  feel
 that  the  pomts  that  I  have  touched
 in  this  Bull  are  altogether  untouched
 by  the  offical  Bill  I  am,  there-
 fore,  here  to  plead  my  case  before
 this  House.

 The  first  offence  that  the  Bill  seeks
 to  create  is  a  new  offence  so  far  as
 the  Indian  Railways  Act  is  concerned,
 and  that  is  the  offence  of  pilfering  of
 goods  in  transit.  The  House  knows
 that  this  offence  of  pilfering  on  the
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 railways  of  goods  consigned  for  tran-
 shipment,  is  assuming  enormpus  pro-
 portions.  From  the  latest  report,  it
 appears  that  the  number  of  cases
 that  have  arisen  in  this  connection  has
 gone  down  to  some  extent.  But  im-
 mediately  thereafter,  the  report  dis-
 closes  that  the  amount  involved  in
 this  pilferage  is  higher  than  in  the
 previous  year.  It  is  just  possible—that
 is  my  conclusion—that  the  number  of
 petty  cases  has  decreased,  but  the
 number  of  cases  involving  larger
 sums  has  increased.  Therefore,  this
 is  an  offence  which  has  got  to  be
 attended  to.

 So  far  as  I  have  been  able  to  follow
 the  provisions  of  the  Indian  Rail-
 ways  Act,  there  is  absolutely  no  pro-
 vision  anywhere  in  the  Act  for  pena-
 lising  this  offence.  Chapter  IX
 deals  with  offences  and  penalties.  I
 have  gone  through  every  section  of  it.
 There  is  absolutely  no  provision  for
 this  offence.

 The  general  provision  in  the  Indian
 Penal  Code  will  not  be  of  help  to  us
 in  this  respect.

 You  know,  Sir,  and  the  House  also
 knows,  that  this  pilferage  takes  place
 at  places  where  hardly  any  witness
 can  be  available  or  circumstantial
 evidence  can  be  adduced  to  spot  the
 person  directly  concerned  with  pil-
 ferage,  enabling  the  authorities  to
 bring  him  before  a  court  of  law  and
 getting  him  punished.  That  is  in  the
 very  nature  of  the  offence  involved
 on  the  railways.  As  I  said,  the
 Indian  Penal  Code  will  not  be  of  help
 to  us,  although  the  provision  there  is
 much  more  stricter  than  the  one  I
 seek  to  provide  in  this  Bill.

 This  pilfering  of  goods  is  not  only
 detrimental  to  the  interests  of  those
 who  consign  their  goods  through  the
 railways.  It  is  fatally  detrimental  to
 the  interests  of  the  nation.  We  find
 that  the  railway  revenues  have  gone
 down,  The  expenditure  has  been  in-
 creasing  during  the  last  some  months, as  the  latest  report  and  the  budget
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 discussions  have  very  clearly  dis-
 closed.  From  reports  supplied  to  us
 py  the  Ministry  itself,  it  appears  that
 the  tailways  have  been  paying  by
 way  of  compensation  for  claims  in
 respect  of  pilfering  cf  goods  in  tran-
 sit  an  enormous  sum.  It  is  sot  in
 thousands  and  lakhs  but  in  crores  of
 rupees,  When  the  revenues  of  the
 railways  have  been  sinking  in  this
 way,  would  there  be  any  justification
 for  allowing  this  offence  to  go  un-
 punished,  as  it  has  been  allowed  to
 go  so  far?

 I  have,  therefore,  thought  it  fit  to
 propose  a  new  vffente  in  ‘tris  ‘Wik.
 From  a  perusal  of  this  new  offence  in
 this  amending  Bill,  it  will  be  clear
 that  pilferage  of  goods  has  been  made
 an  offence  punishable  with  imprison-
 ment  and  fine.  I  have  proposed  also
 a  Proviso  to  the  effect  that  if  at  any
 stage  it  appears  to  the  court  trying
 the  offence  under  this  that  any  rail-
 way  servant  is  involved  in  the  act  of
 pilfering,  the  punishment  to  be  meted

 gt
 to  him  will  have  to  be  much  more

 an  what  is  provided  for  in  the  case
 of  an  ordin>.y  offender.

 The  House  knows—and  those  who
 were  entrusted  with  the  conduct  of
 the  inquiry  into  corruption  on  the
 railways,  the  Chairman  of  that  Com-
 mittee  and  some  others  have  also  dis-
 closed  to  us—-that  in  a  number  of
 cases  of  pilferage,  not  only  damege
 and  loss,  but  actual  theft  of  goods,  in
 about  80  per  cent  of  casea,  railway
 servants  are  connected  with  the
 offence  either  remotely  or  intimately.
 If  that  be  the  state  of  things—I  have
 not  inquired  into  it  myself  and  got
 the  figures;  I  am  only  quoting  the
 figures  of  those  who  have  gone  into
 the  matter—if  that  be  the  state  of
 qnings,  the  matter  requires  to  be
 lgoked  into  a  little  more  attentively.
 so  if  at  any  stage,  it  appears  to  the
 court  or  to  the  Government  and  the
 reilways  that  any  railway  servant,
 whose  duty  it  is  to  keep  a  watch
 upon  these  things  and  keep  them
 secure  and  safe  from  others,  if  any
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 railway  servant  who  ig  in  charge  of
 this  is  in  any  way  involved  in  pil-
 fering,  the  penalty  imposed  on  him
 must  be  heavier  than  that  meted  out
 to  an  ordinary  offender.  With  that
 object,  I  have  incorporated  this  pro-
 viso  in  the  Bill

 T  hope  the  Raflway  Minister  and
 others  who  are  in  charge  of  the  ad-
 ministration  of  this  heavy  national
 undertaking  will  take  note  of  the
 matter  and  make  a  suitable  provi-
 sion  either  by  accepting  my  Bill  or
 by  making  a  provision  on  their  own.

 The  next  offence  that  is  contem-
 plated  in  this  Bill  is  the  offence  of
 ticketless  travel.  This  has  been  dealt
 with  in  the  amending  Bill  passed  by
 this  House.  I  have  got  the  Bill  here,
 the  Indian  Railways  (Amendment)
 Bill  as  passed  by  this  House.  But
 this  touches  only  the  fringe  of  the
 Offence.  It  does  not  provide  any
 serious  penalty  that  may  be  deemed
 to  be  deterrent.  It  only  enhances  the
 surcharge  to  be  levied  from  the
 persons  who  have  travelled  without
 tickets,  or  who  have  travelled  with
 tickets  that  are  not  adequate  or  who
 travel  beyond  the  distance  provided
 for  in  the  tickets.  That  is  a  very
 mild  punishment,  a  remedy  hardly
 equal  to  the  disease  which  it  secks  to
 remedy.

 We  know  that  this  ticketless  travel
 is  a  social  evil.  We  all  admit  that.
 It  is  not  only  a  legacy  of  the  pre-
 vious  rule,  but  it  has  grown  up  under
 circumstances  for  which  nobdy  is
 particularly  responsible.  There  is  a
 spirit  of  lawlessness  already  abroad  in
 this  country.  To  some  extent  that  is
 being  remedied  and  handled  by  the
 Home  Ministry,  by  the  State  Gov-
 ernments  and  others  concerned  with
 the  matter.  But  this  thing  is  there
 in  spite  of  all  attempts.  This  evil
 of  ticketless  travel  has  gone  on  un-
 checked  and  has  rather  been  growing
 and  it  is  also  admitted  by  Govern-
 ment  themselves  in  the  amending
 Bill  passed  by  this  House.  I  will
 quote  a  sentence  from  the  Statement
 Of  Objects  and  Reasons  of  that  Bill

 which  will  give  ample  support  to  the
 statement  I  am  making  in  this  House.

 “The  problems  of  ticketless
 travel,  misuse  of  the  alarm  chain
 apparatus  and  nuisance  on
 account  of  unauthorised  hawking
 have  been  receiving  constant
 attention  of  the  Railways  and  in
 spite  of  their  sustained  efforts,
 the  evils  are  continuing  without
 any  substantial  abatement.”
 I  put  it  to  them  whether  the  pro-

 visions  contained  in  the  Bull  that  has
 been  passed  by  this  House  are  ade-
 quate  to  put  any  effective  check  upon
 the  evi]  as  it  has  persisted  in  this
 country.  From  the  figures  that  have
 been  supplied  to  us  by  the  different
 railways,  from  month  to  month  and
 sometimes  quarterly  and  sometimes
 annually,  it  appears  that  the  sums
 involved  in  this  ticketless  travel  in  so
 far  as  they  have  been  detected—
 these  are  the  words  used—-are  enor-
 mous  We  do  not  know  how  much  of
 ticketless  travel  goes  undetected  or
 unchecked  and  what  the  loss  of  re-
 venue  involved  is.

 T  belong  to  an  arca  which  is  just  on
 a  branch  line  Some  time  ago,  I
 happened  to  meet  a  railway  magis-
 trate,  a  magistrate  in  charge  of
 checking  and  punishing  these  persons
 travelling  without  tickets  The  state
 of  things  disclosed  to  me  was  that
 there  was  a  loss  of  about  Rs.  1,000
 involved  every  day  in  this  offence.
 He  has  been  able  to  realise  that  much
 every  month.

 Mr.  Deputy-Speaker:  Did  the
 magistrate  come  to  the  hon  Member
 or  did  the  hon.  Member  go  to’-the
 magistrate?

 Shri  Jhulan  Sinha:  Sir,  we  happen-
 ed  to  be  there  9  the  waiting  room.
 It  was  an  accidental  meeting.  Neither
 did  he  go  to  me  nor  did  I  go  to  him.

 This  is  the  statement  of  the  rail-
 way  magistrate.  This  can  be  veri-
 fied  by  the  hon.  Railway  Minister
 from  what  has  been  the  revenue
 before  this  checking  was  introduced
 and  after  this  checking.
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 What  this  Bill  seeks  to  provide  is

 not  only  charging  20  or  30  per  cent.
 more  for  the  distance  involved  or  the
 amount  covered  by  the  ticket  but
 making  it  a  penal  offence,  punishable
 not  only  with  fine  but  with  imprison-
 ment  or  fine  or  with  both,  if  neces-
 sary.  All  of  us  who  have  been
 travelling  in  the  railways  in  the
 higher  classes  have  found  that  the
 higher  classes  are  sometimes  occupied
 by  the  employees  themselves.  It  is
 not  a  pleasant  duty  to  perform  if  we
 ask  them  to  show  their  passes  or
 other  documents  to  see  what  class
 they  were  really  entitled  to  travel.
 But  even  the  ordinary  railway  pas-
 sengers  wearing  a  black  coat  and  brass

 buttons  travel  in  first-class  while  we
 the  bone  fide  passengers  having  first-
 class  passes  or  tickets  have  to  accom-
 modate  ourselves  in  a  way  which  was
 not  very  convenient  or  helpful.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  hon.
 Member  can  always  cail  upon  the
 TTE  or  the  Guard  to  check  them  to
 see  whether  they  have  proper  tickets
 or  passes.

 Shri  Jbulan  Sinha:  I  quite  admit
 that.  But  do  you  expect  us  to  be
 doing  that  thing  in  the  railway  com-
 partment  while  we  are  travelling  on
 duty  or  in  some  other  connection?  Do
 you  expect  us  to  be  calling  the  TTE
 to  check  whether  the  other  passen-
 gers  have  got  tickets?

 ‘Shri  Shahnwas  Khan:  But  the
 hon.  Member  feels  so  much  incon-
 venienced  that  he  deems  it  proper  to
 mention  it  in  the  House.  So,  I
 thought  that  he  could  call  upon  the
 guard.

 Mir.  Deputy-Speaker:  But  probably
 the  presence  of  a  black  coat  and
 कला,  buttons  creates  some  psycho-
 logy  om  hie  mind  that  he  cannot  at
 that  time  make  sny  protest!

 Ghri  Jhulan  Sinha:  Not  only  that.
 We  are  engaged  in  doing  our  duties;
 not  in  seeing  whether  a  co-passenger
 is  a  ticketiess  traveller.  We  mind  our
 own  business,

 MARCH  ३९  t989  (Amendment)  है... क  7630

 Mr,  Deputy-Speaker:  If  he  had  dis-
 closed  his  identity  that  he  was  a
 Member  of  Parliament,  perhaps  they
 would  have  moved  out.

 Shri  Jhulan  Ginkha:  That  is  a  thing
 which,  speaking  for  myself,  I  am
 very  loath  to  do.  J  am  a  Member  of
 Parliament  because  I  have  been  elect-
 ed  by  the  people  and  I  am  here  te
 discharge  my  duties  but  not  ६०  go  on
 parading  that  I  am  a  Member  of

 ot
 and  to  take  advantage  of

 t.

 Mr.  Deputy-Speaker:  Then  he  shall
 have  to  suffer  inconveniences.

 Shri  Jhulan  Sinha:  We  have  put  up
 With  it.  But  I  am  simply  mention-
 Ing  it  to  show  what  is  the  nature  of
 the  remedies  that  are  called  for  in
 this  state  of  affairs.  That  is  all  that T  am  saying.  I  am  not  making  a
 Complaint  of  it  to  the  hon.  Minister  or
 to  anybody  else  who  may  happen  to
 he  in  charge  of  the  Railways.  The
 Tailway  employees  are  entitled  to
 travel  with  passes.  They  have  been
 &ven  pagses,  family  passes  and
 Personal  passes  and  all  the  sorts  of
 Other  facilities  to  enable  them  to  dis-
 Charge  their  duties  efficiently.  That
 ag  a  thing  which  ie  proper  and  justi-
 fled  and  has  to  be  supported.  But
 then,  they  should  not  be  allowed,  like
 Bhybody  else,  to  travel  in  higher
 Classes  than  those  to  which  they  are
 Chtitled  or  to  longer  distances  than
 their  passes  allow  them  to  go.  I  am
 Chly  mentioning  this  as  a  justification for  the  provision  that  I  intend  making in  this  Bill.  If  the  offence  of  ticket-

 है
 E
 i:

 7  i  F
 5  @s  8  realistic  man  entrusted  with

 welts
 le,  ha  nay

 canoe jee:  very admitted  a  number  of  times  before
 thls  House  that  with  the  provisions
 Mhde  in  the  Second  Plan, he  wilh  not  be  able  to  put  any
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 effective  check  on  or  remedy  to  any
 considerable  éxtent  the  evil  of  over-

 we  have  practically  no  control.  If

 In  this  connection,  I
 suggesting  any  special  remedy

 for  meeting  this  evil.  I  have  no  re-
 sources  except  that  of  pleading,  as  a
 Member  of  Parliament,  and.  bringing
 certain  suggestions  to  the  Government

 48  (Ai)  LS  D—9.

 which  belongs  to  the  party  to  which
 I  have  the  honour  to  belong.

 Mr.  Deputy-Speaker:  There  is  yet,
 I  suppose,  a  fourth  point  wherein  he
 wants  to  emphasise  the  value  of  ele-
 phants  and  horses  also.  That  he
 might  do  next  time.

 77.30  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,
 March  23,  959|Chaitra  2,  88  (Saka).



 py  DAILY  DIGRsT

 {Priday,  March  20,  r939/Phalguns  29,  afc  (Saha)
 ANSWERS  TO  Cotonens  WRITTEN  ANSWERS  TO

 QUESTIONS....  द  ‘37I—=7409
 ae

 4.0.  Subject  No.
 =

 नि  tgaq.  Chemical  fertilizers
 rq05.  Family  Planning  and  for  Punjab.  .

 Population  Control  .  है  ६  7६  “4  |  1436,  Railway  Weepers
 1406,  Telegraph  Baquiry  from  Burma

 गण.  Central  ‘Tractor  1432,  “Pada!”  Trees  :

 1908.  N.  ELS.  Blocks  in  nal  railways  .
 rt  cn

 .  “
 7378-77  £434.  of  wheat  through

 1409.  Aid  from  Norway  .  |  7378-79  गाल
 ‘T4to.  Block  Development  ‘1435.  Manipur  State  Transport

 ve.
 +  T3981  (1436.  Uniform  taxes  on  road

 rqtr.  P.  ५
 Poel

 transport
 suffering  from  7381  BS  3437.  Toofan  Express

 Brien  Multi-gurgose  food  TRAST  eh.  ै...  ध  Boneay
 r4I5.  Director  $439.  Reservation  of  seats

 Rasxtern  for  women  in ‘os  7387-88  Medical  Colleges
 ‘1416.  Iccha  Chherah  Floods  7389-90  1440.  Di  of
 ‘1438.  Hirakud Dam  Projet.  739093  ported  wheat  in  Delhi
 ‘go.  Fishing  Trewiers  7393—95  y44t.  Cracker  ina
 193k.  Service  Co-operatives  7395—~99  Railway
 t425.  Indie-Italy

 Air
 Service  7399-7400,  442

 Co-operative, |
 sugar

 *
 437.

 ees  ee
 in

 Family  Planning  Re-

 1428,
 SLi

 by  P.  &  द
 ह  1443

 1402-05  444
 Doar

 of  interme-
 Procurement  of  rice  pore

 from  Andhra  .  7405—08  ve
 ५

 Mat
 s-7 jen  bal  220५  a  ‘2180.  ह...  of  Reitway

 S.N.O.  at8r.  Sale  of
 ee  nes

 food
 No.  packets  on

 io,  Crashing
 “<t  कच  sr82.  Muki-purpose  and

 Arce  re  TH  Lowe  al  .  Irrigation
 WRITTEN  ANSWERS  TO  rd  Raliway  Pro-

 QUESTIONS...  mp  i
 Janata  Train  between

 ba
 २०१५

 Jeph  and  Phulere
 as85,  Grants  for  Goshalas  in

 wgra,  Co-operative  Suger  Bombay
 Fictorics  in  Bikar  744  2186.  Terigation  Schemes

 143  Control  on  price  of  for  Bombay  State
 ager  7434  2187.  Fair  Price  Shope  in

 47  Printing of  tickets  mas
 “

 Bombay  ‘

 ratg.  Railway  Level-Crossing,
 7475

 aI
 —= इ्ापिज्यया,  on  N.

 me  oc  oll  ne  7  ar89.
 arog

 of  wagonson
 lim.  tit  74  16  c.

 a ee
 Rl  ge  cts cee



 for  Railway  officers
 aaig.  Vendors  on  Railway

 Plaforms  a.  A

 t  Dems  Sede  }  nord

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 CoLunams
 U8.

 Subject  Conzamns
 o

 7437  aaar  Deraiiment  near  Kazjat
 eution  ‘F482-53,

 743i-32  2222.  Reservation  of  seats  in
 trains;  .  7453

 7432  2333  Vebleoler  traffic  in
 India  कबडउनठव

 7432  aaa4.  P.  &  T.  buildings  in

 232  Administration  Units  in
 1439-36

 5
 Manipur,  7454-S5

 2226,
 arnt  ea

 Soff
 7434  on  S.  7455

 (2227,
 7434735  i  a  ad  7435

 2228.  Lighting
 3  2  be  नस 7435  on  Ring  ,  New

 435-36  ‘Dethi  TASS-S6
 2239.  Upgrading  of  railway under  ptw _
 a  7436

 7437  2230.  Train  Examiners  7456-57
 a  ८  “Work  the  Wagons

 437-38  Harder”  ‘TASI-S8
 2232,  Reilway  Medical

 7438-39  Attendance  Rules  7458-59
 १4३9  2233.  Manmad  Station  7459

 ५  2234.  Fertilizer  Lom  to
 7439-40  States.  7459-60
 THO-4t  223§.  Prevention  of  T.  B.  in

 2236.  Minor  Terigetion  -

 7442-43
 4-61

 3337.
 हे  arom  Ms

 of
 a  I

 deallds  3238.
 Reaction

 tn

 ees  +
 hel

 5

 As  2239,  Recruitment  of  Sche-

 Scheduled  Tribes  7462-63

 are
 ‘Gur

 mes t.  Training of  Commercial

 ४

 4
 Pilots.  ww  74b3-b4

 74474  2242.  Railway  over-bridge en
 TD  S.  Railway  .  7404,

 4243,  Scheduled  Castes
 449  Officers  in  Railway

 Board  .
 7450  rr  Train  halt  at  Rampalli  7465

 Medicml  Herbs  in
 7490  was  Ratnagiri

 Bombay  State  7455
 Me  ae

 Me
 ल। mSt-52  Tr  .  «5...  74g



 ‘a2ga.

 7687

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 v.S.Q.  Subject
 oO

 Foodgrains  7

 bed  cab  ald
 in

 Out-agencies  on  N
 है 1 औ

 Remodelling  of  stations
 on  शब  Railway  A

 Dining  Car  on  Amritear-
 cutta  Mail

 2253.
 3254.
 3355.

 PAPERS  LAID  ON  THE
 TABLE  +

 The
 =  peas

 were  laid

 falling  |
 comet

 8
 A  of  each  of  the

 Cations  under

 mean
 of,
 es.

 3  of

 (Control)  Order,  २957
 @  G.S.R.  No.  283  dated

 7th  March,  7959
 @  G.S.R.  No.  283  dated

 7th  March,  2959

 totowing

 A
 copy  of

 each  of  the

 toned
 the  Mrnentil  noeareetities  Act,
 29535

 Qx
 G.S.R. No.  289  dated

 Ros  ade  rose

 (Dany  पम्यकर 1

 Coron

 7466

 7466

 67

 7467-68

 7472

 OPINIONS  ON  BILL—LAID
 ON  THE  TABLE

 A  copy  of  Paper  No.  IV
 containi  inions  on  the  Code
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 DEMANDS  FOR  GRANTS

 Further  discussion  on  the
 Demands  for  Grants  in  respect
 of  the  Ministry  of  Home  Affairs
 concluded.  The  Demands
 were  voted  in
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 PRIVATE  MEMBERS’  BILL

 NEGATIVED.  ह  «  755I—7604
 Shri  M.L.  Dwiveds  moved,

 that  the  Code  of  Civil  Proce-
 dure  (Amendment)  Bili  (Omus-
 sion  of  secuion  378)  a  taken
 into  conuderauon.  Tre  mo-
 On  was  negatived.
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 UNDERCONSIDERATION  7604—:2

 99.
 to  sections  ‘113,  28  and  First
 Schedule)  betaken  mto  consi-
 deration.  The  discussion  was
 not  concluded.
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 Discussion  on  Demands
 for  Grants  in  respect  of  the
 Minutry  of  Irrigation  and


